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 LOK  SABHA
 Monday,  July  24,  067/Sravana  2,

 889  (Saka),

 (The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 (Mr  Srearrr  m  the  Charr]

 Shri  Hem  Barua:  Sir,  question
 3330  may  also  be  taken  up  along
 with  question  ‘1321

 Mr.  Speaker:  All  right

 ORAL  ANSWERS  TO  QUESTIONS

 चीन  तथा  पाकिस्तान  द्वारा  नागा  तथा  मिलो
 लोगों  को  हथियारों  की  सप्लाई

 +
 1321.  क्री  हकम  बन्द  कछवाय

 शी  झोकार  सिह
 प्रो  प्रकाशवोर  शास्त्री

 थो  रघुओोर  सिह  ज्ञास्जों

 क्या  बेदेशिक-कार्य  मत्ती  यह  बतान॑  की
 कृषा  करेगे  कि

 (क)  क्या  सरकार  ने  चान  तथा
 पाकिस्तान  सरकार  क।  उनके  द्वारा  नागा
 तथा  मिजो  लोगों  को  हथियार  दिए  जाने
 के  बारे  में  कोई  विरोध  पत्र  भेजा  है  ,
 और

 (छ)  यदि  हा,  तो  उसका  ब्यौरा  क्‍या

 (a)  and  (9)  Yes,  Sir
 of  India  have  pro-

 tested  to  the  Government  of  Pakistan

 July,  1967  in  which  it  was  pointed
 out  that  such  acts  are  in  gross  viola-

 national  practice  and  the  Charter  of
 the  United  Nations  It  has  been  urged
 upon  them  to  apprehend  suth  per-
 song  who  trespass  into  East  Pakistan
 territory  legally  and  hand  them  over
 to  the  Indian  border  author.ties

 Naga  Goofiwil]  Mission  to  China

 ‘#1330,  Siri  Hem  Barta’  Will  the

 ion
 of  External  Affairs  be

 pl  to  state
 (a)  whether  it  is  a  fact  that  as

 stated  by  Mr  Phizo  m  London,  “a
 goodwill  mission"  was  recently  sent
 by  the  Underground  Nagas  to  Peking,

 (b)  if  so,  the  nature  of  this  good-
 will  mission,  and

 (९)  whether  it  is  not  a  violation
 of  the  present  ‘Cease  fire’  agreement
 with  the  Nagas?

 The  Deputy  Minister  in  the  Minis-
 try  of  External  Affairs  (Shri  Surendra
 Pal  Singh):  (a)  and  (b)  The  Gov-
 ernment  of  India  are  aware  that  at
 least  three  batches  of  Underground
 Nagas  crossed  over  to  China  we
 Burma  for  obtamimng  arms,  ammuni-
 tion  and  get  milrtary  trammng  in  guer-
 rilla  warfare  It  is  presumed  that
 Phuzo  ig  referring  to  these  batches  as
 “goodwill  mussion”

 (c)  Yes,  Suir  The  clandestine
 movement  of  the  Underground  Nagas
 across  our  borders  with  the  aim  of
 recelving  arms  and  ammunition  for
 import  into  Indza,  constitutes  a  breach
 of  the  Agreement  on  the  Suspension
 of  Operations
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 eft  ger  we  were:  wat  मानतीय
 मतों  जा  ने  बताया  है  कि  हमने  पाकिस्तान  को
 अनेको  विरोधपत्न  दिये  हैं  शौर  आम्म
 विरोधपत्न  4  जुलाई  को  दिया  गया  है।  मूल
 प्रशन॑  में  चोन  के  बारे  में  भो  पूछा  गया  था।
 मैं  यह  जानना  चाहता  हू  कि  क्‍या  थोन  को  भो
 कोई  विरोध  पब्  दिया  गया  है  ,  यदि  नहीं,  तो
 इस  के  क्‍या  कारण  है।  पाकिस्तान  को  जो
 विरोधपत्न  दिये  गए  है,  क्या  उन  का  कोई
 उत्तर  भागा  है  ?

 Shri  Surendra  Pal  Singh:  In  fact,
 in  reply  to  our  protest  note,  Pakistan
 has  denied  our  charges  that  they  are
 helping  the  Nagas  to  train  them  and
 to  arm  them  and,  actually,  they  have
 come  out  with  a  counter  allegation
 that  the  Indian  security  forces  are
 driving  these  Nagas  into  ther  own
 territory  who  are  creating  trouble  for
 them  As  for  the  protest  note  to
 China,  because  we  know  what  hap-
 pens  to  our  protest  notes  to  China,
 we  have  not  sent  any  protest  note  to
 China.

 sit  हुकम  चन्द  कछुवाय  :  मैं  यह  जानना
 चाहता  हू  कि  चोन  आर  पाकिस्तान  ने  जो
 हथियार  इन  विद्रोहियों  को  दिये  है,  बे  कौन
 कौन  से  बघ्ौर  किस  किप  प्रकार  के  हथथिपार  है
 श्रौर  क्या  सरकार  ने  उन  में  मे  कुछ  हथियार
 पकड़े  है।

 Shri  Surendra  Pal  Singh:  It  will
 be  difficult  for  me  to  give  the  details
 of  the  types  of  arms  imported  by
 Nagas  from  Pakistan  They  take  care
 to  remove  all  the  markings  and  the
 nos  from  fire-arms.  It  is  very  diffi-
 cult  to  say  whether  they  have  come
 from  Pakistan  or  not  and  it  3s  diffi-
 cult  to  give  details  of  the  types  of
 arms  that  are  imported

 sit  हुकन  बन्द  कलाबाय :  मेरा  प्रश्त
 साफ  था।  मत्रों  महोदय  ने  यह  नहीं  बताया
 है  कि  क्‍या  कोई  हथियार  पकड़े  गए  हैं।  उन
 का  शन्दाज़ा  है  कि  ये  हथियार  पाकिस्तान  की
 भोर  से  दिये  जाते  हूँ  }  अगर  उप  हथियारों
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 को  पकड़  कर  उन  को  सोल  झादि  को
 छानबोन  को  जाये,  तो  सरकार  विश्वास  के
 साथ  कंह  सकती  है  कि  ये  चोन  या  पाकिस्तात
 के  हवियार  है।  सरकार  ऐसा  करनें  में
 विलम्ब  क्यों  कर  रही है  ?

 Shri  Surendra  Pal  Singh:  We  have
 got  the  fire-arms.  I  can  only  say  all
 the  markings  have  been  carefully
 removed.
 that.

 श्री  प्रकाशवीर  शास्त्रों:  पिठले  कईं
 वर्षों  स ेलगातार  सस॒द्‌  में  बार-बार  इस  बात
 की  चर्चा  झा  रही  हैं  कि  चोन  भौर  पाकिस्तान
 की  ओर  से  नागा  ध्रौर  मिजो  पहाड़ियों  में
 केवल  हथियार  हो  नहीं  श्मा  रहे  है,  बल्कि
 विद्रोहों  लॉग  चोन  गौर  पाकिस्तान  जा  कर

 ट्रेनिंग  भो  ले  रहे  है  ;  क्या  सरकार  यह  बतायेगी
 कि  क्‍या  हमारे  सीमावर्ती  जासूसी  विभाग  में
 कोई  दुबंलता  है  या  हमारी  सोमा  पर  चेकिंग
 में  कोई  दुर्बलता  है,  भ्राखिर  क्या  बात  है  कि
 बरसों  के  प्रयत्नों  के  वाद  भों  इन  हथियारों
 का  प्राना  नहों  रुह  है  शोर  यह  ट्रेनिंग  का
 सिलसिला  भी  अभो  जारो  है?

 Shri  Surendra  Pal  Singh:  This
 question  has  been  replied  to  on  8
 number  of  occasions  on  the  floor  of
 the  House  The  main  difficulty  for
 our  security  forces  ;s  the  terrain  and
 the  dense  forest  that  emst  on  the
 border.  It  is  very  difficult  to  check
 clandestine  passage  into  Pakistan
 when  they  go  mm  small  batches  That
 is  the  only  reason.  There  is  no  weak-
 ness  or  any  lack  of  vigilance  on  our
 part

 श्री  रघुवीर  सिह  ज्ञास्त्री  :  मत्रो  महोदय
 ने  फरमाया  है  कि  उन्होंने  पाकिस्तान  को
 तो  प्रोटस्ट  नोट  भेज  है,  लेकेन  चौंन  को
 नही  भेजा  हैं।  इसका  झभिष्राय  यह  मालूम
 पहल  है  कि  चीन  को  प्रोटेस्ट  नोट  भेजने  से

 कोई  लाभ  नही  होगा  ।  मैं  समझता  हूं  कि  चीत
 और  पाकिस्तान  का  हिन्दुस्तान  के  साथ  जो
 बर्ताव  है,  वह  ऐसा  है  जो  चोर  भोर  मौसेरे

 It  is  very  difficult  to  say
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 भाई  के  प्रतमश्चवग  का  होता  है।  ध्याज  हसित

 ह
 कि  चीन  भौर  पाकिस्तान  +बल  नागासैंड,

 बझंडियों  श्रौर  तकम्रसबाड़ो  में  हो
 विडोहियों  की  सहायक्षा  तही  कर  एहे  ईं,
 बल्कि  थे  मिनाकाय |...  भौर  भासाम  के  पबंतायव
 बेतों  भो  प्रपक्की  गतिविधिया  चला  रहे
 हैं।  क्या  मैं  सरकार  से  यह  orn  करूं  कि  वह
 इंस  समस्या  को  स्थायो  समझते हुए  पाकिस्तान
 से  लगती हुई  सीमा  को  फ््षं  रूप  से  स्लील  करते
 के  उपायों  पर  विचार  करगी?

 Shri  Surendra  Paj  Singh:  We  are
 doing  our  very  best  to  see  that  infil-
 trations  do  not  take  place,  but  as  I
 have  pointed  out  already,  it  is  very
 difficult  for  us  to  ensure  it.

 Shri  Hem  Barua:  Is  it  not  a  fact
 that  recently  a  military  mission  of
 the  Naga  hostiles  visited  Peking  and
 has  also  come  back  to  Nagaland  now
 after  securing  the  assurance  from  the
 Peking  authorities  that  China  would
 supply  a  larger  quantity  of  arms  and
 ammunition  as  also  guerilla  advisers
 provided  that  the  Naga  _hostiles
 mounted  their  last  large-scale  offen-
 Sive  against  the  Government  of  India?
 In  that  context,  may  J  know  whether
 Government  are  going  to  ask  the
 Naga  underground  leaders  to  disband
 their  so-called  federal  government
 and  to  stop  carrying  arms  and  am-
 munition  or  maintaining  contact  with
 China  and  Pakistan  and  whether  the
 hon.  Prime  Minister  is  going  to  teli
 the  underground  leaders  that  if  they
 do  not  disband  the  federal  govern-
 ment  and  if  they  go  on  violating  the

 cease-fire  agreement  of
 which  there  has  been  a  violation,  as
 the  hon,  Minister  has  just  now  admit-
 ted,  the  hon.  Prime  Minister  would
 not  be  in  a  position  to  discuss  matters
 for  a  political  settlement  of  the  Naga
 problem  with  the  underground
 leaders?  Can  we  have  an  assurance
 Mike  that?
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 have  gone  over  to  China  for

 Chie  and  probably  for  procuring
 arms  and  ammunition,

 have  been  their  jdea  to  have  an  alter-
 native  source  of  supply  of  arms  and
 ammunition,  but  it  is  not  a  military mission  95  far  as  we  know,

 Shri  Hem  Barua:  Mr.  Phizo
 has  called  it  a  military  mission.

 Shri  Surendra  Pal  Singh:  As
 far  as  the  continuation  of
 with  the  underground  Nagas  is  con-

 the  leaders  of  the  underground  Nagas who  are  holding  talks  with  our  Gov-
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 question  My  question was  very  specific
 and  very  clear  also  I  want  to  know
 from  the  Prime  Minister  whether  Gov-
 ernment  are  going  to  tell  these  under-
 ground  leaders  that  they  should  dis-
 band  their  so-called  federal  govern-
 ment  and  stop  callusion  with
 China  and  Pakistan  and  if  they
 do  not  do  so,  whether  the  Prime
 Minister  ws  gomg  to  tell  them
 that  she  is  not  going  to  nego-
 taate  for  peace  or  for  a  political
 settlement  of  the  Naga  problem  with
 people  who  go  on  constantly  wiolat-
 ing  the  so-called  cease-fire  agreement
 and  at  the  same  time  go  on  estab
 lishing  contact  with  our  enemies  like
 China  and  Pakistan?  That  was  the
 assurance  |  wanted  frem  the  Prime
 Minister

 Shri  Nath  Pai.  Has  she  allegediv
 tolq  the  Executive  Commutiee  the
 other  day  that  she  would  not  talk?

 The  Prime  Minister  and  Minister
 of  Atomic  Energy  (Shrimati  Indira
 Gandhi).  I  am  afraid  that  the  hon
 Member,  Shr;  Nath  Pai,  ४  right  on
 this  issue  It  is  not  that  we  are  not
 im  agreement  with  what  the  hon
 Member,  Shri  Hem  Barua,  has  said,
 we  are  deeply  concerned  about  this
 matter  But  as  I  have  on  previous
 occasions  stated  here,  xt  does  not  help
 to  mention  all  these  matters  publ!-
 cly  I  have  already  sad  that  amongst
 the  Nagas  themselves  there  are  many
 divisions

 है. ह  Hem  Barua:  Do  not  capitalise
 on  that

 Shrimatj  Indira  Gandhi:  I  am  not
 capitalizing  om  that  They  are  not
 so-called  divisions,  they  are  real  divi-
 sions

 Ghri  Hem  Barua:  I  know

 Shrimatj  Indira  Gandhi:  But  we
 are  keeping  mn  view  what  he  has  said

 Shri  Hem  Barta:  What  5४  the  replv
 to  my  question?  Are  you  satisfied
 with  the  reply?

 Mr.  Speaker’  She  has  said  she  i5
 not  prepared  to  say  it  openly
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 subversion  might  be  possible
 Shri  Surendra  Pal  Singh:  We  are

 fully  conscious  of  the  security  aspect
 I  hope  that  the  talks  that  are  being
 carried  on  will  lead  to  a  peaceful
 solution  of  the  problem

 Shri  Swell:  Is  it  a  fact  that  on  the
 midnight  of  the  14th  of  this  month,
 l0  armed  men  of  our  security  force
 entered  the  house  of  a  Mizo  mer-
 chant,  demanded  money  and  other
 spous  from  him,  shot  him  dead  and
 left  one  service  rifle  which  was  seized
 by  the  merchant’s  younger  brother?
 May  I  know  whether  it  is  a  fact  that
 these  armed  men  who  were  later  appre-
 hended  have  given  out  an  explana-
 tion  that  they  had  gone  to  the  house
 of  this  merchant  in  pursuance  of  direc-
 tions  of  their  superior  officers  to
 search  for  arms  in  that  house  sup-
 posed  to  be  smuggled  from  China  and
 Pakistan?

 Shri  Surendra  Pal  singh:
 know  of  this  incident

 Shri  Swell:  Will  he  make  further
 inquiry  into  this  and  lay  the  imfor-
 mation  on  the  Table?  We  do  not

 I  do  not

 Government  of  Pakistan  w  determin-
 ed  to  do  everything  to  disturb  the
 fabric  of  Indian  unity?  That  being
 so,  why  is  it  that  we  in  India  dis-
 courage  even  support  to  the  libere-
 tion  movement  of  East  Pakistan  and
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 शी  झो०  प्र०  त्यागी:  प्रध्यक्ष  महोदय,
 मैं  यह  जानना  चाहता  ह्  कि  नागालेणष्ड  की
 स्थापना  के  परचात्‌  गवर्मेट  ने  फ्रेंडली
 होस्टाइल  तागाझों  के  साथ  बात  शुरू  की  है
 प्रौर  भ्रब  यह  ज्ञान  हुभा  है  कि  होस्टाइल
 नागाझो  का  भी  एक  और  ग्रुप  है  तो  होस्टाइल
 फ्रेबली  नागाप्नों  से  समझौता  होने  के  पश्चात्‌
 क्या  फिर  एक्सक्‍्ट्रीमली  होस्टाइल  नतागाओ्रों
 के  साथ  भो  बातचोत  धालू  रहेगी?

 श्री  सुरेखा  पाल  लि  मैने  तो  प्रडरप्राउंड
 तागांग्रो  का  शब्द  इस्तेमाल  किया  है।  इस
 के  पलावा  शौर  मै  नहीं  जानता  ।

 Shri  Shashi  Ranjan:  Is  the  Minis-
 ter  aware  that  besides  these  Nagas
 and  Mizos,  the  ‘Red  Guards’  in  West
 Bengal  and  other  places  are  also  get-
 ting  arms  from  China  and  Pakistan?
 If  so,  what  has  he  to  say  about  it?

 Mr.  Speaker:  That  has  no  bearing
 on  this  question.

 Oval  Answers  r4I02
 Shri  Shashi  Ranjan;  It  must  be

 =
 the  knowledge  of  the  Minis-

 Mr.  Speaker:  He  has  no  informe-
 tien.

 जाज  फरनेप्डीश्व  :  क्या  मंत्री  महोदय
 ि  करेंगे  कि  प्रथवारों  में  यह
 खबर  पाई  है  कि  ऐसी  भफ़वाहें चल  रही  हैं
 कि  मिजो  विद्रोहियों  का  जो  नेता  लाल  डेंगा

 है  उस  की  मृत्यु हो  गई  है  भ्रभी  हाल  में  औौर
 इस  अफवाह  के  बारे  में  जो  बहा  कमिश्तर
 श्री  बी०सी०  करिप्रप्पा  हैं  उन  की  शोर  से
 भ्री ऐसा  ब्यान  निकला  है  कि  हो  सकता है
 कि  उन  की मृत्यु हो  गई  हो,  तो  क्या  सरकार
 के  पास  कोई  जानकारी  है  कि  उन  की  मृत्यु
 हुई है  या  नही  ?

 Shri  Surendra  Pal  Singh:
 no  information.

 थी  हुकम  च्चसं  Wee  :  भ्रध्यक्ष  महोदय
 तो  उस  की  खोज  करें  त,  कि  मर  गए  या  नही  ?

 Mr.  Speaker:  You  cannot  do  that.
 You  have  asked  two  questions  with
 this,  and  you  want  to  disturb.

 भी  विभूति  लिश्र  :  प्रध्यक्ष  जी,  शास्त्री जी
 के  प्रश्न के  जवाब  में  मंत्री जी  न ेबताया  कि  बह
 पहाड़ी  टेरेन  है  उन  को  हम  रोक  नहीं  सकते

 हैं  तो  सरकार  की  इस  तरह  की  लाचारी है  तो
 क्या  सरकार  हमारो  इस  श्ौषधि  को  सानेगी
 कि  जो  दुश्मन  हमारे  ऊपर  शह  लगाता  है

 उस  के  ऊपर  हम  भी  इसी  तरह  की  शह  लगावें
 झौर  उन  को  पहाड़ी  टेरेन  में  हम  दूसरों  को
 भड़कावे  ?

 I  have
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 Chittagong  hill  tract  of  ‘The
 2.  gt  ॥... ड

 almost  afl  this  arms  pd  aged  som
 cc  Be

 ry)  Pakistan's  sir
 through  that  area.  I  think  the  {s  in  excess  of  the  pre-

 Will  the  Minister  of  Defence  be
 Pleased  to  state:

 (a)  whether  it  is  8  fact  that  Pakis-
 tan  has  succeeded  in  restoring  its  air
 strength  to  the  pre-September,  965
 level;

 (b)  whether  the  Americans  have
 given  Pakistan  a  new  squadrom  of

 =
 sophisticated  fighter  air-

 (०)  whether  Pakistan  hag  sent  its
 airmen  for  training  in  Iran,  Jordan
 and  USA.  on  a  large  scale;  and

 (a)  if  80,  the  steps  taken  by  Gov-
 eentnent  to  strengthen  Yadie's  §  secu-
 tity?

 association  in  the  military  field  with
 countries  like  Iran,  Saudi  Arabia  and
 Turkey  have  been  received  from  time
 to  time.  The  underlying  idea  of  this
 association  appears  to  be  some  sort
 of  mutual  assistance  and  results  in
 Pakistan  obtaining  some  material
 benefit.

 (a)  Government  are  closely  follow-
 ing  Pakistan’s  military  build-up  and
 the  threat  arising  therefrom.  All
 necessary  measures  are  being  taken
 to  deal  with  such  a  threat.

 श्री  नष  लिमये :  प्रध्यक्ष  महोदय,
 इसरायली-प्ररव  युद्ध  का  एक  सबक  सभी
 देशों  ने  सीखा  है,  मै महान  शक्तिशाली  देशो
 की  चर्चा  नहीं  कर  रहा  हू  ध्रमेरिका  भ्रौर  रूस
 की,  और  वह  सबक  यह  है  कि  जहा  फासले
 कम  हैं  झ्रावागमन  के  साधवो  की  कमी  है  ऐसे
 इलाको  बे  झगर  चातक  हमला  किया  जाता
 है  हवाई  जहाजों  के  जरिए  भर  हवाई  शक्ति
 को  झगर  खत्म  किया  जाता  है  तो  बहुत  कम
 रसे  मे  बहुत  बड़ा  क्षेत्र  या  भूमि  भ्राक्रमित
 की  जा  सकती  है।  हिन्दुस्तान  के  लिए  जो
 क्रश्मीर  का  इलाका  है  भौर  उधर  पूर्वोत्तर
 हिन्दुस्ताम  का  जो  इलाका  है  उस  मे  कुछ  हिस्से
 ऐसे  हैं  कि  द्रव  इलाको  पर  शौर  झासप्ास  के
 हवाई  झ्  धर  प्रगर  झचातक  हमला  ढुप्ा
 तो  हवाई  शक्ति  खत्म  हो  जायगी  झौर  भासाती
 से  प्राकृममकारी  फोड़ों  को  ब  इलाकों  पर
 Waa  करने  के  लिए  मौका  भिल  जायममा  |

 झष्यक्ष  महोद॑च,  जिसके  हाथ  में  एक
 दफा  पक्षी  et  जाता  है,  भूमि  का  ae  है
 बहू  उसको  बाद  में  छोड़ेगे  के  लिये  आसानी
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 से  यार  बहीं  होता  है।  थ्या  सरकार  ने

 शक
 1...  है  भौर  प्रषतक  द्जते का का

 कहने के  किले  साड़ी  एँधाईरजां  को

 हैं,  बसा  कि  उन्होंने  (डी)  के  उत्तर में  कहा  है?

 |  क  लुकते को को  ही  प्रापने  आमने  रखा

 शी  चू  लिमये :  कया  मन्नी  महोदय  का
 ध्यान  इस  खबर  की  शोर  गया  है  कि  कुछ
 ही  दिन  पहले  प्रमरीका  को  फौजी  भ्रट्टा  बनाने
 के  च्िये  पाकिस्तान  ने  इजाजत  दी  है  और
 उसके  एवज  में  उन  को  काफ़ी  घन  भी
 झमरीका  से  मिला  है  थौर  गया  इन  बड़ी  का
 इस्तेमाल  ईरान,  तुर्की,  सऊदी  प्ररेविया  भादि
 जो  देश  प्रमरोका  के  साथ  है,  उन  से  हवाई
 जहाज  प्राप्त  करने  वे  लिये,  क्योंकि  सोधे
 प्राप्त  करता  मुश्किल  है  इसलिये  इन  देशा
 की  मारफत,  नाटो  के  हवाई  जहाज़,  प्रमरीका
 के  हवाई  जहाज़  प्राप्त  करने  भे  इस  धन  का
 इस्तेमाल  किया  जायगा  झर  इन  फौजो  wat
 का  भो  भारत  के  विदद्ध  दस्तेमाल  किया
 भावना  ?

 च्छ,  Answers  14106-
 -  Hem  Barus:  Qne  thousand

 million  dollars.

 थी  चयाने  करनेग्टीस :  प्रणवारों  के
 प्रलावा  भ्ापकी  भी  कोई  जानकारी  है  ?

 श्री  मधु  लिसये :  क्‍या  प्रापक  दूतावास
 से  ची  काई  रिपार्ट  मिली  है  ?

 भी  लार्ज  फरनेस्शोीक्ष  :  यह  क्या  है,
 प्रध्यक्ष  महोदय  ।  क्‍या  भ्रलबारों  की  खबरों
 के  जरिये  हमारे  डिफेन्स  मिनिस्टर  मुल्क
 का  संरक्षण करता  चाहते  है

 ?
 यह  गुस्से की

 बात है
 Mr,  Speaker:  You  will  get  a  chance,

 Mr.  Fernandes;  your  name  is  there
 and  you  can  ask  the  question  when
 your  turn  comes...  (Interruptions),

 श्री  जा  फरनेग्डीज :  हम  क्‍या  पूछते
 हैं  भौर  महे  क्‍या  बतसाते  हैं  ।  श्रख़बारों  के
 जरिये  ये  देश  का  संरक्षण  करना  चाहते  हैं,
 इसको हम  कैसे  सहत  करे।  यह  गुस्सा  पाने
 की  बात हैं  |

 शी  मु  लिसये:  सदस्यों  को  गुस्सा
 इसलिए  प्राता  है  कि  हमेशा  जब  इस  तरह  की
 बाते  लागी  जाती  हैं  तो  ये  कहते  हैं  कि  हमने
 अखबारों  मे  देखा  हैं  |  इनफिल्ट्रेर्स  का
 मामला  धाया,  इतको  पता  तक  तहीं  चला  था  ।
 हमादा  जो  जासूसी  विभाग  है--चाहे  फौजी
 हो  या  इनका  गृह  मंत्रालय  प्रपता  हो  हृतावास
 ड्ो--वे  लोग  क्या  करते  हैं--इस  के  बारे  में
 लोगो  के  झन्दर  काफ़ी  बेचैनी  है  I
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 a  मधु  सिचये :  थे  tw को  त  बतायें,
 लेकिन  सूचना  है  या  नहीं  बहु  तो  बताये  ।

 (interruption).

 Mr,  Speaker:  Now  at  least,  let  us
 hear  him.  I  have  explained  the  whole
 position

 Shri  Swaran  Singh:  The  other  point
 which  was  raised  by  Mr  Madhu
 Limaye  has  great  weight,  because  the
 suggestion  that  he  made  was  that  on
 account  of  the  sort  of  military  colla-
 boration  or  association  with  other
 countries,  Pakistan  has  the  chance  and
 capacity  of  acquiring  some  of  the  mili-
 tary  equipment  or  even  mr  force
 equipment,  aircraft  also,  through  other
 countries  with  whom  they  have  got
 this  type  of  relationship  We  know  it
 as  a  matter  of  fact  that  Pakistan
 struck  a  deal  about  the  planes  from
 Germany  vic  Iran,  although  on  paper
 they  continued  to  be  with  Iran  and  in
 Iran  But  I  would  ke  to  take  the
 House  into  confidence  that  m  our
 reckoning,  we  feel  that  these  planes,
 whether  ¢hey  are  actually  m  Pakistan
 or  in  Iran,  they  are  likely  to  be  avail-
 able  and  most  likely  will  be  available
 to  Pakistan

 Then,  about  the  question  which  my
 friend  Shri  Fernandes  the  young  and
 enthusiastic  Member,  for  whom  I  have
 respect,  has  put,  he  forgets  that  his
 own  leader  put  the  question,  “Has  the
 Government's  attention  been  drawn  to
 Press  reports  about  the  establishment
 of  8  particular  American  base  for
 observation  in  Pakistan  territory?”  I
 am  expected  to  answer  that  question.
 He  should  also  warn  his  leader  not  to
 base  his  question  on  press  reports.

 eft  wy  लिमवे  :  प्रध्यक्ष  महोदय,  यह
 बडा  प्रन्याय  है।  फरनेन्डीज़  यही  कह  रहे  थे
 कि  हम  लोग  झलबवार  पढ़  कर  तथा  दूसरी
 जानकारी  इकटठी  करके  लाते  हैं  ।  झापके
 पास  जासूसी  विभाग  है,  दृताबास  है,  प्रापको
 खर्चा  हमने  मजूर  किया  है,  इस  तरह  से,
 सरदार  साहब,  जवाब  नहीं  देगा  भाहिये  |
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 @m  unnecessarily  embarrassed  and  #0
 are  the  hon  Members  (Interruption)

 ater.  we  कछुवायथ  आनकारी
 हमारे  पास  है,  लेकिन  जनहित  में  बताना
 ठीक  नहीं  है--ऐसा  बोलिये  त  Lt

 Shri  ss.  M.  Banerjee:  Before  putting
 my  queetion,  I  would  just  mform  the
 hon  Minister  through  you,  that  we
 never  wanted  the  source  of  informa-
 tion  to  be  divulged  to  us  We  only

 about  i:  He  must  have  more  informa-
 tion,  We  are  askng  for  something  about
 Pakistan

 Mr  Speaker:  The  Minister  said  that
 hon  Members  should  not  press  him  to
 reveal  the  source  of  information
 Please  put  the  question

 Shri  a  M.  Banerjee:  ]  would  like  to
 know  whether  :t  |  a  fact  During
 Pakistan’s  aggression  on  India,  during
 the  conflict  with  Pakistan,  it  was  re-
 vealed  to  us  that  America  had  estab-
 lished  in  Pakistan  a  U-2  base  in
 Sargodha  I  would  like  to  know
 Whether  such  an  air  base  /s  still  conti-
 nuing  in  Pakistan  and,  :f  so,  whether
 any  protest  has  been  lodged  with  the
 U  ड्  Government’

 Shri  Swaran  Singh:  The  House  38  no
 doubt  aware  that  Pakistan  has  been  a
 member  of  CENTO  and  SEATO;  and
 these  are  the  organisationg  which  have
 the  suppert  of  the  United  States  of
 America,  bath  political  and  military.
 Apart  from  thet,  Pakistan  ecquired  a
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 Shri  Swaran  Singh:  I  have  no  infor-
 mation  about  the  U-2  bese  being  at

 श्री  जाणें  फरनेग्डीश  जो  नये  बेसेज  के
 बारे  मे  मैंने  पूछा  था  उसके  बारे  मे  अखबारों  मे
 ऐसी  खबरे  द | ल  रही  हैं  कि  हर  साल  पाकिस्तान
 सरकार  को  750  करोड  Fo,  यानी  जो  हमारा
 डिफेन्स  बजट  है  उतनी  रकम  प्रमरीका  सरकार
 एक  बस  के  लिये  किराया  देने  वाली  है,  भौर
 इस  बस  का  इस्तेमाल  हिन्दुस्तात,  सीलोन
 झौर  झास  पास  के  देशों  में  जासूसी  करने  के
 लिये  किया  जायेगा  I  मैं  जानना  चाहता  हू
 कि  क्‍या  भारत  सरकार  ते  कम  से  कम  प्रखवारों
 में  पढ़ने  के  बाद  कि  हिन्दुस्तान  में  स्पाइग
 एक्टिविटीज़  के  लिये  उसका  इस्तेमाल  किया
 जायेगा,  अमरीका  सरकार  से  इसके  बारे  में
 कोई  खुलासा  मांगा  है  |  दूसरी  बात  यह  कि
 पिछले  तीन  चार  दितो  से  दिल्‍ली  में  प्राई०
 ए०  एंफ०  के  भ्रफतरों  घौर  कर्मचारियों  की
 जो  गिरफ्तारिया  हो  रही  हैं  उसके  बारे  में
 क्या  सरकार  खुलासा  करेगी  फि  क्या-क्या
 खबरें  झाई०  णु  एफ०  के  हारा  प्रमरीकी
 सेंना के  द्वारा  शौर  सम्भवत  पाकिस्तानी  हाई
 कमिशन  की  जाकूसी के के  हारा  शस्य  तक  पॉकि-

 Oral  Anmwers)  I4ll0

 स्तान को  पहुँची  हैं  घौर  उससे  क्या  हिल्दुस्तात
 की  सेना  को  भी  बहुत  धोजा  फह्चा  है  ?

 थी  यशपाल  सिंह  चाइना  भौर  भमरीका
 दोनो  ने  इस  मामले  मे  पाकिस्तान  की  इमदाद
 की  है  भौर  दोनो  जगहो  से  उनको  हँवाई  जहाज
 हासिल  हुए  हैं।  मैं  मत्नी  जी  से  जानना  चाहता
 हू  कि  सितम्बर  के  बाद  से  प्रापका  क्‍या  कोई
 ऐसा  मित्त  देश  है  जो  प्रापरो  इस  मामले  मे

 इमदाद  कर  रहा  है,  या  सिर्फ  मिल्र  के  ऊपर

 ही  झाप  भरोसा  कर  रहे  हैं  ?

 श्वी  स्थर्ण  fee:  सब  से  बडी  बात  तो

 यह  है  कि  हम  अपने  शाप  पर  भरोसा  कर  रहे
 हैं  सौर  देश  मे  ही  प्रपने  हवाई  जहाज  बना  रहे
 हैं  जो  कि  हमारी  'एभरफोर्स  मे  इस्तेमाल  हो
 रहे  हैं  ।  इसके  अलावा  झाप  जानते  हैं  कि
 मिस्र  से  हमको  हवाई  जहाज  नहीं  मिल  सकते

 हैं  ।  हमारे  भौर  भी  जराय  हैं  जहा  से  हमे
 एप  फोर्स  के  लिए  एश्रक्राफ्ट  मिल  रहे  हैं  ।



 दल
 i

 &

 |

 i]  BR

 प्

 नमित

 द्

 Felis

 ग

 hil

 stay

 ie

 ft ne

 की  प्लोर  से  कुछ  मिग्स  के  वेडून  हवाई  जहाजों
 के  दिये गये  हैं  ।  साथ  ही  यह  भी  रिपोर्टंस
 भरा  रही  हैं  कि  पाकिस्तान  रूस के  साथ  भी

 बहा  से  प्रसलाह  लेने  के  लिए  बातचीत  कर
 रहा  है  भौर  रूस  का  एटिचूड  भी  पहले  की
 अपेक्षा  उसके  प्रति  कुछ  सहानुभूतिपूर्ण  पौर

 हैेल्पफूल  है।  इसके  साथ ही  यह  भी  जानकारी
 मिस  रही  है  कि  पाकिस्तान  के  स्कर्दू  के  पास

 नया  हवाई पड्डा  कायम  किया है  जहा  से
 हमारा  श्रीनगर  भी  सीघी  मार  मे  भा  जाता  है
 ौर  उसका  डाइरेक्ट  हवाई  लिक  जीन  ने
 सिंक्यांग  में  जो  हवाई  भड्डा  बनाया  है  उससे
 हो  जाता  है  1  इन  सब  सूचनाभों के  होते  हुए,
 भौर  इतका  कोई  कंट्रडिक्शन  नहीं  हुमा  है,
 मैं  पूछना  चाहता  हूं  कि  क्‍या  यह  सूचनाए
 ठीक हैं,  भौर  यदि  ठीक  हैं  तो  इनके  प्रतिकार
 के  लिए  सरकार  ने  क्‍या  पग  उठाए  है  ?

 थो क०  मा०  तिवारी  :  क्‍या  मैं  जान
 सफता  हूं  कि  पाकिस्तान  के  पास  कितनी  एयर

 स्ट्रे्व  है  भौर  उनके  पास  जो  सोफिस्टिकेटेड
 एभर  फाइटसं  हैं  वह  किस  किस  टाइप  के  हैं  ?

 in  excess  of  what  it  was  in  September,
 1965.  He  was  very  clear  about  that

 from  him  whether  this  raising  of  their
 air  strength  above  the  September,  965
 level  is  due  only  to  replenishment  of
 their  air  force  strengthen  from  Chinese
 s0urces  of  MIG-9  that  he  referred  to
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 napalm  bombs  and  mussile-fitted  air-
 crafts  Will  the  Defence  Minister
 landly  tell  us  the  presext  ooz.tiva  with
 regard  to  the  value  of  items  recerved
 by  Pakistan

 Shri  Swaran  Singh  I  have  no
 formation  though  I  think  it  is  a
 highly  exaggerated  figure

 Shrj  Jyotirmoy  Basu:  Sir,  on  a  point
 of  order  This  is  fron  a  *tacement
 made  by  the  Defence  Mini.cer  on  the
 floor  of  this  House  on  l9tn  June  this
 year  in  reply  to  an  unstarred  question

 Shri  Swaran  Singh,  Are  yru  refer-
 Ting  to  the  position  before  7965  or
 after  9657

 Shri  Jyotirmoy  Basu  This  is  the
 value  of  the  equipments  chat  Ameri-
 cans  have  supplied  to  Pakistan  up  to
 September,  965  I  can  place  the  press
 cutting  on  the  Table  if  it  is  ry
 desired

 Shri  Swaran  Singh:  Is  the  hor
 Member  asking  for  information
 up  to  965  or  after  1968?

 Shri  Jyotirmoy  Basu:  Upto  965

 upto  965  Now  yoy  want  to  extend
 it  to  the  position  after  9d5

 Shri  Jyotirmoy  Basues:  Up  to  79605
 I  have  given  the  figure  myself,  500
 million  to  7700  millon  dollars  What
 is  the  addition  to  it  ti:  todate  and
 whet  are  the  items  added  to  the  Last

 Shri  Swaran  Singh:  [  have  no  in-
 formation

 ो  कमल  गनो  बार  वजीर  साहब
 ने  एक  सवाल  के  जवाब  में  फरमाया  है  कि
 कुछ  एअर  फोर्स  के  भ्रफसरों  के खिलाफ  होम
 भिनिस्ट्री  इनक्वायरी  कर  रही  हैं  1  क्‍या  वजीर
 साहब  बतायेगे  कि  वे  पितने  भ्रफसर है  जिनके

 खिलाफ  होम  मिनिस्ट्री  किसी  खास  केस  मे
 इनक्वायरी वर  रही  है  ?  साथ  ही मैं
 जानना  चाहता  हू  कि  ागि  को  ऐसा  खतरा

 पैदा  न  हो  कि  हमे  कसी  भी  प्रफसर  के  खिलाफ
 इनक्वायरी  करनी  पड़े,  इसके  लिए  सरकार
 क्या  क्र  रही  है  ?  प्रभी  तक  तो  यह  इल्जाम
 ही  है,  मच  यह  साबित  नहीं  |...  है  ।

 क्या  डिफेंस  मिनिस्टर  साहब  ने  कोई
 ऐसा  इन्तजाम  भी  किया  है  जब  कि  वह  जानते
 हैं  कि  भ्रमरीका  वहा  प्रपता  ट्ट  कायम
 कर  रहा  है,  चीन  उनको  मदद  दे  रहा  है
 शियों  की  कुछ  उतकी  तरफ  निगाह  कर्म
 हो  रही  है  ताकि  झगर  हमला  हो  जाए  ती
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 हम  उसका  जवाब  दे  सकें?  क्या  इसके  बारे
 में  कोई  इंतआस  सोचा  है  ?

 nip  Jo  «.....
 «मर we

 *  de  ed  £2  pol
 yl  gph  S  a  lye  vi  ely
 srnke  py  iki,  £  nya!  ८  wy!
 arnle fui  Sah  oo  tS  nly
 Er  yt  pol  Sy  SS  ४०५

 crt  Gt  oF  gpende  py  Willd

 es  “ge  8  ६०0)  oS  coh  Lye
 tad 5 9  Sf  iS  Lym  ००५३  Ula  yee

 ust  gS  Lyte  6h  ge  i  lage  बुर्के.
 =e  srl!  MR  Spell
 "2st  SW  He  LS  Wd
 e-2  os?  ll  ae  के  5  sell

 et  ee  weld

 ai  ete  ale  ll  LS
 Sie  2S  get  plat  Lag!  oS
 Ug)  eo  Keyed  6S  चैनी  Lule  ag  ty
 ae Sol  gee  Bb  y  Sl म
 ४५.७  Sol  oS  lady  Cpe  Ley  cd

 gq  Slaw  SJ  SU  2  rel  ११  ppd  cals

 He  ८.०  Whe  &  unl  Pe?  a>
 pet  iS  yee  an  S  cel  US

 [-  aoe
 Mr,  Speaker:  Every  question  is  50

 involved  that  it  does  not  lcuk  like  a
 question  at  all.  We  have  already
 spent  about  40  minutes  on  this  one
 question.

 Shri  Swaran  Singh:  We  feel  great-
 ly  concerned  that  citizens  of  our  owu
 country  should  be  so  unpatriotic  as  to
 convey  information  of  this  nature  for
 a  paltry  amount.  That  5  a  subject
 matter  for  investigation;  I  would  not
 like  to  go  into  the  matter.  We  have
 been  greatly  concerned  about  il  and
 we  have  taken  several  corrective
 measures  to  tighten  up  the  security
 measures.

 (a)  whether  it  is  a  fact  (hat  unusu-
 al  delay  is  involved  in  the  preparet-
 jon  of  pension  cases  of  armed  ‘cr-
 sonne];  and

 (b)  if  so,  the  steps  taxen  or  propn-
 8€q  to  be  taken  to  expidite  the  pre-
 paration  of  pension  cases?

 The  Minister  of  Statein  the  Minis-
 try  of  Defence  (Shri  B,  R.  Bhagat):
 (a)  Normally,  no  wumusual  delay  is
 involved  in  the  prepartion  of  pension
 cases  of  Armed  Forces  personnel.

 (b)  Orders  have  been  issued  enjoin-
 ing  wpon  all  officers  dealing  with  pen-
 sion  claims  that  they  shall  doevery-
 thingin  their  powerto  prevent  or  re-
 duce  to  the  utmost  possible  extent,  de-
 lays  in  the  grant  of  pension.  Speci-
 fic  cases  of  delay  which  come  to  notice,
 are  investigated  and  remedical  mea-
 sures  are  taken.

 Shri  Eam,  Kishan  Gupta:  May  I  know
 the  least  and  the  longest  tim:  requir-
 ed  to  finalise  pension  eases?

 Shri  B.  R.  Bhagat:  Normally  the
 rule  says  that  all  pension  cases  may
 be  finalised  two  months  before  the
 actual  date  of  retirement.  But,  in
 some  cases,  because  of  the  decumen-
 tation  not  being  ready  or  rome  other
 reason,  some  time  is  taker.  The  last
 sample  survey  shows  that  "C  per  cent
 of  the  cases  are  finalised  before  the
 total  number  of  cases  in  a  year  were
 date  of  retirement.

 Shri  Ram  Kishan  Gupta:  May  9
 know  how  many  cases  are  pending?

 Shri  B.  E.  Bhagat:  For  example,  the
 census  taken  was  on  5  March

 पाकिस्तान  कनफ्लिक्ट  में  जो  हमारे  जवान
 शौर  अफसर  शहीद  हुए  थे  उनमें  से  क्या  कोई
 ऐसे  केसिस  बाकी  हैं  कि  जिन  भें  नियमों  के
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 मुताबिक  जो  देगा  चाहिये  ।  चाय  तक  नही
 दिया  या  है?  मैं  जानता  चाहती  हूँ  कि  इस
 तरह  के  कितने  केसिस  होंगे  शौर  उनका  कब
 तक  निपटाश  हो  जायेगा  ?

 भी  wo  To  भगत  :  उनके  सिए  तो
 सास  तौर  पर  लिवरल  स्कीम  बनाई  गई
 थी,,.,.,

 Some  hon.  Members  roze—
 Mr,  Speaker:  Next  question,
 Shri  Jyotirmey  Basu:  Just  one  ques-

 tion,  Sir
 Mr.  Speaker:  No,  Please

 tt  तुलझो  दास  जाधव  :  प्रध्यक्ष  महोदय,
 सवाल  का  जवाब  तो  मिल  जाना  चाहिये  |
 वह  भी  नहीं  मिला  है  ।
 Shri  B  R.  Bhagat:  |  said  that  we

 took  special  care  of  all  those  cases
 Shrimati  Steheta  Kripalani'  She  ask-

 ed  for  the  number  of  people
 Mr.  Speaker:  No,  please  Next

 queshon

 प्ंश्ालयों  का  पुसर्गठस
 *i325.  भी  सिद्वेश्वर  प्रसाद  :  क्‍या

 प्रधान  मंत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्‍या  मत्रालयों  का  पुनर्गठन  करने
 का  कोई  प्रस्ताव  इस  समय  विचा  राधीन  है,
 घौर

 ख)  यदि  हा,  तो  इस  काम  के  किस
 प्रकार  तथा  कब  तक  किये  जाने  की  सभावना
 है?

 The  Deputy  Minister  (Dr  Sarojini
 Mahishi)  (a)  No  Sir

 (b)  Does  not  arise

 at  सिद्धेश्वर  प्रसाद:  क्‍या  सरकार  ने
 प्रशासनिक  सुधार  झायोग  से  यह  जानने  की
 कोशिश  की  है  कि  इसको  प्रपनी  रिपोर्ट  देने  मे
 इतनी  बेर  क्‍यों  हो  रही  है  क्योकि  मत्रालयों  भें
 w  मंत्रियों  में  इस  बात  को  लेकर  गलतफहमी
 है  भौर  चिन्ता  है  भौर  इसके  कारण  उनका
 काम  भी  ठीक  ढग  से  नहीं  चल  रहा  है  ?  यदि

 Oval  Answers  14uie

 जानने  की  कोशिश  की  है  तो  प्रशासनिक

 सुधार  झायोग  ते  इस  सम्बन्ध  में  क्या  कहा  है  ?

 Bro  सरोजिनी  सहिधो  =  माननीय  सदस्य
 को  जो  जानकारी  है  वह  गलतफ़हमी  पर
 झाधारित  है  ।  गलतफहमी  कुछ  नही  है  |

 देर  तो  थोड़ी हो  रही  है  लेकिन  कोशिश  हो
 रही है  कि  जल्दी  से  जल्दी  रिपोर्ट वह  दे  दे  ।

 भी  सिद्धेक्वर  प्रसाद  :  मैं  जानना  चाहता
 हूँ  कि  क्‍या  प्रधान  मंत्री  ले  इस  बात  पर  भी
 विचार  किया  है  कि  मत्तियों  की  सख्या  को
 कम  किया  जाये  ?  क्‍या  यह  सही  नहीं  है  कि
 अगर  ऐसा  किया  गया  तो  इसका  देश  की
 परिस्थितियों  पर  झच्छा  झसर  पडेगा  ?  क्‍या
 कोई  कटौती  करने  का  विचार  किया  जा
 रहा  है  ?

 प्रधात  मंत्री  तथा  झणु  शक्ति  मत्री
 (श्रीमती  इस्दिरा  गांधो  )  :  अच्छा  भसरहो  या

 बुरा  प्रसर  हो,  यह  तो  एक  जजमेंट  की  बात  है।
 Shri  Nath  Pai:  Has  the  [rime

 Minister's  attention  been  drawn  to
 reports  in|  what  :s  called,  usually  re-
 liable  circles  that  she  is  contemplating
 both  a  resuffling  and  an  expansion
 of  the  Cabinet  and  tha‘  the  oppor-
 tune  time  38  the  adjournment  of  Par-
 hhament?  How  far  are  these  reports
 correct?

 Shrimati  Indirg  Gandhi:  In  reply
 to  the  main  question  I  have  sald,
 "No  "

 शी  वाघपाई  :  मैंने  सवाल  यह  उठाया
 था  कि  अखबारों  में  बार  बार  ये  खबरे  oF
 रही  है  कि  भ्रापका  यह  खयाल  है  कि  जब  यह
 झ्रधिवेशन  मुल्तवी  हो  जायेगा  उसके  बाद
 प्राप  मतिमडल  के  विस्तार  का  विचार
 रखती  हैं  |  मैं  जानना  चाहता  हू  कि  इसमें
 कहा  तक  सच्चाई  है  ?

 भीमती  इन्दिरा  गांधी  :  प्रणबार  वाले
 कहा  से  भपनी  खबरे  लेते  हैं  यह  तो  श्राप  सभी
 को  मालूम  होगा

 क्रो  बलराज  मघोक  :
 दी  जाती  हैं  1

 झापकी  तरफ  से
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 शोणती  इस्विरा  नॉजी  :  हँगारी  तरफते
 कुछ  नहीं  जाता  है  ।  लेकिन  जो  भी  कुछ
 सरकार  को  करना  होगा  वह  तो.  भाप  खुद
 समझ  सकते  हैं  कि  उसका  एलान  पालियामेंट
 मे  तहीं  हो  सकता  है  1

 Shri  P,  Venkatasubbalah:  May  I
 know  whether  the  Government  has
 ‘considered  the  demrability  of  bifurca-
 ting  the  Ministry  of  Health  and  Fa-
 muly  Planning  in  view  of  the  impor-
 tance  of  the  subject?

 Some  hon.  Members:  Bifurcating
 the  Minister?

 Shrimati  Indirg  Gandhi.  Sir,  I  was
 greatly  worried  to  hear  that  he  waz-
 feq  the  Minster  himself  ta  ७  Infur-

 cated

 Shri  8.  S.  Kothari:  Will  the  Prime
 Minister  kindly  mmform  whether  it
 is  a  fact  that  the  Ministers  of  State
 and  Deputy  Ministers  have  -epr.sen-
 ted  to  her  that  they  are  not  being
 given  sufficient  work  by  the  seulor
 Ministers  and,  if  so,  whet  steps  is
 she  taking  to  ensure  that  they  are
 kept  busy?

 Mr.  Speaker:  Shr.  Kundu

 Shri  8s.  Kundu:  I  woud  hke  to
 know  from  the  Pmme  Minister  whe-
 ther  she  has  considered  tha’  aficr  a
 periodical  examination  of  the  out-
 put  given  by  the  Council  of  Minis-
 ters,  she  should  fix  a  formula  that
 every  year  she  will  bring  in  fresh
 blood  at  the  ratio  of  4  on  the  basis
 ef  the  total  strength  of  the  Council
 of  Ministers

 Shrimati  Indirg  Gandhi:
 hat  is  ह  suggestion

 aft  रवि  राय  :  मैं  यह  जानता  चाहता

 हू  कि  श्री  सत्य  नारायण  सिन्हा  को,  जो
 अभी  तक  मिनिस्टर  विदाउट  पोर्टफोलियो  हैं,
 कब  तक  कोई  पोर्टफ़ोलियों  दिया  जायेगा  |

 Lal

 T  think

 Mr.  Speaker:  Shri  Kenwar
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 को  श्यी  राज  :  मेरे  नश  का  उचर  नहीं
 भागा  है।

 Mr,  ‘There  a  no  .

 शी  रथी  राय:  आप  प्रधान  मंत्री  को
 जवाब  देने  दीजिये  न  |

 शो  कंबर  लाल  गुप्त  :  एक  ऐसी  योजना
 थी  कि  प्रधान  मस्ती  अपनी  कैबिलेट  में  कुछ
 और  डिपुटी  मिमिस्टर  बढ़ा  रहो  हैं  ।  मैं  यह
 जातता  चाहता  हूँ  कि  कया  निकट  भविष्य  मे
 कोई  डिपुटी  मिनिस्टर  बढ़ाने  का  उतका
 इरादा  हैं  ?

 शोमतों  इस्दिरा  गांधी  :  यही  प्रश्न  श्री
 पूछा  गया  है।  मैंने  कहा  है  कि  बढाया  आयेगा
 या  न  बढ़ाया  जाये,  भाप  खुद

 Mr,  Speaker:  Next  question

 Acquisition  of  land  in  Darjeeling

 #1836,  Shm  C.  EK.  Bhattacharyva:
 Will  the  Minister  of  Defence  be
 pleased  to  state

 (a)  whether  mulitary  have  ac-
 quired  thousands  of  acre»  of  land,
 mostly  paddy  lands  since  963  in
 Bagdogra,  Khaprail  and  Atharakha
 areas  in  Silguri  Sub-Divisior,  Dar-
 Jeeling,

 (b)  whether  it  is  a  fact  that  com-
 pensenation  has  not  so  far  been  paid
 for  the  acquired  lands,  and

 (c)  if  so,  when  the  compensation  Is
 hkely  to  be  paid?

 The  Minister  of  State  in  the  Mi-
 nistry  of  Defence  (Shri  B.  RX.  Bhagat):
 (a)  No  lands  have  been  acquired
 in  the  areas  mentioned  The  question
 of  payment  of  acquisition  compensat-
 jon  does  not  arise  Hawever,  appro-
 zamately  5668  acres  of  land  have
 been  requisitioned  since  1983,  and
 of  these  1,500,  acres  approximately
 constitute  paddy  land.
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 a)  end  (c)  A  vain  of  Rs  १5:88
 lakhs  has  been  disbursed  yo  far  by  the
 chr,  authorities  as  initial  compensa-
 tion  and  rent  for  the  land  requisition-
 ed.  The  assessment,  the  accord  of  the
 requisite  sanction,  and  the  disburse-
 ment  of  the  remaining  amount  that

 ia
 be  due  is  in  nand  and  is  expected

 to  completed  withm  the  next  few
 menthe

 Shri  C.  K.  Bhattacharyya:  Whether
 it  as  acquisition  or  requisition,  the  fact
 38  that  vast  areas  of  paddy  lands  and
 very  fertile  lands  have  been  taken  over
 by  the  military  and  they  are  lying  un-
 used  fer  all  these  years  in  spite  of  the
 very  acute  food  situation  in  the  coun-
 try  Will  the  Government  tell  us
 whether  they  have  considered  any
 scheme  for  putting  these  vast  and  very
 fertile  lands  to  use  for  raising  crops?

 Shri  B.  8.  ॥...  The  lands  are  ac-
 quired  only  when  it  is  absolutely
 necessary  It  uw  true  that  some  of  the
 lands  lie  vacant  or  fill  the  projects
 go  through,  It  is  known  to  hon
 Members  that  this  is  @  very  im-
 portant  area  from  the  military  pomt
 of  yiew  I  will  jook  into  the  matter
 Usually,  the  practice  is  that  they  rent
 out  the  land  to  cultivators  if  not  hkely
 to  be  used  for  defence  purposes  during
 that  season  If  there  is  a  posmbulity  of
 thmt,  I  will  see  that  st  5  done

 Shri  C  K.  Bhattacharyya.  In  the
 first  reply,  the  hon  Munster  stated
 that  it  was  not  acquisition  but  requi-
 sttion  In  the  secong  reply,  he  used
 the  word  ‘acquuition’  In  any  case,
 may  I  know  whether  the  Government
 hag  received  representation  from  the

 om  the  condition  that  they  will  remove
 these  crops  at  any  time  the  Govern-
 mant  requres  them  to  do  so  and,  ff
 80,  what  is  the  Government's  reply  to
 this  representation?

 Shri  B.  KE.  Bhagat:  As  for  the  two
 terms  that  have  been  used,  ‘acquisi-
 tlog”  and  ‘requisition’,  there  is  g  differ-
 ence  in  them.  When  you  purchase  the
 land  outright,  :t  s  acquired,  when  you
 1  (Ai)  LSD—2

 Ministry  in  particular  has  got  repre-
 sentations  from  other  areas  to  the
 effect  that  cultivable  lands  have  been
 under  the  occupation  of  the  Defence
 Ministry  for  the  last  twenty  years  even

 paddy  land  have  remained  uncultivat-
 ed,  and  if  so,  whether  those  cultivable
 lands  would  be  given  to  the  peasants
 30  that  it  may  help  in  solving  the  food
 problem  to  some  extent?  May  I  know
 whether  such  representations  have
 been  recerved  by  the  Defence  Minis-
 try  from  other  areas  or  not,  and  what
 the  postion  of  Government  in  regard
 to  them  a

 Shri  B  R.  Bhagat:  It  is  true  that
 the  Defence  Mimstry  has  acquired

 about  them  But  we  look  into  the
 cases  constantly  and  there  is  a  review
 made  in  the  light  of  whether  we  would
 require  the  lands  for  future  develop-

 leased  gnd  otherwise  xt  is  retained

 Shri  M.  BE.  Krishna:  May  I  know
 whether  it  w  9  fact  that  in  most  af
 these  can‘onments,  particularly  in

 at है
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 and  which  even  in  future  can  be  used
 as  playing  fields  are  being  taken  for
 house  construction,  and  if  so,  whether
 Government  would  reconsider  their
 decision  so  that  in  cantonments  where
 there  is  land  available  for  construe-
 tion  of  buildings,  the  playing  fields
 will  not  be  disturbed?

 Shri  B.  R.  Bhagat:  I  do  not  have  in-
 formation  about  that.  I  shall  look  into
 that.

 Shri  Hem  Barua:  May  I  know  whe-
 ther  Government  are  not  in  the  habit
 of  following  a  very  dilatory  procedure
 in  the  matter  of  giving  compensation
 to  the  poor  cultivators  whether  the
 land  is  acquired  or  requisitioned,  from
 the  time  the  land  is  taken?  This  has
 happened  in  Assam  on  several  occa-
 sions,  and  I  have  had  the  privilege  or
 the  honour  to  write  to  the  former  De-
 fence  Minister  gbout  it.  There  is  ८
 case  where  tiie  land  was  acquired  be-
 fore  the  Chinese  aggression  but  the
 compensation  is  yet  to  be  paid.
 Why  is  it  that  there’  is  _  this
 dilatory  practice?  It  is  because
 of  the  fact  that  the  State  Gov-
 ernments  are  given  the  right  to  assess
 the  value  of  the  land  for  Government
 to  pay  the  compensation?  If  that  be
 so,  may  I  know  the  Government  of
 India  or  the  Defence  Ministry  does
 not  assess  the  value  of  the  land  direct-
 ly  and  pay  the  compensation  imme-
 diately  to  these  poor  people?

 Shri  B.  R.  Bhagat:  The  value  of  the
 land  is  not  assessed  by  the  Defence
 Ministry.  It  is  assessed  by  the  local
 authorities,  i.e.  the  Collector  District
 Magistrate  in  association  with  the  loca]
 military  Establishment  Officer.  If  any
 particular  case  is  brought  to  my
 notice,  I  shall  look  into  it.

 Shri  Hem  Barua:  There  are
 cases.

 Shri  8.  R.  Bhagat:  But  once  the
 value  is  determined  by  the  collector/
 district  magistrate,  care  is  taken  that
 there  is  no  undue  delay  in  the  proce-
 dure.  But  if  the  value  is  not  deter-
 mined  by  the  local  authorities,  how
 can  they  be  paid  compensation?

 many
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 Shri  Hem  Barua:  On  a  point  of
 order.  The  hon.  Minister  has  gaid  that
 if  there  is  any  case  he  would  look
 into  it.  I  can  cite  the  instance....

 Mr.  Speaker:  He  can  write  to  the
 hon.  Minister.

 Shri  Hem  Barua:  I  can  cite  the  inst-
 ance  of  the  land  acquireq  for  the
 Bojhar  airport  near  Gauhati  where  the
 compensation  is  yet  to  be  paid.

 Mr.  Speaker:  Shri  Sheo  Narain.

 Shri  Hem  Barua:  On  a_  point  of
 order.  The  hon.  Minister  has  said  that
 because  the  State  Government  makes
 the  assesstnent,  there  is  dilatoriness.
 The  Union  Government  themselves
 can  make  that  assessment.

 Mr.  Speaker:  I  have  called  Shri
 Sheo  Narain.

 श्री  शिव  नारायण  :  मैं  डिफ़ेंस  मिनिस्टर

 से  यह  जानना  चाहता  हूं  कि  जब  ज़मीन  खाली

 पड़ी  हुई  है  और  सरकार  ने  अभी  काम्पेन्सेशन

 नहीं  दिया  है,  तो  सरकार  को  वह  खाली  ज़मीन

 किसानों  को  वापस  कर  देने  में  क्या  आबजेक्शन

 है,  ताकि  वे  खेती  करें,  क्योंकि  इस  ववत  देश  में

 फूड  की  शार्टेज  है  |

 श्री  ao  रा०  भगत  :  वह  जमीन  व्यवहार
 में  लाई  जायेगी  1

 श्री  शिव  नारायण  :  कब  लाई  जायेगी  ?

 पैँता  तो  सरकार  ने  दिया  नहीं  है  ।

 श्  ल््०  To  भगत  :  पैसा  भी  दिया

 जाता  है

 श्री  शिव  नारायण  :  श्रध्यक्ष  महोदय,
 साफ  जवाब  नहीं  अया  ।  जवाब  बिलकुल
 क्लीअर  अआाना  चाहिए  ।

 श्री  ब०  रा०  भगत  :  उन्होंने  कहा  कि

 खाली  ज़मीन  लौटा  क्‍यों  नहीं  दी  जाती  तो  जो

 ज़मीन  रक्षा  के  काम  के  लिये  या  किसी  ज़रूरी

 काम  के  लिए  सरका र  लेती  हैँ,  उसी  दम  उस  पर

 काम  नहीं  बनता  है  इसीलिए  यह  कहना  कि

 वह  खाली  ज़मीन  है  या  बेकार  जमीन  है,

 ठीक  नहीं  है  ।
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 att  र्युन  लि  भदोरिया
 श्री  यशवत सिह  हुशबाह
 डा०  सूर्य  प्रकाश  पुरी

 बया  गृह-कार्य  मत्री  यह  बताने की  कृपा
 करेगे  कि

 (क)  क्या  उन्होने  हाल  ही  मैं  नक्सलबाडी
 की  स्थिति  के  बारे  मे  पश्चिम  बगाल  के

 मुख्य  मत्नी  स ेबातचीत  की  थी,

 (@)  क्‍या  उस  राज्य  में  स्थिति  को

 सुधारने  की  दृष्टि  से उस  मुलाकात  में  किसी

 रूप  में  राज्य  आातरिक  सुरक्षा  के  बारे मे
 भी  बातचीत  हुई थी,  और

 (ग)  यदि  हा,  तो  उसका  क्या  निष्कर्ष
 निकला  है  ?

 गृह-कझाथ  मंत्री
 चब्हाण)  :  (क)  जीहा।

 (थ)  जी  नही।

 (ग)  सिलीगुडी  सब-डिवीज़न  के  कुछ
 क्षेत्रों  मे ंपुन  सामान्य  स्थिति लाने  के  लिये
 आवश्यक  उपायो  के  बारे  में  बातचीत  हुई
 थी।  कैन्द्रीय  सरकार  को  आशा है  कि  झब
 पुलिस  द्वारा  उस  क्षेत्र  में  को  जाने  वाली
 कार्यवाहियो  के  फलस्वरूप  स्थिति  सुधर
 जायेगी  1

 (श्री  पशवन्तराव

 और  mena  शास्त्री  :  मे  यह  जातना
 चाहता ह  कि  पश्चिम  बंगाल  के  मुख्य  मंत्री
 भरी  फ्भय  मुखर्जी  ने  एक  का्फेस में में  उत्तर
 देते  हुए  यह  बताया  था  कि  जो  यह  उप्रपंजी
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 साम्यवादी  नेता  हैं  कन्नू  सास्याल  इस  की
 गिरफ्तारी  का  कोई  भादेश  नहीं  दिया  गया

 तो  में  यह  जानना  चाहता  हू  कि  उनके  भतिरिक्त
 भी  झोखर  मजूमदार  और  जगल
 सथाल  शादि  जो  इस  दल  के  प्रमुख  नेता
 हैं  क्या  उनकी  गिरफ्तारी  इसलिये  नहीं  की
 गई  कि  पश्चिम  बगाल  वी  गवर्नभेंट  भे  पुलिस
 को  इस  प्रकार का  गुप्त  रूप से  भादेश दे
 रखा  है  कि  नेताश्रो  को  गिरफ्तार  न  किया
 जाय  भौर  क्‍या  यह  भी  सत्य है  कि  जा  नेता
 पश्चिमी  बगाल  के  इस  क्षेत्र  के  उपद्रयो  के
 मुख्य  रूप  से  जिम्मेदार  हैं  वह  झाज  भी

 सिलीगुडी या  नेपाल भे  बैठ कर  गुप्त  रूपसे
 सारे  झान्दालन  का  सचालन  कर  रहूँ
 हैं?

 Shri  Y.  छ  Chavan  As  far  as  my  am.
 pression  of  the  talk  I  had  with  the
 Chret  Minister  goes,  there  are  no  such
 instructions  not  to  arrest  anybody.
 Naturally  I  did  not  discuss  any  indi-
 vidua]  names  but  the  information  that
 I  got  from  him  conveyed  to  me  is  that
 whoever  w&s  involveg  in  it,  big  or
 small  would  be  arrested

 ह । उ  प्रकाशबीर  शास्त्री  में  यह  जानना
 चाहता  हू  कि  क्‍या  पश्चिमी  बगाल  के

 मुख्य  मत्नी  की  प्रधान  मत्री के  साथ  बातचीत
 मैं  कुछ  ऐसी  झलक  भी  भाई  कि  पश्चिमी
 बगाल  क ेमुख्य  मत्री  कुछ  प्रश्नो पर  बढा
 स्पष्ट  निर्णय  लेना  चाहत ेहैं  लेकित  उनके
 कैबिनेट  में  कुछ  इस  प्रकार के  मतभेद हैं

 कि  जिसके  कारण  वह  दृढ़  निर्णय  नहीं ले
 पा  रहे  है?  इस  सम्बन्ध  में  भारत  सरकार
 की  क्या  प्रतिक्रिया हैं  ?

 Shn  Y.  B.  Chavan:  35
 question  of  my  reaction  I  did  not
 that  impression  from  the  talk  I
 with  the  Chief  Minister,  neither
 he  give  me  that  impression

 श्री  रधघुवीर सिंह  शास्त्री  :  श्रीमनू,  में

 सह  जानना  चाहूगा  कि  सरकार  को  कुछ
 ऐसी  रिपोर्ट  मिली  है  कि  पूर्वी  लेपाल  से  होकर
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 चौन  के  लोगो ंने  टेररिस्ट  लीडर  से  कुछ
 शप  स्थापित  किया  है  बौर  बहां  हेररिस्ट

 volved  in  this  directly
 Shri  Balraj  Madhok;  The  question  75

 whether  something  ७  being  done  on
 the  Nepal]  border  to  help  these  people
 conmceted  with  Novalbarni

 Shri  Y.  B.  Chavan:  I  have  no  con-
 firmed  information  about  it

 ो झात्म  दास  :  नक्सलबाड़ी  म  कुछ
 पाकिस्तानी  नागरिकों  प्रथवा  सैनिकों
 द्वारा  भी  गड़बड़  कराने  के  समाचार  क्‍या
 मिसे  थ?  यदि  हा,  तो  उस  का  ब्यारा  क्‍या
 हैः

 Shri  ए  8.  Chavan:  [  have  no  any
 very  authoritative  information  on  it.

 Shri  D.  N.  Patodia:  The  admunistra-
 tive  machinery  in  that  particular  re-
 gion  hac  been  paralysed  to  such  an
 extent  to  achieve  political  ends  that
 the  intelligence  brunch  of  the  West
 Bengal  Government  js  not  functioning
 for  the  purpose  of  reporting  political
 matters.  Will  the  hon.  Minister
 clarify  and  state  whether  he  is  aware
 of  any  such  situation  and  in  that  event
 to  what  extent  he  is  prepared  to
 strengthen  the  Central  intelligence
 branch  for  that  purpose?

 Shri  ¥.  B.  Chavan:  The  hon  Mem-
 ber  is  asking  a  question  abovt  the  ar-
 Tangement  of  the  admunistration  of
 the  West  Benga]  Government  I  do  not
 think  I  have  got  full  information  about
 what  exactly  their  strength  etc.
 but  naturally  the  Central  Govern
 ment  hag  also  its  own  ways  of  find.
 ing  out  information  there,  and  We  are
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 oa  g  =  5  3  5  Zz  4  g  F  Be
 proved  in  the  lart  0  or  5  days.

 Shri  D.  N.  Patodla.  On  a  point  of

 Central  Government  through  its  own
 ‘intelligence  machinery  is  always  cap-
 able  of  knowing,  and  does  always
 know  Therefore,  I  would  like  to
 know

 Mr,  Speaker:  There  ic  no  point  of
 order

 wit  सिद्धेश्वर  प्रसाद:  में  यह  जातना
 चाहता  हूं  कि  क्‍या  मानतीय  गृह  मत्नी  महोदय
 ने  पश्चिमी  बगाल के  मुख्य  मत्री  से  इस  बात
 पर  वी  बातचीत की  कि  वहा  की  जो  झाधथिक
 या  भूमि  की  समस्याये है ंहैं  उन  को  सुधारमे
 के  लिए  पश्चिमी  बगाल  की  सरकार  क्‍या
 प्रयत्न  कर  रही  है  श्रौर  इस  सिलसिले  में
 क्या  उन्होंने  भारत  सरकार  की  भी  सलाह
 मागी  ?  यदि  हा,  तो  भारत  सरकार  ने
 क्या  स्लाह  दीर

 Shri  Y.  B  Chavan:  My  discussions
 with  the  Chief  Minister  were  confin-
 @d  to  specific  questions  on  the  situa-
 tion  in  Naxalbari.  I  did  not  discuss
 any  wider  issues  with  hum.  Certainly  I
 discussed  with  him  certain  suggestions
 that  we  have  given  ०  certain  reae-
 tions  we  have  had  after  the  press  re-
 porteg  decisions  about  dealing  with
 the  matter.  Our  discussion  was  only
 confined  [०  Naxalb:ri  and  those  mea-
 “Ure

 Shr]  Surendranath  Dwivedy:  May  T
 knuw  whether  the  notification  jssued
 by  the  Government  of  India  banning

 c  ifrying  of  bows  and  arrows  in  Naxal-
 bar;  aren  under  the  Armg  Act  has
 been  executed  in  that  area,  and  whe-
 ther  the  West  Bengal  Government  hes
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 Sari  Y.  B.  Chavan.  No,  Gir,  I  have
 not  received  any  cormnunication  from
 the  West  Bengal  Government  saying
 that  they  are  not  prepared  to  exe-
 cute  that  order,  but  fram  the  informa-
 tion  that  I  got  large  numbers  of  ar-
 rows  aNd  bows  are  being  forfeited  by
 the  West  Benga’  police  there  To  that
 extent  it  apperrs  that  the  order  is  im-
 plement .d

 aft  बलराज  मधोक  :  क्‍या  मत्री  महोदय
 का  ध्यान  उन  स्टेटमेट्स की  ओर  गया है  जो

 कि  विभिन्न  दलो के  नेता जो  कि  पिछले  दिनो
 नकक्‍्सलबाडी  हो  बर  झाये,हैं  उन्होंने  दिया  है
 जिसमे  उनका  कहना  है,  जो  अखबारा  7
 आया  है  कि  वहा  पर  यह  कोई  ब्रेर्यिन
 प्राबलम  नहीं  हे,  जो  नेता  हैं  इस  श्रान्दोलन
 के  वह  भ्रधिक्तर  भ्रमीर  लोग  हैं  जिनके  पास,
 कइयो  के  पास  सौ  बीचे  और  क्यो  के
 पास  दो  सौ  बोधे  जमीन  है  और  जिनका
 मादा  है,  लूटा  है  वह  गरीब  लोग  है  ।  यह  कोई
 ऐप्रेरियन  सवाल  नही  है  1  वह  कहते  है  कि  तुम
 पार्टी  के  लिए  रुपया  दो  और  नहीं  देन  पर
 उसको  पीठते  हैं।

 899  ४  B  Chavan  I  think  I  have
 fiver  my  own  vie¥s  on  this  matter

 Mr  Speaker  We  ७६  going  icound
 th’  whole  diseiss0,  again  now

 Shri  Tennet:  Viswanatham  A  few
 days  ago  the  rewspapers  gave  the
 picture  of  those  persons  in  that  urea
 who  have  been  ui  rested  as  the  t:  ouble-
 makers  They  are  practically  as  God
 made  them  Are  the  the  persons  that
 created  all  this  trouble,  or  are  there
 others  whom  the  police  have  not  been
 able  to  reach?

 Shri  Y  B.  Chavan,  Certainly  theic
 are  some  other  rmportant  people  yet
 outside  whom  the  police  have  not  yet
 been  able  to  reach

 Shri  Jyotirmoy  Basn.  The  Central
 Government  by  notification  has  ban-
 ned  the  carrying  and  keeping  of  bows
 and  arrows  May  I  know  if  the  Cen-
 tral  Government  has  also  considered
 banning  the  keeping  and  carrying  of
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 fire-arms  helq  by  the  jotedary  in  that
 area?

 Shri  ¥.  B.  Chavam:  Even  xf  those
 jJotedars  gre  carrying  guns,  they  ere
 doing  so  because  thcy  are  licensed  It
 33  fo.  the  West  Bengal  Government  to
 cancel  them  if  they  think  so

 Shri  jyotirmoy  Basu:  That  tu  one
 sided

 Shn  YY  8,  Chavan:  As  a  matte:  of
 fact,  there  »s  an  orde:  abow,  carrying
 guns  also

 Shri  Krishna  Kama:  Chatterjee.  Is
 the  hon  Munster  aware  that  despite
 intensive  combing  operations  of  the
 Puiuha  forest  un  Sihguri  Kanu  Sanyal
 iid  his  associates  could  not  be  ar-

 Tested  and  the  police  believe  that  he
 With  200  associates  and  firearms  and
 Jigat  Santal  another  leader,  with  100
 assoriates  and  fire-arms  might  have
 crossed  the  border?

 Shn  Y  B.  Chavan.  No,  Sir,  ]  have
 not  20t  that  informetion

 shri  Tridib  Kumar  Chaudhari.  The
 wn  Minister  saud  just  now  that  there

 hid  becn  considerable  improvement  mn
 the  Nuxalbar:  situation  so  far  a  law
 tnd  order  measures  were  conceaned  Is

 he  aware  that  the  West  Bengal  Govern
 ment  and  the  cabinet  unanimously  ap-
 Pioved  all  the  police  measures  that
 had  been  taken  and  about  500  peo-
 plc  had  been  rounded  up  and  pro-
 duced  before  the  courts  and  certain
 forests  and  jungles  where  the  hard
 core  leaders  are  supposed  to  have
 tuken  shelter  have  been  surrounded
 ind  =  moppoing  up  operations  are

 Roing  on?  He  satisfied  that  go  far  as
 the  West  Bengal  Government  and
 police  aie  concerned  they  are  taking
 all  possible  steps  to  see  that  the  situ-
 ation  7४  brought  under  control?

 Shri  Y.  B.  Chavan.  The  first  phase
 of  the  police  operation  was  to  isolate
 the  determined  grovp  of  kaders  who
 are  really  speaking  giving  inspira-
 tion  plans  and  leadership  to  this
 campaign  It  35  proceeding  with  some
 succees  But  T  *hink  we  will  have  to
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 watch  yet  for  the  results  that  they  are
 getting.  As  I  have  ssid  no  State  gov-
 ernment  needs  g  certificate  from  me?
 I  have  already  said  that  the  situation
 there  hay  improved.

 Shrimati  Sushila  Rohatgi:  During
 the  course  of  his  talks  with  the  Chief
 Minister  of  West  Bengal,  did  the
 Home  Minister  come  to  the  conclusion
 that  the  Chinese  also  had  some  hand
 in  the  Naxalbarj  situation  and  if  so  is
 the  government  satisfied  that  these
 people  are  exterminated  and  do  not
 spread  to  any  other  States  to  create
 further  Naxalbaris?

 Shri  रु,  B.  Chavan:  It  is  quite  pos-
 sible  that  they  were  inspired  by  the
 ideas  of  Mao;  there  is  no  doubt  about
 that.  I  do  not  know  whether  they  had
 a  practical]  hand  in  it.

 Shri  Indrajit  Gupta:  We  are  all  glad
 to  hear  from  the  Minister  that  in  his
 opinion  the  situation  in  Naxalbarj  has
 improved  considerably....

 Shri  ¥.  B.  Chavan;:  I  never  said  that
 it  “has  improved  considerably";  I  said
 that  it  ‘has  improved’

 Shri  Indrajit  Gupta:  Part  (b)  of
 the  question  is  a  general  question:  in-
 ternal  security  in  West  Bengal.  Has
 the  hon.  Minister’s  attention  been
 drawn  to  a  statemert  issued  by  the
 Chief  Minister  of  West  Bengal  two
 days  back  in  which  hc  has  categorical-
 ly  stated  that  one  of  the  major  facts
 which  had  contributed  to  the  lack  of
 security  in  the  Asansol  region  of
 West  Bengal—the  coal  field  region—
 is  the  fact  that  certain  mine-owners
 are  maintaining  private  armies  of
 armed  hooligans  and  are  trying  to  in-
 timidate  by  force  the  workers;  they
 are  committing  acts  of  violence,  This
 is  the  statement  of  the  Chief  Minister.
 May  I  know  whether  the  Home
 Minister  is  prepared,  equally  in  the
 interest  of  Maintaining  law  and  order,
 to  back  up  any  action  which  the  State
 Government  may  take  against  recalci-
 trant  mine-owners  and  punish  them
 severely  for  this?
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 Stel  Y.-B.  .Chavan:  I  have  not.  2000

 the  statement  of  the  Chief  Minister
 and  so  I  cannot  answer  this'questian.

 Shei  P.  Venkstasubbaiah:  May  I
 know  whether  the  attention  of  4ke
 Home  Minister  hag  been  drawn  to  &
 statement  made  by  Mr.  Limaye,  a
 legislator  from  Maharashtra  that  he
 had  a  talk  with  the  left
 Jeader  who  said  that  Naxalbarj]  would
 be  repeated  throughout  India  quring the  month  of  December.  l¢  that  ig  O,
 what  possible  action  is  Government
 going  to  take?

 Shri  Y.  B.  Chavan:  I  have  not  come
 across  that  statement,

 Shri  Nath  Pai:  Mr.  Speaker,  it  is
 possible  to  appreciate  the  necessity  for
 taking  firm  action,  to  curb  open  threat
 to  security.  But  has  the  Minister’s  at-
 tention  been  drawn  to  this,  or,  has  he
 seen  some  pictures  in  some  of  the
 dailies  which  I  must  say  make  one’s
 stomach  turn?  They  are  gruesome;  I
 do  not  like  the  pictures  of  these  peo-
 ple  chained  together,  reminiscent  al-
 most  of  the  interrogation  that  goes  on
 in  Viet  Nam.  What  is  the  purpose  in
 advertising  this  as  something  so  sadis-
 tic  that  may  be  happening?  It  is  con-
 ceivable  that  there  hag  not  been  any
 excess,  bit  to  any  Indian  who  looks
 at  the  picture  of  his  fellow-Indians,
 half-naked,  with  tears  and  terror  in
 their  eyes,  it  would  be  depressing.
 What  is  the  use  of  such  pictures,  and
 I  would  like  to  know  why  such  pic-
 tures  are  being  advertised?

 Shri  Y.  B.  Chavan:  I  am  not  res-
 ponsible  for  these  pictures.  (Inter-
 ruption).

 Shri  Nath  Pal:  The  Hindustan
 Times  carried  such  a  picture.  I  think
 Mr.  Chavan  will  share  ovr  anxiety
 about  these  sad  things.

 Mr.  Speaker;  Shri  Deshmukh.

 Shri  Shivajirao  8.  Deshmukh:  One
 of  the  persons  who  is  responsible  for
 this  situation  in,  Naxelbari  happens  to
 be  a  Pakistani  national,  and  it  has
 been  widely  circulated  in  the  press
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 reports.  which  are  tb  the  effect  that
 one  of  the  object  of  cresting  such  ६
 sttuation  in  Nexalbarl  ig  to  see  that
 both  Mast  and  West  Bengal  ere  brought
 ynder  Chinese  influence.  Has  the  Gov-
 erament  any  specific  information

 i  i confirm such
 ‘But how

 Pa

 ी
 शाई  हैं,  जिनके  बारे  में  में  मत्नी  महोदय

 से  छुलासा  जानना  चाहता  | toad

 डालकर  भेजा  गया  है---
 यह  भफवाह  फैल  रही  है,
 कई  अखबारों  में  छपा  है
 शौर  कई  जिम्मेदार  लोगों

 के  मुह  से  सुनने  में  श्राया  है,

 2  दसरी  भ्रफवाह  ह  है.  कि  सी०
 पाई ०  ्भ्क  लोगों  का  भी  तक्‍सलबाड़ी के
 मामले  में  शाथ  है  ।

 न  दोनों के  बारे मैं  में  झापकी  जो
 बलन  मशीनरी है,  क्या  उसमे  कोई  ज|[च  की  है  !

 यदि  को  है,  तो  वह  क्‍या  है-इसका  खुलासा  करें  1

 Shei  Y.  B.  Chavan:  I  will  have  to
 ask  the  West  Bengal  Government
 about  at;  have  not  known  about  it.

 tt  कंबर  लाल  गुप्त  :  मती  महोदय  में

 अभी  ह्हा  कि  नक्सल  बाड़ो  में  स्थिति  पहले  से
 कुछ  खुधरी है,  लेकिन  चत  पर  बाच  रखते  की
 जरूरत  हूँ  1  में  मेंत्री  महोदय  से  पूछना  चाहता  Z
 कि  गया  उन्होने  वेस्ट-अंगाल  सरकार  को  कोई
 ऐसा  कदम  सुझाया  है  कि  जिससे  वह  स्थिति
 जौर  शुनरे  भोर  उस  स्थिति पर  बह  किस
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 i}  बाय  रखता  चाहते  है  क्या  इस
 तरह की  कोई  चीज  quire ह  या  उसके  शक्त
 मैं  डिस्कशन करने के बाद करने  के  बाद  कोई  चीज  सामने

 शाई  है  जा  उसके  बारे  में  श्राप  ser  सोचते

 परिस्थिति  में  सुधार  हो  रहा  है  तथा  जिन
 लोगों  ने  वहां  ट्रबल  'क्रियेट  किया  है  उनके
 खिलाफ़  पुलिस  के  ज़रिये  या  कानून  के  जरिये

 एक्शन  लेगे  ।  लेकिन  मैं  पूछना  चाहता  हूं  कि
 बहा  की  जो  बेसिक  प्रावलम  थो  उस  प्रावलम

 के  लिये  सरकार  ने  कुछ  किया  है  या  नही
 *

 हिन्दुस्तान  से  जहा  जहा  ऐसी  प्रावलम्ज
 पैदा  होती  है,  जैसे  तेलयाना  में  हुभा,  तक्सल-
 बाड़ी  मे  हो  रहा  है,  इनकों  हल  करने  के  लिये
 सरकार में  कोई  इन्तज्ञाम  किया  है,  जितसे  बे
 कारण  फिर  पैदा  न  हों--क्या  इसके  बारे  में

 सरकार  ने  कोई  विचार  किया  है  ?

 क्री  बहचन्तराब  चध्काथ  :  हा,  हमेगा
 किया  जाता  है  ।

 की  बेणी  कर  बर्मा :  माननीय यृह  मती
 जी  ने  कहा  है  कि  0  दिनो  के  भीतर  तक्सल-

 बाड़ी  की  सिघुएशन  इम्प्रव  हुई  है।  मैं  ता०  is
 are  20  को  नक्सलबाडी  के  इलाके  में  था
 घौर  मैं  भ्पने  निश्चित  मत  से  कह  सकता  हूं
 कि  भी  तक  लोगो  में  भय  है,  वही  धारणा

 बनी  हुई  है  जो  पहले थी,  र्म  तक  लोग  अपने
 णेतों  में  काम  करने  नहीं जा  सके  है  शौर
 दाजि।लग  के  डिस्ट्रिक्ट  कमर  के  कभानुसार
 करीब  करीब  70  परसेन्ट  ज़मीत  प्रभी  भी
 जाली  पड़ी  हुई  है  शरीर  जिनको  जमीतें
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 उन्तको  वहां  ले  जाने  में  पुलिस  मदद  नहीं
 करती  है  1  (जिलिय  डिस्ट्रिक्ट  कमिश्तर  के

 5  करोड़  to  के  GW  का  बाटा
 होया,  झोर  उ  इलाके  के  लोग  क्‍या  लायेंगे
 इसका  पता  नहीं  है  ।  इसलिये  मैं  जानना
 चाहता  g  कि  माननीय  मत्री  जो  ने  ऐसे  क्‍या

 स्टेप्स  दिये  हैं  जिन  से  लोगो  में  निर्श्चितता
 आगे  शौर  बह  झपने  खेतों  मे ंठीक  से  काम
 कर  सर्वे  ?

 Shri  ४  8,  Chavan:  Really  speaking,
 I  cannét  say  what  steps  I  am  taking
 bécause  the  steps  will  have  to  be
 taken  by  the  West  Bengal  Govern-
 ment  There  may  be  an  element  ot
 truth  uw:  what  the  hon  member  says
 When  I  say  things  have  improved,  at
 38  a  comparative  statement  The  police
 are  establishing  their  camps  in  differ-
 ent  areas  I  hope  the  presence  ef  the
 police  would  help  to  make  them  a
 httle  more  fearless

 Shrimati  Lakshmikanthamma.  May
 2  know  whether  the  Home  Munister’s
 attention  i,  drawn  to  the  West  Bengal
 Labour  Ministers  statement  that  they
 are  working  under  the  twin  hmita-
 tuons  of  democracy  and  Constitution
 ad  they  have  come  to  power  through
 election,  election  is  not  a  revolution
 and  xf  the  society  ig  to  change,  it
 must  be  through  a  revolution.  May  I
 know  whether  the  Government  us
 convinced  that  certain  Minusters  of  the
 State  are  also  behind  this  movement
 in  West  Bengal?

 Shri  ¥.  B.  Chavan  I  have  no  ans-

 JULY  na  3967

 Pursue  the  same  line  which  the  hon
 member  has  suggested

 श्री  मयु  लिमये  मैं  जानना  चाहता  हू
 कि  क्या  मत्री  महोदय  का  ध्यान  माक्सबादी

 म्यू  निस्टो  के  भ्रअव।रो  मे  निः ले  दाया  उन  के
 नेताशों  के  द्वारा  दिये  गये  बयानों  की  शोर
 गया  है,  जिनमे  उन्होंने  कहा  है  कि  लक्सलवाडी
 में  विद्रोह  करने  वाले  लोग  सी०  भ्राई०  एन  के
 एजेन्ट  हैं  ?  साथ  ही  मैं  यह  भी  कहना  चाहता
 हैं  कि  ओ  नाथपाई  के  प्रश्त  का  जवाब  नहीं
 आया  कि  क्या  मत्री  महोदय  पश्चिमी  बगाल
 की  सरकार  को  हिदायत  देंगे  कि  नक्सलबाडी
 में  जो  काम  हो  रहा  है  उसका  मुकाबला  करते
 समय  इन्सानियत  भर  मानवता  को  न  छोडा
 जाये  ?

 Shri  Y  B.  Chavan.  I  am  sure  this
 question  and  Mr  Nath  Pai's  question
 wil]  be  brought  to  the  notice  of  the
 West  Bengal  Goernment  I  am  sure
 they  must  be  concerned  about  the
 human  3  values  T  have  no  doubt
 about  it  !

 sit  सथु  लिमये.  मेरे  पहले  प्रश्न  का
 उत्तर क्‍या  है  ?  मैंने  पूछा  था  कि  वाभपन्थी
 कम्यूनिस्टो  के  अखबारों  में  तथा  उनके  नेताओं
 के  बयानों  मे  इस  बात  का  उल्लेख  है  कि  जो

 विद्रोह  करने  वाले  है  वह  असल  में  वामपन्‍्थी

 कम्पूनिस्ट  नहीं  हैं,  उनका  बदनाम  करने  वे
 लिये  सो०  पभ्राई०  To  के  एजेन्ट  बहू  काम
 कर  रहे  हैं,  क्या  इसके  बारे  में  मत्री  महोदय
 को  कोई  जानकारी  है  ?  (स्ययचान)
 मैं  जातकारी माग  रहा  g  |  उनके  पास  कई
 जासूसी  विभाग  है  t

 Shri  y.  8,  Chavan  I  have  seen  these
 remarks  I  will  have  to  check  up  on
 these  facts  But  personally  we  will
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 have  to  be  rather  very  cereful  about
 wutking  these  sleguticts.

 att  जयु  लिमये :  मैंने  कहा  किया  है  ?

 good  atmosphere  now  30  Naxalberi  and
 that  mo  arms  and  ammunition  were
 imported  from  other  countries  If  so,
 what  is  hig  “eaction  to  that?

 Shri  Y,  B.  Chavan:  I  have  seen  some
 Preas  statement  about  it  I  have  not
 got  that  report  direct  I  cannot  mve
 my  reaction  about  :t

 Shri  K.  Narayang  Rao;  Over  a  pe-
 riod  of  time  it  is  lkely  that  we  can
 contro]  the  situation  Brt  the  funda-
 mental  fact  still  remains  that  we  have
 taken  the  pledge  under  the  Constitu-
 tson  to  upuvid  the  termtorial  integnty
 and  sovereignty  of  India  Now  it  5
 very  clear  that  there  are  certain  ele-
 ments  which  have  been  working  against
 the  territorial  integrity  of  India  ex

 Oral  Answere  =  438
 Shri  Samar  Guha:  Sir,  m  my  speech

 I  have  said  that  it  is  essentially  an

 Mr  gpeaker:  I  do  not  think  the
 Minster  will  be  able  to  give  all  that
 information

 Naxalbaniismore  political  than  agra-
 zian  I  would  like  to  know  whether  7
 38  a  fact

 Shri  ¥.  8,  Chavan:  I  have  goven  my
 view  from  the  very  think
 the  hon  Member  agrees  with  me  in
 that—that  ,t  is  more  political  than
 agrarian

 Shri  Ss.  S.  Kothar:  May  I  know
 whether,  in  his  opinion,  it  is  a  fact  that
 CPI(M)  have  severed  connections
 with  the  so-called  ‘ultras’,  in  view  of
 the  statement  of  the  Secretary?

 Shri  ¥.  B.  Chavan:  This  is  a  ques
 tion  which  will  have  to  be  put  to  the
 CPI(M)  and  not  to  me

 क्रो  राल  चरण  क्‍या  मत्री  महोदय  का
 यह  पता  है  कि  नक्मलबाड़ी  और  जगहो  पर  भी
 हो  सकता  है  क्योकि  यहा  पर  जमीन  के
 वितरण  की  बात  है,  गरीब  अमीर  को  जात  है,
 जमीन  किस  के  पास  है  और  किस  के  पास
 नही  है  इसकी  बात  है  1  यह  वातावरण  भर
 जगहो  पर  न  फैल  जाये  इसक॑  लिये  जब  तक
 आप  लैड-रिफाम्से  को  सही  नही  करेगे  तब  तक
 कुछ  नहीं  हो  सकता  t

 party  to
 which  I  have  the  privilege  to  belong
 have  always  believed  in  land  reforms
 I  wish  they  had  undertaken  the  land
 reform  programme  Nobody  objected
 fo  land  reform  programme  as  such

 Shri  Jyotirmey  Basa:  Why  क्त  you
 not  do  it  in  twenty  years?  Now  you
 expect  things  to  be  done  in  a  magi-
 cian’s  way
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 the  existing  law.  In  oredr  to  main-
 tain  the  incidence  of  tax  on  foreign
 companies  on  inter-corporate  divi-
 dends  received  by  them  from  domestic
 companies,  as  close  as  possible  to
 that  under  the  existing  law,  I  now
 propose  to  increase  the  quantum  of
 deduction  from  such  dividends  in
 their  case  from  60  Per  cent  of  =  such
 dividends,  as  specified  in  the  Bill,  to
 65  per  cent  thereof.  This  will  leave
 35  per  cent  of  the  dividend  to  bear
 tax  at  the  rate  of  70  per  cent,  thus,
 resulting  in  an  effective  incidence  of
 tax  of  24.5  per  cent  on  the  whole  cf
 such  dividends.  Consequently,  it  ३5
 also  proposed  to  specify  the  rate  of
 deduction  of  tax  at  source  from  such
 dividends  at  24.4  per  cent  as  against
 28  per  cent  under  the  Bill.

 As  part  of  the  measures  for  simpli-
 fying  tax  calculations,  the  Bill  pro-
 poses  to  replace  the  existing  provision
 for  rebate  of  tax  on  charitable  dona-
 tions  by  one  for  a  straight  deduction
 of  50  per  cent  of  the  amount  of  the
 qualifying  donations  in  computing  the
 taxable  income  of  the  donor.  Tihe
 deduction  of  50  per  cent  of  the  quali-
 fying  donations  results  in  g_  slightly
 lower  tax  benefit  to  non-corporate
 donors.  In  order  that  the  tax  relief  in
 these  cases  may  be  ag  near  as  possible
 to  that  under  the  existing  law,  I  now
 propose  to  increase  the  deduction  in
 the  case  of  non-corporate  donors
 from  50  per  cent  of  the  qualifying
 donations,  as  specified  in  the  Bill,  to
 55  per  cent  thereof.

 I  also  propose  to  move  two  amend-
 ments  to  the  provisions  relating  ta
 computation  of  chargeable  profits
 under  the  Companies  (Profits)  Surtax
 Act,  1964,  In  computing  the  charge-
 able  profits,  Companies  are  entitled,
 under  the  existing  law,  to  exclude
 from  their  total  income,  inter  alia,
 the  amount  of  their  ‘tax  holiday’  in-
 come  on  which  rebate  of  income  tax
 is  allowable  to  them  under  the  In-
 come-tax  Act.  They  are  also  entitl-
 ed  to  exclude  the  amount  of  the  quali-
 fying  donations  on  which  rebate  of
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 tax  is  adnvissible  to  them  under  the
 Income  tax  Act.  As  the  ‘tax  holiday’
 income  will  ,  under  the  provisions  in
 the  Bill,  be  completely  excluded  from
 the  tetal  income  of  the  company  with
 effect  from  the  assessment  year  l968
 69,  the  existing  provision  in  the  Com--
 panies  (Profits  )  Surtax  Act  for  ex-
 cluding  the  ‘tax  hcliday’  income  in
 computing  the  chargeable  profits  of
 the  company  will  become  redundant
 and  is,  therefore,  proposed  to  be  omit-
 ted.  Further,  as  fifty  per  cent  of  the
 amount  of  the  qualifying  donations
 made  by  the  company  will,  under  the
 Bill,  be  allowed  as  a  deduction  in
 computing  the  total  income  of  the
 company  under  the  Incometax  Act
 with  effect  from  the  assessment  year’
 1968-69,  it  is  proposed  that  in  com-
 puting  the  chargeable  profits  of  the
 company  for  surtax,  only  the  balance?
 fifty  Der  cent  of  the  qualifying  dona-
 tions  will  be  excluded.

 I  now  turn  to  the  Postal  tariffs.
 Honourable  Members  are  aware  that
 provision  was  made  in  the  Finance
 Bill  for  increases  in  Postal  rates  on  re-
 gistered  newspapers  in  order  to  re-
 duce  the  recurring  heavy  loss  on  the
 Postal  Services.  These  included  an
 inerease  in  the  rate  for  newspapers
 weighing  not  more  than  00  grammes
 from  2  9.  to  5  p.  Jf  have  since  re-
 considered  the  proposal  in  so  far  as
 the  smaller  newspapers  with  limited
 circulation  are  concerned.  The  Com-
 mittee  on  Small  Newspapers  had  re-
 commended  in  965  that  some  conces-
 sional  treatment  is  necessary  in  the
 ease  of  small  newspapers  weighing
 less  than  50  grammes.  I  propose  to
 80  a  little  further  and  have  accordins-
 ly  decided  that  there  should  be  no
 change  in  the  existing  Postal  rate  of
 2  P  for  registered  newspapers  weign-
 ing  not  more  than  60  grammes.  This
 will  particularly  benefit  language
 papers,  dailies  and  weeklies  and  will
 mean  ६  loss  of  revenue  of  the  order
 of  Rs.  35  lakhs  in  a  full  year.

 T  have  also  received  representations
 in  respect  of  certain  other  tariff  items



 74748  Written  Answers  SRAVANA  2,  4880  (SAKA)  Written  answers  74743
 Marine  Diesel  Engine  Fastery

 ct a  Shel  K.  Narayana  Rao:  Will

 oe
 of  Defente  be  pleased

 to

 (a)  whether  it  is  a  fact  that  a  com-

 b)  whether  it  is  a  fact  that  Vizag
 in  Andhra  Pradesh  has  also  been
 considered  as  the  probable  site  for
 the  factory

 (ec)  sf  so,  the  recommendations  of
 the  Committee  in  this  regard,

 (d)  whether  any  location  has  ulti-
 mately  been  recommended,  and

 (७)  uf  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  B.  BR.  Bhagat):
 (a)  The  decision  regarding  location  of

 team  of  Messrs  MAN  Engineers
 (9)  १७5  Sir

 (ce)  and  (d)  After  taking  into  con-
 sideration  various  factors  and  carry-
 ing  out  a  relative  assessment  of  diffe
 rent  sites  the  team  of  Messrs  MAN
 Engineers  recommended  the  site  for
 location  of  the  factory  in  the  follow-
 ang  order

 @  Ranch:
 (1)  Vishakhapatnam

 (im)  Madras
 (av)  Cochin

 (e)  The  Government  have  decided
 that  the  factory  should  be  set  up  at
 Ranchi

 Beue  of  Passports  te  Shri  Biju
 Patnaik  and  Shri  and  Shrimati

 Biren  Mitra
 *1920.Shri  Baburao  Patel:  Wull

 the  Minister  of  External  Affairs  be
 Pleased  to  state

 (a)  the  nature  and  period  of  the
 Passport  issued  to  Shri  Biju  Patnaik

 Indonesia  Burma,  Thailand  Philip-
 Pines,  Japan,  North  Africa,  all  coun-
 tries  im  Europe  including  USSR  and
 Turkey  but  excluding  Portugal

 (b)  The  Passport  Act,  1967,  does
 not  provide  for  taking  any  guarantee
 from  8  passport  holder  for  hus  return
 to  Indsa

 (c)  Information  25  being  collected
 and  will  be  placed  on  the  Table  of
 the  House

 (d)  and  (e)  Government  has  no
 indication  that  these  2  persons  are
 trying  to  flee  the  country  to  escape
 the  legitimate  processes  of  law  If
 they  go  abroad  and  refuse  to  return
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 to  India  in  response  to  a  sumons  cr
 warrant  for  trial  jn  a  Court  of  law,
 appropriate  action  can  be  taken
 againts  them  under  the  law.

 Colombo  Powers

 *33i,  Shri  ९.  N.  Solanki:
 Shri  |S.  |S.  Kothari:

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  there  has  been  a  meet-
 ing  recently  of  the  Colombo  Powers
 upon  whose  assurances  India  accepted
 the  cease-fire  of  962  against  the
 Chinese  aggression;

 (b)  the  results  of  the  discussions
 and  deliberations  which  took  place
 among  the  Colombo  Powers:

 (c)  whether  there  hus  been  any
 implementation  of  the  suggestions
 made  by  the  Colombo  Powers;  and

 (d)  the  present  position  of  China
 or  views  of  the  Chinese  Government
 regarding  the  proposals  of  Colombo
 Powers?

 The  Deputy  Minister  in  the  Minis-
 try  of  External  Affairs  (Shri  Surendra
 Pal  Singh):  (a)  No,  Sir.

 (b)  and  (c).

 (ad)  As  far  as  Government  are  aware
 there  has  been  nc  change  in  the
 Chinese  Government's  negative  and
 intransigent  attitude  on  the  Colombo
 Proposals,

 Do  not  arise.

 Tibetan  Refugees

 24339,  Shri  Shri  Chand  Goel:
 Shri  Yajna  Datt  ‘Sharma:
 Shri  Onkar  Lal  Berwa:
 Shri  K.  K.  Nayar:
 Shri  N.  Ss.  ‘Sharma:
 Shri  Ram  Kishan  Gupia:

 Shri  Atal  Rihari  Vajpayee:
 Shri  M.  L.  (Sondhi:
 Shri  Shiva  Chandra  Jha:
 Shri  Virendrakumar  ‘Shah:

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  sixty-three  Tibetans
 entered  the  Indian  territory  recently
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 as  refugees  from  Lipulek  pass  seek-
 ing  asylum;

 (bd)  whether  the  local  authorities
 have  stopped  them  and  not  accepted
 them  as  refugees  so  far;

 (c)  whether  on  account  of  the  diffi-
 cult  life  conditions  qreated  by  the

 Chinese  in  Tibet,  more  of  such  groups
 are  expected  to  trek  into  India  in
 the  near  future;  and

 (d)  if  so,  the  reaction  of  Govern-
 ment  in  this  regard?

 The  Deputy  Minister  in  the  Minis-
 try  of  External  Affairs  (Shri  Surendra
 Pal  Singh):  (a)  63  Tibetan  Refugees
 have  entered  U.P.  via  Mongsha  Pass,
 not  Lipulek  Pass,  on  25th  June,  1967.

 (b)  These  Tibetans  are  being  inter-
 rogated  with  a  view  to  ascertaining
 that  they  are  genuine  refugees.

 (c)  and  (d).  Tibetans.  fleeing  from
 repression  or  religious  persecution,
 have  been  coming  to  India  year  after
 year  for  some  time  now.  More  of
 them  may  come.  It  is  Government’s
 policy  to  give  refuge  in  genuine  “ases
 on  humanitarian  grounds.

 Chief  Ministers’  Conferenve

 "4333.  Shrimati  Sushila  Rohatg)
 Shri  Hem  Raj:
 Shri  Ram  Avtar  Sharma:
 Shri  ‘Shiv  Kumar  Shastri:
 Shri  Prakash  Vir  ‘Shastri:
 Shrj  Raghuvir  Singh  Shastri:
 Dr.  Surya  Prakash  (Puri:
 Shri  ४.  S.  Kushwah:
 Shri  Atam  Das:
 Shri  Jaganath  Rao  Joshi:
 Shri  Sradhakar  Supakar:
 Shri  D.  S.  Patil:
 Shri  K.  M.  Madhukar:
 Shri  Ramavatar  ‘Shastri:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  a  Chief  Ministers’  Con-
 ference  was  held  at  Delhi  ८४४  the
 6th  and  7th  July,  1967;

 (b)  if  so,  the  Chief  Ministers  of
 which  States  attended  the  Conference;
 and
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 fe)  the  sahent  points  discussed  and
 the  decisions  taken  thereon’

 The  Prime  Minister  and  Minister
 of  Atomic  Energy  (Ghrimati  Indira
 Gendhi):  (a)  Yes,  Sir

 (b)  The  names  of  Chief  Mims
 ters  or  their  colleagues  who
 attended  various  sessions  at  the  Con
 ference  are  mentioned  in  the  state
 ment  laid  on  the  Table  of  the  House
 (Placed  in  Library  See  No  LT-5/

 ™m  j
 (९)  The  Conference  was  called  by

 the  Minister  of  Food  and  Agriculture
 mainly  to  discuss  the  programme  of
 agricultural  production  for  ‘1967-68  A
 meeting  of  the  Standing  Committee
 of  Chief  Ministers  on  Food  was  held
 on  7th  July,  to  which  Chief  Munsters
 who  are  not  members  were  also
 invited

 Advantage  was  taken  of  the  Con
 ference  to  exchange  views  with  Chef
 Mimsters  on  the  Gajendragadkar
 Commusison’s  report  on  Dearness
 Allowance  the  Family  Planning  Pro
 gramme  and  the  Admunustrative
 Reforms  Commissions  recommends
 trons  on  the  Machinery  of  Planning

 A  statement  indicating  the  main
 stibjects  discussed  with  the  Chief
 Ministers  by  the  Minister  of  Food
 and  Agriculture  is  placed  on  the
 Table  of  thc  House  [Placed  m  Lab
 very  5८०  No  LT-i56/67]

 No  decisions  were  taken  at  the
 session  which  discussed  the  Gajendra
 gadkar  Comission's  report  on  Dearness
 Allowance  Views  were  exchanged
 on  the  hnancial  and  other  implica
 tions  of  the  Comission»  recommenda
 tons

 Similarly  views  were  exchanged  on

 Planning  Programme,  namely,  raising

 Written  Answers!  4346
 Mention  has  already  been  made  of

 mission's  report  on  the  Machinery  of
 Planning  in  the  Prime  Minister's
 statement  on  the  subject  in  the  Lok
 Sabha  on  11th  July

 Fresh  Enquiry  into  the  Death
 of  Netaji  Subhash  Chandra  Bose

 ‘Vir  Shastri,
 Singh  Ghastri:

 Prakash  Puri-
 Guha:

 ु
 Hf

 "i

 ‘
 fi

 Will  the  Minister  of  External  Affairs
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No  4338  on
 the  3rd  July  967  and  state

 (a)  whether  it  s  a  fact  that  the
 Enquiry  Committee  headed  by  Shri
 Shah  Nawaz  Khan  did  not  at  all  visit
 Taiwan  where  Netajy:  Subhash
 Chandra  Bose  is  reported  to  have  met
 his  death  in  an  air-crash

 (b)  if  so  how  the  Committee  rea
 thed  the  conclusion  that  Netaj;  had
 actually  died  im  an  air-crash  in  945

 (c)  whether  Government  now  pro-
 pose  to  reopen  the  whole  matter  and
 institute  a  fresh  enquiry  in  co-opera
 tion  with  the  Government  of  Taiwan
 and

 (d)  if  not  the  reasons  therefor?

 mittee  which  has  already  been  pub-



 (a)  whether  it  is  a  fact  that  there
 38  &  move  to  call  the  Second  Bandung
 Conference  on  the  l0th  October,  967
 in  Algeria;

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto,

 (c)  whethe:  India  will  atiend  the
 Conference;

 (d)  what  will  be  the  subjects  for
 discussion;  and

 (e)  whether  India  will  raise  the
 question  of  Israel's  attack  on  UAR?

 The  Deputy  Minister  in  the  Minis-
 try  of  External  Affair  (Shri  Surendra
 Pal  Singh):  (a)  No,  Sir,  however,
 a  meeting  of  the  ‘seventy-seven’  deve-
 loping  countries  is  scheduled  to  be
 held  m  Algiers  from  l0th  October,
 7967

 (bd)  India  has  actively  supported
 the  meeting  of  the  ‘seventy-seven’

 developing  countries
 (c)  Yes,  Sir

 (d)  The  prineipal  objectives  of  the
 meeting  are  to  harmonise  the  position
 of  the  developing  countries  with
 regard  to  the  main  issues  to  be  con-
 mdered  at  the  Second  UN.  Confer-
 ence  on  Trade  &  Development  to  be
 held  in  New  Delhi,  to  outline  the  basic
 strategies  required  at  that  Conference,
 to  reaffirm  the  unity  of  the  ‘seventy-
 seven’  and  to  restate  the  firm  sup-
 port  of  the  developing  countries  for
 the  fundamental  objectives  set  out  in
 their  Joint  Declaration  contained  in
 the  Final  Act  af  the  First  U.  N.  Con-
 ference  on  Trade  &  Development  held
 in  1964.
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 (९)  No  Sir;  the  meeting  wril  comal-

 der  mainly  economic  matters  as  stated

 (a)  whether  it  is  a  fact  that  the
 Chief  Minister  of  Nagaland  has  urged
 upon  the  Central  Government  not
 to  continue  talks  with  the  underground
 hostile  Nages  indefinitely;

 (9)  whether  it  is  also  a  fact  that
 he  is  opposed  to  making  Mr  Phizo
 8  party  to  the  talks  with  the  under-
 ground  Naga  hostiles;  and

 (९)  :f  so,  Governments  reaction
 to  his  suggestion?

 The  Deputy  Minister  jn  the  Minis-
 try  of  Externa)  Affairs  (Shri  Surendra
 Pal  Singh):  (a)  Chief  Minister  of
 Nagaland  met  Mimister  of  External
 Affairs  during  his  lest  vimt  to  Delhi
 between  5th  and  i0th  July,  1967.  It
 will  not  be  in  the  public  interest  to
 disclose  the  contents  of  the  discus
 sions,  which  are  essentially  of  a  con-
 fidential  nature

 (b)  and  (c)  The  matter  was  raised
 during  the  couse  of  Supplementaries
 to  the  Calling  Attention  Notice  on
 i0%th  July,  1967.  The  House  was
 assured  that  the  “Government  wil)
 not  go  contrary  to  the  advice  of  the
 State  Government  of  Nagaland”

 (a)  whether  Government's  atten-
 tion  has  been  drawn  towards  the  fal-
 lure  of  the  U.N.  talks  on  Suez  Canal;
 and
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 to  achieve  a  withdrawal  as  an  essen-
 tial  step  towards  a  satisfactory  reso-
 lution  of  the  problem  facing  the
 countries  in  the  Middle  East  which
 would  lead,  among  other  things,  to
 the  opening  of  the  Suez  Canal

 ९.  Majhi:
 Will  the  Mnunister  of

 Affaire  be  pleased  to  state,
 (a)  whether  Government

 External

 have
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 of  the  Embassy  at  Peking  with  ther
 familes,  accordingly

 Freedom  Fighters  of  Goa

 No  29  on  the  22nd  May  1967  re-
 garding  the  release  of  Freedom
 fighters  of  Goa  and  state

 (a)  the  further  developments  and
 the  action  taken  in  the  matter,  if
 any  ,

 (9)  whether  it  is  a  fact  that  a  viea
 was  refused  by  Portugal  to  the
 mother  of  Shri  Mohan  Ranade;  and

 (c)  ४  so,  the  action  which  Govern-
 ment  propose  to  take  to  make  the
 same  available  through  friendly
 countries?

 The  Deputy  Minister  in  the  Minis-
 try  of  External  Affairs  (Sh  :  Surendra
 Pal  Singh):  (a)  to  (c)  There  has
 not  been  any  fresh  development  as
 regards  the  release  of  these  freedom
 fighters  and  efforts  to  secure  their
 release  through  the  good  offices  of
 friendly  countries  are  being  conti
 nued  without  any  success  so  far
 The  Government  of  Portugal  had
 earlier  refused  permission  for  Shri
 Ranade’s  mother  to  visit  him  in
 Portugal  The  Mexican  Government,
 who  are  looking  after  out  interests
 in  Portugal,  have  informed  us  that
 the  Portuguese  Government  will  now
 permit  the  visit

 Discrimination  Against  Emergency
 Commissioned  Officers

 *34l,  Shri  Madhu  Limaye:
 Dr.  Ram  Manohar  Lohia
 Shri  8,  M.  Banerjee:

 ,  Shri  Ram  Sewak  Yadav:
 Shri  George  Fernandes:

 the  Minister  of  Defence  be
 pleased  to  state

 (a)  whether  Government's  atten-
 tion  hag  been  drawn  to  the  large-

 exists  in



 crummation®

 Except  for  a  few  courses  mvolving
 substantial  expenditure  of  money  or
 tume,  where  the  selection  has  to  be
 when’  wiih  wen  vem  career
 plannmg  ECOs  are  selected  on
 par  with  regular  officers  for
 ali  courses  In  fact  the  position
 obtams  to  their  advantage,  ECOs
 have  today  at  the  most  four  years
 service  to  their  credit  and  under
 normal  conditions  even  regular
 officers  are  required  to  serve  in  their
 Regmments|units  for  8  period  of  five
 years  before  they  can  be  considered
 for  staff  or  ERE  appointments  How-
 ever,  since  August  1986,  to  provide
 more  opportunities  to  COs,  the
 minimum  period  of  regimental  service
 has  been  reduced  from  5  years  to  2
 years  and  8008  posted  on  staff  and
 ERE  appointments

 (a)  whether
 eonsidered  the  criteria  for  the  ap-
 pointments  of  ambassadors  in  foreign
 eountmes  and

 *i343  श्री  हुकम  चन्द  कल्ुवाय
 थ्यी  राम  सिह  भ्रवरवाल
 ह , ६  रा०  रा०  िहु  बेब

 (क)  क्या  यह  सच  है  कि  स्‍्राकाशवाणी
 के  प्रमारणों  में  गैर-काग्रेसी  'सरबारों  की
 गतिविधियों  को  उचित  स्थान  नहीं  दिया  जाता
 जनक  काग्रेस  सरकार  की  गतिविधियों  को
 प्रसारण  मे  प्रमुख  स्थान  दिया  जाता  है,

 (ख)  यदि  हा,  तो  इसके  क्‍या  कारण
 शौर

 (ग)  सरकार  का  इस  सम्ब'्ध  में  भविष्य मे  क्या  कार्यवाही  करने  का  विचार  है  ?

 सूचना  तथा  प्रसारण  ह |  (सो  Ko  के०
 शाह)  (क)  जी,  नहीं।

 (ल)  धौर  (प)  सवाल  नहीं  उठते  ।
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 Indians  killed  in  Anti-Chinese  Riots
 in  Burma

 #1344,  Shri  Hem  Barua:
 Shri  A,  Sreedharan:
 Shri  George  Fernandes:
 Shri  Madhu  Limaye:

 Will  the  Minister  of  External
 Affairs  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 Indians  were  killed  in  the  _  anti-
 Chinese  riots  that  took  place  in
 Burma  recently;  and

 (b)  if  so,  the  details  thereof?

 The  Deputy  Minister  in  the  Minfs-
 try  of  External  Affairs  (Shri  Surendra
 Pal  Singh):  (a)  No,  Sir.

 (Pb)  Does  not  arise.

 आकादइवाणी  से  राजनंतिक  प्रसारण

 के  लिए  संहिता

 *1345.  श्री  प्रकाशवीर  शास्त्री  :

 श्री  यशवन्त  सिह  कुशवाए  :

 श्री  आत्म  दास  :

 श्री  शिव  कुमार  शास्त्री  :

 श्री  रामावतार  शर्मा  :

 डा०  सूर्य  प्रकाश  पुरी  :

 श्री  रघुवीर  सिह  द्स्त्री  :

 श्री  हुकम  चन्द  कछवाय  :

 श्री  राम  कृष्ण  गुप्त  :

 श्री  वीरेख्रकुमार  शाह  :

 श्री  देवकी  नग्दन  पाटोदिया  :

 श्री  बेदब्त  बरुद्ा  :

 श्री  to  Fo  साँघी  :

 श्री  श्रीचन्द  गोयल  :

 श्री  Yo  Wo  AMT:

 श्री  धीरेन्द्र  ताथ  :

 श्री  रा०  To  fag  देव  :

 श्री  दे०  श्रसात  :

 श्री  श्रद्धाकर  सूपकार  :

 क्या  सूचना  और  प्रसारण  मंत्री  यह
 बताने  की  कपा  करेंगे  कि  :

 (क)  क्‍या  आकाशवाणी  से  राजर  तिक
 प्रसारण  के  लिये  संहिता  के  सम्बन्ध  में

 4553  (Ai)  LSD—3.

 राज्यों  के  मुख्य  मंत्रियों  क ेसाथ  कोई  विचार
 विमर्श  किया  गया  है  ;

 (ख)  यदि  हां,  तो  किन-कित  मुख्य
 बातों  पर  विचार  विमर्श  किया  गया  ;  और

 (ग)  उसका  क्‍या  परिणाम  निकला  है
 और  इस  सम्बन्ध  में  अन्तिम  मिर्णय  वब  तक

 लिए  जाने  की  संभावना  है  ?

 सूचना  तथा  प्रसारण  मंत्री  (श्री  छके०  के०

 शाह)  :  (क)  से  (ग)  :  आकाशवाणी  से
 प्रसारण  की  संहिता  के  सम्बन्ध  में,  बिहार,
 मद्रास,  जम्मू  और  कश्मीर  तथा  उड़ोसा  के

 मुख्य  मन्लियों  के  अतिरिक्त,  सभी  मुख्य
 स्त्रियों  से  विचार-विमर्श  हुआ  है  ।  महत्व-

 पूर्ण  मर्थादा्ों  और  निर्देशों  तथा  उन  मदों

 के  बारे  में  बातचीत  हुई  जो  प्रस्तावित  संहिता
 में  शामिल  किए  जाने  हैं।  इस  श्रवस्था  में

 बात-चोत  का  विषय  बताना  समयापूर्व

 होगा  |  काम  सरल  होने  क  स्थान  पर  इससे
 कठिनाइयां  पदा  होंगी  ।  जसे  ही  इनको
 ग्रन्तिम  रूप  दिया  जायेगा,  उनको  सदन  के

 सम्मुव  रख  दिया  जायेगा  ।  आशा  है  कि

 संहिता  को  अ्रन्तिम  रूप  देने  म॑  श्रधक  समय

 नहीं  लगेगा  |

 Cease-Fire  in  Jammu  and  Kashmir

 #1346,  Shri  छ  Raj  Madhok:
 Shri  Ram  Singh  Ayarwal:
 Shri  Yajna  Datt  Sharma:
 Shri  Brij  Bhushan  Lal:
 Shri  Beni  Shanker  Sharma:
 Shri  R.  8.  Vidyarthi:
 Shri  N.  5.  Sharma:
 Shri  Suraj  Bhan:
 Shri  Bharat  Singh  Chauhan:
 Shri  Hardayal  Devgun;

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Cease-fire  line  in  Jammu  and  Kash+
 mir  State  has  been  sealed;  and

 (b)  if  so,  the  reasons  therefor?

 ‘The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  B.  R.  Bhagat):
 (a)  and  (b).  The  cease-fire  line  is
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 being  guarded  by  our  security  forces
 to  defend  territory  on  our  aide  of  the
 cease-fire  line  and  to  prevent  un-
 authorised  entry  or  exist  across  it.

 (a)  whether  it  is  a  fact  that  the
 Pakistam  Times  has  published  a  report
 that  Israeli  Military  Mission  was
 having  discussions  in  Delhi  for  the

 =_—
 of  spare  parts  of  planes;

 (b)  if  so,  the  steps  which  have
 “‘peen  ‘ken  or  proposed  १०  ‘be  tsken
 to  counteract  this  false  propaganda
 against  India  by  Pakistan;

 (९)  whether  any  protest  has  been
 lodged  with  the  Pakistan  Govern-
 ment  in  this  regard:  and

 (d)  if  not,  the  reasons  therefor?

 The  Deputy  Minister  in  the  Minis-
 try  of  External  Affairs  (Shri  Surendra
 Pal  Singh);  (a)  to  (d).  Government
 have  seen  with  regret  the  ‘Pakistan
 Times’  story  published  on  ist  July,
 1967,  alleging  that  an  Israeli  Military
 Mission  held  discussions  in  Delhi  for
 the  purchase  of  spare  parts  of  planes,
 etc.  This  malicioug  story  has  been
 denied  by  an  official  spokesman  of
 the  Defence  Ministry  who  described
 it  as  a  “baseless  fabrication”.  Our
 High  Commission  at  Islamabad  has
 protested  to  the  Pakistan  CGovern-
 ment  about  this  concocted  story.
 Apart  from  this  story,  Pakistani
 propaganda  has  been  constantly  mis-
 representing  India's  attitude  to  the
 Arab-Israeli  conflict,  The  Pakistan
 High  Commission  in  New  Delhi  hes
 reproduced  this  news  item  in  one  of
 its  news  bulletins  and  has  circulated
 this  to  all  foreign  missions  in  New
 Dejhi,  including  the  Arab  missions.
 A  protest  is  being  lodged  with  the
 Pakistan  High  Commission  ‘for  giving
 currency  to  such  scurrilous  propa-
 ganda.

 '

 (c)  if  so,  how  many  such  spies
 have  been  arrested  so  far;  and

 (a)  the  security  measures  which
 ar¢  being  taken  to  stop  the  infiltration
 of  the  Chinese  spies?

 try  of  External  Affairs  (Shri  Surendra
 Pa!  Singh):  (a)  No,  Sir.

 (9)  A  few  of  the  Tibetans  are  gus-
 pected  to  be  agents,

 (९)  34  such  suspects  are  under
 devention.

 (a)  All  Tibetan  Refugees  entering
 India  are  interrogated  and  screened
 to  detect  and  prevent  the  infiltration
 of  Chinese  agents.

 पकिस्तान  को  चौम  द्वारा  छोटों  हथियारों  का
 विया  जाना

 “1349.  भी  हुकम  चाय  कलबाय  :
 थी  राम  गोपाल  Hee  :
 श्री  श्ो०  Mo  त्यागी  :
 af  रामतिह  ravers  :

 क्या  प्रतिरक्षा  मंत्री  यह  बताने  की  कृपाः
 करेंगे  किः

 (क)  क्‍या  यह  सच  है  कि  चीन  ने  1. ड
 ही  में  पाकिस्तान  को  पुनः  छोटे  हथियार
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 देगा  भ्ारम्भ  कर  दिया  है  जो  छापामार  युद्
 में  इस्तेमाल  किये  जा  सकते  हैं;  धौर

 (@)  दि  हा,  तो  इसके  बारे  में
 सरकार  की  क्या  प्रतिक्रिया  &  ?

 जतिरक्षा  मंत्रालय  में  राज्य  मंत्री  (भी
 Wo  रा०  भगत)  :

 (क)  सरकार  को  मालूम  है  कि  झन्य
 पैनिक  सामान  के  भतिरिक्त  चीन  ने
 पाकिस्तान  को  फुटकर  छोटे  हथियारों  की
 भारो  राशियो  के  भ्रतिरिक्‍त  दो  इन्फेन्टरो
 डिबोज़तो  के  लिए  सम्पूर्ण  साजसामान  भो
 सप्लाई  किया  है।  इन  हथियारो ंका  प्रधिकतर
 झश  गोरीला  युद्ध  मे  इस्तेमाल  किया  जा
 सकता  है  t

 (@)  इन  सवर्धनो  का  झपनतों  रक्षा
 योजनाभो  म॑  पूरा  पूरा  ध्यात  रखा  जाता

 Anti-Indian  Radio  Peking  Broadcasts

 #1350.  Shri  Hem  Barua;
 Shri  N.  K.  P.  Salve:

 Wu  the  Minister  of  Information
 and  Broadcasting  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  the
 Peking  Radio  is  broadcasting  every
 might  messages  to  the  “revolutionary”
 Indian  people  to  mse  in  armed  re-
 volt  against  the  “reactionaries”  ruling
 Indians,

 (b)  if  so,  whether  these  messages
 are  monitored  regularly  by  the  All
 India  Radio,  and

 (c)  the  steps  which  Government
 have  taken  to  counteract  this  Chinese
 propaganda?

 The  Minister  of  Information  and
 Broadcasting  (Shri  हु.  K.  Shah);
 (a)  News  reports,  talks  and  commen-
 taries  on  these  lines  are  put  out
 from  time  to  time.

 (७)  These  are  monitored  on  a
 selective  basis.
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 (९)  af  so,  the  reasons  for  the  delay
 mm  making  guch  adjustments?
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 ments  were  asked
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 a4 orders  in  this  regard  could  be  ussu

 405.  Shri  C,  Chittybaba;  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Regu-
 lar  Airmen  who  were  on  relesse
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 and  the  airmen  awaiting  release  were
 retained  in  service;

 (b)  whether  it  is  also  a  fact  that
 the  airmen  awaiting  release  were
 forced  to  refund  the  entire  advance
 of  pay  and  allowances;  and

 (c)  whether  it  is  also  a  fact  that
 they  were  not  re-granted  the  release
 leave  as  per  the  Air  Force  Order  3
 of  १963  which  does  not  permit  the  date
 of  regular  engagement  to  be  altered
 for  granting  leave?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  B.  KR.  Bhagat):
 (a)  Yes,  Sir.

 (b)  Airmen  awaiting  release  are
 not  entitled  to  any  advance  of  pay
 and  allowances.  Therefore,  the  ques-
 tion  of  refund  of  advance  of  pay  and
 allowances  does  not  arise.

 fe)  Most  of  the  airmen  involved
 were  re-granted  release  leave  while  a
 few  were  not  re-granted  release  leave
 due  to  the  exigencies  of  service.

 भारतत-तिध्मत  सोमा  पर  चीनी  राष्ट्रजनों  का
 बलाया  जाना

 4696.  श्री  यन्नबन्त  सिह  कुषाबाह  :
 शौ  हुकम  चतन्‍द  कछवाय  :
 श्री  निहाल  सिंह  :
 श्री  बवापाल  सिह  :

 क्या  बरेवेक्षिक-कार्य  मजी  यह  बताने
 की  कृपा  करेगे  क

 (क)  क्‍या  यह  सच  gfe  चीन  ने
 भारत  तिब्बत  समा  पर  लगभग  >00  मोल

 शौड़ा  क्षेत्र  बोनी  राष्ट्रजन  बसा  दिये  है  ;

 (लव)  क्‍या  यह  ो  सच  है  कि  इसके
 परिणामस्वरूप  भारत  को  किसी  भी  समप्र
 खतरे  का  सामना  करमा  पट  सकता  है  ,  और

 (ग)  यदि  था  तो  इस  सबध  मे  भारत
 सरकार  ने  भुरक्षा  सबधी  क्या  उपाय  किये

 q?
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 बवेशिक-कार्य  संबालय  में  उपन्‍्यत्ी
 (|  ुरेख  पाल  सिंह):  (क)  जी  हां  ।

 (ख)  और  (ग)  :  सरकार  ऐसे  उपाय
 बरत  रही  है  जो  स्तीमा  को  स्थिति  का  देखते
 हुए  भावश्यक  समझे  जाते  है  ।

 मध्य  प्रदेश  के  राष्ट्रीय  छात्र  सेलिक

 6497.  भी  to  Wo  बीखिस :  कप
 ब्रशिरक्षा  मत्री  यह  बताने  की  कृपा  करेंगे
 कि;

 (क)  मध्य  प्रदेश  के  राष्ट्रीय  छात्रसेना
 दल  के  कितने  व्यक्तियों  को  कनिप्ठ  कमिशन
 प्राप्त  अधिकारों  तथा  सारजेन्ट  मेजर  इस्ट्रक्टर
 के  रूप  में  निपुक्त  जिया  गया  है  ,

 (ख)  यदि  हा,  ता  क्या  भ्रव  उन्हें  इन
 पदों  से  हटाया  जा  रहा  है,  शौर

 (ग)  यदि  हा,  तो  दसके  क्या  कारण

 है?

 प्रतिरक्षा  मंत्रालय  में  राज्य  मंत्री  (भी
 fo  Te  भगत)  :  (क)  ४2  भून  एन
 सा  सो  अडर  अफसरों/सार्जेन्दो/का  रपोरलों
 को  प्रूर्णावधि  आझाधार  पर  राष्ट्रीय  क्लान्नवल
 निदेशालय  मध्य  प्रदेश  मे  नियमित  सेना  के
 जुँ  सो  ओज़,  एन  सो  ्ोज  क  स्थान  पर
 प्रष्डर  भ्रफसर  प्रशिक्षका  और  सारजेन्ट  मेजर
 प्रशिक्षफों  के  तौर  पर  लगाया  गया  थ।  |

 (ख)  जाहा  1

 (ग)  उनगी  नियुक्ति  अस्थायी  तौर
 पर  का  गई  था  योकि  निमरित  सेना
 से  'विवर्म  प्राप्य  न  भे  झब  जब  के  बह  प्राप्य
 किए  जा  रहे  है  श्दला-बदल।  की  जा  रहो  है  |

 अध्य  जेस  में  भूसपूर्ण  तेनिकों  के  लिये  ््लि

 6498.  भ्री  te  we  ttfere =  क्‍या
 प्रतिरक्षा  मंत्री यह  बताने  की  कृपा  करेंगे  कि

 (क)  30  प्रप्रनैल,  967  तक  मध्य
 प्रदेश  में  जिन  भूतपूर्व  सैनिकों  को  कृषि  के
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 भूमि  दो  वी  &  उनकी  स्ब्पा  खितनी

 (खत)  कया  सक्त  षधि  में  ह... थ  सब
 भूतपूर्व  सैनिकों  को  भूमि  दे  दीं  गई  है,  जिन्होंने
 कृषि  के  लिये  भूमि  के  लिये  प्रार्थना  की  भी,

 (ग)  बचि  नहीं,  तो  उस  समय

 कितने  प्रार्थना  पत्र  विलम्बित  पड़े  हैं,  भौर

 (घ)  ये  प्रार्थना  पत्र  कितने  समय  से
 जिलम्वित  हैं  ?

 प्रतिरक्षा  मतज्रालय  से  राज्य  मत्री  ी
 Wo  To  भगत)  .  (क)  से  (घ)  मामला

 सजय  सरकार का  एक  विषय है,  मध्य
 प्रदेश  सरकार  को  आवश्यक  सूचना  देने  की
 प्राथना  की  गई  है,  झौर  जभी  प्राप्त हुई
 सभा  पटल  पर  रख  दी  जाएगी  1

 Will  the  Minister  of  Defence  be
 pleased  to  atate

 (a)  whether  34  Lower  Division
 Clerks  were  retrenched  from  service
 from  Headquarters,  Artillery  Centre,
 Nasik  Road  Camp  on  the  l3th  March,
 1967,

 (b)  whether  any  alternative  jobs
 ‘were  offered  to  these  employees,  and

 (c)  whether  Government  propose
 to  direct  the  CDA,,  SC  Poona  to  em-
 ploy  these  retrenched  employees  who
 may  still  be  in  need  of  jobs?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  B.  BR.  Bhagat):
 (a)  Yes

 (b)  No  The  Clerks  in  question
 who  had  rendered  between  8  and  3
 months  service,  could  not  be  offered
 alterative  appointments  under  the
 standing  orders  of  Army  Head-
 quarters  for  adjustment  of  surpluses

 and  ave  >  non-avail-
 ability  of  adequate  number  of  vacan-

 (०)  No  such  direction  can  be  given,
 Individuals  discharged  from  service
 have  to  seek  fresh  employment
 through  the  Employment  Exchanges; the  offers  of  employment  are  made
 in  accordance  with  the  prescribed
 order  of  priority

 Naval  Ships  Built  at  Indian
 Shipyards

 6500  Shri  Shiv  Chandra  Jha:  Will
 the  Minister  of  Defence  be  pleased  to
 state

 (a)  the  number  of  naval  shps  built
 in  the  Indian  Shipyards  during  the
 three  Five  Year  Plans,

 (b)  the  number  to  be  built  during
 the  Fourth  Plan  period,

 (c)  the  number  of  naval  ships  for
 which  India  would  be  dependent  on
 outside  help,  and

 (d)  when  India  would  be
 sufficient  m  this  respect?

 sejf-

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  B.  8.  Bhagat):
 (a)  Four  Naval  ships  have  been
 buult  mm  Indian  Shipyards  during  the
 first  three  Five  Year  Plans  This
 number  does  not  include  craft  like
 tugs,  dredgers  etc

 (b)  and  (c)  Proposals  fon  the
 construction  of  naval  ships  such  as  fri-
 gates,  munesweepers,  survey  ships
 and  other  specialised  types  of  naval
 craft  are  under  consideration  of  Gov-
 ernment  Foreign  assistance  is  neces-
 sary  for  construction  of  sophisticated
 war  ships

 (d)  While  every  effort  is  being
 made  in  this  direction,  it  i3  not  possi-
 ble  to  mdicate  when  self-sufficiency
 would  be  achieved
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 Foreign  Correspondents

 @50l,  Shri  Shiva  Chandra  Jha:  Wil)
 the  Minister  of  Information  and
 Broadcasting  be  pleased  to  state  the
 number  of  foreign  correspondents  and
 reporters  ordered  to  leave  India  on
 account  of  their  anti-Indian  reporting
 during  the  last  ten  years?

 The  Minister  of  Information  and
 Broadcasting  (Shri  K.  KK.  Shah).
 The  information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House

 Publicity  om  Untouchability

 6502.  Shri  Siddayya:  Will  the
 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state

 (a)  whether  the  Directorate  of  Ad-
 vertising  and  Visual  Publicity  were
 dowmg  propaganda  work  against  the
 practice  of  untouchability  in  the
 urbun  as  well  as  rural  areas  of  the
 country,

 (b)  if  so  its  impact  on  the  removal
 of  this  disability,

 (c)  whether  the  Dhurectorate  has
 discontinued  it  recently,  and

 (d)  xf  so  since  when  and  the  rea-
 sons  therefor?

 The  Minister  of  Information  and
 Broadcasting  (Shri  K  K.  Shah):
 da)  Yes,  Sir

 (b)  The  publicity  campaigns  of  the
 Inrectorate  were  found  useful  in
 educating  the  people  im  rural  and
 urban  areas  on  the  need  for  the  re-
 mova)  of  the  untouchability  It  35  not,
 however,  possible  to  state  precisely
 what  the  umpact  of  the  publicity
 efforts  wat,  as  no  survey  in  this  re-
 gard  was  undertaken

 (०)  and  (d)  No  publicity  campaign
 for  the  removal  of  untouchability  has
 been  undertaken  by  the  Directorate
 of  Advertising  and  Visual  Publicity
 since  1962-63  It  was  felt,  in  Febru-
 ary  1963,  that  a  stage  had  been  reach-
 ed  when  no  publicity  by  DA.V.P  was
 mecessary  and  that  this  work  might
 be  left  to  voluntary  organisations,
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 (a)  whether  talks,  dramas  sympo-
 sia  are  being  arranged  in  different
 Centres  of  the  All  India  Radio  re-
 garding  the  removal  of  untouchability
 in  the  country,  and

 (०)  uf  80  how  many  were  arranged
 in  each  of  the  Centres  during  the
 years  1965-68  and  1966-677

 The  Minister  of  Information  and
 Broadcasting  (Shri  K.  K.  Shah):
 (a)  Yes,  Sar

 (b)  The  required  mformatitn  8s
 contamed  in  the  statement  laid  on
 the  Table  of  the  House  [Placed  in
 Labrary.  See  No  LT-57/67]

 External  Services  of  A.LR.

 6504  Shri  M  L  Sondhi  Will  the
 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state

 (a)  whether  Government  propose
 to  increase  the  number  of  foreign
 language  broadcasts  in  the  External
 Services  of  the  All  India  Radio

 (b)  whether  the  duration  of  the
 existing  foreign  language  services  5
 being  increased  to  make  them  more
 popular  and  more  effective,  and

 (c)  ४  so  what  are  the  new  services
 proposed?

 The  Minister  of  Information  and
 Broadcasting  (Shri  EK  हू,  Shah):
 (a)  Yes,  Sir

 (b)  When  more  transmitters  be-
 come  available  the  question  of  in-
 creasing  the  duration  of  the  existing
 External  Services  as  well  ag  intro-
 duction  of  some  more  services  will  be
 taken  up

 (c)  For  the  present,  it  is  proposed
 to  introduce  two  new  servVices—one
 in  Russian  and  the  other/in—Malay
 as  8000  ag  resources  are  available
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 USSR,  Military  Hardware  for

 Pakistan

 military  hardware  from  the  U.S.S.R.;
 (b)  whether  Government  have  re-

 ceived  any  information  regarding  this
 fresh  move  by  Pakistan  Government
 from  Indian  Ambassador  in  U.S.S.R,;
 and

 (c)  if  so,  Government's  reaction
 ‘thereto?

 The  Minister  in  the  Minis-
 try  of  External  Affairs  (Shri  Surendra
 Pal  Singh);  (a)  Government  have
 not  received  any  reports  to  this
 effiect,

 (b)  No,  Sir.
 (c)  Does  not  arise,

 Marathi  Programme  from  Ahmedabad

 6506.  Shrimati  Tara  Sapre:  Will
 the  Minister  of  Information  and
 Broadcasting  be  pleased  to  state:

 (a)  whether  there  is  any  specific
 ‘time  given  for  the  Marathi  Pro-
 gramme  relay  by  the  Ahmedabad  and
 Baroda  (A.LR.)  Stations;

 (b)  whether  it  is  a  fact  that  the
 Marathi  speaking  writers,  Artistes  or
 dramtists  are  required

 fll  2
 “to  Poona

 or  Bombay  for  their  lormance  in
 Marathi;

 (c)  whether  it  is  also  a  fact  that
 more  than  5  lakhs  Marathi  speaking
 people  are  residents  of  Baroada  and
 Ahmedabad;  and

 (d)  if  80,  whether  Government  pro-
 pose  to  allot  some  time  to  broadcast

 programmes  in  Marathi  from  the
 Ahmedabad-Baroda  ALK.  Centre?

 The  Minister  of  Inforthation  and
 Brosficasting  (Shri  EK.  K.  Shak):
 (a)  No,  Sir.

 (०)  No,  Sir,
 (०)  No,  Sir.  According  to  the  96

 Census,  the  total  population  of  Mara-
 thi-speaking  people  in  Gujarat  state
 ७  191,266,

 (d)  No,  Bir.
 Broadcasts  of  National  Songs  on

 ALR,

 (a)  how  much  time  is  given  to  the
 national  songs  on  All  India  Radio
 Stations  m  a  week,  station-wise;

 (b)  how  many  stations  begin  their
 morning  programmes  with  the
 national  anthem;

 (c)  whether  Government  propose
 to  earmark  one  Radio  Station  only
 for  national  songs  Radio  on  the
 analogy  of  and  Ceylon  broadcasting
 for  film  songs  from  one  station  regu-
 larly  in  all  programmes;  and

 (d)  if  not,  the  reasons  therefor?
 The  Minister  of  Information  and

 Broadcasting  (Shri  K.  K.  Shab):
 (a)  The  information  is  not  readily
 available  and  is  being  collected.  It
 will  be  laid  on  the  Table  of  the
 House

 (b)  No  station  beging  its  morning
 programme  with  the  Nationa]  Anthem
 (Jana  Gana  Mana).

 (c)  and  (d).  This  is  a  suggestion
 for  action.

 हिम्दुस्तान  एयरोनाडिक्स,  बंगसौर  के,
 एपरो-सकतिशियलों  दारा  हड़ताल

 6508.  श्यो  रधुबीर  सिंह  शास्त्री:
 क्या  प्रतिरक्षा  मंत्री  यह  बताने  की  कृपा  क रेंगे
 कि

 (क)  क्‍या  यह  सच  है  कि  हिन्दुस्तान
 एयरोनांटिक्स  लिमिटेड,  बंगलौर  के  लगभग
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 i50  एयरो-तकलनिशियनों  ले  प्रपनी  मांगों के के
 समर्थन  में  एक  धान्दोलन  भारम्भ  कर  दिया

 है,

 ्)  महि  हां,  तो  उनके  द्वारा  काम
 बन्द  कर  देने  से  भ्रव  तक  काम  के  कितने

 ंटों  का  नुक्सान  हुप्रा  है,

 (ग)  उनकी  मांगें  क्‍या  हैं,  शौर

 (घ)  उनकी  मांगों  को  पूरा  करने  के
 लिये  क्‍या  कार्यवाही  की  गई  है  ?

 अ्रतिरक्षा  मंत्रालय  में  राज्य  मंत्री  (श्री
 Wo  रा०  भगत)  :  (क)  जीहां।  हिन्दु-
 स्तान  वैमानिक  लि०  बंगलौर  डिविजन
 के  i50  कर्मचारियों  मे,  जिन्हें  शांताूज
 अम्बई  के  हवाई  भड्टे  पर  काम  करने  के  लिये

 प्रतितियुक्त  किया  गया  था,  0-7-1967
 को  हथियार  धर  देने  की  हड़ताल  की  थी,
 धौर  उसे  i4-7-967  को  समाप्त  किया
 था  t

 (ख)  हड़ताल  के  कारण
 4000  जन-होरा  की  हानि  हुई  ।

 (ग)  माग  है  (बंगलौर  डिबिज़न)
 हिन्दुस्तान  वैमानिकी  लि०  वे  म्बई  में  काम
 के  लिए  प्रतितयुक्‍त  कर्मचारियो  को  दिए
 गए  स्टेशन  से  बार  के  भत्ते  की  राशि  में

 वृद्धि
 (घ)  मांग  हिन्दुस्तान  बैमानिकी  लि०

 के  बोर्ड  आफ  'डायरेक्टर्ज  के  विचारधीन  है  ।

 लगभग

 अलचिज  उद्योग  के  सिये  विशेष  कोष

 6509.  श्री  हुकूम  चन्द  कछवाय  :
 श्री  झंकार  सिंह  :

 क्या  सूचना  भौर  प्रसारण  मंत्री  3
 अप्रैल,  967  के  भ्रताराकित  प्रश्न  संख्या
 396  के  उत्तर  के  सम्बन्ध  में  यह  बताने  की
 कृपा  करेगे  कि  :

 (क)  क्‍या  चलचित्र  उद्योग  के  लिये
 एक  विशेष  कोष  बनाने  के  बारे  प्रे  सरकार
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 तथा  चलचित्र  उद्योग  में  जो  मतबेद  था,
 उसे  इस  बीच  दूर  क्र  क्या  गया  है;  धौर

 (थ)  यदि  हां,  तो  प्रस्ताक्षि  योजना
 का  ब्यौरा  क्‍या  है  ?

 सूचना  तथ्य  प्रतारण मंत्री  (शी Bo  Bo
 am):  (क)  भोर  (ख).  इस  सम्बन्ध

 में  कोई  खास  प्रगति  नहीं  हुई  है  ।

 मात्कोज़  हैण्ड  इन  इण्डिया'  नामक  पुस्तक

 /65i0.  .  सिद्धेश्वर  प्रसाद  :

 os  tard  फरनेस्डीज  :

 बी  |  लिसये  :
 डा०  राम  मनोहर  लोहिया  =
 शो जे० Ro  एच०  पटेल  :

 क्या  बेदेशिक-कार्य  मत्री  यह  बताते
 की  कृपा  करेगे  कि  :

 (क)  क्‍या  उनका  ध्यान  पीटर  सागेर
 द्वारा  लिखित  मास्कोज  हैण्ड  इन  इण्डिया
 नामक  पुस्तक  की  शोर  दिलाया  गया  है;

 (ख)  क्‍या  सरकार  ले  इस  पुस्तक
 में  लिखी  बातो  के  बारे  मे  जाच  की  है;
 और

 (ग)  यदि  हा,  तो  सरकार  द्वारा  इस
 मामले  मे  क्‍या  कार्यवाही  की  गई  है  ?

 वैदेशिक-कार्य.  संत्रालय  में  उप-मंत्री

 (श्री  सुरेन्द्र पाल  (क)  से  (ग).
 यह  पुस्तक  सरकार  के  ध्यान  में  भाई  है
 यह  दुर्भाग्य  की  बात  है  कि  इस  तरह  की
 पुस्तके  भर  प्रकाशन,  जिनमें  कुछ  मित्र
 देशों  को  बदनाम  किया  जाता  है,  हाल  के
 वर्षों  मे  सामने  आए  हैं  ।  इसमें  कोई  संदेह
 नही  कि  उनपे  तोड-मर  ड़  की  बातें  कही  जाती
 हैं  झौर  उनका  उद्देश्य  प्रचार  करना  है  ।
 सोबियत  सरकार  इस  पुस्तक  का  स्पष्ट
 रूप  से  यह  कह  कर  खंडन  किया  कि  उसमें
 झूठ  भरा  है  भौर  बह  भारत  मे  सोवियत
 सध  का  चित्र  बिगाड़ने  का  प्रचार  मात्र  है
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 Nopal  Citizeathip  Act

 65ii.  Bhri  Yashpal  Singh:
 हात  a  (0,  Samanta:

 Will  the  Minister  of  External  वैदेशिक-करर्ण
 Affairs  be  pleased  to  state.

 (a)  whether  the  Nepalese  Govern-
 ment  are  considering  a  proposal  to
 emend  rules,  ete  under  their  Citwzen-
 ship  Act  which  would  benefit  many
 Nepalese  of  Indian  origin,

 (b)  if  80,  whether  our  Ambassador
 an  Nepal  had  any  consultations  with
 them  m  this  regard,  and

 (c)  when  a  decision  is  likely  to  be
 arrived  at’

 The  Deputy  Minister  in  the  Minis-
 try  of  External  Affairs  (Shri  Surendra
 Pal  Simgh):  (a)  The  question  rela-
 tes  to  Nepalese  nationals  withm
 Nepal  As  such  Government  of
 India  are  not  primamly  concerned
 They  would  not  wish  to  comment  on
 the  internal  affairs  of  a  most  friendly
 neighbour

 (b)  and  (c)  Do  mot  are

 feted  में  जवाहरलाल  नेहरू  प्रदर्शानी

 6512.  धो  कंवर  लाल  गुप्त:  क्‍य
 वेदेशिक-कार्य  मन्ती  पह  बताने  की  क््पा  करेगे
 कि

 (क)  विदेशों  मे  जवाहरलाल  नेहरू
 प्रदर्शनी  पर  प्रतिवर्ष  कितना  धन  व्यय  किया
 जाता  हैं,

 (्)  यहे  प्रदशनिया  किन  किन  देशो
 में  हुई  भौर  उन  प्रदशनियों  को  देखन  के  लिये
 कितने  दर्शक  झाये

 (ग)  इन  प्रदर्शनियों  पर  जितनी  विदेशी
 मुद्रा  खर्च  हुई

 (घ)  क्या  यहू  सच  है  कि  प्रथम  वर्ष
 के  प्रायव्ययक  में  इन  प्रदर्शनियों  के  लिये
 कोई  व्यवस्था  नही  थी,  प्रौर

 ड)  यदि  हां,  तो  यह  लच  कहां से  किया
 गये  ?

 अंजालय  &  उप-भन्री
 (थो  सुरेसणाल  सिह)  :  (क)

 श्पये

 964—65  8,98,290.  00

 965-—66  10,00,745.  00
 966—67  10,07,976  00

 (%)  वेज्ञ  का  नाम  यात्रियों को  सल्या

 लगभग

 न्यूयार्क  1,00,000
 वाशिंगटन  5,00,000
 लौस  एजलिस  85,000
 लवन  25,000
 माश्को  50,000
 नैरजबी  70,000
 कुथाल  जस्युर  30,000
 दार-ए-रसलाम  60,000
 मारीशिश  60,000
 भझदीस  प्रवाबा  55.000
 बाहिरा  35,000

 &  9,550
 पेरिस  I5.000

 (=)  बिदेशी  मुद्रा

 18,64,672  00  रुपए

 (9)  जी  हा  1  इस  बारे  मे  प्रक्तृबर--
 नवम्बर  963  के  मौलिक  प्रनुदानों  मे  इस
 बारे  भें  कोई  बजट  व्यवस्था  नहीं  की  गई  थी,
 क्योंकि  नेहरू  प्रदर्शनी  का  निर्णय  सितम्बर,
 l964  में  ही  लिया  गया  था  ।

 (=)  भ्रतत  यहे  खच  पुनविनियाग  के
 जरिए  इस  मतालय  के  i964-65  के
 बजट  की  सामान्य  बचत  से  पूरा  किया  गया
 To
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 wert  of:  भूमि  धाषिसल  लौटाना

 6513  श्री  हकम  प  कछुबाय  :
 ओर  राम  सिह  श्रपरवथाल  :
 श्री  पशबन्त  चहु  कुकषयाह  :

 क्या  प्रतिरक्षा  मत्री  यह  बताने  की  कृपा
 “करेंगे  कि  :

 (क)  सरकार  ने  उन  जवानों  की  भूमि
 “वापिस  लौटाई  जाने  के  मामले  मे  क्या  सहायता
 दी  है,  जिन की  भूमि  962  %  चीन  के  साथ

 हुए  युद्ध  के  समय  भय  लागों  ने  हथिया  ली  थी;

 ु)  क्‍या  यह  सच  है  कि  जयपुर  में

 कुछ  जवानों  तथा  सनिक  अफसरों  की  भूमि
 भो  तक  उन्हें  वापिस  नहीं  दिलाई  गई
 डै;

 (ग)  उन  जबानों  की  संख्या  कितनी  है
 जिन  की  भूमि  झन्य  लोगों  ने  अपने  कब्जे
 मे  रखी  है;  भौर

 (घ)  जवानों  को  उन  की  भूमि  वापिस
 'दिलाने  के  लिये  सरकार  ने  क्या  कार्यवाही
 की  है  भौर  ऐसे  जवानों  की  सख्या  कितनी  है
 जित  की  भूमि  उन्हें  लौटा  दी  गई  है  ?

 प्रतिरक्षा  संत्रालय  में  राज्य  मंत्री  (भो
 Wo  to  भगत)  :  (क)  से  (घ),  राजस्थान
 सरकार  का  भावश्यक  सूचना  देने  की  प्रार्थना

 की  गई  है,  जो  जभी  प्राप्त हुई  सभा  के  पटल  पर
 रख  दी  जाएगी  |

 भारत  इलेक्ट्रानिक्स  लिसिटेड  हारा  टेलीविजन
 का  निर्माण

 O514  भी  जगप्नाथ रा  जोशी  :
 क्री  हुंकम  न्य  कल्ुवाय  :

 क्या  सूचना  तथा  प्रसारण  मत्री  27  मार्च,
 1967  के  तारांकित  प्रश्न  सव्या  57  के

 उत्तर  के  सम्बन्ध  में  यह  बताने  की  क््पा
 करेंगे  कि  :

 (क)  क्‍या  मैसर्स  भारत  इलकट्रानिक्स
 लिमिटेड  के  टेलिविजन  स्टूडियो  स्थापित  करने
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 तथा  ट्रान्समिटरों  के  मुं  बनाने  के  प्रस्ताव  का
 क्रिया  न्वित  करने  का  प्रश्न  सरकार  के  विचारा-
 धीन  है;

 (ख)  यदि  हां,  तो  हूँ  कार्य  कब  भारम्भ
 किया  जायगा;  भौर

 (ग)  सरकार  द्वारा  कम्पनी  को  कितनी
 सहायता  दी  जायगी  ?

 सूचना  झोर  प्रतारण  मंत्री  (धो  के०
 oe  शाह)  :  (क)  और  (ख).  मैसर्स
 भारत  इलैक्ट्रानिक्स  लिमिटेड  का  टेलिविजन
 स्टूडियो  स्थापित  करने  का  कोई  प्रस्ताव
 नही  है  ।  हा,  उन्होंने  टेलिविजन  पारेषण
 शौर  स्टूडियो  का  साज  सामान  बनाने  के  हेतु
 निर्माण-यत्न  स्थापित  करने  के  प्रस्ताव  जरूर
 भेजे  हैं,  जो  विचाराधीन  हैं;

 (ग)  सरकार  कितनी  सहायता  देगी,
 यह  इस  समय  स्पष्ट  नही  है,  यह  हरे  भाधिक
 साधनों  पर  निर्भर  करेगी  ?

 Aid  to  Nepal
 45i5.  Shri  Sradhakar  Supakar:

 Shri  Ramachandra  Veerappa:
 Will  the  Minister  of  External

 Affairs  be  pleased  to  state:
 (a)  the  total  aid  given  to  Nepal  for

 development  projects  during  the  last
 three  years,  and

 (b)  the  names  of  projects  helped
 by  the  aforesaid  aid?

 The  Deputy  Minister  in  the  Minis-
 try  of  External  Affairs  (Shri  Surendra
 Pal  singh):  (a)  The  total  expenditure
 on  our  programme  of  economic  co-
 operation  with  Nepal  during  the  last
 three  financial  years  i.e.  from  1984-68.
 to  1966-67  amounted  to  approximately
 Rs  2.4  crores.

 (b)  The  names  of  the  mayor
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 Chinese  Intrusion
 €5i6.  Shri  Rabi  Ray:  Will  the  Minis-

 ter  of  Defence  be  pleased  to  state:
 (a)  how  many  times  the  Chinese

 troops  had  been  indulging  in  armed
 intrusions  and  creating  a  series  of
 incidents  across  the  “border  since
 September,  i965;  and

 (b)  the  steps  taken  by  Government
 to  counteract  these  armed  provoca-
 tions?

 The  Minister  of  State  in  the  Minis-
 tey  of  Defence  (Shri  B  BR.  Bhagat):
 (a)  According  to  reports  received  till
 38th  July,  1967,  84  intrusionslinci-
 dents  took  place  along  the  borders.
 These  include  two  cases  of  violation
 of  Indian  air-space.

 (b)  Protests  are  lodged  with  the
 Chinese  Government.  Necessary
 steps  have  been  taken  to  safeguard
 the  security  and  territorial  integrity
 af  the  country.

 tors  and  Assistant  Directors  of  all  the
 Defence  Research  Laboratories?

 Annexure  ‘A’.  plaed  in  the  Table  of
 the  House,  [Placed  in  Library.
 See  No.  LT-58/67].  The  remaining
 20  per  cent  of  the  posts  are  filled  up

 in  Annexure  ‘B’  placed  on  the  Table
 of  the  House.  [Placed  in  Library.
 See  No,  LT-58/67],  It  may  be  seen
 from  Annexure  ‘B’  that  in  the  pres-
 cribed  qualification  is  either  a  degree
 in  Engineering,  Textiles  Technology,
 Mechanical  Engineering,  Aeronautical
 Engineering  etc.  or  Inter  Science  (or
 equivalent)  followed  by  advanced
 Technical  Courses  run  by  Services.
 Most  of  the  existing  Service  Officers
 in  R.  &  D.  are  degree  holders,  There
 are  some  holding  post  graduate
 degrees  also  and  a  few  Inter  Science.
 But  all  the  Service  Officers  appointed
 in  R.  &  0.  have  undergone  advanced

 officers  more  stress  is  given  on  the
 training  and  experience  they  had  re-
 ceived  while  in  the  Army,  Navy  or
 Air  Force.

 Bharat  Earth  Movers  Factory  at
 Kolar  Gold  Fields

 65i9.  Shri  G.  ¥.  Krishnan:
 Shri  Tulsidas  Dasappa:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  there  has  any  delay
 in  the  construction  and  starting  of
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 the  Bharat  Earth  Movers  Factory  at Kolar  Gold  Fields;

 (०)  ४  80.  the  reasons  therefor,

 (c)  the  number  of  persons  emp! in  cach  cadre;  and  ४५४
 (a)  whether  it  is  a  fact  that  the local  people  have  been  ignored  and

 outsiders  are  engaged  as  employees in  this  concern?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  8.  R.  Bhagat): (a)  and  (b).  In  April  ‘1964.  Govern-
 ment  approval  had  been  given  for
 setting  up  a  factory  at  Kolar  for  the
 manufacture  of  Heavy  Earthmoving
 equipment,  In  July,  1965,  on  the  ad-
 vice  of  the  Consultants  a  combined
 factory  for  the  manufacture  of  Heavy
 Earthmoving  equipment  as  well  as
 Crawler  Tractor  was  sanctioned,  It
 has  not  been  possible  to  proceed  with
 the  Heavy  Earthmoving  equipment
 portion  of  the  Project  as  it  has  not
 been  possible  to  find  foreign  ex-
 change  required  for  it  The  civil
 works  and  the  procurement  of  plant
 and  machinery  for  the  Crawler  Trac-
 tor  Project  has  been  taken  up  and  the
 Kolar  Factory  is  expected  to  be  com-
 missioned  progressively  from  the  end
 of  1968,

 (०)  The  information  as  on  30th
 June,  967  is  given  in  the  Annexure
 laid  on  the  Table  of  the  House.
 {Placed  wm  Library.  See  No.  LT-
 1159/87],

 (a)  Appointments  to  various  posts
 In  the  Factory  have  to  be  subject  to
 the  requirements  of  the  work  and
 the  surtability  of  the  candidates  offer-
 ing  themselves  for  employment,  The
 recruitment  procedure  followed  by
 the  Company,  however,  ensures  ade-
 quate  consideration  to  the  claims  of
 the  local  persons  and  out  of  a  total
 number  of  2l0  employees  engaged
 upto  30th  June,  967  39  are  either
 tetrenched|surplus  employees  of  the
 Kolar  Gold  Mines  Undertaking  or
 candidates  sponsored  by  the  Local
 Employment  Exchange.

 साफकाजदाणी  से  &  erence  सलीला-

 6520.  श्रों  मोलहू  प्र
 भरी  भहाराजण  सिंह  मारतों  :
 थी  ज०  एच०  पन:
 श्री  रामसेवक  यादव  :

 क्या  सूचना  शोर  प्रसारण मंत्री  यह  बताते
 की  कृपा  करेगे  कि

 (%)  क्‍या  धरब  इ /राइल'  स्र्ष  के
 दौरान  रात  के  सवा  नौ  बज  उर्दु  में  प्रसारित
 “हालात  पर  तबसरा”  समाचार  समीक्षा
 की  बोर  उन  का  ध्यान  दिलाया  गया  जिस  मे
 इसराइल  की  सर «  ,र  तथा  वहा  की  जनता  की
 कटु  झाल चना  की  गई  थी,  ध्ौर

 (ख)  यदि  हा,  तो  उसके  क्‍या  कारण
 थे  विशेषत  इस  वात  का दृष्टि  मे  रखते  हुए
 कि  भारत  सरफार  की  नीति  किसी  भी  गुट
 में  शामिल  होने की  नहीं है  ?

 सूचना  |. अ  प्रतारण  मंत्री  फी  Go  के०
 ज्ञाह)  (4)  आर  (@).  भरब-इसरायल
 सघव  क  दीरान,  म  प्रसारित  "हालात
 पर  हबसरा”  पूण  रण  स  सरकार  की  नातियो
 के  अनुसार  था  ।

 Reversion  of  C.A.8S.Ks,  in  COD.
 Agra  Cantt.

 Shri  S.  M.  Joshi:
 Shri  George  Fernandes:

 Will  the  Minister  of  Defence  be
 pleased  to  state.

 (a)  whether  it  is  a  fact  that  eight
 Civihan  Assistant  Store  Keepers  of
 C.OD,  Agra  Cantt.  have  been  demot-
 ed  from  CASK  Cadre  III  to  Storemen
 on  the  ground  that  they  were  surplus;

 (b)  whether  jt  is  a  fact  that  these
 persons  were  declared  surplus  out  of
 a  lot  of  १5  civilian  Assistant  Store
 Keepers,  all  of  whom  were  recruited
 on  the  same  day;

 (c)  the  grounds  or  principles  on
 which  they  were  chosen  out  of  the  lot
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 of  fifteen  persons  recruited  en  the
 same  day,

 a)  whether  it  is  also  a  fact  that
 even  after  demotion  they  were  trans-
 ferred  to  far  off  places  like  Poona
 where  they  do  not  have  sutable  resi-
 dential  accommodation,

 (e)  whether  Government  propose  to
 get  them  back  to  COD,  Agra  or  to  a
 place  much  nearer  to  Agra  than
 Poona,  and

 (९)  af  not,  the  reasons  therefor?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  B  8  Bhagat):
 (a)  to  (c)  1  Class  III  Storemen  (re-
 dengnated  as  Civilian  Assistant  Store
 Keepers)  were  locally  recruited  by  the
 Commandant,  Central  Ordnance  Depot,
 Agra  Cantt,  on  three  successive  dates
 im  December  965  to  meet  an  urgent
 requirement  All  of  them  were  dec-
 lared  surplus  when  their  services  were
 no  longer  required  and  were  offered
 alternative  employment,  taking  into
 account  their  seniority  m  service,  their
 ages  and  their  sustability  for  the  al-
 ternative  jobs  which  were  available
 A  batch  of  eight  of  the  surplus  Civi-
 han  Assistant  Store  Keepers,  of  whom
 ene  was  recruited  on  the  l4th  Decem-
 ber  965  six  on  the  I5th  December,
 965  and  one  on  the  l6th  December,
 965  were  offered,  and  accepted,  alter-
 native  appointments  as  Storemen  m
 the  Army  Cadet  College,  Poona

 (d)  The  eight  employees  m  question
 were  adjusted  with  their  consent,
 against  available  vacancies  in  another
 station  as  part  of  an  overall  scheme
 for  adjustment  of  surpluses  and  defi-
 ciencies  in  civilan  establishments
 under  the  Ministry  of  Defence  It
 was  not  possible  to  adjust  the  em-
 ployees  locally,  in  the  absence  of  sult-
 able  vacancies  In  accordance  with
 the  standing  instructions  governing
 postings  of  surplus  civilian  personnel,
 they  were  to  be  informed  that  they
 thag  to  make  their  own  arrangements
 for  accommodation  at  the  new  station
 to  which  they  were  posted,  ss  pro-
 vision  of  residential  accommodation
 ‘was  not  a  term  of  service  in  respect  of
 these  civilian  employees.  The  rules

 (e)  and  (f)  The  future
 J  repo

 of
 the  employees  m  question  will  depend
 ©n  &  Number  of  factors,  including  ad-
 ministrative  requirements  ang  the
 changes,  of  any,  in  their  present  ap-
 Ppointments  Compassionate  posting  of
 civilian  employees  near  about  their
 home  towns  i8  also  governed  by  a
 centraly  controlled  scheme,  under
 ‘which  employees  have  to  await  their
 turn  for  such  postings

 Pay  scales  of  King’s  Commissioned
 Officers  vis-a-vis  Indian  Commussioned

 Officers  in  Army
 6522  Shri  G  C.  Dixit:

 Shri  Nitiraj  Singh  Chaudhary:
 Shri  Nathu  Ram  Ahirwar:
 Shri  G  5S.  Mishra:

 Will  the  Minister  of  Defence  be
 Pleased  to  state

 (a)  the  pay  scales  of  King’s  Com-
 missioned  Indian  Officers  and  the  pre-
 sent  Indian  Commissioned  Officers,

 (b)  whether  the  Indian  Commis-
 sioned  Officers  were  getting  the  same
 pay  and  allowances  as  King’s  Com-
 muissioned  Indian  Officers,

 (c)  if  not,  why  they  have  been  re-
 duced,

 (d)  the  maximum  pay  an  Indian
 Commissioned  Officer  can  expect  to
 draw  vis-a-vis  a  King’s  Commussion-
 ed  Indian  Officer,

 (e)  the  particulars  of  the  various
 allowances  ang  amounts  thereof  be-
 sides  pay  admissible  to  King’s  Cor-
 missioned  Indian  Officers  ang  ther
 now  available  to  the  Ind:an  Commis
 sioned  Officers;

 (f)  whether  there  is  any  difference
 between  the  allowances  drawn  by
 these  categories  of  officers,  and

 (g)  if  so  the  reasons  therefor?

 The  Minister  of  State  in  the  Mints-
 try  of  Defence  (Shri  B.  Rn  Bhagat):

 (a)  and  (d).  The  pay-scales  of
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 x-King’s  Commissioned  Indian  Offi-
 cers  are  shown  in’  Statement  ‘A’,
 The  pay-scales  of  Indian  Commission-

 “eq  Officers  are  shown  at  pages  29
 to  4l  of  the  Annual  Report  of  the
 Ministry  of  Defence  for  the  year  1966-
 67.

 (b)  No,  Sir,  except  for  the  period
 from  I-l.944  to  30-6-1947.

 (c)  At  the  end  of  the  last  War,  a
 departmental  Committee  known  as
 Post-War  Pay  Committee  was  appoin-
 ted  which  conducted  a  detaileq  _re-
 view  of  the  pay,  allowances,  ana
 other  concessions  of  Indian  Commis-
 sioned  Officers.  As  a  result  of  the
 recommendations  of  this  Committee,
 New  Pay  Code  for  Indian  Commission-
 eq  Officers  was  formulated,  under
 which  lower  scales  of  pay  were  laid
 down  for  them  compared  to  ex-King’s
 Commissioned  Indian  Officers,

 (e)  The  information  in  respect  of  ex-
 King’s  Commissioned  Indian  Officers  is
 given  in  Statement  ‘B’.  The  informa-
 tion  in  resect  of  Indian  Commission-
 ed  Officers  is  given  at  pages  30  to
 32  of  the  Annual  Report  of  the
 Ministry  ot  Defence  for  the  year  1966-
 67.

 (f)  and  (g).  Yes,  Sir.  The  differ-
 ence  in  allowances  is  due  to  these  two
 categories  of  officers  being  on  two  en-
 tirely  different  Pay  Codes.

 Statement  ‘A’

 In  the  Indian  Army,  there  is  now
 only  one  ex-KCIO,  viz.,  the  present
 Chief  of  the  Army  Staff,  who  is  entit-
 led  to  a  pay  of  Rs.  4,500/-  p.m.

 The  pay-scales  applicable  to  ex-
 KCIOs  were  as  folfows:

 Rank  Pay
 Rs.  p.m

 2nd  Lt.  385

 it.  (Min)  435
 (Max)  .  के  ०  505
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 Capt.  (Min)  625
 (Max)  765

 Maj.  (Min)  915
 (Max)  3035

 Ex.  Col...  3225
 Col.
 Bnig.  on  Staff  3288
 Brig.  in  Command  2220
 Maj.  Gen.  on  Statf  2455
 Maj.  Gen.  in  Command.  29I5
 Lt.  Gen,

 Vice  Chief  of  the  Army]
 St  4500

 Dy.  Chief  of  the
 si

 Adjutant  General
 ? Quarter  Master  Gene-

 Master  General  of  4000
 Ordnance

 Army  Commander  4500
 Corps  Commander  4200

 Statement  ‘B’

 The  allowances  which  were  admissi-
 ble  to  ex-KCIOs  were  as  follows:—

 (i)  Indian  Army  Allowance  (Lt.  Cols.  and
 below)

 4  2ank  Rave
 Rs,  p.m.

 2nd  Lt.  75
 zx.  Min)  75

 {Man  00
 Capt.  (Min)  700

 (Max)  50
 Major  750
 Lt.  Col.  200

 (ii)  Lodging  Allowance  and  Mar-
 riage  Allowance

 Rank  Lodging  Allowance  Marr-
 e

 Single  Married  Allowo-
 ance

 Rate  Rate  Rate
 Rs.  p.m.  Rs.  p.m.  Rs.p.m,

 2nd  Lt.  20  40  65
 Porn  «  25  45  (Min)  65

 50  (Max)
 Capt.  35  (Min)  70  (Min)  t00

 45  (Max)  90  (Max)
 Major  50  (Min)  700  (Min)  90

 55  (Max)  770  (Max)
 Lt.  Col.  75  750  75
 Col.  85  370  80.

 Brig.  200  200  80
 Maj.  Gen.  250  250
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 Cy  Corps  Pay  city  Cala  and  tlew)

 Rank  A&C  —"

 and  Le,  00
 _

 s
 *

 ws.  8  *

 m-
 ee:  8

 *

 Maj.
 iin)  <

 II5

 Lz,  Col.  ढ  300  760

 (tv)  Addtnonal  Pay  for  cartan:  specified
 9  *  &

 Appointment  Rate

 Rs  p.m

 Adjutant  .  a  o  ]
 0.0  Unit  300

 Appointment  Rate

 Rep  m
 GsOI.  300
 GsOwae&m  .  .  -  750

 (७)  whether  it  is  a  fact  that  ail
 the  Embassies  receive  from.
 their  Governments  the
 Reserve  Bank  of  India;  and

 (c)  if  not,  what  are  the  other  ager-
 cies?

 dra  Pal  singh):  (a)  Information  in
 regard  to  the  amounts  spent  by  these
 Embassies  38  not  available

 (b)  All  the  Embassies  except  the
 Embassy  of  the  USA  receive  mon-
 ey  from  their  Governments  through
 the  Reserve  Bank  of  India

 (०)  The  U  S  Missionr  m  India
 draw  upon  PL-480  funds  for  their
 expenses  35  India

 Cultural  Delegation  from  Formosa

 624,  Shri  Brijraj  Singh  Kota:
 Shri  P  N.  Solank!:
 Shri  M.  L.  Sondhi-

 Will  the  Minster  of  Eternal  Affairs
 be  pleased  to  state

 (a)  whether  some  cultural  delega-
 tion  from  Formosa  has  sought  permis-
 son  from  Government  for  the  grant
 of  visa  to  visit  the  country,  and

 (b)  if  so,  the  details  thereof?

 The  Depaty  Minister  in  the  Minis-
 try  of  External  Affairs  (Shri  Surendra
 Pal  Singh).  (a)  Yes,  Sir

 (b)  The  Sino-India-Burma  Cultural
 Association  of  the  Republic  of  China
 has  expressed  a  desire  to  send  a  good-
 will  mission  to  India  to  attend  the
 fourthcoming  centerual  anniversary  of
 Mahatma  Gandhi

 Employees  in  Research  Deptt  of  AIR.

 Shri  8,  M.  Banerjee:
 Shri  Madhu  Limaye:

 Will  the  Minister  of  Information  andy
 Broadcasting  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  services
 of  some  of  the  employees  working:



 (b)  of  so,  whether  these  employess
 have  not  been  given  the  benefit  of  their
 present  pay  and  seniority,

 (c)  if  80,  the  reasons  therefor,  and
 (a)  the  steps  taken  by  Government

 an  this  regard?

 The  Minister  of  Information  and
 Broadcasting  (Shri  B.  K.  Shah:  (a)
 No,  Sir.  Some  research  mvestigations
 were  being  carried  out  by  All  India
 Radio  under  financial  grant  from  the

 +Council  of  Stmentific  and  Industrial  Re-
 search  The  staff  working  on  the
 schemes  were  appointed  by  the  Coun-
 cil  and  were  being  paid  for  from  their
 grant  The  Council  stopped  financing
 the  schemes  with  effect  from  Ist
 March,  967  and  normally  the  services
 of  the  staff  employed  on  the  schemes
 should  have  been  terminated  by  them
 All  India  Radio,  however,  decided  to
 continue  two  of  these  schemes  as  a
 normal  activity  of  their  Research  De-
 partment  Some  of  the  surplus  staff
 of  the  Council  have  been  appointed  on
 the  request  of  the  Council  in  an  ad
 hee  capacity  by  AIR  pending  consi-
 deration  of  their  sutabiliiy  for  regu-
 lar  appointment

 (b)  to  (d)  The  persons  who  have
 been  given  ad  hoc  appointment  in
 AIR  have  been  allowed  the  imutial
 Pay  of  the  scale  of  their  posts  but
 could  not  be  allowed  other  benefits  till
 their  appointments  are  regularised  The
 question  of  their  appointment  on  re-
 gular  basis  and  allowing  them  other
 benefits  is  under  consideration

 Suspension  of  Employees  of  C.OD,
 Delhi  Cantonment

 6526,  Shri  8.  M.  Banerjee:
 Shri  Madha  Limayr

 का!  the  Minister  of  Defence  be
 "Pleased  to  state

 (a)  whether  24  employees  of  the
 COD,  Delh;  Cantonment  have  been

 (b)  if  so,  whether  cases  not  involv-
 ing  moral  turpitude  do  not  result  in
 suspension,  and

 (c)  if  so,  the  reasons  for  this  actioh?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  B,  ®,  Bhagat):
 (a)  Yes

 (b)  and  (c)  22  employees  were
 suspended  from  duty  as  they  remaun-
 ed  in  Police  custody  for  more  than  48
 hours  In  accordance  with  rule  10(2)
 (a)  of  the  Central  Civil  Services
 (Classificahon  Control  and  Appeal)
 Rules  1965,  a  Government  servant
 shall  be  deemed  to  have  been  Placed
 under  suspension  by  an  order  of  ap-
 pointing  authority  with  effect  from  the
 date  of  his  detention,  if  he  is  detained
 मा  custody  whether  on  a  criminal
 charge  or  otherwise  for  a  period  ex-
 ceeding  48  hours  The  remaining  2
 employees  who  remained  m  Police
 custody  for  less  than  48  hours,  were
 suspended  from  service  under  rule
 0()(b)  of  the  Central  Civil  Services
 (Classification,  Control  and  Appeal)
 Rules,  985  according  to  which  the
 competent  authority  may  place  a  Gov-
 ernment  servant  under  suspension
 where  a  cate  against  him  in  respect  of
 any  criminal  offence  is  under  investi-
 gation  enquiry  or  trial

 Ordnance  and  Machine  (Too!  Factories,
 Ambarnath

 6521,  Shri  s  M.  Banerjee:
 Shri  Madhu  (“Limaye:

 Will  the  Minister  of  Defence  be
 pleased  to  state

 (a)  whether  some  of  the  employees
 of  the  Ordnance  Factory  and  Ma-
 chine  Tool  Factory,  Ambarnath  have
 been  recently  dismissed  from  pervice;

 (b)  whether  they  are  the  office-
 bearers  of  the  recognised  Union,

 (c)  sf  so,  the  reasons  therefor;  and
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 @  whether  thie  has  resulted  in

 tertlous  discontent  among  the  emplo-
 है. ......! ह

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  B.  ह अ  Bhagat):
 (a)  Five  employees  of  the  two  ord-
 mance  factories  at  Ambarnath  have
 been  removed,  not  dismissed,  from
 eervice.

 (b)  Two  of  these  are  office  bearers
 of  the  Ordnance  Employees  Union,
 Ambarnath,  which  ws  recognised.

 (९)  The  purnisshment  of  removal
 followed  convictions  by  a  Magistrate
 under  Sections  47  and  336  IPC.  The
 convictions  were  confirmed  in  appeal
 by  the  Sessions  Judge

 (ay  The  “Appeals  submitted  by  the
 individuals  are  under  consideration.
 This  Ministry  is  not  aware  of  serious
 discontent  among  the  employees

 Grants  received  by  Press  Institute  of
 India

 Will  the  Minister  of  Information
 and  Broaticasting  be  pleased  to  state’

 (a)  the  total  amount  of  grants  re-
 ceived  by  the  Press  Institute  of  India
 from  the  International  Press  Institute
 and  the  Asia  Foundation  during  the
 last  5  years,

 (b)  the  total  amount  received  by
 the  Press  Institute  of  India  on  account
 of  consultants  sent  by  the  Interna-
 tional  Press  Institute  during  the  above
 Period,  and

 (९)  the  ¢otal  number  of  students
 chosen  by  the  Institute  for  fellow-
 ships  and  gcholarships  abroad  from
 year  to  year  so  far  and  the  manner
 in  which  the  travelling  and  other  ex-
 penses  were  met?

 The  Minister  of  Information  and
 Broadcasting  {Shri  K.  K  Shab):  (a)

 558  (Ai)  LSD—4.

 to  (c),  The  Preag  Institute  o:  India

 any  control  over  them.  However,  on
 an  enquiry  they  were  good  enough  to
 furnish  information  which  is  as

 Year  Total  amount  of  cash  grants
 received  from

 International  Ans
 72०7०  Foundation

 Rs,  Ra.

 7963  .  38,795°00  —37,000"00

 7964  /$,372"00,  =  377743"०09

 7965  | $,000°00°  69,564" 00°

 7966  /§0,000'00 00
 7967

 TOTAL  29,067'00  793,70*०9

 According  to  the  Press  Institute  of
 India,  they  did  not  receive  anything
 from  the  International  Presg  Inslatute
 on  &ccount  of  consultants  sent  by  the
 IPI  during  the  above  period  and  that
 thirty-five  students  and  fellows  were
 chosen  by  the  Press  Institute  of  India
 through  expert  committees  to  go
 abroad  under  four  schemes  The
 Press  Institute  did  not  bear  any  ex-
 penditure  m  connection  with  ¢ravel-
 ling,  and  other  expenses  It  was  met
 either  by  the  students  themselves  or
 by  the  Institutes  selecting  them.

 Smuggling  of  Arms  from  Pakistan

 8529,  Shri  Yajng  Datt  Sharma:
 Shri  0,  Amat:
 Shri  Marandi:

 Wul  the  Minister  of  External
 Affairs  be  pleased  to  state:

 (a)  whether  is  a  fact  that  arms
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 are  beng  used  by  the  underground
 Nagas;  and

 (b)  if  so,  the  sleps  taken  in  this
 matter?

 The  Depaty  Minister  in  the  Min-
 istry  of  External  Affairs  (Shri  Suren-
 @ra  Pal  Singh).  (a)  and  (9)  Most  of
 the  arms  recovered  from  the  Naga
 Underground  dead  or  alive,  bear  no
 markings  or  the  markings  are  effec-
 tively  erased  The  Government  are
 however,  aware  that  Underground
 Nagas  are  receiving  aims,  ammuni-
 tion  and  other  azsistance  from  Pak-
 istan  and  aie  taking  suitable  mea-
 sures  within  the  limits  of  resources
 in  men  and  money  to  prevent  such
 smuggling  of  arms

 Visit  of  Special  Representative  of
 North  Korean  Prime  Minister

 6530,  Shri  Vasudevan  ‘Nair:
 Shri  P  C,  Adichan:
 Shri  c  Janardhanan

 Will  the  Minister  of  External
 Affairs  be  pleased  to  stute

 (a)  whether  a  special  representa-
 tive  of  the  North  Korean  Prime  Min-
 ister  visited  India  recently  and  had
 talks  with  the  Prime  Minister  and
 other  Ministers  and

 (9)  if  go,  the  major  issues  discuss.
 ed?

 The  Deputy  Minister  in  the  Minis-
 try  of  External  Affairs  (Shri  Suren-
 dra  Pal  Singh):  (a)  Yes,  Sir

 (b)  There  was  8  general  discussion
 of  the  international  situation  in  the
 course  of  which  the  Specal  Envoy  of
 the  North  Korean  Prrme  Minister  ex-
 plained  his  Government's  gtand  un
 the  question  of  Korean  reunsfication
 The  Prime  Minyster  and  the  other
 Ministers  whom  the  Special  Envoy
 met  explained  to  him  India’s  stand  on
 various  international  iusues  Both
 sides  expressed  during  these  talks  the
 desire  for  further  developing  econo-
 mic  aNd  cultural  relations  between
 the  two  countries
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 Cooks  हन्य  Water  Carriers  in  Defence

 Esteblishments

 $531,  Shri  Vasudevan  Nair:  Will  the
 Minister  of  Defence  be  pleased  to
 state

 (a)  whether  it  is  a  fact  that  cooks
 and  water  carriers  in  the  Defence
 Establishments  are  demed  the  nght  of
 association,

 (0)  if  80,  the  reasons  therefor,
 (९)  whether  it  as  also  a  fact  that  the

 unenrolled  non-combatants  do  not  en
 joy  the  benefits  enjoyed  by  the  com-
 batants  and  enolled  non-combatants,
 and

 (d)  af  so,  the  reasons  therefor?

 The  Munister  of  State  in  the  Minis-
 try  of  Defence  (Shri  8,  R.  Bhaga.):
 (a)  and  (9)  The  Cooks  and  Water
 Caries  employed  in  the  Defence
 Establishments  under  the  control  of
 Army  Headquarters  aie  subject  to  the
 Army  Act  The  posts  of  Water  Car-
 riers  have,  however,  been  abolish-
 ed  Rule  i9  of  the  rules  prescribed
 under  the  Army  Act  lays  down  that
 no  peison  subject  to  the  Army  Act
 shall,  without  the  express  sanction  of
 the  Central  Government  pe  a  mem-
 ber  of,  or  be  associated  in  any  way
 with  any  trade  union  or  labour  union
 or  any  class  of  trade  or  labour  unions
 The  restrichon  m  this  rule  has  been
 apphed  to  the  cooks  and  water  car-
 riers,  among  other  Non-Combatants
 (Un-enrolled)  m  the  interests  of  dis-
 cipline  and  efficiency  of  the  Army  and
 for  reason,  of  security,  as  these  Non-
 Combatants  (Un-enrolled)  come  in
 contact  with,  and  cater  to  the  needs
 of  Combatant  personnel,  who  are
 themselves  subject  to  the  same  res-
 triction

 (c)  and  (a)  The  Non-Combatants
 (Un-enrolled)  form  a  distinct  cate-
 gory  of  civilans  in  the  Army  They
 are  locally  recruited,  have  no  fleld
 service  jiability,  and  thelr  functions,
 duties  and  responsibilities  are  not
 identical  with  those  of  Combatants
 and  Non-Combatants  (Enrolled).  The



 74789  Written  Answers  SRAVANA  2,  889  (SAKA)  Written  Answers  4I90
 benefits  which  accrug  to  them  in  ac-
 cordance  with  their  terms  and  condi-

 6539.  श्री  o  fro  अधुक्र  :  क्‍या
 बंदेशिक-कार्य  मत्री  यह  बताने  की  कृपा  करेये
 कि

 (क)  नंपाल  स्थित  भारतीय  दूतावास
 तथा  भारतीय  सहायता  मिशन  &  कमंचारियों
 में  से कितने  व्यक्ति  नैपाली  भाषा  जानते  है  ,

 (ख)  नंपाल  स्थित  भारतोय  दूतावास  मे
 बिस  भाषा  में  काम  काज  होता  है  ,  और

 (ग)  नैपाल  स्थित  भारतोय  दूतावास
 द्वारा  भारतीय  समाचार  (इंडियन  न्यूज)
 की  क्तिनी  प्रतिया  छापी  जाती  है  और  किन
 किन  भाषाओं  में  छापी  जाती  है  ?

 बेदेशिक-कार्य  मत्रालय  से  उप-म्री  (श्री
 चुरेखपाल  सिह) :  (३)  सुलभ  सूचना  के
 प्रनुसार  कमी  भी  व्यकित  ने,  जिसे  नैपाली
 भाषा  का  काम-चलाऊ  आन  है  भोर  जो  भारतीय
 राजडूतावास  काठमाड़ू  ग्रथवा  भारतीय  सहयोग
 मिशन,  काठमाड्‌ू,  (भारतीय  सहायता  सिशन
 नहीं)  3  बाम  करता  है,  नंपाली  भाषा  म
 विशेष  प्रशिक्षण  प्राप्त  नहीं  किया  है  1  उन  में
 से  कुछ  भारत-आस्थानी  अभ्रधिकारी  है  जिन्हे
 तंपाली  भाषा  वा  काम-चलाऊ  ज्ञान  है  और
 दूसरे  नेपाल  के  स्थानीय  रूप  से  भर्ती  किए
 हुए  कर्मचारी  है  जिन्हें  नंपाली  भाषा  सौखने
 को_  जरूरत  नहीं  है  ।  भारतीय  राज  दूतावास
 और  भारतीय  सहयोग  मिशन,  काठसाडू
 में  काम  करने  वाले  लोगो  की  कुल  सख्या  45
 है  जिन्हें  नैपाली  भाषा  का  काम-चलाऊ  ज्ञान
 है।  इप्त  मे  राजदूताबास  और  भारतीय  सहयोग
 'चिक्न  तथा  दस  सिक्षन  की  प्रायोजनाओं  में

 काम  करने  वाले  चतुर्थ  श्रेणी  के  कर्मचारी
 शामिल  नही  हैं  ।

 ख)  नेपाल  मे  राजदूताबास॒  ससार
 भर  की  और  जगहो  की  तरह  केन्द्रीय  सरकार
 का  एक  कार्यालय  है  भौर  काम  की  भाषा  सहित
 तमाम  कार्यालय  कार्यविधि  भारत  सरकार  के
 भादेशों  से  मचा  लित  होती  है।  भ्राजकल  राज-
 दूतावास  हिन्दी  तथा  प्रग्नेजी  दोनो  भाषाशों
 म  पत्नाचार  की  कार्यवाई  कर  सकता  है  t

 (ग)  भारतीय  समाचार  नामक
 साप्ताहिक  पत्रिका  की  sooo  प्रतिया
 नपाली  भाषा  मे  प्रकाशित  की  जाती  है  ।

 LAF,  \Pilots  released  from  Service  by
 Aor-India  and  TA.C

 6533.  Shr  A.  Sreedharan:
 Shri  K.  Lakkappa:
 Shri  Viswambharan:
 Shr  P.  C,  Adichan:
 Shri  Mangalathumadom:
 Shri  Srinibas  Mishra:

 Will  the  Minister  of  Defence  be
 ple  seg  to  state

 (a)  whether  7  35  a  fact  that  some
 IAF  Pilots  and  Navigators  have
 been  released  for  service  in  Aur-India
 and  Indian  Arrlines  Corporation,  and

 (b)  if  so,  the  criterion  adopted  for
 their  :elease

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  B.  R.  Bhagat):
 (a)  Yes,  Sir

 (b)  Mostly  officers  m  higher  age
 group,  having  limited  promotion  proe-
 pects  in  the  I  A  प्  and  possessing  re-
 quisite  qualifications  for  civil  flying,
 ‘were  released,  with  their  consent,  for
 service  m  Air  India  Some  newly
 commissioned  navightors  were  also
 released  for  service  in  Air  India,
 Non-regular  and  Aumbary  pilots,
 who  were  willing  and  were  suitable,
 were  released  for  service  im  Indian
 Airlnes  Corporation.



 Shri  Mangalathumadom:
 Shri  P.  ©.  Adichan:
 Shri  K,  Lakkappa:

 ‘Will  the  Munster  of  Information  and
 Broadcasting  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  in
 spite  of  the  increase  in  the  censorship
 fees,  the  Board  of  Film  Censors  is
 run  on  deficit,  and

 (७)  ४  50,  the  steps  which  have
 been  taken  to  effect  economy  and
 thereby  make  the  Board  self-support-
 ing  organisation?

 The  Minister  of  Information  and
 (Shri  K.  x  Shah):  (a)

 and  (b)  It  ४४  true  that  in  spite  of  in-
 crease  in  the  censorship  fee  there  ws
 a  defict  of  Rs  40  to  45  thousand  per
 annum  There  2s  no  proposal  at  pre-
 sent  to  effect  economy

 Will  the  Mimster  of  Information
 and  Broadcasting  be  pleased  to  state

 (a)  whether  it  ys  a  fact  that  the
 Film  Enquiry  Committee  has  made
 recommendations  to  set  up  a  Film
 Production  Bureau,

 (9)  2¢  so  the  steps  taken  to
 plement  them  and

 (c)  xf  not  the  reasons  therefor?

 im-

 The  Minister  of  Information  and
 Broadcasting  (Shri  K.  K.  Shah);  (a)
 Yes,  Sir

 (9)  and  (०)  A  Cinematograph  Bull
 for  the  setting  up  of  a  National  Film
 Board  with  three  constituent  units
 vz,  Film  Certification  Bureau,  Film
 Production  Bureau  and  Film  Institute
 ‘was  introduced  ,n  the  Rajya  Sebha
 in  December,  956  The  Certification

 Will  the  Mimster  of  External  Affairs

 India  dumng  the  last  20  years,

 (b)  whether  there  33  any  agency,
 either  Indian  or  Indo-Sikkamese,  to
 look  after  the  proper  utilisation  of
 th,  ad  and

 (c)  the  major  projects  on  which  the
 aid  has  been  spent?

 The  Deputy  Minister  jin  the  Minis-

 dra  Pal  Singh).  (a)
 given  by  Independent  India  to  Sikkim
 on  a  grant  pasis  amounts  to  about
 Rs  3250  crores  Loans  amounting  to
 about  Rs  56  lakhs  have  also  been  ad-
 vanced  to  Sikkim  In  addition,  com-
 munication  facilities  have  also  been
 provided  on  an  extensive  scale  India
 has  also  provided  ¢echmcal  advice  in
 various  fields  of  development

 (b)  The  Indo-Sikkim  co-operation
 programme  38  drawn  up  in  mutual
 consultation  and  implemented  by  the
 Government  of  Sikiam  who  utilise  the
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 essistence  of  Indian  Audit  agencies  to
 help  ensure  the  proper  utilisation  of
 the  sunds.

 (e)  The  Goverment  of  India  finance
 entire  development  plans  of  Sikkim
 by  grants  and  some  loans.  Establish-
 ment  and  improvement  of  schools  and
 hospitals,  grant  of  scholarships  for
 studies  in  Indla,  development  of  हीन
 culture  and  animal  husbandry,  cons~
 truction  of  roads  and  bridges,  deve-
 lopment  of  public  transport,  gene-
 ration  of  electric  power,  mineral  sur-
 veys  and  industrial  development  are
 some  of  the  important  flelds  in  which
 assistance  given  by  India  {is  utilised.

 प्रशिक्षण  के  लिए  विदेशों  में  1... अ  गये
 प्रतिरक्षा  भ्रचिकारी

 6538.  थी  रामचना  बीरप्पा  :  क्‍या
 प्रतिरक्षा  मंत्री  यह  बताने  की  कृपा  करेगे
 कि  :

 (क)  वर्ष  2964  से  i906  तक  की
 अवधि  मे  प्रतिरक्षा  सेवाग्रों  क ेकितने  अधिकारी
 प्रशिक्षण  के  लिए  विदेशों  में  भेजे  गए,

 (ख)  बे  किन  किन  देशो  में  भेजे  गए  थे;
 बौर

 (7)  उन  का  राज्यवार  ब्योरा  बया
 है?

 प्रतिरक्षा  मंत्रालय  में  राज्य-मंत्री  (भी
 Mo  To  भगत)  :  (क)  585

 ख)  प्रास्ट्रेलिया,  कनाडा,  फ्रांस,
 हागकाग,  जापान,  नींदरलैंड,  सिंगापुर,
 स्वीटजरलैस्ड,  यू०  के०,  Yo  एस0  To,
 Jo  एस०  एस०  आर०,  पश्चिमी  जर्मनी  ।

 (ग)  सूचना  देने  वाला  एक  विवरण
 सभा  पटल  पर  पबा  जाता  है  |  [पृल्तकालय  में
 wer  गया  v  वेण्ियि  पंत्या  LT

 1161/67]

 ह.  में  ज्ाकत्ावाणी  चेकों  में  मुसूदित ित  तथा
 अनसुचित  प्राधितर  जातियों  के  कर्मचारी

 तथा  fii J  श्ाठिस्‍्ट

 6539.  भो रामचना  बीरण्पा:  क्‍या
 सूचना  और  प्रसारण  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  31  दिसम्बर,  i966  को
 प्राकाशवाणी  के  मैसूर  केन्द्र  मे  प्रनुसुचित
 जातियों  तथा  अनुसूचित  झ्ादिम  जातियों
 के  कर्मचारियों  तथा  “स्टाफ  प्राटिस्टों”  की
 सख्या  कितनी  थी  ?

 सूचता  झोर  प्रसारण  मंत्री  चो  के०  eo
 me)  :  मंसूर  राज्य  में  झ्राकाशवांणी
 के  बगलौर  झौर  धारवाड़  केन्द्रों  तथा  भद्गावती
 शौर  गुलबर्गा  सहायक  केन्द्रों  में  भ्रनुसूचित
 जातियों  तथा  पग्रनुसूचित  आदिम  जातियों
 के  कमंचारियों  की  सख्या  क्रमशः  50  शौर  4
 है।  इन  केन्द्रों  /  सहायक  केन्द्रों  में  भ्रनुसूचित
 जातियों  और  भ्रनुयूचित  प्रादिम  जातियों  का
 कोई  स्टाफ  आ॥ला्टिस्ट  नही  है  ।

 राष्ट्रपति  की  ‘sare  यात्रा  सम्बन्धी
 समाचार  का  प्रसारण

 6540.  भ्री  रामचन्  वीरप्पा:
 श्री  रघवीर  सिह  शास्त्री  :
 शमी  चदायस्त  सिह  कुशवाह  :
 श्रो  रामाषतार  शास्त्री  :
 श्री  प्रात्म  वास  :
 डा०  सूर्य  प्रकाश  पुरी  :

 क्या  छुचना  और  प्रसारण  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  स्‍भ्राकाशवाणी
 के  समाचार  तेवा  डिवीजन  ने  राष्ट्रपति
 की  कनाडा  तथा  शझन्य  स्थानों  की  यात्रा  के
 सम्बन्ध  में  विशेष  बुलेटिन  (समाचार)
 केवल  अंग्रेजी  में  ही  प्रत्तारित  किए  थ
 भ्रौर

 (ख)  यदि  हां,  तो  उन्हें  हिन्दी  में  भी
 क्यों  प्रसारित  नहीं  किया  ग्रया  था  ?
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 सूचना  झौर  प्रसारण मंत्रो  (भो Bo  के

 काहु) :.  (क)  विशेष  रेडियो  न्यूजरोल
 प्रतिदिन  प्रसारित  की  गई  थी  t

 (ख्र)  न्यूजरील  राष्ट्रपति  भौर  विदेशों
 सप्रान्तजनो  के  भाषणों  के  मौके  पर  ही  किए
 गए  रिकार्डों  पर  आधारित  थी  ।  क्योंकि  सारे
 भाषण  झप्रेजी  में  हा  दिह  गए  थे,  झत.  कार्यक्रम
 हिन्दी  में  नही  दिया  जा  सहा  t  एक  अवसर  पर,
 राष्ट्रपति  ने  प्रश्नों  के  उत्तर  हिन्दी  म  दिए  थ,
 श्रत:  हमारे  कार्यक्रम  4  भो  उन  के  उत्तर
 उन्दी के  स्वर  में  उगी  भाषा  में  दिए  गए।

 Construction  of  wharf  at  Port  Blair

 6641.  Shri  M.  L.  Sondhi:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  the  progress  so  far  made  in  the
 construction  of  a  wharf  at  Port  Blair,

 (b)  whether  the  work  on  the  cons-
 truction  of  workshops  to  sender  repair
 facilities  to  our  Navy  has  also  start-
 ed;

 (९)  af  not,  the  reasons  fo:  it.  delay;
 and

 (d)  the  time  by  which  the  work  is
 hkely  to  pe  completed?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  B.  R.  Bhagat):
 (a)  The  construction  of  the  wharf  at
 Port  Blair  is  yet  to  start,  the  follow-
 ing  related  items  of  work,  however,
 have  been  completed

 (i)  Exploratory  works  in  regard  to
 the  ,nvestigation  on  ‘marine
 soil;

 (ii)  Accommodation  for  tools,  plants
 and  stores,

 (b)  No,  Sir.
 (c)  Construction  of  workshops  to

 provide  repair  facilities  at  Port  Blair
 is  part  of  the  overall  development
 plans  of  the  Navy  at  Port  Blair,  In
 view  of  the  large  outlay  involved,
 these  had  to  be  considered  in  detail
 which  necessarily  take  some  time.
 The  plans  have  since  been  finalised
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 and  are  now  awaiting  Government
 approval.

 (d)  The  work  on  the  construction  of
 workshop  facilities  ig  likely  to  be
 completed  within  sbout  3  years  from
 the  date  of  its  commencement,

 Indian  Nationals  forced  to  return  from
 Foreign  Countries

 6542.  Shri  M.  L.  Sondhi:  Will  the  Mi-
 muster  of  External  Affairs  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No  4329  on  the  3rd  July,
 967  and  state:

 (a)  the  number  of  Indian  nationals
 involved  in  offences  under  Imm-
 gration  and  Economic  Laws,  convic-
 tions  on  theft  and  violations  of  immi-
 gration  regulations,  country-wise;  and

 (b)  the  estimated  loss  of  property
 and  other  assets  left  and  the  nature
 of  assistance  rendered  by  India  to
 these  repatriates?

 The  Deputy  Minister  in  the  Minis-
 try  of  External  Affairs  (Shri  Suren-
 dra  Pal  Singh):  (a)  and  (b).  The  in-
 foimation  38  being  collected  and  will
 be  placed  on  the  Table  of  the  House
 as  soon  as  possible.

 Studio  Room  of  ALR.  Imphal
 Shri  M.  Meghachandra:  Will

 the  Minister  of  Information  and
 Broadcasting  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Studio  room  of  the  All  India  Radio,
 Imphal  is  defective  and  the  radio
 artistes  and  the  listeners  have  been
 complaining  about  it;  and

 (b)  if  so,  the  steps  which  are  being
 taken  to  improve  the  studio?

 The  Minister  of  Information  and
 Broadcasting  (Shri  हु,  KE.  Shah):  (a)
 and  (b)  It  is  a  fact  that  the  studio
 room  of  All  India  Radio,  Imphal  was
 found  to  be  defective  and  complaints
 were  received  from  some  artistes  and
 listeners  Complaints  were  also
 received  about  sound  leakage,  Reme-
 dial  measures  have  been  taken  to  stop
 the  leakage.
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 ALR.  Imphal

 (a)  how  many  Programme  Execu-
 tives  are  there  in  the  All  India  Radio,
 Imphal  Station  and  how  many  of  them
 know  Manipuri  language,

 (b)  how  many  Assistant  Producers
 knowing  Mampuri  in  thus  station,  and

 (९)  whether  the  All  India  Radio
 insist  appointing  only  Manipur:  know-
 ing  Programme  Executives  or  Assis-
 tant  Producers  as  the  All  India  Radio,
 Imphal  caters  to  Manipuris  only”

 The  Minister  of  Information  and
 Broadcasting  (Shri  K.  K.  Shah):  (a)
 There  are  four  Programme  Execu-
 tives  at  AIR,  Imphal,  and  none  of
 them  knows  Manipur:  language,

 (b)  None

 (९)  No  separate  reciuitment  of
 Programme  Executives  was  made  for
 this  Station  as  the  recruitment  of
 Programme  Executives  is  done  on  an
 All-India  basis  It  38,  however,  pro-
 posed  to  connder  the  language
 requirements  of  Manipur  when  the
 next  recruitment  is  made  No  Assis-
 tant  Pioducer  is  posted  at  Imphal
 Station  Almost  all  the  staff  artists
 employed  at  AIR,  Imphal,  know
 Mampur  language  Apart  from  those
 engaged  in  music  and  for  broadcast-
 ing  in  the  tribal  languages,  over  20
 staff  artists  employed  at  AIR,  Imphal,
 &re  proficient  in  the  Manipuri  langu-
 age  and  these  participate  or  help  in
 the  Manipur;  language  broadcasts

 Naval  Training  School  on  the  Sea
 Coast  of  Gujarat

 6545.  Shri  P.  N.  Solanki:  Will  the
 Minister  of  Defence  be  pleased  to
 state’

 (a)  the  steps  which  are  being  taken
 to  protect  the  vast  coast  line  of  Gujs-
 rat  State  from  any  armed  intrusion;

 (b)  wheher  there  is  any  proposal
 to  open  a  Naval  Training  School  on
 the  Sea  Coast  of  Gujarat;  and

 (c)  if  so,  the  details  thereof?
 The  Minister  of  State  In  the  Minis-

 try  of  Defence  (Shri  8.  R.  Bhagat):
 (a)  Certain  measures  for  strengthen-
 ing  the  defence  of  the  area  are  under
 consideration

 (b)  There  35  already  a  Naval  Traia-
 ing  establishment  at  Jamnagar
 There  is  no  proposal  to  open  a  new
 Naval  Training  Schoo)  there

 (c)  Does  not  arise

 Development  of  Jamnagar  for
 Defence  Purposes

 6546.  Shri  P.  N.  Solanki:  Will  the
 Minister  of  Defence  be  pleased  to
 state

 (a)  whether  Jamnagar  city  in  the
 State  of  Gujarat  is  considered  to  be
 of  Military  and  strategic  importance,
 end

 (9)  uf  so  what  are  the  plans  foi
 its  development  as  regards  its  au
 port,  roads  and  other  aspects  of
 defence  utility?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  8,  R.  Bhagat):
 (a)  and  (b)  Projects  of  smport-
 ance  from  the  strategic  point  of  view
 are  decided  on  the  basis  of  operational
 Plans  and  advice  received  from  the
 Chiefs  of  Staff  Such  plans  and
 advice  are  by  ther  very  nature
 secret  and  it  would  not  be  in  public
 interest  to  discuss  them  or  issues
 arising  therefrom

 Purchase  of  Property  by  Indian
 Ambassadors  while  posted

 Abroad
 6547.  Shri  P.  N,  Solanki:

 Shri  D,  N,  Patodia:
 Shri  BE.  K.  Amin:

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  Indian  Diplomats  and
 Ambassadors  are  allowed  to  purchase
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 property  abroad  while  they
 employed  in  Foreign  Service;

 (9)  if  so,  why  this  privilege  has
 been  granted  to  them,  and

 (c)  whether  this  privilege  cannot
 be  musused?

 The  Deputy  Minister  in  the  Minis-
 try  of  External  Affairs  (Shri  Surendra
 Pal  Singh):  (a)  Under  the  Rules  in
 force  no  Indian  diplomats  including
 Ambassadors  are  allowed  to  purchase
 property  abroad  without  prior  sanc-
 tion  of  the  Government

 (9)  No  such  pnivilege  has  been
 granted  to  them  in  general

 (c)  In  view  of  (a)  and  (b)  the
 question  of  misuse  of  privilege  does
 not  arise

 Indian  Foreign  Service

 6549.  Shri  Nitiraj  Singh  Chaudhary-
 Will  the  Minster  of  External  Affairs
 be  pleased  to  state

 (a)  the  number  of  officers  so  far
 recruited  to  the  Indian  Foreign
 Service,

 (b)  the  number  of  officers  who  left
 the  services  themse]\es  and  how  many
 were  removed  and  how  many  were
 asked  to  resign,  and

 (c)  the  names  of  the  persons  who
 were  asked  to  resign”

 The  Deputy  Minister  in  the  Minis-
 try  of  External  Affairs  (Shri  Surendra
 Pal  Singh):  (a)  334

 (b)  Number  of  officers  left
 the  service  voluntarily  4
 Number  of  officers  re-
 moved  from  service  I

 (c)  Nil  One  officer  was  dismissed
 from  service

 Transfer  of  Service  Officers  in  M.E.5.

 €550.  Shri  Hem  Barta:  Will  the
 Minster  of  Defence  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
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 Question  No  502  on  9th  May,  3906
 and  state:
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 been  reduced  to  the  minimum,  and
 (c)  whether  representations,  peti-

 tions  and  appeals  emanating  from  the
 subordinate  staff  of  all  categories  of
 the  defence  services  and  addressed  to
 the  various  appellate  authorities  in-
 cluding  his  Ministry  for  the  redress
 of  gmevances  are  promptly  acknow-
 ledged,  speedily  disposed  of  and
 reasons  given  in  support  of  the  deci-
 s0ns  commumicated  to  the  aggrieved
 Party  concerned?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  8,  B,  Bhagat):
 (a)  Yes  Sir,  except  for  3  officers
 who  have  been  re-employed  for  speci-
 fled  periods  two  officers  who  belong
 to  low  medical  category  and  one
 Officer  who  has  specialised  in  a  parti-
 cular  subject

 (b)  Yes,  Sir
 (c)  All  such  representations,  peti-

 tions  and  appeals  are  required  to  be
 disposed  of  in  accordance  with  the
 prescribed  instructions  and  statutory
 rules  on  the  subject  A  copy  of  Army
 Instruction  320  of  1952,  which  also
 deals  with  such  matters,  25  laid  on
 the  Table  of  the  House  [Placed  in
 Labrary  See  No  LT-i62/67)

 ALR,  Station  Cuddappa
 655i,  Shri  Eswara  Reddy:  Will  the

 Minster  of  Information  and  Broad-
 casting  be  pleased  to  state

 (a)  whether  Government  are  aware
 of  the  difficulties  and  inconveniences
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 (b)  if  so,  the  steps  which  Govern-
 ment  propose  to  take  to  provide  day
 time  relaying  seivice  from  the  Cud-
 dappa  Station?

 The  Minister  of  Information  and
 Broadcasting  (Shri  K,  K.  Shah):  (a)
 Yes,  Sir

 (b)  Smce  this  38  a  relaying  station,
 it  is  not  possible  to  provide  service
 during  day  trme  There  is  a  proposal
 ain  the  Fourth  Plan  to  convert  the
 relaying  station  at  Cuddappa  into  a
 Programme  originating  station  When
 it  78  so  converted  the  difficulties  of
 day-time  will  disappear

 A.LR.  Station  at  Cuddappa

 6552  Shri  Eswara  Reddy:  Will  the
 Minister  of  Information  and  Broad-
 casting  be  pleased  to  refer  to  the
 Teply  given  to  Unstarred  Question
 No  5i22  on  the  i0th  July,  967  re-
 garding  the  AIR  Station  at  Cuddappa
 and  state

 (a)  whether  any  steps  have  since
 been  taken  to  covert  the  AIR  Station
 at  Cuddappa  into  a  relaying  and  pro-
 grammes  Onginating  Station,  and

 (9)  if  so,  the  details  thereof?

 The  Minister  of  Information  and
 Broadcasting  (Shri  K.  K.  Shah):  (a)
 No,  Sir

 (b)  As  stated  m  answer  to  Unstar-
 red  Question  No  5i22  on  709७  July,
 967  there  is  a  proposal  m  the  Fourth
 Five  Year  Plan  to  convert  the  relay-
 ing  and  programme

 programme  originating
 station.

 originating

 Civilian  Officers  in  Defence  Gerviccs

 Will  the  Minister  of  Defence  be
 Pleased  to  state

 (a)  whether  it  is  a  fact  that  civi-
 lian  officers  employed  m  combatant
 arms  of  services  are  confirmed  against
 appointments  tenable  by  commussion-
 ed  officers,  and

 (b)  if  so,  whether  any  discrimina-
 tion  38  shown  against  civilian  officers
 in  matters  of  promotion,  pay  and
 allowances,  while  employing  them
 substantively  against  appointments
 tenable  by  combatant  officers?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  B.  R,  Bhagat):
 (a)  When  combatants  and  non-com-
 batants  (enrolled)  authorised  in
 Defence  Establishments  are  not  avail-
 able  civihans  sre,  when  essential,
 employed  as  a  temporary  measure
 until  such  time  as  the  combatants
 and  non-combatants  (enrolled)  are
 available  They  are  therefore  not
 eligible  for  confirmation  Such  per-
 sonnel  are,  however,  eligible  for  quasi-
 permanency

 (b)  Does  not  arise

 Afro-Asian  Solidarity  Conference
 6554.  Shri  0  ७२,  Patodla:

 Shri  Bedabrata  Barua:
 Shri  N.  K  Sanghi.
 Shri  ¥.  A.  Prasad:
 Shri  D.  N,  Deb,
 Shri  D.  Amat:
 Shri  R.  R.  singh  Deo:

 Will  the  Minister  of  External  Af-
 fairs  be  pleased  to  state:

 (a)  whether  India  was  invited  to
 participate  in  a  Conference  held  at
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 Cairo  recently  to  stiess  the  Afro-Asian
 solidarity,

 (b)  whether  any  official  delegation
 was  sent,  and

 (ce)  ४  so,  the  composition  of  the  de-
 legation  and  the  outcome  thereof?

 The  Deputy  Minister  in  the  Minis-
 try  of  External  Affairs  (Shri  Surendra
 Pal  Singh):  (a)  to  (ec)  Thelndiin  As
 sociation  for  Afro-Asian  Solidarity
 which  38  a  non-official  body  senta  de-
 legation  to  participate  in  the  emcr
 gency  meeting  of  Afio  Asian  Peoples’
 Sohdarity  Conference  which  was  con-
 vened  in  Cairo  {rom  Ist  to  3rd  July,
 967  No  official  delegction  from  India
 was  sent  However  it  is  known,  that
 the  following  persons  represented
 the  Indian  Association  for  Afro-Asian
 Solidarity  at  this  Conference

 Shr:  V  K_  Krishna  Menon
 (Leader)

 Dr  Anup  Singh  MP
 Shn  C  N  Malviya
 Shn  Kalimullah

 Phizo’s  Meeting  with  Indian  High
 Commissioner  in  London

 6555.  Shri  D.  N.  Patodia
 Shri  Yashpal  Singh
 Shri  Bedabrata  Barua
 Shri  N.  K.  Sanghi:
 Shri  ¥  A.  Prasad-
 Shri  D.  N.  Deb:
 Shri  D.  Amat-
 Shri  zk  BR.  Singh  Deo:

 Will  the  Minster  of  External  Affairs
 be  pleased  to  state

 (a)  whether  it  is  a  fact  that  the
 rebe]  Naga  Leader  Phizo  had  a  meet-
 ing  with  the  Indian  High  Commissioner
 m  London  rev  ently

 (b)  if  so,  on  whose  initiative  the
 meeting  was  called,  and

 (c)  the  out-come  thereof?
 The  Deputy  Minister  in  the  Minis-

 try  of  External  Affairs  (Shri  Surendra
 Pal  Singh):  (a)  Yes,  Sir

 (b)  and  (०)  The  meeting  was  at  the
 request  of  Mr  Phizo  who  did  not  say
 anythmg  new
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 Indian  Eeobessy  at  Poking

 OS.  Shri  ७,  N.  Patodia:  Will  the
 Minister  of  External  Affairy  be  pieas-
 ed  to  state

 (a)  whether  in  view  of  the  strained
 relations  with  China)  Government
 have  considered  the  feasibility  of
 declaring  the  Indian  Embassy  at
 Peking  a  non-family  station,  and

 (b)  if  so,  the  decision  taken  in  the
 matter?

 The  Deputy  Minister  in  the  Minis-
 try  of  External  Affairs  (Shri  Surendra
 Pal  Singh).  (a)  and  (b)  The  matter
 i,  under  consideration

 Land  belonging  to  Defence  Ministry
 given  on  Lease  in  Wellington

 Cantonment  (Nilgiris)

 6557.  Shri  Nanya  Gowder  Will  the
 Minister  of  Defence  be  pleased  to  re-
 fer  to  the  reply  given  to  Unstarred
 Question  Nos  487  and  5]44  on  the
 5th  June  and  l0th  July  967  res-
 puctively  and  state

 (a)  whethe:  preference  would  be
 given  to  the  omginal  owners  or  their
 descendants  while  letting  out  land  be-
 longing  to  his  Mimstry,  and

 (b)  ४  so,  whether  the  Ictting  of
 lang  in  the  Wellington  Cantonment
 (Nilgiris)  would  be  restricted  to  the
 villagers  of  Jegathala  alone?

 The  Minister  of  State  im  the  Minis-
 try  of  Defence  (Shri  B.  R.  Bhagat):
 (a)  No,  Su  The  existing  lessees  for
 cultivation  purposes  in  respect  of  de-
 fence  lands  temporarily  surplus  to  de-
 fence  requirements  are  ordinanly  en-
 titled  to  prefernce  so  long  as  they
 abide  by  the  terms  of  the  lease  and
 their  holdings  do  not  exceed  the  cell-
 ing  prescribed  by  the  State  Govern-
 ment  The  order  of  preference  for  the
 remaining  leases  is  as  under:

 a)  Co-operative  Societies  of  ex-
 Servicemen;

 (n)  Individual  ex-Servicemen
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 (vi)  other  landless  persons;  and
 (vin)  tenants  or  owners  of  lands

 who  own  or  hold  less  than  the
 minimum  hmut  prescribed  by
 the  State  Government;

 (b)  Does  not  arise.

 नेफा  में  लैनात  जबानों  के  लिये  उपहार

 esse  श्री  क०  सि०  सधुकर  :
 ओ  रामाबतार  शास्त्री  :

 क्या  प्रतिरक्षा  मती  यह  बताने  की  कृपा
 करे  कि

 (क)  लेह,  लहाख  तथा  पूर्वोत्तर  सोमान्त
 क्षेत्रों  म ेतेनात  जवानों  का  मनोबल  बनाये
 रखने  के  लिये  सरकार  ने  क्या  मनोवैज्ञानिक
 तरीके  भ्रपनाये  है,|

 (ख)  क्‍या  सरकार  का  विचार  जवानों
 को  उपहार  भेजने  पर  कुछ  पाबन्दिया  लगाने
 का  है;  ,

 ग)  यदि  हा,  तो  उस  के  क्या  कारण
 है;  प्रौर

 (घ)  वर्ष  i962  से  ले  कर  झब  तक
 जवानों  को  फ़ितने  मूल्य  फे  उपहार  भेजे  गये  ?

 प्रतिरक्षा  मंत्रालय  में  राम्य-मंत्रो  (भी
 @o  tro  भगत)  :  (क)  लेह,  लदाख  धौर
 उत्तर  पूर्वी  सीमा  एजेसी  मित  भप्रिम  क्षेत्रों  में
 सेवा  कर  रहे  सैनिको  को,  उन  का  नैतिक
 स्तर  बनाये  रखने  के  लिए  निम्न  सुविधाये
 शौर  रियायते  दी  जाती  है.--

 (2)  फील्ड  सविस  रियायते  जैसे  कि
 अफसरों  के  लिये  निःशुल्क  राशन,  झवर

 श्रेणियों  के  प्रतिकर  भत्ता,  निःशुश्क  डाक
 सुविधायें,  भ्रंतिम  पीस  स्टेशनों  कुटुम्ब  बास्व
 स्थान  धारण  किए  रहना  |

 (2)  सभी  श्रेणियों  के  लिये  ऊंचे

 स्थानों  /भस्वस्थ  जलवायु  संबंधी  भत्ता  |

 (3)  मुख  सुविधायें जैसे  कि  खेलों  के
 सामान,  प्रन्तरंग  खेलो,  पाठ्य  सामग्री,  रेडियो,
 द्रांजिस्टरो,  प्रामोफोनो  प्रौर  प्रामोफोन  रिकार्डो
 की  उपलब्धि  |

 (4)  प्रोजेक्टरो  झौर  फिल्‍मों  समेत
 सिनेमा  साजसामान  की  उपलब्धि  t

 (5)  मनोरंजन  दलों  द्वारा  मनौरजनो
 की  उपलब्धि  1

 (ख)  जी  नही  ।

 (ग)  प्रश्न  नहीं  उठता  |

 (घ)  विभिन्न  प्राकार  की  प्राप्त  हुई
 तथा  समय-समय  पर  श्रप्रिम  क्षेत्रों  में  सैनिकों
 को  वितरित  की  गई  विभिन्न  प्रकार  की
 उपहार  वस्तुप्रों  का  मूल्याकन  नहीं  किया
 जाता  |

 हिन्दी  प्रेस

 6559.  ह  रघुवीर सिंह  शास्त्री  :  क्‍या
 सूचना  धौर  प्रसारण  मत्री  यह  बताने  की
 कृपा  करेंगे  कि।

 (क)  क्‍या  सरकार  का  ध्यान  प्रेश्न
 परिषद्‌  के  भ्रध्यक्ष  के  इस  ग्राशय  के  वक्तव्य
 की  ओर  दिलाया  गया  है  कि  हिन्दी  प्रेस
 सब  से  अधिक  पिछड़ा  दर्था  है  जब  कि  देश  में

 बहुसव्या  लोगो की  भाषा  हिन्दी  है;

 (4)  इस  के  बारे  मे  सरकार  की  क्‍या
 प्रतिक्रिया  है,  बौर

 (ग)  हिन्दी  पत्रकारिता  धौर  समाचार
 पत्नों  के विकास  के  लिये  सरकार  द्वारा  क्या
 कार्यवाही  की  आ  रही  है  ?
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 सूचना  सौर  कलारण मंत्री  थी  we
 Be  शाह)  :  (क)  प्रेस  परिषद्‌ से  यह  कात
 हुभा है कि इस के कि  एस  के  प्रध्यक्ष  ने  बम्बई  में  “सिद्धार्थ
 कालेज  प्राफ  जर्मतजिम  के  विधाधियों  क ेसमक्ष

 भाषण  देते  हुए,  30  जुलाई  967  को  यह
 कहा  कि  हिन्दी एक  ऐसी  भाषा है  जिसे  देश  के
 प्रधिकतम  लोग  बोलते  हैं  परन्तु  फिर  भी  इस

 का  प्रेस  सब  से  पिछड़ा हुझा  है  |

 ्)  सरकार  को  यह  विदित  है  कि
 प्रादेशिक  भाषाशों  के  ममाचारपत्ों  की
 स्थिति  प्राय  भ्रव्रेजी  के  समाचारपत्ों  की
 स्थिति  के  मुकाबिले  मे  कमजोर  है  !  भारत  के
 समाचार-पत्रों  के  रजिस्ट्रार  की  i966  को
 बाषिक  रिपोर्ट  के  प्रनुसा र,  हिन्दी  सप्राचा र  पत्नो
 की  सख्या  प्रति  हजार  हिन्दी  भाषिया  के  पीछे
 iz  8  थी  जो  कि  ग्रखिल  भारतीय  जनसब्या
 44  3  के  प्रनुपातत  मे  कम  थी  भौर  965%
 प्रति  एक  लाख  हिन्दी  भाषियों  के  पीछे  हिन्दी
 पत्नो  की  सख्या  !  2  थी  जब  कि  प्रखिल  भार-
 तीय  बाकडे  !  7  थे  ।

 (ग)  पत्कारों  जिन  में  विशेषकर  प्रादे-
 शिक  भाषाप्रों  (हिन्दी  सहित)  के  समाचार
 पो  के  पत्रकार  शामिल  है  के  प्रशिक्षण  के
 लिये  क्‍या  कदम  उठाये  जाये  इस  की  सिफारिश
 करने  के  लिये  सरका  रद्वारा  स्थापित  प्रेस  परिषद
 ते  एक  समिति  नियुक्त  की  है।  इस  समिति  मे
 परिषद्‌  के  प्रध्यक्ष  और  दो  शर  सदस्य  हैं
 जो  प्रध्यक्ष  द्वारा  नामज़द  किये  जाते  है  1

 सरकार  ने  हिन्दी  भौर  झन्य  प्रमुख
 भारतीय  भाषाप्रो  में  समाचार  वितरण
 कै  लिये  समाचार  भारती  नामक  एक  नवीन
 सम्राचार  एजन्सी  को  5  लाख  पये  का  ऋण
 देते  का  निएयय  किया  है  ताकि  दे  टेलीप्रिन्टर
 झौंर  प्रन्य  सामान  खरीद  सकें  1  75,000
 की  रकम  पहले  ही  दी  जा  चुकी  है  दौर  1.
 राम  की  भन्‍्जुरी  हिन्दुस्तान  दली  प्रिन्टरज
 लि०  मद्रास  के  सामान  रिलीज  करते  पर
 निर्भर  करती  है  1

 पत्ष॒सूचता  कार्यालय  प्रेस  शुषिशवायें
 प्रदान  करता  है  जब  कि  प्रेस  रजिस्ट्रार
 झजयारी  कागज  देता  है  भौर  हुश्यं  प्रचार
 निदेशालय  समय  समय  पर  निर्धारित  मीति
 के  प्नुसार  समाधार  पो  जिस  में  हिग्दी
 के  समाधारपत  भी  शामिल  हैं,  को  सरकारी
 विज्ञापन  देता  है  |

 Khan  Abdul  Ghaffar  Khan

 6560,  Shri  M.  L,  Sendhil:
 Shri  P.  N.  Solanki:

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  it  के  के  that  Khan
 Abdul  Ghaffar  Khan  intends  to  vimt
 India  on  an  all-Party  mvitation  basis;

 (b)  whether  hig  vunt  as  being
 sponsored  on  an  all-Party  bass,  and

 (c)  uf  so,  the  details  thereof?

 Abdul  Ghaffar  Khan

 (c)  Does  not  arise

 Nepall  Nationals  in  Naxalbari

 656l,  Shri  Yashpal  Singh  Will  the
 Minister  of  External  Affairs  be  pleas-
 ed  to  state

 (a)  whether  any  communication  hes
 been  rece:ved  from  Nepal  on  the
 treatment  meted  out  to  its  citizens  in
 Naxalbari,  and

 (b)  if  8०,  the  action  taken  in  the
 matter

 The  pPopaty  Minister  In  the  Minis-
 try  of  External  Affairs  (Shri  हिपाहालडड,
 Pal  Singh):  (४)  No,  Sir.

 (b)  Does  not  arise.



 Shrimati  Suseela  Gopalan  (Ambala-
 puzha)  Sir,  I  call  the  attention  of  the
 Minister  of  Food,  Agriculture,  Com-
 munity  Development  and  Cooperation
 to  the  following  matter  of  urgent  pub-
 lie  importance  and  request  that  he
 may  make  a  statement  thereon

 “Failure  of  the  Government  of
 India  to  fulfil  its  cummitment  of
 even  the  reduced  quota  of  rice  to
 Kerala  resulting  in  virtual  break-
 down  of  rationing  system  there”

 Yhe  Minister  of  Food  and  Agricul-
 ture  (Shri  Jagjiwan  Ram)  Sir,  the
 grave  food  situation  that  the  country
 38  facing  at  present  specially  the
 critical  rice  position  was  discussed  at
 the  Chief  Ministers’  Conference  held
 at  New  Delhi  on  7th  July  967  The
 Kerala  Chief  Minister  who  attended
 this  Conference  was  informed  of  the
 fact  that  it  may  not  be  possible  for
 the  Government  of  India  to  supply
 more  than  44000  tonnes  of  rice  to
 Kerala  in  July  This  promised  quota
 of  44000  tonnes  included  35,000  tonnes
 to  be  supplied  by  the  Andhra  Pradesh
 Government

 Andhra  Pradesh  Government  has,
 however  recently  indicated  that  they
 have  outstanding  commitments  for
 supply  of  rice  to  West  Bengal  and
 Maharashtra  amounting  to  a  jittle  over
 €000  tonnes  and  that  they  would  be
 able  to  send  to  Kerala  only  28700
 tonnes  of  rice  during  July  About
 4,500  tonnes  of  rice  were  also  due  from
 Madras,  representing  the  outstanding
 balance  of  June  allocation  from  that
 State  to  Kerala  The  Chief  Minister
 Madras,  was  also  requested  to  supply
 another  5,000  tonnes  of  rice  to  Kerala
 during  July  in  exchange  for  an  equsl
 quantity  of  wheat  products  to  be
 supplied  to  Madras  He,  however,  ex-
 pressed  his  inabiiity  to  supply  a™

 there  to  Kerala  have  not  been  as
 as  was  hoped  Movement  from  Madras
 also  has  been  quite  slow  Till  the  l9th
 of  this  month  a  total  of  about  ‘15,470
 tonnes  have  been  qispatched  to  Kerala
 from  Andhra  Prades,  and  Madras
 One  ship  carrying  about  7500  tonnes
 of  ‘rice,  has  reached  Cochin  Both
 Andhra  Pradesh  and  Madras  have
 been  requested  to  speed  up  the  move-
 ments

 Arrangements  have  been  made  to
 supply  sufficient  wheat  to  Kerala  to
 make  up  for  the  shortfall]  yn  the  sup-
 ply  of  rice  Government  of  India  are
 aware  of  the  difficulties  felt  by  the
 people  of  Kerala  because  of  the  short-
 fall  in  the  supply  of  rice  but  are
 doing  their  best  in  the  matter  While
 inconvenience  76  No  doubt  being  felt
 dve  to  shortage  in  the  supply  of  rice,
 the  provision  of  additional]  wheat  en-
 sures  that  alternative  foodgramgs  are
 available  under  the  rationing  system
 in  Kerala

 Shrimatj  Suseela  Gopalan  I  think
 the  Mimster  wil]  remember  that  on
 the  30th  May  when  the  members  of
 the  House  were  passing  through  an-
 xious  Moments  he  made  a
 in  the  House  which  reads  as  follows
 within  ten  days  you  can  see  the  im-
 ‘provement  in  the  situation  prevailing
 m  Kerala  Now  not  ten  days  but  two
 months  have  passed  What  is  the  posi-
 tion  today?  Schools  and  colleges  have
 been  closed  down,  for  want  of  food,
 and  a  very  explosive  situation  pre-
 vails  yn  Kerala  Last  month,  in  spite
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 [Shrimati  Suseela  Gopalan)
 of  al]  the  promises,  you  have  gi
 only  14,000  tons.  This
 date  the  supply  is  only  23,

 ter  whether  the  assurance  given
 Kerala  to  supply  rice  will  be  fulfilled
 and  whether  the  Centre  will  rush  sup-
 Plics  to  Kerala  to  vase  the  explosive
 situation  that  prevails  there.

 Shri  Jagjiwan  Ram:  As  I  have  said,
 in  view  of  the  shortfall  in  the  des-
 patches  from  Andhra,  we  made  a  spe-
 cial  effort  to  see  whether  some  of  the
 ships  loaded  for  other  countries  can  be
 diverted.  The  Ceylon  Government  has
 been  very  helpful  in  this  matter  and
 $0  we  are  able  to  divert  one  ship,  Day
 before  yesterday  the  Agriculture
 Minister  of  Kerala  was  here  and  he
 met  me.  |  have  been  requesting  the
 Chief  Minister  of  Madras  to  give  some
 loan  of  rice  to  Kerala.  The  Agriculture
 Minister  of  Kerala  told  me  that  he
 was  going  to  mect  him  personally  in
 Madras.  Then  I  sent  a  message  to  the
 Chieg  Minister  of  Madrag  that  the
 Agriculture  Minister  of  Kerala  is  going
 to  see  him  and  that  I  will  be  grateful
 if  he  could  ensure  that  at  least  5,000
 tons  of  rice  is  rushed  to  Kerala.  I
 have  been  keeping  in  touch  with  the
 Chicf  Minister  of  Andhra  also  to  ex-
 pedite  the  despatches  from  Andhra.
 He  has  promised  that  in  spite  of  the
 difficulties  that  they  have  at  present,
 during  these  few  days  he  will  try  to
 increase  the  despatches  from  Andhra

 Shri  E.  K.  Nayanar  (Palghat):  The
 Minister's  statement  itself  says  that
 this  is  a  lean  month  because  of  the
 rainy  season  in  Kerala,  that  out  of
 the  44,000  tons  promised  35,000  tons
 were  to  be  supplied  by  Andhra  Gov
 ernment,  that  according  to  the  infor-
 mation  received  from  the  Andhra
 Government  only  28,7000  tons  out
 of  the  35,000  tons  had  been  sent  up
 to  July.  Then,  though  Kerala  was
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 assured  thay  5,000  tong  would  be  gup-
 plied  by  Madras,  the  Madras  Govern-
 ment  have  expressed  their  inability  to
 supply  any  more  rice  to  Kerala

 Then,  in  his  own  statement  he  ad-
 mits  that  Thailang  rice  to  Ceylon  has
 been  diverted  to  Cochin.  It  will  reach
 there  only  at  the  end  of  this  month.
 That  means  that  the  assurances  are
 only  on  paper  and  there  is  no  actual
 allotment  of  rice;  jt  is  only  in  the  sea
 of  assurances.

 When  there.was  Governor’s  rule
 under  Shri  A.  P.  Jain  in  964  and  last
 November  Government  agreed  that
 every  month  75,000  tonnes  will  be  al-
 lotted  from  the  Centre  to  Kerala.  Even
 on  the  floor  of  this  House  on  May  37
 last  the  Minister  assured,  “Hereafter
 we  will  supply  75,000  tonnes  to
 Kerala".  But  at  the  end  of  this  month,
 which  is  a  lean  month—it  is  rainy
 season  in  Kerala—according  to  his
 Statement,  0.000  tonnes  will  reach
 Kerala.  Then  the  harvest  season  will
 begin  and  there  will  be  no  urgency.

 In  my  opinion  it  is  only  discrimi-
 Nation.  It  was  admitted  on  the  floor
 of  this  House  that  in  the  six  months
 from  December  to  May  Government
 did  not  ailot  80,000  tonnes  and  during
 May  and  June  Government  gave  the
 assurance  which  has  already  been  re-
 tuted.  There  was  no  supply  to  Kerala.
 Now  Government  says  that  10,000,
 tonnes  of  rice  will  reach  there  as  the
 end  of  this  month.  For  three,  four  or
 five  days  in  a  week  not  an  ounce  of
 rice  is  supplied  at  the  ration  shops.
 At  the  same  time,  Government  says
 here  that  they  have  instructed  and  jn-
 formed  Madras  to  send  5,000  tonnes  or
 that  Thailand  must  send  2.000  tonnes.
 This  is  political  discrimination.  We
 cannot  endure  this.

 Schools  and  colleges  are  closed  in
 Kerala  due  to  scarcity  of  food  for  the
 last  three  days.  In  three  or  four  dis-
 tricts  people  have  come  into  the
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 sek  wurners  struck  work  in  Quilon.
 This  is  a  very  explosive  position  in
 Kereta.  The  Food  Minister  has  not
 the  heart  to  see  that  the  people  of
 Kerala  are  suffering  for  want  of  an
 ounce  of  rice,  Does  our  Minister  want
 that  the  people  must  agitate  against
 the  Government  for  getting  rice?  This
 33  political  discrimination.

 If  the  Government  thinks  about  the
 people  of  Kerala,  Government  can
 give  some  rice  or  wheat  or  anything
 to  eat  immediately.  This  statement  is
 nothing  to  th  people  of  Kerala.  We
 want  to  know  whether  the  Govern-
 ment  will  give  5,000  tonnes  or  10,000
 tonnes  of  rice  to  Keiala  within  two  or
 three  days

 Mr  Speaker:  Shi  Vasudevan  Nair

 An  hon.  Member:  The  hon.  Minister
 has  not  answered  the  question

 Shri  E.  K.  Nayanar:  There  are  re-
 ports  of  strikes  All  Malayalam
 papers  are  full  of  strike  reports

 Mr.  Speaker:  Naturally.  they  are
 agitated  because  there  is  scarcity  con-
 dition  &  that  they  want  is  ‘hat
 within  the  coming  two  0  three  days
 at  least  5,000  to  6,000  tonnes  of  food
 should  be  rushed  there

 Shri  E.  हू,  Nayanar  10,000  tonnes
 will  come  only  at  the  eng  of  this
 month,  We  want  it  at  present.

 Shri  Jagjiwan  Ram:  A})  that  he  has
 stated  is  that  there  has  been  short
 supply.  When  we  discussed  this
 question  about  the  supply  of  mee  the
 Chief  Minister  of  Kerala  was  present.
 In  view  of  the  difficulties  I  wanted  to
 know  in  the  Chief  Ministers’  Confer-
 ence  itself  as  to  what  will  be  the  in-
 ternal  availa’  of  rice  The  Chief
 Minister  of  Andhra  had  said  there  that
 during  this  month  he  would  not  be
 able  to  give  more  than  35,000  tonnes.
 The  whole  programme  of  supply  of
 44,000  or  45,000  tonnes  of  rice  to
 Kerala  wag  based  on  that,  35,000
 tennes  from  Andhra,  one  or  two
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 thousand  tonnes  from  Madras  and  the
 rest  from  umported  rice.

 When  I  noticed  that  despatches  from
 Andhra  have  not  been  according  to  ex-
 Pectations,  we  took  action  to  locate
 whether  some  loaded  ship  was  avail-
 able  from  any  country  and  whether  we
 can  request  that  country  to  divert  that
 ship  to  Kerala  We  succeeded  in  that.
 The  ship  was  to  depart  from  Thailand
 on  the  380  but,  unfortunately,  it  de-
 parted  from  Thailand  only  on  the  23rd.

 As  I  have  said,  we  are  making  our
 effoits  in  the  matter  But  the  House
 would  appreciate  that  there  is  no  stock
 with  the  Centre  that  we  can  rush  in
 there  We  have  to  approach  one  or
 two  State  Governments  which  are  sur-
 plus  in  rice  Andhra  Government
 has  explained  thcir  own  difficulties  I
 have  been  trying  to  request  Chief
 Minster  of  Andhra—I  have  done  that
 even  today—if  he  can  rush  in  some-
 thing  duiing  the  course  of  the  next
 two  or  three  days  so  that,  if  not  more,
 we  can  get  from  Andhra  at  least  24,000
 tonnes  during  the  course  of  ‘his
 month

 I  have  myself  admitted  that  Kerala
 १५  facing  gieat  difficulty  and  the  me
 ple,  naturally,  feel  agitated  over  that.
 I  can  assure  the  House  that  there  is
 no  question  of  poli‘ical  discrimination
 in  the  supply  of  rice  The  position
 is  difficult  for  other  States  also
 in  the  Supply  of  rice,  to  West
 Bengal  or  to  Jammu  and  Kashmir.
 The  same  difficulty  is  being  felt
 by  others  also  There  is  no  ques-
 tien  of  any  political  discrimination  in
 this  matter

 Shri  Vasudevan  Nair  (Peertrade):
 Sir,  you  may  kindly  bear  with  us  a
 little  because  the  statement  of  the
 hon  Minister  poses  serious  problems,
 ‘The  hon  Minister,  of  course,  tries  to
 express  pious  sentiments  and  we  know
 pious  sentiments  will  not  solve  the-
 problem  of  hunger.

 You,  Sir,  also  intervened  when  we,
 Members  frem  Kerala,  decided  to  re-
 sort  to  some  drastic  step  in  the  month.
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 {Shri  Vasudevan  Nar)
 of  May  The  hon  Food  Minirter  at
 that  tame  told  us  that  we  should  wait
 for  ten  days  and  watch  us  perform-
 ance  The  Prime  Minister  herself  in-
 tervened  and  appealed  to  us  that  the
 Government  of  India  wil]  do  h«  best
 and  that  we  should  wast  and  see  Even
 after  that  when  he  appealed  to  us
 that  we  should  wait  for  ten  days  what
 happened  m  June?  He  promised  that
 77000  tonnes  of  rice  would  be  sent  m
 June  There  again  the  story  38  that
 the  Government  of  India  could  not
 fulfil  that  commitment  Now  we
 have  to  appeal  to  the  House  we  have
 to  appeal  to  the  country  because  all
 these  statements  and  pious  sertiment<
 expressed  by  the  hon  Minister  do  not
 at  al]  solve  the  problem  Today  we
 are  in  need  of  75000  tonnes  of  rice  १
 a  quantity  of  60  grams  of  rice  has  to
 be  distributed  the  barest  minimum
 for  a  human  being  per  dav  They
 Promised  44000  tonnes  and  ‘oriay  it  38
 24  000  tonnes  and  they  have  sent  23,000
 tonnes  Where  75  000  tonnes  are  need-
 ed  they  claim  that  they  have  sent
 23000  tonnes  You  can  understand
 why  the  boys  are  out  of  schecls  and
 colleges  In  tens  of  thousands  they
 have  come  out  of  schools  and  co  lezes
 The  colleges  are  closed  the  schools
 are  closed

 Now  this  statement  poses  ‘his  pro-
 blem  He  says  “I  ash  Anchra  Andnra
 is  failing  I  ask  Madras  Madras  2s
 failing  I  ask  other  countries  they  are
 failing  I  have  no  stock  here  with  me
 I  don't  find  rice  So  you  hive  to
 starve”  Sir  Kerala  was  a  part  of  the
 southern  food  zone  You  were  tne
 Chief  Minister  of  Andhra  at  that  tine
 In  September  964  the  southern  zone
 Was  scrapped  without  consul'ing  the
 State  of  Kerala  Of  course  Andhra
 Government  might  have  had  their  own
 reasons,  Madras  Government  might
 have  hag  their  own  reasons  At  that
 time  the  Government  of  India  step-
 ped  in  and  came  forward  to  say  tnat
 they  would  take  the  responsi'ility  of
 supplying  75000  tonnes  of  rice  to
 Kerala  every  month,  50  per  cent  wt
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 our  requirement,  because  even  from
 our  grandifathers’  time  we  used  to  get 80  per  cent  of  our  requirement  of  rire
 from  outside,  from  somewhere

 Now,  they  are  falling  in
 that  for  the  last  six  months  It  2s  not
 a  story  of  one  month  For  the  last
 six  months  we  are  not  ge‘ting  even
 one  third  of  our  ration  What  are  we
 to  do?  Parhament  has  to  say  some-
 thing  about  it  the  Government  of
 India  has  to  say  something  abour  it.
 We  do  not  know  what  todo  That  7
 the  position  in  which  we  are  toiay  i
 should  hke  to  know  whether  ‘ne  Gov-
 ernment  of  India  is  taking  the  sole
 responsibility  of  supplying  the  cromus-
 ed  quota  to  Kerals  or  whethe~  chey
 are  always  going  to  plead  with  us  and
 tell  us  how  they  have  appealed  how
 they  have  sent  telegrams  how  they
 have  sent  emissaries  to  other  States
 and  other  countries  and  how  they  are
 failing  in  that  We  are  not  concerned
 with  these  stories  We  sre  n>  con-
 cerned  with  these  tales  We  wart  ihe
 Government  of  India  to  be  responsible
 Otherwise  what  should  Kerala  do?
 Should  Kerala  go  in  search  of  rice?
 We  have  to  pose  that  question  today
 though  we  did  not  want  to  pose  that
 question  all  these  days  If  a  Central
 authority  is  failing  miserably  then  the
 State  in  India  will  have  to  look  afte:
 its  own  interest  I  have  come  to
 that  pass?  That  is  why  I  say  that  this
 statement  poses  @  very  serious  pro-
 blem  This  statement  o*  ‘the  hon
 Mims‘er  puts  one  State  Government
 against  another  State  Government
 As  a  result  of  this  why  should  we
 have  to  quarrel  with  Andhra  Pradesh
 or  with  Madras?  That  ss  the  sum  and
 substance  of  this  statement  We  are
 not  nterested  77  that  quarrel  We  are
 only  interested  m  seeing  the‘  the
 Ministers  in  the  Government  of  India
 sitting  here  if  they  have  formed  a
 single  State  zone  and  cordoned  off  a
 50  per  cent  deficit  State  so  the’  we
 cannot  go  to  any  other  part  and  pur-
 chase  rice  should  supply  ws  those

 they  going  to  send  their  emissaries  it



 jakarkadakam,’  it  is  a  notorious  month,
 this  month  and  the  next  month  wo.ld
 be  very  difficult  months;  Onam  is  also
 coming.  Every  year,  during  Onam
 festival  we  used  to  get  more  rice.  But
 now  we  are  not  ge‘ting  even  one-third
 and  our  children  are  fainting  in  the
 schools.  This  is  the  misery  of  the
 situation.  J  want  the  hon.  Minister  to
 understand  his  resvonsibility  and  not
 shift  it  on  to  Shri  Brahmananda  Reddy
 or  to  Shri  Annadura:.  Let  him  take
 the  responsiility  and  tel!  us  whether
 he  is  going  to  do  his  maximum  ta  give
 75,000  tonnes  to  Kerala.

 Shri  Jagiiwan  Ram:  I  have  not  much
 to  add  to  what  I  nave  said.  Of  course,
 we  are  doing  our  maximum  in  this
 matter.

 Shri  Jagjiwan  Ram:  He  always  says
 that.

 Shri  Vasudevan  Nair:
 says  that.

 Shri  Jagjiwan  Ram:  Of  coure,  I  al-
 ‘ways  say  that,  and  |  always  try.

 wafers  बजपयों  ( ब गेन)
 अब  नारें  देश  जे  स्टावेर्श  2,  तो सब  भागों  को
 बार  दे  चार  के  अपे  जिन  ने  बुरी
 हालत  हूँ  1

 Shri  Vasudevan  Nair:  That  does  not
 satisfy  anybody.  Let  him  advise  us
 what  we  should  do.

 Shri  E.  K.  Nayanar:  Let  him  please
 advise  ys  whether  we  should  starve  or
 else  what  we  should  do.

 Shri  Jagjiwan  Ram:  As  I  have  stated
 not  only  today  but  on  previous  occa-
 sions  also,  and  at  the  earliest  oppor-
 tunity  I  had  taken  the  House  into  con-
 fidence  to  convey  to  the  House  not
 only  by  myself  but  also  through  the
 report  of  the  Food  Ministry  the  situ-
 ation  in  the  country  and  in  the  world

 He  always
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 to  Bengal  and  other  States  which  re
 Predominantly  rice-eating,  the  full
 quantity  of  rice  that  was  allotted;
 though  we  have  been  making  the  best
 efforts  in  that  direction,  yet  it  is  &  fact
 that  we  have  not  succeeded  in  giving
 the  full  allocation  to  any  of  these
 States  which  are  rice-consuming  and
 where  the  commitment  was  thére  to
 supply  it.

 I  can  assure  Shri  Vasudevan  Nair
 that  we  shall  make  our  best  efforts,
 but  at  the  same  time,  I  may  add  that
 in  spite  of  our  best  efforts  i+  might
 not  be  possible,  and  that  has  been  the
 case  last  month  and  also  this  month,
 to  fulfil  the  quantity  that  we  nad
 reasonable  expectation  of  despatching
 to  Kerala  In  that  case,  the  only  al-
 ternative  that  I  can  place  before  the
 House  will  at  Whatever  is  the
 shortfall  in  will  be  made  good  by
 wheat.  That  is  the  only  thing  that  I
 can  say.  But  I  can  assure  my  hon.
 friend  that  we,  that  is  the  Prime
 Minister,  myself  and  the  officlals  in
 the  Food  Ministry  have  been  making
 frantic  efforts  to  see  how  far  we  can
 fulfil  the  commitment  that  we  have.

 Shri  Dhireswar  Kalita  (Gauhat:):
 On  ag  point  of  information....

 Mr.  Speaker:  We  are  dealing  with  a
 calling-attention-notice.  The  hon,
 Member  cannot  get  up  like  that  and
 start  putting  a  question.

 Shri  Dhireswar  Kalita:  {  only  rose
 on  ag  point  of  information...

 Mr.  Speaker:  He  cannot  ris>  like
 that  on  a  point  of  information  also.

 Shri  Dhireswar  Kallta:  On  a  point  of
 order.

 Mr,  Speaker:  He  cannot  rise  like
 that  even  on  a  point  of  order.  On  a
 calling-attention-notice;  I  have  to  call
 only  the  names  which  appear  in  the
 list.  I  cannot  call  others.  Now,  Shri
 Viswanatha  Menon.

 Shri  Viswanathe  Memon  (Ernaku-
 lam):  From  the  statement  of  the  Food
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 (Shri  Viswanatha  Menon]
 Minister,  it  appears,  although  he  says
 and  feels  that  the  situation  us  grave
 and  all  that,  he  does  not  at  all  take  at
 to  be  serious  According  to  him,  it  is
 only  inconvenient  according  to  ys,  the
 situation  is  desperate  We  are  really
 praying  that  you  must  give  us  some
 food,  otherwise,  the  people  of  Kerala
 starve  You  cannot  do  political  ven-
 detta  against  us,  because  we,  tne
 people  of  Kerala,  have  voted  the
 Congress  down  Do  not  do  that  at  this
 stage  By  such  action,  you  are  not
 going  to  win  over  the  people  or
 Kerala  At  least  treat  them  fairly
 and  give  them  some  food  From  thc
 statement,  it  appears  to  me  that  he  is
 not  feeling  that  seriousness  Instead
 he  is  playing  politics  with  the  situa-
 tion  Let  him  go  to  Kerala  and  ser
 with  his  own  eyes  Everywhere  peo-
 ple  are  queveing  before  ration  shops
 but  there  u  nothing  in  the  ration
 shops  except  tapioca

 The  situation  1s.  very  grave  The
 Minister  is  talking  about  what  Andhra
 has  done  what  Madras  has  done  and
 what  has  been  done  in  the  case  of
 West  Bengal  and  so  on  He  is  trying
 to  play  politics  By  this  his  party  is
 not  going  to  get  a  single  vote  there

 My  question  to  the  hon  Minister  35
 this  Is  he  piepared  to  go  to  Kerala
 and  pacify  the  people  there?  Is  he
 prepared  ‘o  take  up  the  responsibility
 to  feed  the  people  of  Kerala?  With-
 out  doing  that  it  is  no  use  issuing
 statements  in  the  an-conditioned  Par-
 liament  Chamber  that  the  people  of
 Kerala  are  happy  and  all  that  It  35
 not  a  question  of  inconvenience,  it  75
 &  question  of  survival  for  us  So  I
 again  ask  him,  8  he  prepared  to  go
 over  to  Kerala  and  pacify  the  peopie
 and  give  them  food?

 Shri  Jagjiwan  Eam:  It  pains  me  to
 learn  that  politics  ss  there  On  th*
 question  of  food,  there  shoulg  be  no
 politics  It  is  pure  and  simple  a  ques-
 tion  of  food.  Whether  the  people
 there  have  voted  pro-Congress  or  anti-
 Congress,  whether  it  is  convenient  or
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 inconvenient,  that  is  not  at  all  the
 question.  There  is  no  question  of
 looking  at  the  problem  that  way.

 Shri  Viswanaths  Menon:  You  are  not.
 realising  that

 Shri  ्  Basp  (Diamond
 Harbour)  Is  he  prepared  to  go  to
 Kerala  and  address  ga  meeting  and
 state  what  are  the  measures  he  is
 taking  to  supply  them  food?

 Mr.  Speaker:  |  know  members  from
 other  States  gre  also  concerned  But
 I  have  been  allowing  only  Members
 from  Kerala  in  thu

 Shri  Jagjiwan  Ram:  My  effort  is  to
 seek  food  for  Kerala  If  my  going  to
 Kerala  will  help  the  situation,  I  have
 not  the  slightest  hesitation  in  going
 there  (Interruptions)

 Shri  A  Sreedharan  (Badagara)  You
 issue  ६  statement  that  you  are  res-
 ponsible  for  starvation  You  need  not
 go  there

 Shri  C  Janardhaman  (Trichur)  It
 has  become  the  routine  to  feed  the
 people  of  Kerala  with  empty  promises
 instead  of  food  Is  it  the  opinion  of
 the  Government  that  they  have  done
 everything  possible  and  cannot  do  any-
 thing  more  and  that  if  the  Kerala
 Government  wan't  to  feed  ther  own
 people  it  ys  their  internal  problem,
 ang  if  they  want  to  do  that,  they  can
 get  foog  from  inside  or  outside  India
 anywhere  they  like?

 An  hon  Member.  Give  a  categorical
 answer

 Shri  Jagjwwan  Ram:  No,  that  js  not
 the  position  I  have  already  stated  in
 the  House  that  the  responsibility  for
 food  ig  a  jot  responsibility  of  the
 Central  Government  and  the  State
 Government  I  have  never  shirked
 that  responsibility  I  reiterate  it

 Shri  ्  Krishnamoorthi  (Cuddalore):
 I  protest  against  the  hon  Munister’s
 accusation  that  the  Madras  Govern-
 ment  have  failed  in  the  matter.  You

 as
 Rive  Me  an  opportunity  to  refule

 it
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 Mr,  Speaker:  No,  no.  I  am  on  my
 legs.  Everybody  understands  the
 difficulties  of  Kerala,  The  food  problezn
 is  very  serious,  very  acute.  The  hon
 Members  also  came  to  me  and  repre-
 sented  to  me  about  this  matter.  Na-
 turally,  I  am  sure  the  Minister  will
 also  take  whatever  steps  are  possible.
 I  do  not  know  myself,  they  are  also
 not  aware  of  it.  The  promised  quola
 apart,  something  must  be  done  imme-
 diately,  that  is  why  they  represented.
 I  am  sure  the  Government  of  India
 and  the  Minister  will  do  something,
 whatever  is  possible,  maize,  wheat  or
 something  I  am  sure  will  be  rushed
 there,  so  that  the  people  will  be  help-
 ed  immediately.

 Dr.  Ranen  Sen  (Barasat):  The
 Kerala  members  said  before,  now  both
 Kerala  and  West  Bengal  members  will
 do  it  Instead  of  giving  food  to  West
 Bengal  and  Kerala,  he  s  giving  food
 for  thinking  only  (Interruptions).

 Shri  Jyotirmoy  Basu  (Diamond  Har-
 bour)*  He  is  a  very  good  salesman  oft
 promises

 22  56  hrs.
 PAPERS  LAID  ON  THE  TABLE

 NOTIFICATION  UNDER  INSURANCE  ACT
 The  Minister  of  State  in  the  Minis-

 try  of  Finance  (Shri  K.  C.  Pant):  I
 beg  to  lay  on  the  able  a  copy  of  Nott-
 fication  No  SO2246  published  in
 Gazette  of  India,  dated  the  8th  July,
 1967,  exempting  Boda  Bros.  Private
 Limited  from  operation  of  section  2C
 of  the  Insurance  Act,  1938,  under  sub-
 section  (2)  of  section  2C  of  the  said
 Act.  [Placed  m  Library,  See  No,  LT-
 1152/67).

 ‘12.87  bre.  a

 REPORT  OF  CENTRAL  WAGE
 BOARD  FOR  COAL  MINING

 INDUSTRY
 The  Minister  of  Labour,  Empioy-

 ment  and  Rehabilitation  (Shri  Hathi):
 I  place on  the  Table  of  the  House
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 copy  of  Government  Resolution  dated
 2ist  July,  967  on  the  Recommenda-
 tions  of  the  Central  Wage  Board  for
 the  Coal  Mining  ,  which  will
 come  into  effect  from  the  l5th  August,
 ‘1967.  [Placed  in  Library,  See  No.  LT-
 +1153)67]

 The  Resolution  contains  8  summary
 of  the  Board’g  recommendations  on
 the  matters  referred  to  it  for  report
 and  Government’s  decisiong  on  these
 recommendations.  The  recommenda-
 tions  on  several  issues  were  not  un-
 animous  and  munutes  of  dissent  by
 Members  were  appended  to  the  Re-
 port.  Questions  connected  with  the
 total  financial  implications  of  the
 W8ge  increase  etc  recommended  by
 the  Board  had  also  to  be  examined.  I
 hag  discusions  with  employers’  and
 workers’  representatives  regarding
 measures  for  the  smooth  implementa-
 tion  of  the  recommendations  a8  ac-
 cepted  by  the  Government  I  am  glad
 to  notice  appreciation  by  both  sides
 of  cach  other’s  difficulties.  Both  sides
 have  desired  further  discussion  for
 the  same  purpose  I  propose  to  ini-
 tiate  such  bipartite  discussions  short-
 ly  I  hope  that  these  discussions  will
 assist  in  the  smooth  ymplementation
 of  the  recommendations  in  an  amic-
 able  and  peaceful  atmosphere  in  the
 coal  industry,

 ‘Shri  S.  M.  Banerjee  (Kanpur):  The
 hon.  Minister  has  made  a  statement
 regarding  the  wage  board  for  the
 coal  mining  industry  I  invite  your
 kind  attention  to  a  news  item  which
 has  come  out  in  the  newspapers,  es-
 pecially  the  Times  of  Indta  and  others,
 regarding  the  integrated  plan  to  freeze
 wages..

 Mr.  Speaker:  May  I  know  how  it
 arises  out  of  this?

 Shri  8  M.  Banerjee:  I  am  not  talk-
 ing  of  the  adjournment  motion.  This
 is  implementation  of  the  wage  board
 award,

 Mr.  Speaker:  Whatever  it  is,  how
 does  it  arise?

 Shri  8.  M.  Banerjee:  It  does  arise,
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 [Shri  8  M  Banerjee)
 kiridiy  hear  nie.  I  am-not  making  any
 reference  to  the  adjournment  motion,
 Thig  is  about  the  wage  board.  He
 made  a  statement  regarding  the  re-
 port  of  the  central  wage  board  for
 the  coal  mining  industry.

 Mr,  Speaker:  W:l]  you  kindly  sit
 down  Yoy  tabled  an  adjournment  mo-
 tion  which  I  have  not  allowed,  there-
 fore  you  want  to  say  ...

 भो बु दि पय  (मुगेर)  श्रमी  जो
 बकान्य  अया  है  उतक  बारे  ने  यह  बाज
 रह  2)

 Mr,  Speaker:  I  have  stated  that
 onc>  the  Minister  makes  a  statement,
 if  something  else  is  to  be  done,  let
 Ug  have  some  discussion  I  have  pro-
 mused  on  the  floor  of  the  House  that
 if  you  want  something,  I  am  prepared
 to  allow  But  the  moment  a  statement
 is  made  if  there  is  a  qiscussion,  it
 will  neither  serve  the  purpose  of  the
 hon  member,  nor

 Shri  8.  M.  Banerjee:  If  I  talk  irre-
 levantly,  kindly  stop  me

 Mr  gpeaker:  Now,  let  us  go  for
 food  and  come  back  at  2  PM
 3  hrs,
 The  Lok  Sabha  then  adjourned  for

 Lunch  at  Fourteen  of  the  Clock

 The  Lok  Sabha  reassembled  after
 Lunch  at  Fourteen  of  the  Clock

 [Mr  Depury-Speaxrr  in  the  Chair]
 REPORT  OF  CENTRAL  WAGE
 BOARD  FOR  COAL  MINING  INDUS-

 TRY—contd

 Shri  s.  M.  Banerjee:  I  was  on  my
 legs  when  the  House  adjourned

 Mr.  Deputy-Speaker:  The  Speaker
 said  that  you  might  study  the  state-
 ment  that  was  made  ant  then  later
 on  you  could  see  how  you  could
 Pursue  it  If  you  want  you  can  put  a
 question,

 SULY  mm  3५१७  C.W.B.  for  Coat  १,
 Industry  (St)  sii

 Shri  a  M  Banerjee:  I  want  %
 clartty  certain  things.  The  hon,  Min-
 ister  has  made  a  statement  that  he
 had  jssued  a  notification  ang  the
 government  resolution  on  the  report
 of  the  wage  board  for  the  muning
 industry.  He  fias  further  pleaded  for
 the  smooth  sailing  of  the  report  and
 Proposes  to  call  a  pipartite  meeting
 with  the  employers  and  the  emplo-
 yees  I  welcome  this  move.  He  has
 accepted  the  report  of  the  wage
 board  which  35  a  welcome  feature
 On  the  other  hand  in  today’s  news-
 paper  there  ;s  an  unfortunate  news
 that  there  is  an  integrated  plan  to
 freeze  wages  aNd  prices  and  it  ig  al-
 most  ready  It  further  says  that  the
 measures  envrsaged  include  deferment
 of  increased  dearness  allowance  and
 other  allowances  o¢  both  the  govern-
 ment  and  private  employees

 Mr,  Deputy-Speaker:  I  permitted
 you  to  put  a  question  not  to  raise  an
 issue  about  the  speculative  statement
 in  a  newspaper

 Shri  8  M.  Banerjee:  If  it  were
 mere  speculation,  I  would  not  have
 taken  it  up  It  is  said  that  the
 Finance  Ministry  wants  to  have  this
 wage  freeze  and  defer  increase  of
 DA  to  government  employees  and
 other  allowances  to  the  employees  of
 the  private  sector  t:i!]  3lst  March,
 968  It  is  also  written  in  this  report
 that  the  Labour  Minister  opposed  this
 gcheme  I  want  to  know  either  from
 the  Labour  Munister  or  from  the
 Finance  Minister  ,f  there  is  any  unity
 in  the  Cabinet  Let  them  «ay  that
 what  is  written  here  is  wrong
 Otherwise  we  went  to  demand  a
 discussion  on  that  What  is  the  informa-
 tion  of  the  Labour  Minister?  He  has
 accepted  the  report  How  does  he
 Propose  to  implement  it?

 Mr.  Depaty-Speaker:  I  am
 surpmsed  at  this  He  made  a  state-
 ment  regarding  the  coal  wage  board.

 Shri  8,  M,  Banerjee:  Let  them  say:
 there  is  no  basis  for  this  report.
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 Ghri  Hathi:  The  decision  has  been
 taken  by  the  Government  and  there  ७8
 no  quieshon  of  non-unmity  in  the  Cabi-
 net  This  decision  has  been  seen  and
 eencurrea  by  the  Finance  Monustry

 Shri  8,  M,  Banerjee:  That  is  not
 my  point

 Mr,  Deputy-Speaker:  So  far  as  the
 wage  board  ts  concerned,  he  has  made
 the  position  clear

 Shri  8  M.  Banerjee:  When  there
 is  wage  freeze  how  can  they  imple-
 ment  it?

 Mr.  Deputy-Speaker:  Let  us  hear
 the  Finance  Minister  He  will  deal
 wrh  all  aspects

 Sbri  s.  M,  Banerjee:  Then,  let  the
 Fynance  Minister  cover  this  point  also
 in  his  speech

 Shri  Indrayt  Gupta  (Alipore)  Shall
 I  ask  a  question  on  this  statement?
 In  the  Government  resolution  the  re-
 commendations  of  the  Board  which
 the  Government  has  decided  to  ac-
 cept  and  implement  from  l5th  August,
 967  ate  listed  here,  I  do  not  want  to
 read  out  the  lst  Ags  we  all  know,
 some  of  the  recommenda  ions  of  the
 Boird  were  unanimous  and  some  not
 unanrmous  I  wou.d  hke  to  know,
 because  it  ४४  not  clear  from  this  re-
 solution  at  all  some  of  the  recom-
 mendations  which  were  not  unani-
 mous  have  also,  I  think,  been  accept-
 ed  by  the  Government,  that  is  which
 vere  majority  decisions  with  perhaps
 the  employers  dissenting  J  would
 like  to  know  whether  in  the  recent
 round  of  talks  tripartite  discussion
 the  employers  have  now  agreed  wiih
 those  recommendations  which  were
 not  unanimous  in  the  board  Did
 thev  say  that  they  will  implement
 them  provided  the  Government  asks
 them  to  do  80?

 Shri  Hathit  Generally,  it  is  not
 that  either  unanimous  or  nonunani-
 mous  recommendations  should  be  ac-
 cepted  by  the  Government  Whichever
 the  Government  think  on  merits
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 should  be  accepted,  they  accept.  But,
 before  that,  they  do  have  a  qiscus-
 sion  and  know  the  consensus  The
 mam  hurdle  wag  about  the  umple-
 mentation  For  that,  We  are  certainly
 having  bi-partite  discussion

 Shr  Indrajit  Gupta:  He  has  not
 answered  the  question

 Shri  Hathi.  I  think  generally  we
 do  not  announce  them  after  taking  the
 agreements  of  the  patties  concerned

 Shri  Indrajit  Gupta:  I  did  not  say
 that  I  only  wanted  to  know  those
 recommendations  of  the  board  which
 wete  not  unanimous  ang  whith  Gov-
 eimment  have  consideied  it  necessary
 ६0  accept,  wuethe:  the  employers’  re-
 Presentatives  in  this  conference  were
 also  agreeuble  to  them,  or  they  said
 ‘they  aie  not  unanimous,  therefore,
 we  would  not  implement  them"?  In
 that  case  what  is  the  good  of  Gov-
 ernmem  accepting  them’

 Shri  Hathi  It  is  not  as  af  firs  the
 agreement  of  the  employers  is  taken
 and  then  it  is  imnounced  When  the
 report  is  received  Government  ac-
 cepts  thos.  recommenuations  which
 it  thinks  are  reasonable  to  accept  But
 by  and  large  we  know  that  there  will
 not  be  much  difficulty  It  may  be,
 that  some  ¢ime  limit  may  have  to  be
 extended  or  they  might  require  some
 accommodation  That  portion,  of
 course  is  going  to  be  discussed

 ह , उ  मधु  लिमये  *  उपाध्यक्ष  महोदय
 में  गजेद्धगइपर  पमीश  की  पट  में  बारे  में
 नहीं  पूछ  रहा  3  जो  कि  महंगा  के  सम्बन्ध  में
 है,  दसरी  वातो  के  मम्पन्ध  में  भी  नहीं  पृष्ठ
 रहा  है  टाइम्ज  ग्राफ  इड़िया  में  एक  बाबय
 है--

 “The  question  whether  defer- ment  should  also  cover  the  re-
 vision  of  salaries  ts  beleved  to  be
 still  under  examination”

 मैं  इतना  ही  माननीय  है, उ  से  पृछना
 चाहता  if  कि  क्‍या  सेलरी  रिवीजन  श्रौर  उस
 के  बारे  मे  हफरमेट  करने  का  मामला  भी  इस
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 [att  4,  सिमथे]
 बक्त  विचा  राध।न  है  ?  मुझे  डर  है  हमेशा  हमने
 देखा  है  कि  यह  जो  मजदूर  मत्रालय  है  यह
 सैकन्ड  क्लास  या  थई  क्लास  मत्ालय  है,
 च्  मालय  और  बित्त  मत्नालय  का  इतना
 तातशाही  राज्य  मज[र  मवालय  पर  रहता  है
 कि  इन  को  बात  को  कोई  नहीं  पूछता  |  मैं
 प्रयासों  उदाहरण  दे  सकता  हूं  |  इस  लिये  मैं
 चाहता  हूं  कि  श्राप  खुलासा  करे  कि  क्‍या  वेज
 रिवोजन  या  सैलरो  रिवीजन  को  जमा  कर
 रखने  का,  फ़ोज  करते  का  मामला  भो  विवा  रा-
 थोन  है  ?

 Shri  Hathi:  So  far  as  this  decision
 of  the  age  Board  is  concerned,  I  have
 very  clearly  stated  that  this  decision
 hag  been  taken  with  the  concurrence
 of  the  Finance  Ministry  and  the  Fin-
 @nce  Minister  himself  Therefore,  this
 Question  does  not  arise,  of  second
 class  or  third  class

 t  भबु  44  मैं  सावारण  बात  पूछ
 रहा  हू,  वह  तो  कील  माइन्ज  का  हो  गया  1
 Shri  Ha  hi.  So  far  as  others  are

 concerned,  it  ,s  only  g  report  It  uw
 not  Government  decision  at  all.

 44.09  hrs,
 RE  QUESTION  OF  PRIVILEGE
 Shri  Hem  Barua  (Mangalda:)  Suir,

 may  I  draw  your  attention  to  a  very
 relevant  point?  This  morning  I  sub-
 mutteg  a  privilege  motion  against  the
 hon  Home  Munrstcr  ;n  relation  to
 Madhya  Pradesh  While  making  a
 statement  on  Madhya  Pradesh  the
 Home  Minister  admitted  that  the
 Governo:  of  the  State  acted  on  the
 advice  of  the  so-called  Chief  Minister
 of  Madhya  Pradesh  He  3s  not  the
 Chief  Minister  now  unless  he  is  pro-
 Pped  up,  because  he  has  lost  the  ma-
 jority  im  the  Assembly  Now,  this
 Governor  has  behaved  in  a  very  par-
 tisan  manner  He  was  seen  in  the  last
 AICC  meeting  in  Delhi  also  attending
 that  meeting  He  has  betrayed  a  par-
 tisan  attitude  even  in  this  matter,  .
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 Mr,  Deputy-Speker:  You  have  al-
 ready  been  informed  by  the  Speaker
 that  he  has  not  given  his  consent.  It
 has  been  disallowed.

 fi  धर  बे  (मुगेर)  लोन  गेर,
 पिशेवराधिरःर  ,  प्रस्त,4  ता  बिच राधी/  है
 गू  मती भौरंग  पर के  वक्‍त््यों  के  बारे  में।
 Mr  Deputy-Speaker:  It  is  under

 consideration  with  the  Speaker
 tt  मधु  लिंभये  4  घ्राज  पही  उठा  जग

 हुउका  जवाब  झाते  के  बाद  हु क।  क  ते
 बा मीवा  दिग  जाय  ।

 549  ५...  of  Parliamentary
 Affairs  and  Communications  (Dr.  Ram
 Subhag  Singh):  I  am  not  sure  whe-
 ther  the  Governor  attended  the  AICC
 meeting  or  not

 Shri  Hem  Barua:  I  have  been  told
 by  many  journalist  fmends  of  mune
 who  saw  him  in  that  meeting

 Dr.  Ram  Subhag  Singh:  He  did  not
 attend  as  a  member

 SU BOE  hrs,
 FINANCE  (No  2)  BILL,  ‘1967

 Mr  Deputy-Speaker:  The  House
 will  now  take  up  the  Finance  (No  2)
 Bill

 wax  लाल  गुप्त  (दि-ली  रूदर)
 इ।  -  जा  5  घटे  के  नये  है  तो  हद  र  मब
 का  डिब्रीजन  कैपे  ers  कीजियेगा  ?
 Mr  Deputy-Speaker:  Let  the  Fin-

 ance  Minister  move  it  and  make  hus
 speech,  then  we  will  decide  about  the
 tume

 Desai):  Sir,  I  move  *
 “That  the  Bull  to  give  effect  to

 financial  year  1987-68,  be  taken
 into  consideration.”

 “Moved  with  the  recommendation  of  the  President.
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 Sir,  I  had  explained  the  rationale
 of  the  budget  proposals  in  my  budget

 debate  on  budget  various  sug-
 gestions  have  been  put  forward  with
 regard  to  the  proposals  by  hon.

 hhave  made  constructive  suggestions.

 My  primary  task  has  necessarily

 expenditure  without  recourse  to  defi-
 cit  financing.  At  the  same  time,  con-
 siderations  such  as  the  need  to  avoid
 increases  in  the  prices  of  essential
 articles  of  consumption,  to  stimulate
 production  and  to  simplify  tax  admi-
 nistration  procedures  are  also  im-
 portant  and  I  have  had  these  in  my
 mind  when  examining  the  various
 suggestions  that  have  been  made.

 I  shall  first  deal  with  indirect  taxes.
 I  have  proposed  the  re-imposition  of
 excise  duty  on  footwear  and  parts
 from  the  viewpoint  of  encouraging
 exports,  Consistent  with  this,  how-
 ever,  I  have  considered  it  necessary
 to  ensure  tha.  the  price  to  the  con-
 sumer  of  cheaper  varieties  of  foot-
 wear  is  not  increased.  Accordingly  I
 propose  to  give  total  exemption  re-
 trospectively  in  respect  of  footwear
 ‘whose  wholesale  price  does  not  ex-
 ceed  Rs.  5  per  pair.  Further,  in  res-
 pect  of  leather,

 Shri  8.  M.  Banerjee  (Kanpur):  For
 Rs.  5  you  do  not  get  a  sole  even.
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 Shri  Morarji  Desai:  I  can  give  you

 as  many  shoes  as  you  like  for  less
 than  Rs.  5  (Interruptions).

 Shri  Vasudevam  Nair  (Peermade):
 I  should  like  to  know  whether  the
 Finance  Minister  is  keeping  the  shoes
 he  got  in  the  elections,

 Shri  Morarji  Desai:  You  are  get-
 ting  shoes  now  in  any  case,  (Inter-
 ruption).

 Mr.  Deputy-Speaker:  Order,  order.
 This  is  not  fair.

 Shri  Jyotirmoy  Basy  (Diamond
 Harbour):  The  Finance  Minister  is
 ignorant  about  the  prevalent  prices
 of  shoes  in  the  country.  He  ought  to
 have  known  it  before  making  this  an-
 nouncement.

 Mr,  Deputy-Speaker:  I  would  re-
 quest  hon.  Members  to  listen  to  the
 hon.  Minister's  speech  patiently,  You
 must  give  him  g  patient  hearing,
 (Interruption).

 Shri  Morarji  Desai:  Further,  irres-
 pect  of  leather  footwear  of  value  ex-
 ceeding  Rs.  5  but  not  exceeding  Rs,  8
 per  pair,  the  producers  are  being  ask-
 ed  to  absorb  excise  duty  imposed.
 There  should  thus  be  no  rise  in  the
 Prices  of  these  cheaper  categories  of
 footwear.

 In  considering  the  various  sugges-
 tions  that  have  been  put  forward  with
 regard  to  the  excise  duties  on  alumi-
 nium,  the  considerations  that  I  have
 had  in  mind  are  that  there  should  be
 no  increase  in  the  price  to  consumers
 of  aluminium  utensils,  and  that  the
 industry  should  absorb  such  part  of
 the  additional  duty  burden  as  is  con-
 sistent  with  the  continued  expansion
 of  an  industry  which  is  an  important
 saver  of  foreign  exchange.  I  propose
 to  totally  exempt  the  product  stage
 duty  of  Rs.  600  on  circles  of  the  gauges
 used  predominantly  in  the  manufac-
 ture  of  utensils,  The  large  as  well  as
 the  small  producers  of  all  these  guages
 af  circles  are  being  required  to  hold
 prices  at  the  pre-budget  levels,  and
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 there  is  thus  no  justification  for  any
 increase  whatsoever  in  the  consumer
 price  of  aluminium  utensils.

 The  two  main  producers  of  alumi-
 nium  ingots  are  being  asked  to  absorb
 partially  the  excise  duty  increases  on
 ingots,  plates,  sheets  and  circles  to
 the  extent  of  Rs.  250  per  tonne  on  an
 ‘average  and  as  ६  further  measure  of
 relief  to  the  user  the  excise  duty  on
 these  products  is  proposed  to  be  re-~
 duced  by  Rs.  20  per  tonne.  This  re-
 duction  as  well  as  the  exemption  from
 the  product  stage  duty  on  circles  of
 the  gauges  predominantly  used  for  the
 manufacture  of  utensils  will  be  given
 retrospective  effect.  A  somewhat  smal-
 ler  quantum  of  absorption  is  being
 fixed  for  smaller  producers  in  view  of
 their  relatively  lower  profitability.  It
 is  at  the  same  time  necessary  to  en-
 sure  that  the  expansion  of  the  indus-
 try  can  go  forward.  I  propose,  tiere-
 fore,  to  grant  tax  credits  related  io
 the  excise  duty  payable  at  the  ingot
 stage  on  excess  production  of  alumini-
 um  cleared  in  anv  financial  year  ut
 the  maximum  rats  of  25  per  cent.
 This  concession  wii  benefit  those
 producers  who  wuniertake  the  ex-
 pansion  of  capacity  that  is  necessary
 in  the  national  interest.  The  alumi-
 nium  industry  with  effect  from  the
 current  year  will  be  treated  in  the  same
 manner  as  the  cement,  paper,  news-
 print,  caustic  soda  and  soda  ash  in-
 dustries.  There  will  thus  be  a  bene-
 fit  to  the  producers  in  respect  of  their
 increases  in  production  effected  over
 that  of  the  base  year  1964-65,  but  this
 will  not  involve  any  loss  of  revenue
 in  the  current  year.

 The  cumulative  effect  of  these  pro-
 posals  with  regard  to  aluminium  is  to
 reduce  the  impact  of  the  excise  duty
 increases  of  this  year  on  the  prices  to
 the  User  of  aluminium  ingots  and  pro-
 ducts  (other  than  circles  of  utensil
 gauges)  by  an  average  of  Rs.  370  per
 tonne.  Further  as  I  indicated  earlier
 the  producers  will  be  asked  to  ensure
 that  no  part  of  the  additional  duty
 burden  is  passed  on  to  the  user  in  so
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 far  as  circles  of  utensil  gauges  are
 concerned.  The  smaller  producers.
 who  manufacture  ytensils  from  alu-
 minium  scrap  in  whole  or  in  part  have
 also  been  directed  to  keep  their  prices
 unchanged.  As  regards  other  items,
 the.  producers  will  be  required  to
 notify  their  revised  prices,  subject  to
 the  average  absorption  per  tonne  of
 aluminium  produced  being  at  least  at
 the  level  indicated  by  Government
 for  their  production  as  a  whole.  They
 wiil  have  to  satisfy  Government  that
 this  condition  js  being  complied  with.
 Nearly  all  the  products  concerned  en-
 ter  into  industrial  uses,  and  industrial
 units  using  aluminium  products  as  a
 raw  material  now  more  freely  avail-
 able,  should  be  able  to  absorb  a  fur-
 ther  part  of  the  increase  in  the  excise
 duty.

 The  Budget  proposals  envisaged  the
 levy  of  countervailing  duty  on  im-
 ports  of  aluminium  ingots  at  a_  rate
 Jower  by  Rs,  400  than  the  excise  duty.
 Tnis  was  in  order  to  ensure  adequate
 absorption  of  additional  duty  by  the
 individual]  producers.  As  satisfactory
 arrangements  have  now  been  made
 with  regard  to  absorption,  and  in
 order  to  secure  revenue  and  avoid
 unnecessary  imports,  I  propose  to  let
 countervailing  duty  be  collected  in  the
 usual  manner,  i.e.  at  the  same  rate  as
 excise  duty.

 I  have  received  numerous  represen-
 tations  with  regard  to  the  additional
 duties  impos2d  on  synthetic  fibres  and
 yarns.  Detailed  discussions  have  been
 held  with  the  representatives  of  the
 industries  concerned.  The  products
 in  this  group  will  require  different
 treatment  keeping  in  view  their  pro-
 fitability  and  consumption  pattern.  J
 consider  that  certain  adjustments  in
 rates  of  excise  duty  are  called  for.  In
 so  far  as  rayon  is  concerned  I  propose
 to  make  reductions  in  the  effective
 rates  of  excise  duty  of  20  to  40  paise
 per  kilogram,  with  deeper  cuts  in  the
 case  of  the  small  units.  The  units
 with  production  on  an  average  of  less
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 pose  to  reduce  the  excise  duty  on
 pylon  yarn  of  demers  less  than  30  by
 Rs  38  per  kg  and  on  nylon  yarn  of
 demiers  30  and  above  but  not  exceed-
 ang  74,  by  Rs  3  per  kg

 I  am  satisfied  that  no  increase  what-
 ever  is  called  for  in  the  average  pre-
 budget  prices  of  rayon  yarns  having
 Tegard  to  the  duty  ieductions  I  have
 mdicated  Likewise  with  the  leduc-
 tions  proposed  in  the  case  of  nylon
 yarns  the  average  pre-budget  prices
 should  be  maintained  unchanged,  this
 was  for  example  around  Rs  110,  to
 Rs  i5  for  20  demers  and  there  should
 be  no  increase  inthis  Inthe  case  of
 cellulosic  staple  fibre  the  small  in
 crease  in  duty  should  be  borne  fully
 by  the  producers  Terene  25  on  the
 whole  used  to  produce  fabrics  which
 are  consumed  by  the  relatively  better-
 to-do  sections  of  the  population,  and
 there  is  not  the  same  pressing  need  o
 avoid  altog:  ther  any  rise  in  consumer
 prices  Further  the  increase  in  the
 excise  duties  effected  by  the  Budget
 07  terene  fibre  and  yarn  was  not  as
 steep  as  on  the  finer  njlon  yarns  I
 do  not  therefore  propose  anv  change
 in  the  rate  of  excise  duty  It  is  b-ng
 atranged  that  roughly  half  the  burden
 of  the  additional  duties  would  be
 borne  by  the  producers  of  fibres  and
 yains  in  the  case  of  tercne,  the
 absorption  by  fibre  producers  being
 Rs  450  per  kg  ]  hope  that  the  distri
 buting  chain  will  absorb  part  of  the
 remaining  duty  burden

 The  proposals  with  regard  to  ab
 sorption  of  duties  by  producers  of  al-
 uminium  and  synthetic  fibres  are  pro-
 posd  to  be  implemented  by  informal
 agreements  with  thom  These  pro-
 ducers  would  be  asked  to  furnish  hsts
 of  pre-budget  and  post-budget  ex-
 factory  prices  which  would  be  scruti-
 mised  to  ensure  that  they  reflect  the
 level  of  absorption  indicated  by  me

 SRAVANA  32,  3४9  (SAKA)  1...  7287  gage
 A  large  number  of  representations

 have  been  received  from  the  power-
 loom  weavers,  spinning  mulls  and
 Sizing  units  pointing  out  the  adverse
 effects  at  the  present  juncture  of  rais-
 ang  the  duty  on  sized  yarn  of  super-
 fine  counts  In  some  cases  a  grossly
 exaggerated  view  has  been  taken  of
 the  additional  revenue  that  will  re-
 sult  from  the  Budget  proposals  As
 the  House  is  aware,  the  budget  pro-
 posals  are  based  on  the  report  of  the
 Powerloom  Enquiry  Committee  which
 observed  that  the  difference  in  the
 excise  duty  incidence  on  powerloom
 fabrics  vis-a-vis  the  composie  mill
 fabric  should  be  so  adjusted  that  a

 margin  of  8  per  ccnt  in  favour  of  the
 former  is  maintained  In  our  pro-
 po  i]  howcver  we  hid  adopted  a  20
 Per  cent  margin  but  the  powerloom
 industry  has  urged  that  ;t  should  be
 more  Ags  I]  did  not  wish  to  deviate
 very  much  from  the  norm  suggested
 in  the  rcport  of  the  Powerloom  En-
 quiry  Committee  without  a  prelimi-
 niry  enquiry  a  team  was  asked  to  go
 into  the  points  made  yn  the  variouy
 Tepiesentations  and  to  report  whe-
 ther  a  mugin  in  xcess:  of  what  has
 bcen  adopted  in  the  budget  proposals
 would  be  justified  Based  on  the
 .  port  of  the  team  I  propose  to  re-
 duc  the  dutv  on  sized  yarn  of  super-
 fine  count  from  Rs  620  perkg  to
 Rs  520  per  kg  This  relhef  will  cost
 the  Exchequer  Rs  2  48  crores

 The  relief  in  excise  duty  on  rayon
 end  nvlon  yarn  as  well  as  on  sized
 yarn  of  superfine  counts  will  be  given
 rctruspective  effect  on  the  condition
 that  this  relicf  is  passed  onto  the
 weavers

 The  House  will  recall  that  I  had
 proposed  a  nominal  increase  in‘  the
 duty  on  cigars  and  cheroots  having
 regard  to  the  substantial  increase  in
 the  duty  on  cigarettes  However,  as
 eigars  and  chcroots  are  products  of  a
 cottage  industry  with  considerable
 employment  pctential,  which  has  not
 been  doing  well  in  the  recent  past,  |
 propose  to  exempt  cigarg  and  cheroots
 from  the  budget  increases.
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 The  House  will  recall  that  8  reduc-

 tion  has  been  proposed  in  the  export
 -duty  on  manganese  ore  which  is  main-

 ly  with  a  view  to  off-set  the  recent
 increase  in  the  railway  freight;  a  mar-

 .ginal  relief  has  also  been  proposed  in
 the  export  duty  on  iron  ore  fines  (in-
 cluding  blue  dust).  It  has,  however.
 been  represented  that  a  larger  relief
 is  called  for  both  on  manganese  and
 iron  ores  of  lower  grades  as  a  com-
 mon  specific  rate  of  duty  applicable  to
 inferior  as  well  as  superior  grades  of
 0768  is  weighted  heavily  against  the
 former.  In  view  of  the  differential
 in  export  price  realisation  for  differ-
 ent  grades,  I  have  decided  to  make
 some  adjustments  in  the  export  duty
 on  iron  and  manganese  ores  which
 will  secure  a  more  equitable  effect  on
 inferior  grades.  This  is  proposed  to

 ‘be  done  by  increasing  marginally  the
 export  duty  on  lumpy  iron  ore  whose
 iron  content  is  62  per  cent  or  more
 from  Rs.  0  to  Rs.  0.50  per  tonne  and
 to  reduce  the  duty  on  the  two  inferior
 grades  whose  iron  content  ranges
 from  60  to  6.99  per  cent  and  upt>
 59.99  per  cent  respectively  to  Rs.  9
 and  Rs.  7.50  per  tonne.  Similarly,  the
 duty  on  iron  ore  fines  (including  blue
 dust)  is  being  reduced  further  by
 Re.  l  per  tonne  where  the  iron  con-
 tent  is  below  62  per  cent  and  on
 manganese  ore  of  less  than  0  per  cent
 of  manganese  content  from  Rs.  0  to
 Rs.  7  per  tonne.

 The  total  effect  of  the  reliefs  in  in-
 direct  taxation  which  I  have  indicated
 would  involve  a  revenue  sacrifice  of
 Rs,  5.36  crores  in  g  full  year.

 The  effect  on  the  Central  Budget
 this  year  is  Rs,  .5]  crores,

 I  now  turn  to  the  proposals  regard-
 ing  Direct  Taxes.  There  is  provision
 in  the  Bill  for  deduction  of  tax  at
 source  On  sums  payable  to  Indian  resi-
 dents  by  organised  entities  by  way  of
 brokerage  and  commission,  fees  for
 professional  services  and  interest  on
 loans,  deposits  and  other  borrowings.
 Hon,  Members  will  recall  that  the
 Purposes  for  which  these  provisions
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 were  introduced  were  to  tackle  the
 Problem  of  unaccounted  money  and  to
 collect  taxes  as  far  as  possible  as  in-

 which  have  been  stressed  in  numerous
 representations  that  I  have  received.
 The  first  of  these  is  that  considerable
 expenditure  has  to  be  incurred  to
 @arn  brokerage,  commission  or  pro-
 fessional  fees,  and  that  deduction  of tax  at  source  from  the  gross  receipts
 would,  therefore,  result  in  hardship.
 The  second  consideration  that  has
 been  put  forward  jg  that  considerable
 administrative  and  clerical  work
 would  be  involved  in  complying  with
 these  provisions.  Accordingly,  I  pro-
 Pose  to  exclude  payments  by  way  of
 brokerage  and  commission  or  fees  for
 Professional  services  from  the  pur-
 view  of  these  provisions,  and  to  apply
 them  only  to  payments  of  interest.  I
 also  propose  to  increase  the  limit  of
 individual  payments  of  interest  which
 are  exempt  from  the  requirement  of
 deduction  of  tax  at  source  from  Rs.
 200,  as  specified  in  the  Bill  to  Rs,  400.
 The  rate  at  which  tax  is  to  be  deduc-
 ted  at  source  from  interest  js  proposed
 to  be  reduced  from  22  per  cent,  to  20
 Per  cent  in  the  case  of  payments  to
 companies,  and  to  0  per  cent  in  the

 case  of  payments  to  individuals,  Hindu
 undivided  families  and  other  non-cor-
 porate  entities.  Further,  I  propose  to
 exclude  from  the  purview  of  the  new
 provision,  interest  payments  to  bank-
 ing  companies,  co-operative  banks  in-
 cluding  Jand  mortgage  banks,  financial
 corporations,  such  as  the  Industrial
 Finance  Corporation  and  the  State
 Financial  Corporations,  the  Life  Insu-
 rance  Corporation,  insurance  com-
 panies  and  cooperative  societies  car-
 rying  on  insurance  business,  the  Unit
 Trust  of  India,  and  such  other  insti-
 tutions,  bodies  or  associations  as  the
 Centra]  Government  may  notify  in
 this  behalf.

 In  order  to  facilitate  payment  of  in-
 terest  without  deduction  of  tax  to  per-
 sons  who  do  not  have  &  taxable  in-
 come  during  the  year,  I  propose  that
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 by  permitting  the  carry  forward  of
 the  deficiency,  ie,  the  amount  by
 which  the  profits  in  a  year  fall  short

 ciency  to  be  allowed  in  8  year  on  2
 cumulative  basis,  viz.,  by  deducting
 from  the  aggregate  of  the  amount  of
 ९  per  cent  of  the  capital  employed
 during  each  of  the  preceding  years  in
 the  ‘tax  holiday’  period,  the  aggregate
 ‘of  the  amount  of  profits  during  those
 years.  In  a  case  where  the  industrial
 undertaking  had  made  profits  in  ex-

 method  will  result  in  a  short  compu-
 tation  of  the  actual  deficiency,  because
 a  part  there  of  will  be  offset  by  the
 amount  of  the  excess  profits  of  the
 earlier  year,  In  order  that  the  full
 amount  of  the  deficiency  is  allowed
 to  be  carried  forward  and  set  off  even
 in  such  cases,  it  is  proposed  to  make
 a  provision  to  secure  that  the  defi
 ciency  in  relation  to  each  year  will  be
 worked  out  separately,  of  on
 a  cumulative  basis,
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 conditions,  In  modification  of  these
 conditions,  I  propose  to  delete  the

 rovision

 the  figure  of  minimum  employment
 from  50  to  40  workers.

 One  of  the  provisions  in  the  Bill
 provides  for  the  grant  of  tax  relief  to
 an  industrial  unit  in  respect  of  the
 additional  rupee  liability  incurred  by
 it  due  to  devaluation  af  the  rupee,  on
 capital  assets  imported  by  it  from
 abroad  before  the  date  of  devaluation
 on  deferred  payment  terms  or  against
 foreign  loans.  Doubts  have  been  ex-
 pressed  in  certain  quarters  whether
 this  will  apply  in  the  case
 of  industrial  units  which  have  im-
 ported  capital  equipment  on  deferred
 payment  terms  from  East  European
 countries  and  which  have  to  be  paid
 for  in  non-convertible  Indian  rupees.
 In  these  cases  also,  there  would  be  an
 increase  in  the  liability  in  terms  of
 rupees  in  pursuance  of  the  protocols
 entercd  into  by  the  Government  of
 India  with  the  foreign  Governments
 concerned  in  consequence  of  the
 change  in  the  par  value  of  the  rupee.
 I  would  like  to  make  it  clear  that  the
 existing  provisions  in  the  Bill  are
 applicable  equally  to  such  cases,  even
 though  the  whole  or  a  part  of  the  cost
 of  the  imported  assets  is  to  be  paid  in
 non-convertible  Indian  rupees  and
 not  in  any  foreign  currency.

 Ag  part  of  the  measures  for  simpli-
 fying  tax  calculations,  the  Bill  propo-
 ses  to  replace  the  existing  provisions
 in  the  Income  tax  act  for  the  grant  of
 rebate  of  tax  on  intercorporate  divi-
 dens,  by  g  provision  allowing  the  re-
 cipient  company  to  deduct,  in  the
 generally  of  cases,  60  per  cent  of  the
 amount  of  such  dividends  in  the  com~
 putaticn  of  its  taxable  income.  In
 the  case  of  a  foreign  company,  which
 is  currently  chargeable  to  tax  at  70
 cent  of  its  total  income,  the  deduction
 of  60  per  cent  of  the  inter-corporate
 dividends,  leaving  40  per  cent  of  such
 dividends  to  bear  tax  at  the  full  rate
 of  70  per  cent,  result  in  an  effective
 incidence  of  tax  of  28  per  cent  on  such

 as
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 the  existing  law  In  oredr  to  main~
 tain  the  incidence  of  tax  on  foreign
 companies  on  inter-corporate  divi-
 dends  received  by  them  from  domestic
 companics,  as  close  as  possible  to
 that  under  the  existing  law,  I  now
 Propose  to  increase  the  quantum  vf
 deduction  from  such  dividends  in
 their  case  from  60  per  cent  of  —  sucli
 dividends,  as  specified  in  the  Bill,  to
 65  per  cent  thereof  This  will  leave
 85  per  cent  of  the  dividend  to  bear
 tax  at  the  rate  of  70  per  cent  thus
 resulting  in  an  cffective  incidence  of
 tax  of  245  per  cent  on  the  whole  ot
 such  dividends  Con  quently,  at  go
 also  proposed  to  specify  the  rate  of
 deduction  of  tax  at  source  from  such
 dividends  at  245  pir  cent  as  rWainst
 28  per  cent  undcr  the  Bill

 As  part  of  the  measure  for  simpli-
 fsing  tox  calculations  the  Bil]  pro-
 poses  to!  place  the  ex  sting  piovision
 for  rebate  of  tax  on  charitable  dona-
 tions  by  one  for  a  straight  deduction
 of  50  per  cent  of  the  amount  of  the
 qualifving  donations  in  computing  the
 taxable  income  of  the  00430  Th?
 deduction  of  50  per  cent  of  the  qual
 fying  donations  rcs  its  mn  8  shghtly
 lower  tax  benefit  to  non-corporite
 donore  In  order  that  the  tix  rehef  in
 these  cases  may  be  as  Near  as  possible
 to  that  under  the  existing  law,  I  now
 propose  to  increase  the  deduction  in
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 panies  (Profits  )  Surtax  Act  for  ex-
 cluding  the  tax  hcliday  income  in
 computing  the  charg  able  profits  of
 the  company  will  become  redundant
 and  is  therefore,  proposed  to  be  omit-
 ted  Further,  as  fifty  per  cent  of  the
 amount  of  the  qualifying  donations
 made  by  the  company  will,  under  the
 Bill  be  allowed  as  a  deduction  in
 romputine  the  totil  income  of  the
 company  under  the  Incometax  Act
 with  cffect  from  the  assessme  it  year
 ‘1968-69  \t  35  proposed  that  in  com-
 puting  the  chargeable  profits  of  the
 ccmpiny  for  surtax  only  the  balance
 fifty  per  cent  of  the  quahfying  done-
 tions  will  be  excluded

 I  now  turn  to  the  Postal]  tariffs
 Honowrabic  Members  are  aware  that
 Provision  was  made  in  the  Finance
 Bill  for  increases  in  Postal  rutes  on  re-
 gistered  newspapers  in  order  to  ic
 duce  the  recurring  heavy  loss  on  the
 Postal  Services  These  included  an
 increase  m  the  rate  for  newspapers
 weighing  not  more  than  00  grammes
 from  2p  to5p_  I  have  since  re-

 the  case  of  non-corporate  donors
 fram  50  per  cent  of  the  qualifying
 donations  as  specified  in  the  B.ll,  to
 55  per  cent  thereof

 I  also  propose  to  move  two  amend-
 ments  to  the  provisions  relating  te
 computation  of  chargeable  profits
 under  the  Compames  (Profits)  Surtax
 Act  964  In  computing  the  charge-
 able  profits  Companics  are  entitled
 under  the  existing  Jaw,  to  exclude
 fiom  their  total  income  inter  aha
 the  amount  of  their  ‘tax  holiday’  in-
 come  on  whith  rebate  of  income  tax
 {s  allowable  to  them  under  the  In-
 come-tax  Act.  They  are  also  entitl-
 ed  to  exclude  the  amount  of  the  qua!l-
 fving  donations  on  which  rebate  of

 red  the  proposal  in  so  far  as
 the  smaller  newspapers  with  hmited
 ¢reulation  are  concerned  The  Com-
 mittee  on  Small  Newspapers  had  re-
 commended  in  965  that  some  conc*s
 sional  treatment  is  necessary  in  the
 case  of  small  mewspaipers  werghing
 Ic>s5  than  50  grammes  I  propose  to
 go  a  little  further  and  have  according
 ly  decided  thit  there  should  be  no
 change  in  the  existing  Postal  rate  of
 2  P  for  registered  newspapers  weigh-
 ing  not  more  than  60  grammes  This
 will  particularly  benefit  language
 papers,  dailies  and  weeklies  and  will
 mean  a  loss  of  revenue  of  the  order
 of  Rs  35  lakhs  m  a  full  year,

 T  have  also  received  representations
 in  respect  of  certain  other  tariff  items
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 reference  here

 The  slowing  down  of  the  growth
 rate  of  industrial  production  has
 naturally  been  a  matter  of  concern  to
 all  of  us  In  my  Budget  speech  I
 had  tried  to  analyse  the  factors  res-
 Ponsible  for  the  decline  in  the  growth
 Of  industrial  production  and  the  lines
 along  which  some  improvement  in  the
 situation  can  be  brought  about  even
 duving  the  present  difficult  penod
 when  supple,  of  basic  essential  com-
 modities  are  so  short  [I  had  also
 suggested  that  we  should  get  ready
 to  resume  the  process  of  accelerated
 investment  as  soon  as  this  basic  sup-
 ply  positions  improves  It  ३8  clearly
 too  early  to  conclude  that  a  generally
 ™ore  active  policy  of  public  and
 Private  investment  can  be  pursued
 with  immediate  effect  without  run-
 ning  the  risk  of  increasing  inflationary
 Pressures  But,  during  the  first  few
 ™onth;  of  the  current  year  the
 growth  rate  in  industrial  production
 im  general  has  been  very  small,  and
 there  are  some  industries  where  cur-
 rent  levels  of  production  are  parti-
 cularly  low  Some  of  our  capital
 goods  industries  however  have  been
 producing  at  high  levels  even  in  the
 tecent  past  In  view  of  our

 manufacturers  of  items  like  pumps
 and  stationary  diese]  engines
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 long  or  even  worsen  We  have,  there-
 fore,  reviewed  the  position  fully,  and
 I  would  hike  to  indicate  briefly  some
 of  the  steps  that  are  being  taken  to
 Temove  all  avoidable
 economy

 It  would  not  be  right  to  stimulate
 demand  by  providing  immediately
 foy  additional  budgetary  outlays  in
 view  of  the  paramount  need  to  avoid
 recourse  to  deficit  financing  But
 something  can  be  done  by  a  selective
 liberalisation  of  credit,  by  removal  of
 various  anomalies  and  by  clarifying
 Government’s  intentions  regarding
 orders  for  capital  goods  which  in  any
 case  take  time  before  they  are  ful-
 filled  It  is  appropriate  to  expedite
 the  Placing  of  orders  for  public  sec-
 tor  requirements  next  year  for  items
 like  railway  equipment  This  will  as-
 sure  the  producers  of  such  equipment
 of  continuity  of  orders  There  8
 reason  to  believe  that  uncertainty  re-
 garding  orders  in  the  future  tends  to
 Teduce  the  pace  at  which  current
 orders  are  fulfilled  thus  adding  to  the
 Psychology  of  recession  This  uncer-
 tainty  can  be  removed  at  least  in
 sOMe  major  areas  such  as  the  rail-
 wavs  The  Railway  Board  will  take  ap-
 propriate  action  in  this  regard

 The  healthy  development  of  the
 textile  undustry  ३8  of  importance  from
 the  pomts  of  wew  of  higher  export
 earnings  and  holding  the  internal
 price  line  What  is  needed  is  not
 merely  expansion  but  also  moderni-
 sation  of  the  industry  We  have  t
 rely  primarily  on  indigenous,  equip-
 ment  m  order  to  achleve  this  moder-
 nisation  and  expansion  The  Minis-
 tries  concerned  are  being  asked  to
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 work  out  quickly  8  suitable  program-
 me,  on  the  basis  of  which  substantial
 orders  can  be  placed  as  quickly  as
 possible  on  the  indigenous  textile
 machinery  manufacturers.  I  hope  that
 industry  and  labour  will  cooperate
 fully  in  the  task  of  building  up  =  an
 efficient  cotton  textile  industry  which
 can  compete  effectively  in  worid
 markets  and  meet  the  growing  cloth
 requirements  of  domestic  consumers
 at  reasonable  prices.

 For  some  time  now,  we  have  been
 able  to  manufacture  in  this  country
 complete  sugar  plants  with  negligibie
 import  content.  We  need  to  use  this
 industrial  capacity  to  expand  sugar
 manufacture  primarily  in  the  areas
 most  suitable  for  the  cultivation  of
 sugarcane.  I  am  having  reviewed
 the  financial  arangemnts  for  placing
 the  requisite  orderg  in  the  near  future
 for  the  equipment  needed  for  the  ne-
 cessary  expansion  of  the  sugar  indus-
 try.

 Exports  of  metallurgical  and  engi-
 neering  products  have  sometimes  been
 hindered  by  lack  of  export  finance  on
 suitable  terms.  Tt  hag  been  agreed
 that  the  Reserve  Bank  which  is  re-
 viewing  the  present  arrangements  jn
 this  regard  will  work  out  9  revised
 scheme  for  providing  adequate  finance
 on  better  terms  for  the  exports  of
 these  products.

 It  has  been  a  legitimate  complaint
 of  our  producers  of  capital  goods  that
 credit  facilities  for  sale  of  their  pro-
 ducts  are  inadequate.  The  provision
 of  adequate  credit  facilities  is  parti-
 cularly  important  with  regard  to  capi-
 tal  equipment  useful  for  exports  or
 agriculture;  and  it  is  also  necessary
 in  ather  fields.  The  Reserve  Bank  has
 been  examining  whether  credit  in
 greater  measure  cannot  be  provided
 for  the  supply  on  deferred  payment
 basis  of  capital  equipment  for  sale
 abroad  and  within  the  country,  as  also
 for  sales  on  hire  purchase  terms’  of
 items  such  as  trucks,  tractors  and
 fishing  trawlers.  The  Reserve  Bank
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 after  finanlising  details  and  prove-
 dures  will  advise  the  Banks  and  ane
 nounce  the’  operating  instructions.
 shortly.

 We  sometimes  do  not  make  ade--
 quate  uSe  of  the  industria!  capacity
 that  we  have  for  the  manufacture  of
 capital  equipment  and  import  unnece-
 ssarily  instead,  because  the  scope  for
 procuring  indigenous  supplies  has
 not  been  fully  explored  or  the  placing
 cf  orders  is  so  delayed  tnat  indige-
 nous  supplierg  are  unabie  to  meet  de-
 i:very  schedules.  We  propose  ty  en~
 sure  that  greater  attention  is  paid  ts
 the  fuller  uulisation  of  indigenous
 supply  possibilities.

 It  hag  sometimes  been  represented
 that  indigenous  producers  of  capital
 equipmeit  are  at  a  disadvantage  be-
 cause  the  import  duty  leviable  on  raw
 materials  and  components  is  higher
 than  the  duty  on  the  finished  equip-
 ment.  There  is  alread,  a  notification
 under  which  compcnent  parts  of  any
 machinery  are  exempted  from  pay-
 ment  of  duty  «ct  8  rate  higher  than  le
 leviable  on  the  finisheqd  machinery.
 There  is  also  provision  in  the  tariff
 for  levy  of  dut,’  at  the  general  macin
 ery  rate  on  any  raw  materials  or
 components  ne‘ded  jor  the  fabrication
 of  equipment  in  India  for  the  initial
 setting  up  or  the  substantial  expan-
 sion  of  indivs'rial,  power  and  otuer
 projects.  There  are,  however,  sti!]  ins-
 tances  in  wach  raw  materials—as
 distinct  from  components—needed  for
 the  manufacture  of  capital  equipment
 are  charged  to  duty  at  cates  higher

 to  the  finished
 machinery.  The  question  of  granting
 relief  in  this  regard  whiie  preventing
 any  possible  absus2  of  the  concession
 is  being  examined.

 The  utilisation  of  external  assis=
 tance  available  to  finance  the  imports
 of  components  and  raw  materials  has
 been  slower  than  anticipated,  as  a  re-
 sult  of  the  reduction  in  the  growth
 rate  of  industrial  activity.  At  the
 same  time,  there  as  instances  in  which
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 industries  of  categories  that

 may  be  designated  which  consider  that

 the  low  income  consumers,  stimulate
 exports  and  revive  production.  I  am
 well  xware  that  I  have  not  been  able
 to  accept  all  the  suggestions  of  Hon
 Members  But  I  hope  Hon,  Members
 would  at  least  agree  that  I  have  given
 the  fullest  consideration  to  their
 suggestions

 Shri  8,  M.  Banerjee:  What  about
 my  suggestion?

 Mr,  Deputy-Speaker:  It  has  not
 been  covered.  You  are  basing  your
 question  on  a  speculative  report.

 Shri  a.  M,  Banerjee:  Do  not  get
 angry.

 Mr,  Deputy-Speaker:  It  is  not  a
 Question  of  getting  angry.

 Shri  M,  Banerjee:  It  is  for  the
 benefit  of  the  House.  If  the  Minister
 denies  it,  we  must  know.  If  he
 accepts  it,  he  must  tell  us,  Other-
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 Minister  has  heard  it.  He  is  not  pre-
 pared  to  say  anything  at  the  moment.
 Now,  motion  moved:

 “That  the  Bill  to  give  effect  to
 the  financial  proposals  of  the
 Central  Government  for  the  finan-
 cia]  year  1967-68,  be  taken  into
 consideration.”

 Fifteen  hours  have  been  allotted  for
 all  the  stages  of  the  Bill.  Would  it  be
 all  right  if  we  devote  ten  hours  to
 the  general  discussion  and  five  hours
 to  the  clause-by-clause  consideration
 and  the  third  reading?

 Shri  Kanwar  Lal  Gupta:  We  should
 have  a  hittle  more—say,  eleven
 hours—for  genera]  discussion.

 Shri  Ranga  (Srikakulam):  So
 many  amendments  have  been  sug-
 gested  by  the  hon  Minister  and  they
 need  detailed  and  careful  discussion
 m  the  House.  We  must,  therefore,
 have  sufficient  time  for  clause-by-
 clause  discussion

 Mr.  Deputy-Speaker:  Then  we  shall
 have  ten  hours  for  general  discussion
 and  five  hours  for  the  clauses  and
 the  third  reading.  That  is  the  sense
 of  the  House.

 Shri  Kanwar  Lal  Gupta:  Cannot
 we  increase  it  by  one  hour—to  36
 hours”

 Mr.  Deputy-Speaker:  No  At  this
 stage,  it  is  not  possible  Mr.  Ranga.

 Shri  Ranga:  Mr  Deputy-Speaker,
 I  wish  to  express  my  satisfaction  in
 regard  to  one  smal]  point  that  is  @
 welcome  evidence  of  a  sense  of  fiexi-
 bility  and  also  the  attention  paid  by
 the  hon.  Finance  Minister  to  public
 opimon.  He  has  proposed  many
 amendments  to  his  proposals  that  it
 is  not  possible  for  me  to  express  my
 views  in  regard  to  them  here  and  now.
 They  will  merit  very  detailed  and’
 careful  consideration  by  several  of:
 my  colleagues  who  understand  these
 problems  just  as  expertly  as  the
 experts  who  are  behind  my  hon.
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 friend,  the  Finance  Minister,  and  who
 will  give  our  appreciation  of  the
 amendments  that  he  has  suggested  at
 a  later  stage  when  these  amendments
 come  up  for  detailed  consideration
 Since  the  Finance  Minister  has  shown
 this  much  appreciation  of  public
 opinion  and  consideration  to  the
 criticisms  made  by  variouq  sections
 of  our  people  during  the  last  several
 weeks,  may  [  repeat  the  earlier  sug-
 gestion  made  on  the  floor  of  the  House
 by  several  Members,  including  my-
 self,  on  similar  occasions,  that  it
 would  have  been  much  better  if  this
 Bull  had  been  sent  to  a  Select  Com-
 mittee  for  detailed  consideration’  In
 that  way,  the  House  could  come  to
 be  assisted  by  the  advice  and  sugges-
 tions  and  recommendations  of  the
 Select  Committee  I  am  sure  the
 Finance  Minister  would  himself
 appreciate  such  a  suggestion,  because
 he  has  shown  now  what  advantage  it
 has  been  for  himself  and  for  the
 Government  to  give  consideration  to
 the  opimions  expressed  by  different
 sections  of  the  people  These  amend-
 ments  are  evidence  of  that  fact
 Therefore  I  hope  he  would  not  find
 it  impossible  to  accept  the  suggestion
 and  3t  would  not  be  too  Jate  to  accept
 it

 The  reduction  79  the  total  tax  col
 lections  as  a  result  of  the  amend-
 ments  he  proposes  to  rake  would

 not  be  a  considerable  sum  It  cannot
 be  more  than  Rs  0  crores  He  hrs
 chosen  to  impose  an  additional  tax
 burden  of  Rs  110  crores  and  odd  this
 year  Therefore,  Rs  00  crores  would
 be  still  sitting  tight  over  the  shoul-
 ders  of  our  people  Would  that  be
 8  reasonable  burden  that  could  be

 to  be  borne  by  the  people
 in  the  hght  of  the  fact  that  he  him
 self  says  that  there  a  slump’  He
 calls  it  slump,  we  call  it  recession
 The  difference  in  terms  dose  not
 matter  Even  today  he  has  said  that
 to  many  mdustries  are  not  able  to
 produce  as  much  as  they  can  Many
 of  them  are  not  able  to  sell  whatever
 they  are  able  to  produce  and  the

 JULY  a  9०7  rah

 stocks  are  atcentulating.  The  worst
 position  of  course,  is  to  be  found  in
 textiles  But  there  are  so  many  other
 industries  also,  as  [  shail  show  later.
 Under  these  circumstances,  is  It  rea-
 sonable  for  him  to  expect  our  people
 to  bear  this  additional  tax  burden’
 Is  it  not  a  fact  that  today  not  only
 the  Finance  Minister  and  his  munis-
 try,  but  also  the  press  and  large  sec-
 tions  of  the  intelligentsia  of  our  coun-
 try  concentrate  sq  much  upon  the
 effects  thet  the  tax  burdens  have
 upon  the  fairlv  mch  people  and  those
 who  come  withm  the  mischief  of  the
 direct  taxes  and  they  tend  to  neglect
 the  effects  of  these  tax  burdens  upon
 the  crdinary  folk  far  beyond  the
 pale  of  direct  taxes  and  who  at  the
 same  time  make  the  greatest  possi-
 ble  contrmbutian  proportionately,
 towards  our  production?  They  are
 the  ordinary  peasants  the  agricultu-
 ral  and  industrial  woikers  and  the
 lower  paid  Government  officials  and
 salaried  employees  These  people  are
 not  only  producers  but  also  consu-
 mers  Their  role  as  consumers  38
 even  more  important  to  the  tax
 father  than  as  producers  What  ४5
 the  position?  During  the  last  few
 years  all  these  people  together,
 these  vulnerable  consumers  forming
 the  greatest  section  among  them,
 have  been  asked  to  bear  as  much  35
 Rs  4000  crores  of  additional  tux
 bui  lens  levied  and  collected  at  all
 levels  What  was  the  position  in
 95l  52?  It  wes  only  Rs  670  crores
 at  that  tame—the  total  tax  levied  by
 the  Umon  Government  Today  it  75
 more  thin  Rs  3000  crores  Most  of
 this  moncs  has  come  from  these
 prdple,  Has  the  Government  suc-

 ceeded  in  making  any  proportionate
 contributions  to  their  comes?  Have
 the  incumes  of  the  ordinary  folk  gone
 up  by  700  per  cent  just  as  the  Gov-
 ernment’s  income  or  the  Government's
 collections  have  gone  up  by  700  per
 cent?  It  is  not  so  Has  the  national
 income  itself  gone  up  by  700  per  cent”
 No,  Sir  That  is  where  the  real  secret
 hes  in  regard  to  that  pithy  saying
 from  the  days  of  Shri  Jawaharlal
 Nehru,  that  the  poor  people  have  been

 Bul,  967
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 producers,  they  have  got  much  less
 consideration,  and  I  protest  against
 this  partiality  being  shown  against
 these  people.

 What  would  be  the  effect  of  these
 proposals?  J  consider,  and  [  am  sure
 so  many  hon.  Members  have  already
 said  it,  that  they  would  push  up
 the  prices,  Have  they  not  pushed  up
 the  prices?  lt  has  been  shown  by
 various  authorities  that  even  after  the
 budget  proposals  have  been  introduced
 here,  they  have  gone  up  by  6  per  cent,
 Do  they  not  result  in  loss  of  income
 on  the  part  of  the  consumers  and,
 therefore,  lower  sales  on  the  part  of
 these  shopkeepers  Let  them  consult
 what  the  super  market  itself  has
 experienced.  Their  sales  have  gone
 down  by  0  per  cen{  in  ‘ea,  an  item
 on  which  my  hun  friend  has  increas-
 ed  his  tax,  ll  per  cent  in  groceries
 and  6  per  cent  in  cotton  cloth  That
 is  the  effect  of  the::  budget  provo-
 sals,  Would  they  not  push  up  the
 prices  now?

 Then,  Sir,  would  it  not  strengthen
 the  demands  for  dearness  allowance
 that  are  coming  up  now  and  have
 overwhelmed  my  hon.  friend  here  as
 well  as  the  Finance  Ministers  in  the
 States,  to  the  tune  of  Rs.  250  crores
 or  maybe  more?  Would  not  all  these
 proposals  also  further  accelerate  the
 recessionary  forces?  Would  thev  not
 increase  disparity  between  direct  and
 indirect  tax  burden?  Would  they  not
 worsen  the  disparity  between  the  rich
 apd.  the  poor?  Would  they  not  impo-
 yerish  the  consumer?  My  fear  is  that
 these  proposals  are  frayght  with  all
 ह.  mischieg  and,  that  is  whet  myx  hon.
 friend  has  got  to  answer  first.

 i888  (Ai)  LSD—6.

 to  them,  if  at  all  my  han.  ‘friend  is
 able  to  raise  that  money,  which  I
 am  very  doubtful,  that  will  be  absorb-
 ed  by  these  tax  proposals,  and  the
 latent,  ebullient  forces  which  are
 working  through  inflation,  the  infia-
 tion  which  has  already  been  there—I
 cannot  accuse  my  hon.  friend  here
 and  now,  but  my  hon,  friend  was  also
 responsible  when  he  was  Finance
 Minister  years  ago  and  later  on  all
 his  successors  have  been  guilty  and
 only  now  my  hon.  friend  has  become
 repentant  and  therefore  he  wants  to
 put  his  foot  down  and  try  his  best
 to  keep  down  these  inflationary
 forces.  The  inflationary  forces  are
 there.  They  cannot  be  all  of  a  sudden
 put  down  It  35  just  like  boiling  water
 in  a  pat.  if  you  are  to  remove
 the  fire  below,  the  latent  heat  is  there
 and  that  would  go  on  boiling  the
 wate:  and  simmering,  That  75  exact-
 iy  what  38  happening  with  inflation.

 What  do  we  find?  There  is  unani-
 mity  about  the  prevalence  of  indus-
 trial  recession,  prevalence  of  the  evils
 of  inflation,  the  spiralling  of  prices.
 Even  today  the  Free  Press  Journal
 has  said  that  m  Bombay  city  alone
 as  many  as  50,000  industiial  workers
 have  become  unemployed  They  are
 seeking  employment  and  there  is  no-
 body  to  give  them  any  employment,
 because  the  employers  who  have  noti-
 fied  8,000  vacancies  have  already
 withdrawn  4,000  of  them,  They  want
 the  bank  rate  to  be  reduced.  My  hon.
 friend  says,  yes,  he  is  going  to  do  it
 in  the  case  of  one  or  two  things,  In
 the  case  of  all  industries,  the  bank
 rate  has  to  be  reduced  and,  when  it
 is  done,  again,  ifs  effect  on  inflation
 will  also  have  to  be  calculated.
 5  hrs,

 Now  the  industrialists  in  the  South
 are  calling  what  is  happening  now
 as  a  rut,  as  a  slump,  as  a  stalemate,
 impasse,  morass,  ground  to  a  halt

 bogged  down.  Production  is  going
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 down.  Now,  how  is  this  production
 to  be  stimulated,  Sir?  Not  by  im-
 posing  additional  taxation.  But  that
 is  exactly  what  he  has  done.  I  think
 that  is  a  wrong  way  of  doing  things.
 I  have  here  with  me  a  list  of  indus-
 tries  where  the  production  has  gone
 down.  In  the  case  of  coal  it  is  9l  per
 cent  pig  iron  4l  per  cent  finished
 steel  54  per  cent,  diesel  trucks  7l  per
 cent,  automobile  tyres  34  per  cent,
 automobile  tubes  44  per  cent,  bicycle
 tyres  22  per  cent,  bicycle  tubes  45  per
 cent,  caustic  soda  75  per  cent,  soda
 ash  47  per  cent,  razor  blades  29  per
 cent,  air  conditioners  04  per  cent,
 refrigerators  208  per  cent,  radio
 receivers  45  per  cent,  bicycles  55  per

 “cent  and  clocks  29  per  cent.  This  is
 how  our  industries  are  now  coming
 to  a  dead  end,  as  it  were.

 Under  these  circumstances,  what  is
 it  that  my  hon.  friend  wants  to  do
 in  order  to  encourage  and  revive  our
 industries?  I  am  glad  he  jis  conscious
 of  the  position  and  he  is  trying  to  do
 it.  But  it  is  only  tinkering  with  the
 whole  lot  of  trouble.  So  far  as  Gov-
 ernment  are  concerned,  they  say  that
 wages  and  salaries  should  be  frozen.
 Would  they  be  able  to  do  it?  They
 should  try  it.  The  trade  unions  may
 say  that  profits  and  prices  should  be
 frozen.  What  about  the  industrialists?
 They  want  wage  freeze  and  salary
 freeze  and  even  price  freeze  but  not
 profit  freeze.  Then,  what  about  the
 agriculturists?  They  have  no  profits
 to  be  maintained,  not  to  speak  of
 freezing  them.  So,  they  join  hands
 with  the  consumers.  The  agricul-
 turists  and  consumers  are  _  today
 interested  in  seeing  to  it  that  the

 prices  do  not  rise,  the  wages  do  not
 rise,  the  profits  do  not  rise  and  the
 taxes  do  not  rise,  and  that  is  where
 I  come  to  the  point  of  my  hon,  friend.
 If  he  wants  a  freeze  to  be  imposed
 on  others  and  get  it  implemented,  he
 must  himself  give  the  lead  by  freez-
 ing  the  tax  burden.  Instead  of  that,
 he  proposes  to  raise  Rs.  400  crore
 more.
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 What  is  the  story  of  taxation?  I
 do  not  know  how  it  is,  but  whenever
 any  budget  comes  to  be  introduced,
 everyone  is  put  on  tenterhooks  as  to
 what  is  going  to  happen,  which  new
 tax  is  going  to  be  imposed.  No  one
 is  encouraged  to  feel  a  kind  of  elixir
 that  some  taxes  are  going  to  be  abo-
 lished  or  reduced.  It  has  not  hap-
 pened  during  the  last  7  years.  Only
 three  years  ago,  the  duty.  on  shoes
 was  withdrawn.  But,  my  hon.  friend,
 reimposed  it.  For  some  time,  the
 expenditure  tax  was  done  away  with
 and  then  it  was  re-imposed  by  his
 successor.  These  are  the  only  two
 small  items  of  first  hope  and  then
 disappointment  later.  Otherwise,  it
 is  a  continuous  process  of  increasing
 the  existing  taxes  and  adding  new
 items  of  taxation;  there  is  no  varia-
 tion  in  the  melancholy  process,

 Now,  what  happens?  These  excise
 duties  spread  their  cancerous  fingers
 and  touch  more  and  more  items  of
 people’s  expenditure.  They  have
 gone  on  rising  fgom  commodity  to
 commodity  from  56  in  96l-62  to
 commodities  by  65-66.  There  is  no
 limit.  He  had  had  to  his  credit  a
 duty  on  kerosene  oil.  We  were  hop-
 ing  that  his  successors  would  remove
 it.  But  they  would  not  do  it.  Once
 a  tax  is  imposed,  it  goes  on  growing.
 Now  he  comes  with  shoes  and  with
 tea  and  with  coffee.

 What  sin  have  the  ordinary  indus-
 trial  and  agricultural  workers  com-
 mitted  that  they  should  be  punished
 for  trying  to  drink  a  cup  of  tea  or
 coffee  early  in  the  morning  in  the
 cities  of  the  north  and  the  south?
 Why  should  they  be  troubled?  Be-
 cause  my  hon.  friend  wants  more
 money.  But  does  he  really  need  this
 money?  That  is  my  point.  He  does
 not  need  this  money.  He  can  easily
 get  on  without  this  money.  He  ought
 to  try  to  get  on  without  this  addi-
 tional  amount  of  money.  I  thought,
 he  was  going  to  do  it  because  in  the
 interim  Budget  he  did  not  raise  any
 new  tax.  But  suddenly  an  inspiration
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 additiona]  income  in  addition  to  what
 they  had  provided  for  in  the  Budget.
 In  96I-62  it  was  Rs.  i6  crores,  in
 1962-63  it  was  Rs.  82  crores,  in
 i968-64  it  was  Rs.  49  crores,  in
 ‘1964-65  it  in

 they  find  themselves  in  a  surplus.  In
 the  Public  Accounts  Committee  we
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 tries  and  departments  have  been  ask-
 ing  for.  Having  given  the  money,  it
 is  for  the  Finance  Minister  to  play
 his  role,  the  traditional  and  the  right
 role  of  a  watchdog,  and  impose  this
 economy  cut.  He  had  himself  done
 it  in  his  own  ministry.  All  credit  to

 Can  we  expect  our  people  really
 to  make  any  progress  with  this  terri-
 ble  burden  of  taxation  on  them?  As
 I  said,  it  was  only  Rs,  626  crores  in
 95l,  Now  it  is  Rs.  3,000  crores.
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 from  year  to  year  you  were  to
 a  balance  over  a  period  of  five  or  ten
 years,  you  will  find  the  whole  burden
 can  be  passed  on  to  the  ultimate  con-
 sumers  Why  should  he  or  anybody
 complain  of  the  industrialists  the
 bumness  people  or  anybody  else  for
 inflation?  Here  ius  the  Government
 which  has  brought  about  inflation  in
 the  country  by  higher  taxes  and  the
 consequent  higher  cost  of  hving

 Then,  I  am  told  by  reliable  authori-
 ties  that  the  Central  excise  tax
 burden  has  increased  by  15  times
 during  6  years  and  that  it  is  a  unique
 thing  in  the  world  Sometime  ago,
 Mr  Palkiwala  wrote  a  very  impor-
 tant  and  usefu)  boo}  where  re  proved
 that  India  is  the  highest  taxed  coun-
 try  J  say,  so  far  as  rich  people  are
 concerned—well,  some  of  us  may  not
 have  to  plead  so  much—something
 would  be  left  with  them  although  we
 deplore  it  and  we  woud  like  ‘hose
 direct  taxes  also  to  be  reduced  But
 these  poorcr  people  aie  the  hirhest
 taxed  people  so  fai  85  the  consumers
 are  concerned  Tha  i  why  I  say  that
 the  time  has  come  when  the  Govern-
 ment  also  should  mike  common  cause
 with  us  im  organising  the  consi'mer
 councils  in  this  countrs  Sometime
 ago,  there  was  some  talk  that  the
 Government  was  joing  to  organise
 these  peoplc  and  they  made  a  begin-
 ning  in  regard  to  coffee  club  and  so
 on  in  the  city  Afterwards  ‘t  petered
 out  Actually,  there  is  need  for
 organising  consumers  jn  this  country
 on  a  non-partisan  basis  from  a
 national  point  of  view,  and  to  help
 those  people  to  assert  themselves  so
 that  when  they  make  their  demands
 to  the  Finance  Minister,  he  will  be
 able  to  resist  counter-demands  from
 other  people  who  would  have  to  pay
 other  taxes  and  see  that  concessions
 are  given  in  the  direction  of  the  Cen-
 tral  excise  duties

 The  Central  excise  duties  account
 for  as  much  as  i5  per  cent  of  the
 price  of  sugaf,  25  per  cent  of  the

 not  going  to  impose  any  more  excise
 duty  burden,  no  more  tax  burden,  to
 start  with,  so  far  as  Central  excises
 are  concerned”  I  wish  he  had  the
 good  fortune  and  good  luck  to  come
 and  exhilarate  ys  by  saying,  “I  am
 dropping  the  kerosene  duty  for  which
 I  am  responsible,  I  am  dropping  the
 duty  on  diesel  097  which  would  bene-
 fit  agriculturists,  J  am  dropping  duty
 on  bettle-nuts,  on  shoes,  on  cloth,  on
 Dalda,  on  ordinary  mineral  oi]  that
 we  eat  and  on  oil  which  we  use  for
 ovr  hau”  Would  it  not  be  necessary
 fo.  him  to  do  it?  I  want  him  to  do
 it

 Sir  ]  hop:  that  if  he  were  to  con-
 tinue  to  remain  as  the  Finance  Minis-
 te:  for  another  year  and  he  dors  not
 80६  tired  of  it  in  the  meanwhile  with
 all  the  troubles  he  coes  not  get  him-
 self  fortunately  or  unfortunatel}  p  o-
 moted  o  the  Prime  M  nisteiship,  he
 would  ve  able  to  come  forward  with
 a  Budget  which  would  do  justice  to
 the  consumeis  to  the  agriculturists
 to  the  poorer  sections  of  our  people,
 to  the  middle  class  people,  to  our
 clerical  staff  and  to  our  proletariat
 in  this  country

 Last  but  not  the  least,  I  may  also
 express  some  gratification  that  at  long
 last  I  hear  the  good  old  ring  of  the
 authority  of  finance,  as  7  should  be
 in  any  Government,  that  no  longer
 the  Finance  Minister  goes  on  bended
 knees  before  the  Planning  Commus-
 sion  and  then  say,  we  have  requested
 the  Planning  Commi  to  do  these
 things,  to  make  these  plans  or  to
 make  these  ptoposals  and  to  find
 funds  y  was  happy  when  I  heard
 today  that  he  had  asked  the  Railway
 Ministry  to  prepare  plans  and  to  place
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 Kind  of  ying  of  authority  that  we
 must  have  from  a  watchdog  authority
 like  the  Ministry  of  Fmance  But  I
 sincerely  hope  that  he  would  be  able

 assert  himself  so  well  and  so  much to
 that  he  would  find  financial  courage
 and  financial  conscience  also  to  accept

 withdraw  the  Central  excises  that  he
 has  suggested

 But  I  wish  to  warn  him  of  one
 thing  He  said  ‘Oh  such  and  such
 increaces  in  regard  to  aluminium  and
 various  other  things  need  not  be
 Passed  on  to  the  consumers  and  they
 can  be  borne  by  the  industry’  80
 many  other  Finance  Mounisters  also
 had  said  it  but  they  have  not  been
 able  to  achieve  it  It  is  not  nosmble
 It  does  not  square  with  the  way  m
 whith  the  industnl  system  works
 Therefore  he  must  be  prepared  to
 Tealise  thut  all  thit  is  gomg  to  be
 passed  on  ultimately  to  the  con
 sumers  and  he  must  consider  whether
 it  would  be  right  to  allow  all  these
 additional  taxes  to  be  pasted  on  in
 this  manner  to  the  consumers

 aro  गोविन्द  वास  (जबलपुर)
 उपाध्यक्ष  महांदय  तीन  एसे  अवसर  आते  है
 लोकसभा  में  जय  हम  व्यापक  रूप  से  विषयों
 पर  चर्चा  कर  सकते  है।  एक  राष्ट्रपति  क
 झभिभाषण  के  समय  दूसरे  जब  बजट  पर
 बहस  होती  है  उस  समय  भौर  तीसरे  जब
 वित्त  विधेयक  पर  चर्चा  होती  है  उस  बक्‍त।

 मैं  बहुत  समय  से  कभी  एक  भवसर  पर,
 कभी  दूसरे  झवसर  पर  शौर  कभी  तीतरे
 झवसर  पर  बोलता  रहा  हूं  श्रौर  मैं  उन  विषयों
 पर  चर्चा  करता  रहा  हू  जो  मेरी  दृष्टि  से  इस
 1... उ  की  सर्वांग  उन्नति  के  लिए  बुनियादी
 सवाल  हैं।  बारबार  मैं  उन  बातो  को  दोहराता

 हूं  कौर  इसलिए  दोहराता  हूं  कि  मैं  देखता

 हूं  कि  उस  बातों  की  तरफ  कभी  भी  हमारें
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 सदन  के  बहुत  कम  सदस्यों  का  ध्यान  जाता
 है।

 सत्र  से  पहले  मैं  वित्त  मंत्री  जी  को  इस
 बात  पर  बधाई  देना  चाहता  हू  कि  उन्हें  इस
 देश  की  वित्तीय  अवस्था  बहुत  बुरी  दशा  में
 मिली  पर  उन्होंने  हस  बाग  का  प्रयत्न
 किया  कि  वर्तमान  परिस्थिति  मे  वित्तीय
 क्रवष्था  किए  प्रकार  युधारी  जा  सकती है  ?

 उन्होने  कुछ  कर  भी  लगाये  पर  मैं  समझता
 हैं.  जैसी  हमारी  स्थिति  >  उस  में  बन  करो
 का  लगाना  अभनिवाय  164  उन  करो  के
 लगाने  रे  भी  उन्होंने  इतर  बात  पर  ध्यान
 रखा  कि  इस  ईश  की  नरीब  जनता  पर
 साधारण  जनता  पर  कम  से  केरा  बोझ  पड़े।
 सन  से  प्रधान  बश्तु  ता  मरी  दुष्टि  से  इस  देश
 की  भ्राथिक  अवस्था  सुपारन  में  उत्पादन  की
 वृद्धि  है  भौर  उत्पाद  वृद्धि  द  क्षत्रा  भें  है।
 एक  जिस  से  हमारा  प्राथिक  उत्पादन  बढें
 पार  दूसर  यह  कि  हम  बौद्धिक  उन्नति  भी
 कर  सकें।  इन  दोनों  बातो  का  पररपर
 बहुन  घनिष्ठ  सवध  हे।  इस  विषय  मे  चा*
 हमारे  वित्त  मत्री  जी  का  सीधो  राम्पर्क  न  है
 तथापि  उन  की  इस  सदन  में  दो  स्थितिया
 है।  एक  तो  वह  वित्त  मत्री  हैं  दूसरे  जिस  दल
 की  सरकार  है  उसंकी  ओर  से  व  उप-प्रघान
 मती  हैं।  मै  उन  के  जण्ये  इस  उत्पादन
 बृद्धि  पे”  सबंध  में  कुछ  वाते  जो  दूसरे  मतालय
 हु  उन्हे  कटलाना  चहता  7  |

 पहली  धावश्यकतता  इस  देश  मे  कृषि
 उत्पादन  बढ़ना  है।  में  ने  कृषि  मंत्ालय  पर
 वाद-विवाद  के  समय  कुछ  भाषणों  को  सुना  भौर
 कुछ  को  पढ़ा।  पर  मुझे  एक  बात  देख  कर
 कुछ  भाश्चर्य  भी  हुआ  भौर  कुछ  चेद  भी
 हुआ  कि  कृषि  की  उन्नति  जिस  गोरक्ा  पर
 बहुत  दूर  तक  झवणस्यित  है  उस  तरफ  बहुत
 क्रम  लोगो  ने  ध्यान  दिया।  नो  रक्षा  का

 विषय  बहुत  पुराना  विषय  है  और  इस  सबध
 में  लोगों  की  जो  भावताये  हैं  उन्हें  भी  हमारे
 विश  मंत्री  भौर  सरकार  जानती है।  सरकार
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 मे  एक  समिति की  भी  नियुक्ति की  है,  re  भाष  के  सामने  पढ़  देना  चाहता  हू।  उन्होंने
 उस  समिति  में  जो  गोरक्षा  गहाभियात  समिति.  कहां था  कि
 है  उस  की  भोर  से  तीन  सबस्य  गये  भी  हैं।  siewitiot शोरक्षा  भहातियान  समिति  की  कार्मेकारिणी  in  oe  Ge  Lowe
 का  मैं  भी  एक  सदस्य  हु।  उस  समिति  की  one’s  oWn  language  (mother

 पहली  बैठक  मे  ही  जो  कुछ  उस  समिति  ©  NEB),  cannot  be  gainsaid  It

 अध्यक्ष  ने  कहा  उस  से  कन  से  कम  गोरक्षा  technical terms  of  these  are  in  a
 महानियान  समिति  की  तीनो  सदस्यों  को

 Spare  tog
 It  would

 paces बड़ा  आश्चर्य  हुभा।  उन्होंने  कहा  कि  हम  तो  stifiing apy? Sliven
 गोरला  के  विषय  मे  झाशिक  गोवध  बन्द  करने  हम  pester  or  ees  ofeen
 की  बात  सोचते  है।  हमारे  बाद  मत्ती  ने  जो  have  their  roots  m  primitive
 ea  गोरक्षा  महाभियान  समिति  +  मत्ती  शाम  अदा  pe
 को  भेजा  था  उस  में  स्पष्ट  लिखा  था  कि  the

 Bae
 and  understanding

 सम्पूर्ण  गोवध  बन्द  करने  की  बात  भी  वह  wou  suffer  in  vitality  and

 समिति  सोचेगो  प्रौर उन  पर  विचार  करेगी।  हमें...  अत  of  one  used  one  tem  0
 यह  झाशा  की  इस  सरहू  की  बात  उस  समिति  science  class  room  and  another
 के  श्ध्यक्ष  कभी  कही  कहेंगे।  भव  द्ग  सबंध  मम  अप
 में  स्पष्टीकरण  मांगा  जो  रहा  है,  और  मैं  foreign  to  the  language  of  daily
 वित्त  मत्ती  जी  ते  प्रारंता  करता  हु  कि  use,  those  a

 ene  4 science  would  ७  a@ificult
 हमारे  उप-प्रधान  मज्ञी  की  हैसिवत  से,  remember  anything  of  scence
 वित्त  मज्ी  की  हैसियत  से  वे  हमारे  कृषि  पती  which  they  read  at  schoo)  and
 जी  से  या  हमारे  गृह  मची  जी  से  इस  बात  का  तक  कप  in  —_—,

 The
 vemuny,  skilled  wi  “men,

 स्पष्टोकरण  साफ  साफ  शब्दों  मे  भिजवाये  craftemen  and  tradesmen  can  be
 कि  इस  समिति  को  किप्त  प्रकार  का  अधिकार  most  easily  carried  out  in  the

 language  of  the  region  concerned

 3  जद
 किकम से कम

 8  Teas  soplarmnted  ef
 T  महाभियान  स  के  सदस्य  उस  science  can  be  acheved  only  if

 समिति  में  नही  रहेगे  और  वे  उस  से  निकल  done  in  the  regional  language”
 भावेगे।

 हम  भ्ौद्योगिक  उत्पादन  बढ़ाना  चाहते  हैं
 28.25  bra,  arc  प्रौद्योगिक  उत्पादन  बहुत  दूर  तक

 वैज्ञानिकों  पर  निर्भर  है।  हमारे  वैज्ञानिकों  को
 fone  K

 Serene
 79  the  जोशिक्षादी  जा  रही है  वह  शिक्षा दी  जा  रही

 हर  है  विदेशी  भाषा  के  द्वारा।  भ्रभी  हमारे

 दूसरी  बात  बौद्धिक  निर्माण  की  है।.  शिक्षा  मत्नी  जी  ने  7हा  है  क्षि  भव  हमारे
 मौदिक  निर्माण  झाज  कल  बहुत  दूर  तक.  विश्वविद्यालयों  तक  को  माध्यम  हमारी
 विज्ञान  की  शिक्षा  पर  निर्भर  है।  वज्ञानिक.  भारतीय  भाषाये  होगी।  में  उन  के  इस

 शिक्षा  इस  प्रकार  की  होती  घाहिए  कथन  का  हुदय  से  स्वागत  करता हू  ।  लेकित

 जिस  से  वैज्ञानिक  दृष्टि  का  विशष  ही।  मैं  आपसे  यह  कहना  चाहता  हूँ  कि  उन्हेंनि

 डूस  संबंध  से  इस  समय  के  जो  अहुत  बडे  वैशानिक._  कोई  भी  नई  बात  इस  विदय  में  नहीं  कही  है।
 wie  डी०  एस०  कोठारी  हैं  उन  की  राम  मे...  सन्‌  962  मे  प्रश्नो  का  उत्तर  देते  हुए  उस
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 eat  gent  जिला  मंदी  थनी  बौमाली  ी  Government  on  the  question  of  me-
 instruction. से  भी  थही  दाठ  कही  थी।  उन्होंने  एक  क्रक्

 |
 hm  ४

 का  उत्तर  इस  शब्दों  में  दिया  था  :

 effort  should  be  made  to  develop
 Hindi  and  the  other  languages

 for  this  purpose.  Till  such  time
 as  this  happens  English  may  con-
 tinue.

 English  should  be  impro’
 maintained  at  a  high  level  in
 schools  and  colleges.”

 ‘This  sums  up  the  present  policy  of

 96  में  यह  बात  कही  ae  थी।  छः
 वर्ष  इसको  बीत  गए  हैं।  उस  समय  भी.  यह
 कहा  गया  था  कि  विश्वविद्यालय  तक  िका
 का  माध्यम  हमारी  भारतीय  भाषायें  हो,  यह
 सरकारी  नीति  है।  मैं  जानना  भाहता हूं
 कि  इन  छः  वर्षों  में  इस  संबंध में  क्या  काम

 हुआ  है  भोर  प्रगर छः  वर्ष  में  यह  काम  नही  हुभा
 है  तो  हम  कैसे  इस  बात  की  पाल  करें  कि

 हमारे  वर्तमान  शिक्षा  मंत्री  ने  जो  यह  बात  कही
 है  कि  विश्वविद्यालय  तक  शिक्षा  का  माध्यम
 भारतीय  भाषायें  हो  जायेंगी,  ये  6%  हो
 जायेंगी  ?  एकाएफ  तो  यह  बात  हो  नहीं
 सकती  है।  श्रीमाली  जी  ने  भी  यह  बात  कही
 थी  कि  इसके  लिए  इन  भाषाओों का  विकास
 प्रावश्यक है।  मैं  जानना  चाहता  हूं  कि  इस
 विकास  के  सबंध  में झब  तक  सरकार ने  क्या
 किया  है?  मेरा  इस  विषय  में  बहुत  पुराना
 एक  सुझाव  है  भर  भाज  भी  मैं  उसको  प्रापके
 सामने  रखना  चाहता  हुं।  इस  प्रकार  के
 साहित्य  निर्माण  के  लिए  सरकार  को  एक
 निश्चित  योजना  बनाती  चाहिए।  इस  योजना
 के  ऊपर  कम  से  कम  पांच  करोड़  रुपया  खर्च
 करने  को  तैयार  होना  च।हिये  भौर  जिस  तरह

 की  पुस्तकों की  हमको  भ्रावश्यकता  है  उस  तरह
 को  पुस्तक  कहा  कहा,  किस  किस  से  प्रौर  कितने
 दिन के  भ्रन्दर  लिक्षाई जा  सकती  है,  इस
 संबंध में  एक  निश्चय कर  लेना  भाहिये।
 मैं  समझता  हूं  कि  यदि  हम  एक  विद्वान को
 एक  पुस्तक  सौंप  दें  अौग  उसको एक  a.
 का  समय  दें  तो  एक  वर्ष  के  प्रव्दर  वह  उस
 पुस्तक  को  अवश्य  तैयार  करके  हम  को

 दे  सकता है।  इस  तरह  यदि  साहिस्य  निर्माण
 का  काम  हम  देश  क ेविद्वानों  को  बांट दें  भौर
 उसके  लिए  पांच  करोड़  दपया  बच  करने  को
 तैयार हो  जाये  तो  मुशे  इस  बात  का  विश्वास
 है  कि  एक  वर्ष  के  भीतर  यह  सारा  साहित्य
 तैयार हो  सकता  है।

 शिक्षा  का  माध्यम  पड़ोसी  भाषायें,  जिस
 को  प्रंग्रेजी  में  एनबिरनमैंटल  सैगुएजिसे
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 कहते  हैं  वह  होती  चाहिये  1  इंत  में  कोई  तमेंदर
 नहीं  हो  'सकता।  दुष्टान्त  के  लिए  शिक्षा
 का  माध्यम  भद्दास  में  लामिल  होता  अआहिये,
 महाराष्ट्र  ने  मराठी  हो/  भाहिगे,  गुजरात
 में  गुजराती  हो।।  चाहिये।  हिन्दी  भाषा
 भाषी  क्षेत्रो  में  हिन्दी  होना  चाहिये।  विश्व
 भर  में  यही  स्थिति  है।  हम  कोई  नई  बात  इस
 देश के  नित  नहीं  चाहते  डे।  जो  कौद्ीय
 कर्मचारी  भिन्न  भिन्न  प्रदेशो  को  जाते  हैं  उनके
 लिए  हर  राज्य  प्‌  एक  ऐसा  कानज  प्रौर
 अगर  आवश्यक  हो  तो  विश्वविद्यालय  खुलना
 चाहिये  जिस  का  शिक्षा  का  माध्यम  हिन्दी
 झाषा  हो  यद्रि  आप  हस  ढ््श  की.  सम्पर्श
 देश  की  एक  राज  भाषा  और  राष्ट्र  भाषा  रखना
 जाहते  हैं  भौर  प्राप  चाहते  हैं  कि  बहू  सम्पर्क
 भाषा  हिन्दी  रहे  तो  जा  तव  हर  जगह  हस
 प्रकार  के  विश्वविद्यालय  नहीं  होगे  भौर  इन
 विश्वविद्यालयों  की  शिक्षा  का  माध्यम
 हिन्दी  नहीं  होगी  तब  तक  भाप  इत्त  काम  को
 नहीं  कर  सकते  हैं।  इसी  के  साथ  हम  यह  भी
 बाहते  हैं  कि  सारी  शिक्षा  हमारी  मातृ  भाषा
 में  हो।  लेकिन  हिन्दी  को  एक  झनिवार्य  शिक्षा
 का  विषय  भ्रवश्य  होना  चाहिये।  यदि  श्राप
 ऐसा  नहीं  करते  हैं  तो  हिन्दी  को  श्राप  लिक-
 लैंगुएज  कहते  हैं,  सम्पर्क  भाषा  कहत  है,  वह
 हिन्दी  नहीं  हो  सकगी।  देश  वो  एक  द: थ
 में  राधे  रखने  तो  लिए  हम  सम्पक  भाषा  वी
 प्रावश्यकता  है।  वहू  सम्पर्क  भाषा  हिन्दी
 ही  हो  सकती  है  शौर  हिन्दी  उसी  प्रकार  हो
 सकती  है  जिस  प्रकार  मैंने  आपसे  ध्भी
 निवेदन  किया  है।

 Finance  (No.  3)

 ort  के  मैं कोई  विष्ड  नहीं  हू।
 |... , अ  इस  देश  मैं  ऐच्छिक  होनी  चाहिये।
 मंत्र  देखा  हूँ  झनेक  राज्यो ंने  झभी  जो

 विद्यार्थी  बम्रेजी  में  भ्रनुत्तीण  हुए  हैं  उनको
 शत्तीर्ण  कर  दिया  है।  कुछ  हमारे  राज्य  ऐसे
 भी  हैं.  जिन्होने  प्रग्रेजी  की  शिक्षा  भ्रनिवार्य
 नही  रखी  है।  प्राप  ए्गर  देखेंगे  तो  झापकों
 माधूम  होगा  1  परे  विद्यार्थी  भ्रनुत्तीर्
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 होत ेहैं.  उन  में  से  60  से  70  प्रतिशत  ग्
 इसलिए  भनुत्तीर्ण  होते हैं  कि  उनको  अंग्रेजों
 में  शिक्षा  दी  जाती  है।  इससे  एक  बडी
 भावादी  का,  हमारे  नौजबान  विद्याधियी  को
 समय  नष्ट  हो  रह  है  भौर  केवल  इसलिए
 नष्टे  हु  रहा  है  कि  उनको  भ्प्रेजी  कै  द्वारा
 शिक्षा  दी  जा  रही  है।  अप्ेजी  ध्रनिवार्य  नही
 रहनी  चाहिये।  भग्नेजी  केवल  ऐच्छिक
 रहनी  चाहिए  I

 "भापति  महोदय  कृपया  समाप्त
 ।

 डा०  गोविन्द  दास  मैं  समझता
 कि  वित्त  विधेयक पर  तो  कोई  समय  निर्धारित

 तही  है  पौर  ऐसा  कोई  नियम नही  है  कि  इतने
 सभ्य  में  समाप्त  किया  जाए ।  जो  सदस्य
 जितना  चाह  बोल  सकता  है।  रगा  साहिब  भ्रभी
 बोले  हैं श्रौर  उन्होने  पतन  घटे  के  करीब
 लिया है।  मुझे तो  अभी  बांलते  हुए  पह
 मिनट  भी  नहीं गा  7।  मैं  ग्रभी  थोड़ो  देर
 मेलम  कर  दूगा।

 हस  सब  के  बावजूद  झब  एक  यहा  ऐसा
 विधेयक  ल  या  जाने  वाला  है  जिस  विधेयक
 को  यह  आशय  हांगा  ि  प्रतिश्चिन  काल  तंक
 'भ्रब्रेजी  एसी  रण  म  चलती  रहे  यदि  एक  राज्य
 भी  यह  चाह  यह  कहा  जा  रहा  है  कि  चूकि
 'पड़ित  जवाहरलाल  नेहरू  यह  कहते  थे  इस
 बस्ते  इस  विधेयक  को  लाया  जा  रहा  है।
 जंबाहर  लाल  जी  एक  बड़े  प्रजातन्त्रवादी  ये
 "वाहरलाल  जी  कभी  इस  बात  को  नहीं  भाह

 सकते  थे  कि  ण्  नागालैण्ड  के  सवुश कुछ  लाख
 की  श्राबादी  का  राज्य  भी  पत्रास  करोड
 खोगो  पर  हमेशा  के  लिए  प्रप्रेजी  लाद  कर
 च्वे।  इसीलिए  वित्त  मत्री जी  की  मारफत
 परकार  से  कहना  चाहता  हू  कि  वह  इस  प्रकार
 का  विधेयक  लाते  का  वित्रार  छोड़  दें,  जो
 सविधान  के  विद  पिशेयक  है,  जो  झराण्ट्रीप
 विधेयक  है,  जो  भंग्रेजी को  एमेशा  के  लिए  इसे
 देश  में  कायम  रखते  के  लिए  प्रयत्न  करने  का
 विधेयक  है,  उसको  बहीं  पर  ते  लाए।  पगर
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 me  भाता  है  तो  फिर  मे  भ्राशा  करूंगा  कि  इस
 सदस के जितने भी के  जितने  भी  सदस्य  हैं  चाहे  बह  किसी
 हल  के  हों,  शाहर  करके,  हिनत  करके  उसको

 एक  अपना  भोत्मिक  (कैनशन्स)  विर्षय
 बनायें  भौर  भाहे  सचेतक  ी  नोटिस  हो
 था  कोई  भी  बात  हो,  उस  विधेयक  के  विरुद्ध
 झपना  मत  दें।

 Shri  K.  Narayana  Rao  (Bobbuli)
 There  is  no  question  of  ;ts  being  un-
 constitutional  A  law  has  been  passed
 and  English  can  continue  The  Con-
 stitution  itself  provides  for  that

 Sto  गोबिस्द  दाव  प्रपने  भाषण  वे
 धारम्भ  में  से  ने  कट्ठा  था  कि  वित्त  विधेयक

 के  समय,  जनरल  वजट  के  समय  और  राष्ट्रपति
 के  भ्रभिभाषण  पर  बहस  वे  समय  हम  सरवार
 के  सबध॒  रखने  वाल,  विभिन्न  मत्रालया
 से  सबध  रखने  वाने  हर  विषय  पर  विचार
 कर  सकते  हैं।  में  ने  हमेशा  यही  प्रयत्न  किया
 है  भोर  भ्राज  भी  में  ने  यही  प्रयत्न  क्या  है।
 देश  के  उत्वन  के  लिए  जिन  दो  बाता  को
 में  हमेशा  से  आवश्यक  मानता  हू  रहा  हू,
 झाज  भी  मानता  ह  वे  दो  बते  है,  एक  गोरक्षा
 की  और  दूसरी  हिन्दी  और  भारतीय  भाषाभो
 कै  उत्थान  की  |  दोनो  विषयो  पर  मुझे  ग्राशा
 है  कि  हमारे  वित्त  मत्नी  जी,  जो  हमारे
 उप  प्रधान  मत्नी  भी  हैं  ध्यात  दे  कर  अपनी
 सरकार  को  राजी  करेंगे  भौर  इस  सबंध  म॑
 एक  ऐसी  योजना  रखेगे  जिससे  हमारे  देश
 की  सर्वागीण  उन्नति  हो  सके।

 Dr.  Ranen  Sen  (Barasat)  Sir,  the
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 @  bad  state  so  far  as  our  national  eco-
 nomy  48  concerned  After  devaluation,
 Which  was  tone  at  te  beliest  of  the

 the  balance  of  pay-
 ment  position  has  not  wproved  at  all
 and  it  does  not  show  any  sign  of
 iiiprovement  even  The  other  day,
 Mr  Dinesh  Singh  had  to  admit  that  it
 328  8  Very  difficult  fight  to  improve  our
 balance  of  payment  position.  Regard-
 ing  the  industria]  recession,  it  has  been
 admitteg  by  everybody  that  all  the
 industries  more  or  less  are  hard  hit,
 Particularly  the  engineering  and  tex-
 tile  industries

 About  price  rise,  everybody  knows
 that  prices  are  going  up  higher  and
 hig)er  and  Government  had  no  pice
 Policy  so  long  The  mechanism  to
 contiol,  check  or  peg  down  the  prices
 Was  absent  in  the  policies  of  Govern-
 ment  In  this  House,  on  several  occa-
 sions,  not  only  by  Members  from  the
 Opposition  Benches  but  also  from  the
 Congress  side  ;t  has  been  said  that
 today  whilt  on  the  one  hand,  we
 fing  mass  misery  growing,  on  the
 Other,  we  fing  the  growth  of  mono-
 Polics  All  these  things  are  taking
 Place  during  the  last  5  or  l6  years

 Let  us  all  realise  this  position  that
 the  Third  Five  Year  Plan,  after  so
 much  of  expenditure,  after  so  much  of
 tom-tomming,  has  completely  faled
 to  attain  its  objective  The  Fourth
 Plan  is  nowhere  m  sight  though  we
 are  supposed  to  be  in  the  second  year
 of  the  Fourth  Plan  This  shows  that
 the  economic  policy  pursued  by  the
 Government  of  India  so  long  has  gone
 ‘wrong  because  it  started  with  a  wrong
 premise,  with  a  wrong  idea,  with  a
 Wrong  objective

 Let  us  examine  the  tax  system  in  our
 country  The  whole  system  of  taxa-
 tion,  the  tax  structure  m  our

 roam  ४
 .

 is  faulty  It  needs  drastic  revision
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 श्री  रान  गोरःज  बा!नवाने  (चादती  चोक  ye
 समापति  मद्दौदय,  सदत  में  फोरम  नहीं  है  ।

 Mr,  Chairman:  The  hon.  Member
 May  resume  his  seat,  Quorum  has
 been  challenged.  The  Bell  is  being
 rung.

 There  is  quorum  now.  The  hon,
 Member  may  continue  his  speech.

 Dr,  Ranen  Sen:  Sir,  I  was  guoting
 from  Currency  and  Finance.  In  1950-
 5l  the  direct  taxes  amounted  to
 Rs.  129,51,00,000  In  1966-67,  it  has

 gomMe  up  to  Rs,  661,39,00,000.  That
 means,  there  is  an  increase  of  nearly
 four  times.  In  the  case  of  indirect
 taxes,  in  1950-51  it  was  Rs.  227.40
 crores;  in  1968-67  jt  rose  to  Rs.  ,88i.4
 crores,  which  ;s  an  increase  of  nearly
 six  times.  Not  that  the  direct  taxes
 are  not  increased,  but  the  rate  of  in-
 crease  is  much  more  in  respect  of
 indirect  taxes.  Salaried  employees  are
 fleeced  and  others  evade,
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 economy,  industries,  agriculture
 other  things.  My  first  suggestion
 that  all  income  above  Rs.i  lakh  per

 tinkering  with  the  problem  in  the
 same  old  way  will  not  help.

 Secondly,  all  leakages  have  to  be
 plugged.  The  number  one  leakage  is
 tax  evasion.  Everybody  knows  that
 Professor  Kaldor  nearly  ten  years
 back  made  an  investigation  at  the
 request  of  the  Government  and  he  came
 to  the  conclusion—in  his  report  it  is
 stated—that  nearly  Rs.  3000  crores  of
 tax  evasion  takes  place  every  year.
 The  Government  of  India  coulg  not
 accept  that  report  because  it  went
 against  the  very  basis  of  the  policy
 of  the  Government  of  India  which  tries
 to  appease  the  big  business  who  are
 the  main  culprits  of  tax  evasion.  If
 the  Government  does  not  want  to
 appease  big  business,  it  should  be  firm
 enough  and  plug  all  loopholes.

 ई ग।  iH
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 companies.  But  what  do  we  find
 instead?  Toying  merely  with  that
 idea,  with  that  phrase,  with  those
 words.  Government  is  putting  the
 representatives  of  big  business  in  the
 Boards  of  Directors  of  the  State  Bank

 the  economic  situation  of  our  country.

 I  make  these  suggestions  jn  all
 seriousness.  It  is  not  a  usual]  thing.
 These  are  very  unusual  suggestions
 that  we  are  making  on  behalf  of  the
 Communist  Party  group  here  and  if
 the  Government  really  wants  the  wel-
 fare  of  the  people,  really  wants  to  pro-
 ceed  towards  the  establishment  of  a
 welfare  state,  Shri  Morarji  Desal,  as
 the  representative  of  the  Government,
 should  think  over  this.

 Lastly,  before  concluding,  I  wasit
 to  give  one  warning  to  Shri  Morarji



 employees,  the  wage  earners,  will  not
 take  the  situation  lying  down  They
 ate  going  to  fight  back,  It  is  an  in-
 ffingement  on  their  legal  rights,  of
 their  mghtful  share  of  what  is  due  to
 them  today  in  the  country  Therefore,
 I  give  this  warning  and  I  think,  shri
 Morarji  Desai,  the  Finance  Minister,
 will  think  over  the  problem  ang  will
 not  go  in  for  freezing  DA  or  salaries
 or  both  in  the  name  of  lowering  the
 prices  or  freezing  prices

 With  these  words,  I  conclude.

 aft  तुलशी  वास  जाषव  (बारामती)
 बेयरमैन  महोदय,  जो  फाइनेंस  गिल  वित्त
 मंत्री  महोदय  ने  रखा  है  उस  में  बहुत  सी
 बातें  प्रच्छी  हैं।  एक  बात  देखते  ने  साथ
 नजर  झाती  है  कि  गये  रस  बारह  वर्ष  में  या
 पत्द्रह  वर्ष  में  इन्कूपेशन  हुआ,  पैसा  ज्यादा
 झौर  प्रोडक्शन  कम,  इस  से  गरीब  लोगों  को
 बड़ी  तकलीफ  होती  थी  और  डेफिसिट  बजट

 जिस  को  कहते  है  वह  प्रभो  चलता  था।  हो

 शैंकता  है  कुछ  कारण  भी  मं  कि  बड़ी  बंडी
 मोजनाएं  होते  से  उत  के  लिए  पैसा  ज्यादा
 निकालनी पडता  था  कौर  उस  का  जो  रिटर्न

 होता  हैं  उस  के  भाने  से  दर्त  बारह  या  पेखहे
 बचें  लगते हैं।  इस  तरह  ते  पैसा  उस  समय
 में  ज्यावा  लगाने  शौर  उत्पादन  कम  होने  ते

 मंहगाई  ज्यावा  से  म्यादी  बेंढ़ौ।  इसे  बजट की
 पीछे के  सब  बजटों की  तुलना  करते  हुए
 देखा  आये  e  जो  पीछे  बजट  करने से  जो

 Bui,  WOT  उज्क्#े

 प्रशातियों  ह्  धौर  समाज  में  जो  विषमता
 पैदा  हुई ।  बह  दूर  केए  को  बड़ी
 fir  इस  बजट  में  है।  वास्तव  में  देखा
 जाय  तो  वाम  बढ़ने  से  देश  का  नियोजन  भी
 बराबर  नहीं  होता।  दूसरी  बात  दाम  धटाता

 हो  तो  भ्रपनी  खेती  में,  जितना वा  है  उस  में
 से  ज्यादा से  ज्यादा  खर्च  किया  जाय  तभी
 बहु  दाम  घटता  है।  इस  रोति  से  अपने
 हिन्दुस्तान  थे  जितने  सोसेंज  हैं  फिर  चाहे
 बह  इन्सान की  एनर्जी हो  या  स्वेती का पैसा का  पैसा
 हो  वही  खर्चे  करे,  बाहर  का  कर्ज  या  पैसा
 लेकर  खर्च न  करे  इस  धारणा से  इस  बजट
 में  एक  कोशिश  ही  गई  है  भौर  उस  से  जो
 उत्पादन  बढ़ाने  का  जरूरत  है  यह  तो  पहले
 ती  का  उत्पादन  बढाने  की  गरज़  है  क्योकि
 जब  तक  देश  ।  उत्पादन  भरपूर  नहीं  होता

 तब  तक  दूर  रो  चीजो  का  कोई  उपयोग  नही  I

 हिन्दुस्तान  में  पिछले  पन्दहू  बीस  वर्षों  में
 जितना  ख्याल  ती  के  ऊपर  देन।  जरूरी  था

 उतना  नहीं  दिया पौर  उस  से  भ्राज की  जो
 महू  झापत्ति  पैदा  हुई  है  उस  के  लिए  इ।  बजट

 में  देखा  जाये  तो  इस  की  तरफ  ज्यादा  ध्यान
 विया  है।  नेती,  सिचाई,  रूरल  एलेक्ट्रि-
 फिकेशन  फटिलाइजर  बगैर,  &  लिए  ज्यादा
 पैसा इ।  बजट  ने  निकाला है।  उस से  इस
 बजट  में  यह  ाशा  है  कि  प्रगले  वर्ष  या  दो
 वर्ष  में  मह॒गाई  ज्यादा  बढ़ी  है,  उस  के  ऊपर
 कुछ  कन्ट्रोल  झा  जाय  |

 इस  बजट  में  जी  टैक्स  बढ़ाया  है  वह
 एल्थमिनियम  पर  वा  जी  बोज  श्रीमत  लोग,
 घनवान  लाग,  पूजोपति  लोग  इस्तेमाल  करते  हैं
 उसके  ऊपर  बढ़ाया  है|  थोडा  सा  कस  जो
 सामान  गराब  लोग  इस्तेमाल  करते  हैं  उसके
 ऊपर  भी  था  और  भी  भी  है।  अझमी  अभी
 फाइनेंस  मिनिस्टर  ने  जो  परप,  दो  है  उसमे

 उन्होने  यह  टैक्स  कुठ  कमर  किया  है।  लेकिन
 मैं'  उतसे  'रिवमेस्ट  फरूगां  कि  तां  जो  गरीब

 सींग  पंहंगेते  हैं  उसमे  पांच  ईपये  से  काम  नहीं
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 5  रुपये  का  तो

 एक  कहिया

 sit  तुलशीदास  जाघव :  जो  बनर्जी  साहेब

 कहते  हैं  उसमें  भी  सत्य  है  |  लेकिन  यहां  पर

 जूता  बनाने  वाले  छोटे  धंधे  वालों  के  ऊपर

 हडेन्त  का  सयाल  पहीं  है  ।  यह  तो  फैक्मोज

 जैसे  बाटा  वेगरहू  हैं  उनके  ऊपर  टैक्स  है  ।
 छोट  लोगों  पर  ट्क्त  नहीं  है  7  लेकिन

 ह्  सही  है  कि  किसी  दूकान  सें  चले

 जाइए,  22-15  रुपये  से  कम  में  कोई  जूता
 या  चप्पल  भी  नहीं  मिलती  है  ।  बच्चों  का  भी

 जूता  महंगा  हैं  ।  इंसेजिए  मैं  पिरिक्कस्ट  करूँगा

 मोरारजों  बलाई  से  कि  5  रुपये  के  बदले  वह

 अैन्द्रह  क्यें  तक  बढ़ा  ३  जिससे  लोगों  को

 दिकक्‍केते  न  हो  ।

 आपने  लक्जर'  पर  जी  देकर  लगाया

 2,  उसके  लिये

 3

 गे  धन्यवाद  देता  हूं  । a ry

 fad  खरीदते  की  ताकत  हे,  हैडिनवड
 लोगों  का  मसा  इतने  हिपमहाए  ग्र्छी

 a
 जात  &

 Ez
 |  विनती  यह  है  कि  हम  बाहर  से

 Mia  हाजाध  ग्रोर  पर  रुपये  मे  आठ

 हाता  वस्  ३,  तो  उससे  यह  बेहतर  है

 हम  अपने  HWA  के  ज्वादा  से  ज्यादा

 पत्ता  दे,  जितसे  कि  हमारे  देश  में  mais  का
 है  उत्पादत  ज्यादा  हो  i  गंहगाई  इस  समय  ा

 मे  यह  समझता  हूं  कि  प्रभी  पिछले  दिनों  जो

 pala  पड़ा  उसके  कारण  हमारे  यहां  उत्पादन

 बहुत  कम  हुआ।  |  फिर  थी  पंहगाई  इस  समय

 Riad  ज्यादा  7  Tai  हूं  कि  मोरारजी

 ज्वाई  के  दिल  में  भरीबीं  के  लिये  बहुत  दर्द  है

 उनके  रहन-सहन  का  जहा  तक  ताहनेँ

 में  उनको  पिंठले'  40  वर्षा  से  जानता  हु--
 और  गरीबों  को  हालत  को  ध्यान  में  रखते  हुए

 SRAVANA  2,  889  (SAKA)  Bill,  967  34274

 उन्होंने  डैक्सेज़  में  जो तबदीली  की  है,  उसके

 लिये  वे  स्तुति  के  पात्र  हैं।  फिर  भी  मैं  उनसे

 यही  कहना  चाहता  हूं  कि  मंहगाई  बहुत  ज्यादा

 है,  मेरी  कांस्टीचएन्सी  से  जो  पत्र  मेरे  पास

 आते  हैं,  उनसे  मालूम  होता  है  कि  महाराष्ट्र
 में  तूर  की  दाल  जो  एक  महीने  पहले  135  Fo

 क्विटल  थी,  आज  75  रु०  शिवटल  है
 चने  की  दाल  जो  75  रु०  क्विटल  थो  झाज

 245  रुठ  क्विठल  है,  उड़द  की  दाल  जो

 70  %o  क्विटल  थीं  श्राज  30७  रु०  क्विटल

 है,  मुंगेकी  दाल  जो  :60  हुछ  विवंटल  थी  आज

 250  रु०  क्विटल  है  t  गुड़  जो  पहले'  20  रु०

 क्विटल  था,  आज  245  to  पिवटल  है  ।

 इसलिये  मैं  अपने  चित्त  मंत्री  से  कहना  चाहता

 ह्  कि  cae  लिये  तुर  TS  उपाय  कारें  |

 में  एक  बात  महाराष्ट्र  के  सम्बन्ध  में  भी

 कहना  चाहता  @  कि  AST eisS  आज  स्वावजम्बी

 बनते  के  लिये  अपने  कर्तव्यों  का  पालन  बहुं
 जोरों  से  कर  रहा  है  !  वहां  के  चीफ  मिनिस्टर

 ने  एलान  किया  है  कि  दोन्‍्तोन  वर्षो  में  वह

 हाई-ब्रिड  के  मामले  में  महाराष्ट्र  सारे  देश  में

 पहला  प्रान्त  है  जो  दो-तीन  वर्षों  से  इसकी

 सहायता  से  अपने  श्रोडबशन  को  बढ़ाने  ह

 लगा  SAT  है  और  ण्य  दिन  जल्दा  ही  ष्ा

 ग्राथेगा  जब  कि  महाराष्ट्र  स्वावलम्बी  हो
 जायेगा  |  बहा  पर  केरल;  बंगाल  और  दूसरे
 ब्रान्वों  के  लिये  घनन्‍टों  तक  बहस  चलती  है

 न  आपको  सुनते  हैं  और  न  LATA  साहब  ना

 मति  हैं,  लेकिन  हम  महाराष्ट्र  के  लोग  एब

 गड़बड़  नहीं  करते  हैं,  हम  अपना  बात  को

 शान्ति  थे  सरकार  के  सामने  रखते  हैं,  अपने

 प्राइम  मिनिस्टर  के  सामने  रखते  हैँ

 श्री  कंवर  लाल  गुप्त  :  बम्बई  में  क्‍या
 ?

 हुआ

 श्री  तुलशो  दास  जाबब  :  बम्बई  में  गड़-

 बेड़े  नहीं  है,  श्राप  जैसे  कुछ  लोग  गड़बड़  करते

 हैं  t
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 मैं  झापकों  ह  बतलाना  चाहता  हूं  कि

 महाराष्ट्र  के  लोग  साज  हर  ीच  में  सब  से
 जागे  हैं--कोप्ापरेटिव  में  वेखलिये,  पंचायत
 राज्य  में  देखिये,  अनाज  पैदा  करने  में  भी  वह
 बड़े  जोर  से  काम  करते  हैं  :  इसके यह  मायने
 गही  हैं  कि  दूसरे लोग  नहीं  करते,  हमारा  उनसे

 कोई  कम्पीर्टीक्षन  भी  नहीं  है,  दूसरे  लोग  भी
 अपने  झपने  तरीके  से  काम  करते  है,  वे  भी
 अपने  साईं  ऐं,  लेविन  महाराष्ट्र  झनाज  के
 मामले  मे  सन्दन  के  पीछे  ज्यादा  नहीं  पड़ा  1
 पिछले  साल  भ्रकाल  हौते  के  बावजूद  प्रापने

 2  लाख  टल  िया,  इन  साल  उन्होंने  6  लाख
 टन  सागा  था,  #किन  उसकी  भा  रिवाइज
 करके  उत्होंन  4  लाख  टन  कर  दिया,
 फिर  भी  दिल्‍ली  की  रुरकार  ते  केवल  साढ़े  छः
 लाछ  टन  दिया  1  बागी  साढ़े  सात  लाख  टन
 झनाज  उनको  देना  बहुत  ज़रूरी  है  ।  मेरी

 शुब्राकल्मर,  मिनिःटर  साहब  से  विनती  है  ॥ उ
 बाका  साढ़े  सात  लाल  इन  उतको  तुरन्त  दे  ।

 बम्बई,  नागपुर,  पूना,  गोलापुर--इन  शहरो
 मे  राशनिंग  है,  इनकों  ध्नाज  देने  का  कर्तव्य

 लेन्द्रल  गवर्नमट  का  है,  लेकिन  वह  भी  भाष
 उनको  नहीं  देत ेहैं  प्रौर  उनकी  ति  के  लिये,

 हमारे  यहा  जौ  ज्वार  का प्रोक्यो  रमेन्ट  हुआ  था,
 उसमें  है देव  ला  टन  ऐेकर  उसकी  पूति  करता
 पड़ा।  बहू  ठीक  तही  है,  मेरी  भाप  से  रिक्वेस्ट
 है  कि  साढ़े  सात  लाख  टन  उतको  देने  की

 शाप  तुरन्त  व्यवस्था  करे  1

 वालों  के  लिये  महाराष्ट्र  के  साथ  बड़ा
 झन्याय  होता  है  ।  पंजाब  जौर  यू०  पी०  से
 जो  दाल  बाहर  जाती  थी,  उतको  बन्र  कर
 दिया  गया  है,  मेरी  समझ्त  में  नहीं  धाता  है  कि

 गवर्नमेंट  प्रपती  ताकत  का  इस्तेमाल
 इनके  ऊपर  क्यों  नहीं  करती  हू  1  इस  किस्म
 की  बातों  ते  झाज  प्रान्त  प्रान्त  के  प्रन्दर

 मनमुठाब  बढ़  रहा  है  |  महाराष्ट्र  गुड़  पैदा
 करता  है,  दि  हम  उसको  भी  बसरे  प्रान्तों
 में  जाने  से  रोक  दें,  तो  दूसरे  प्रान्तों  को  तकलीफ

 होगी,  लेकिन  महाराष्ट्र ऐसा  नहीं  करना

 JULY  mn  ne  om,  we  tans

 चाहता  क्योंकि  इससे  दूसरे  लोगों  को  eet
 होगी  |  छिए  महाराष्ट्र  के  का  ऐसा  क्यों
 किया  जाता  है  ?  महाराष्ट्र  में  उश़्द  भौर

 ंग  की  दाल  काफ़ी  पैंदा  होती  है,  जो  हमारे
 बतुल ®  crew,  मद्रास  धौर  केरल  को  जाती है,
 हमे  भी  उसको  इन  ध्रान्तों  को  देता  बल्द  कर
 सकते  हे  लेकितल  हम  उसकी  तकलीफ़ों  को
 देखते  हुए  ऐसा  सही  करते  ।  जब  हम  दूसरों
 को  प्रपने  यहां  की  चीजें  भेजते  हैं,  तो  हमारे
 भ्राष्त  के  लिये  वालों  को  क्यों  बन्द  किया
 जाता  है  1  मैं  चाहता  हूं  कि  सरकार  दालों  के
 सकल  को  तुरन्त  सुलझाये  |

 ब्बने  धौर  बने  की  दाल  की  भी  वही
 हालत  है।  पजाब  पौर  राजस्थान से  गये  साल
 में  हम  को  29  हजार  टन  एलॉट  किया  था,
 लेक्षिन  8  हजार  टन  मिला  ।  इस  साल

 8  हुआर  टन  एलाट  किया  है--मेरी पम  मे
 नही  प्राता  कि  महाराष्ट्र  के  लोग  बात  है
 थो  नही  बाते  है--ऐस्त  ब्यवार  उतके  साथ

 नहीं हूं  ना  चाहिये,  हम  को  ज्यादा  चना  शौर
 चने  की  दाल  दिया  जाना  चाहिये  |

 तेल  की  भी  बही  हालत  है  1  गुजरात  के
 पाचन  तेल  था,  i964  में  गुजरात  ने  ठिल्‍ली
 स्का से से  सम्शति  लेसर  प्रांत  बंदी  की  यो.
 जब  हमने  उनसे  i964  में  हस  शागा  तो

 lpee  में  देना  कबूल  किया,  लेकिन  वह  भी

 भफ्तूबर  में  देना  शुरू  किया  1  इसलिये  मेरी

 वित्ती  है  कि  तेल  के  लिये  जो  प्राप  व्यवस्था
 करें।  हमारे  यहा  गुड़  ज्यादा  होता  है,  यदि

 गुड  बन्द  कर  दी  जाय  तो  उससे  गुड  हमारे

 यहां  ज्यादा  होगा,  तो  लोग  उसका  इस्तेमाल
 कसते  रहेंगे  1

 एक  बात  मुझे  इरिगिक्ञत  के  बारे  में
 कहती  है।  कृष्णा,  गोदावरी  भादि  सभी

 सदियों  का  उद्गम  महाराष्ट्र में  है,  उनका

 पानी  बहां  से  दूसरे  प्रान्तों  में  जाता  है,  लेकिल
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 ere  gree  में  भंहाराष्ट्र  क ेसाथ  थी  ह... ... ड

 हुआ  है,  उसको  देखता  arf t  9s:  में

 यह  ae  जना  था  कि  महाराष्ट्र  क ेलिये  400
 ‘Preqredto,  मैसूर  के  लिए  600  टीनएम०
 dro  dite  झाल  के  लिये  800  टी*एमण्सी०
 दिया  जागगा।  बह  बरावर  नहीं  वा,  बाद  में

 यह  एश्रीमेन्ट  फिर  रिंवाइज  हुआ  t  इस  समय

 म्ाराष्टू  कों  570  टी०एम०पी०  इरिगेशन
 के  लिए  झौर  हाइड्रो  इलेक्ट्रिकल के  लिये
 28  टी०एम०सी०  यात्री  कुल  698  ete

 एम०सी०  की  जरूरत  है,  उसकी  इस  ज़रूरत
 को  पूरा  किया  जाना  चाहिये।  इसका
 डिवीजन  ठीक  तरह  से  होना  चाहिये  ।

 नागार्जुनसागर  के  लिये  पहले  ही  ज्यादा  से
 ज्यादा  पानी  देने  का  इन्तजाम  हो  रहा  है
 शौर  वह  विया  जायगा,  ऐसा  दिखता  है,  लेकिन
 यदि  यह  मामला  पझ्ापस  में  तय  नहीं  होता  है
 तो  इसके  लिये  श्राप  एक  ्विब्युनल  एप्वाइन्ट
 कीजिये  ताकि  वह  इस  ह्वाष्णा'  व  गोदावरी
 के  पानी  के  सवाल  को  तय  कर  सके  ।  कृष्णा
 BT  वानी  झान्घर  को  झगर  कम  हो  तो  गोदावरी
 का  पानी  कृष्णा  को  डाइवर्ट  क*  सकते  है
 झाज  महाराष्ट्र  की  भ्रसेम्बली  मे  यह  भ्रारोप
 लगाया  गया  है  कि  मशढटराष्ट्र  के पारलियामेन्ट  के
 मेम्बर्ज  इसके  बारे  मे  कुछ  नहीं  करते  हैं  ।
 मेरी  विनती  है  कि  जैसा  मैंने  कटा--महाराष्ट्र
 शास्ति  से  काम  करता  है,  प्रार्ग्गमेंद्स  पर
 जलता  है,  कन्विन्सिंग  मेनर  से  काम  लेने  पर
 चलता  है,  इसलिये  इस  प्रावालम  का  जल्दी
 से  जल्दी  हुल  करे  ।

 ब  मैं  शक्कर  के  बारे  मे  कुछ  कहना
 चाहता हूं हूं  1  मदाराष्ट्र  मे ंशब्कर  के  इस  वक्‍त
 सभी  कारखाने  बन्द  हैं  -  गन्ने  की  कीमत  इस
 वक्‍त  50-60  to  टन  के  पीछ  मिलती  है,
 जब  कि  चुड  1 टन  गश्ने  दे  पीछे  डेढ़  क्विटल
 पुड़  होता  है  गौर  एक  क्विटल  के  पीछे  200०
 शौर  डेढ़  टन  पीछो  300  Go  दाम  मिलता  हैं।
 ऐसी  हालत  में  300  So  छोड़  क्र  किसान
 $0-60  Yo  पर  अपना  गन्ना  क्‍यों  देगा  ।

 इसलिये  मेरा  अनुरोध  है  कि  गन्ने  का  भाव

 BU,  7887  taaTe

 बढ़ाना  चाहिये  तभी  |  यज्ञा  शक्कर  क्ररणातों
 को  मिल  सकेगा  i  शक्कर  के  महाराष्ट्र  में
 भाव  ने  बढ़ाने  से  शक्कर  के  उत्पादन  को

 नुकसान  पहुंचता  हैं  भौर  उसकी  बजह  से
 सरकार  को  एक्साइज  क्मूटी  में  बहुत  तुकसान
 हो  रहा  है  |  शक्कर  के  1964-65  में
 34  लाख  टन  उत्पादन था,  जबकि  i966 %
 22  ह! ह  टन  हुभा,  इसके  मायने  यह,  हुए  कि
 2  लाख  टन  उत्पादन कम  होने  से  एक्साइज

 डूयूटी  मे  सरकार  को  45  करोड  60  लाख

 रुपये  का  मुकसान हुआ  i  इस  साल  5  लाख
 टन  शक्कर  पैदा  होंगी  ऐसा  प्रदाजा  है  यानी

 इस  कमी से  सरकार को  72  करोड  दुपया  तक
 कम  भाप्त  होगा  |  इसलिये  मेरा  अनुरोध  है
 कि  सरकार  को  इस  तरफ़  विशेष  ध्यान  दैना
 चाहिये

 देसरी  बात  कपास  की  झाप  वेखिये  ।
 इस  देश  में  600  के  ऊपर  टैक्सटाइल  मिस्सा
 है  ।  हर  झादमी  के  पीछे  5  याड्ड  कपड़ा
 पकड़ने  से  65  लाख  बेल्स  छ्गती  हैं  झौर
 निर्यात  के  लिए  io  are  ace  लगती  है.
 जिसके माने  यह  हुए  कि  75  लाख  बेल्स हम को हम  को
 तीसरी  पंचवर्षीय  योजना  के  प्राखिर  मे  चाहिए
 थी  लेकिन  ss  लाख  जेल्स  पैदा  हुईं  याने
 20  लाख  बेल्स  कम  हुईं  |  कौटन  ग्रोइंग  के

 नीचे  2  करोड़  एकड  जमीन  है।  हर  एकड़
 के  पीछ  .i5  पौंड  कपास  पैदा  होता  है  जबकि
 झरब,  यून  Fo  और  प्रमेरिका  में  455  पौड

 कौटन  एक  एकड  मे  पैदा  होता  है।  इस  तरह
 से  देश  में  कपास  का  उत्पादन  कम  हूं।ने  के
 कारण  हुमे  80  करं  ड  रुपये  की  कपास  बाहर
 से  मंगानी  पशती  है।  ज़रूरत  इस  बात  की  है
 कि  काह्तकारों  को  हमे  कपास  की  कीमत
 ज्यादा  देनी  चाहिए  तब  काश्वकार  प्रपने  खेतों
 में  कपास  अधिक  बोयंगे  वरता  उनको  इसके
 लिये  उत्साह  नहीं  होगा  ॥ उ  इस  तरह  से  तो
 कपास  हम  बाहेर  से  लाये,  झनाज  ६म  बाहर
 से  लायें,  शक्‍कर  हम  बाहर  से  ल्लागे  ौर
 हिन्दुस्तान  के  यहं  50  करोड़  लोग  भीज
 मांगते  रह  यह  ठीक  नही  है।  मेरा  कहना हूँ
 कि  सरकार  को  इस  बारे  के  गम्भीरतापर्षक
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 स्ोजना  चाहिए  ौर  काश्तकारों  को  सभी.  किसानों  को  सभी  श्ावश्यक  x
 झावश्यक  प्रीत्साहन  व  सुविधाएं  देनी  चाहिएं  4  प्रोत्साहन  दे  ताकि  देश  क्‌।  उत्पादन  द...
 ताकि बहू  झपने  बेतों  में  उत्पावन बढ़ा  से.  के ।
 मौर  हम  इस  दिशा  में  भ्रात्मनर्भर  हो  सके  “Shri  Shiva  Chandra  Jha  (Madhu-

 wet  ara  के  बाते  में  वित्त  मन्नी  ने

 थोड़ी  सहुलियत  दी  है  ।  उससे  काम  नहीं
 होता  ।  महाराष्ट्र  मे  पावर  लूम  +ई  गावों  में
 हुए एक घर मे है।  आज  एक  किलोग्राम  साइज
 थाने  पर  एक्साइज  ड्यूटी  5  रुपये  i0  पैसे
 बढ़ा  हर  कर  दी  गई  है  अजकि  पहले  केवल
 20  पैसे  ही  होती  थी  इसा  मतलब  यह
 हुआ  कि  झभी  हर  एवं  किलोग्राम  कौटैन
 साइज़ड़  यान॑  पर  4  हपये  90  पैसे  एक्साइज़
 बढ़  गयी  है  |  परिणामस्वरूप  यह  पावरतूम
 का  धन्धा  प्राज  बद  थ  ठप्प  हो  र।  है।  मेरी
 विननी  है  कि  यह  पावर  लूम पर  क्र  कम  करें  1

 प्राजफल  मदी  बाई  हुई  है  जिसको
 'रिवसैशन  कहते  हैं  अर्थात  माल  ज्यादा  है
 लेकिन  गरचेथिंग  पावर  लोगों  में  उतनी  नहीं
 है  |  मेरी  प्रार्थना  है  कि  जो  रिसैशन  हुध्ा
 है  उसको  भी  |तधालने  को  फोशिण  करे
 नही  तो  बे  (री  शौर  ज्यादा  देश  में  बढेंगी  |

 मेरी  सररार  से  प्रार्थता  है  कि  रहे  उस
 कृष्णा  गोदावरी  के  झगठे  को  देख  ।  मगाराष्ट्र
 में  शकक  की  कीमत  ढायी  नही  ग्षी  है
 जबकि  दूसरे  श्रान्त  मे  उढ़ाई  गई  है  प्रौर
 उसके  फलस्वरूप  वहा  पर  गन्ने  फो  कीमत
 कम  हो  गयी  है।  मेरा  कहता है  कि  क्ाश्तकारों
 का  कपास  और  गन्ने  की  कीमत  अधिक  दी
 जाय  ताकि  बड  उनका  उत्पादन  बढाने  दे  लिए
 प्रौर्साहित  हों  ।  cd  एक  बुनियादी  चीज  है  ।
 जितना  भी  भाप  किसानों  को  प्रोत्साहन  वे

 प्हुलियत  दगे  उनको  भाप  इसटिल  देंगे
 उतना  हीं  ज्यादा  बहू  प्रोडक्शन  कर  के
 विलायेगे  भौर  उस  तह  से  देश  की  सम्पत्ति  बढ़ने
 वाली  है  |  इसलिए  फिर  से  भेरी  विनती  है

 कि  सरकार  इसकी  तरफ़  विशेष  ध्यान  दे  धौर

 bani):  The  Bill  that  is  before  us  in
 its  Statement  of  Objects  and  Reasons
 has  stated  that  it  is  to  give  effect  to
 the  financial  proposals  of  the  Central
 Government.  So,  I  am  sure  it  becomes
 imperative  to  have  a  look  at  the
 general  budget  and  the  railway  budget
 before  we  come  to  this  Bill,

 When  We  come  to  the  budget  we
 find  that  this  Central  budget  is  a
 dangerous  budget.  I  say  that  it  is  8
 very  dangerous  budget.  There  are
 certain  things  which  are  going  to  boost
 our  economy  in  such  a  way  that  they
 will  blow  up  our  very  ideas  of  social-
 ism  and  democracy  in  the  long  run.
 I  will  come  to  that  later.

 It  has  been  said  that  the  difficulties
 oi  our  economy  are  mostly  due  to  the
 d.ought  situation,  price  rise,  non-
 revival  of  industrial  activity,  lack  of
 confidence  cte.  Two  other  factors—
 foreign  aggression  and  drought—have
 also  contributed  to  our  economic  diffi-
 cultics  We  have  to  take  each  of  these
 points,  one  after  another  and  see  how
 far  these  things  are  responsible  for
 the  troubles  of  our  economy.  The
 drought  situation  is  one  of  the  aspects
 of  agriculture  in  our  country.  The
 Finance  Minster  bemoans  and  Jaments
 that  agricultural  production  is  not
 increasing  as  Much  as  it  should  Why
 44  it  not  going  up?  What  is  the
 trouble?  The  reason  is  that  after
 Independence,  what  we  have  done  in
 the  agricultural  sector  are  mostly
 quantitative  changes.  There  is  very
 little  or  no  qualitative  change  in  the
 agricultural  sector  in  the  countryside.
 It  has  been  said  that  landlordism  had
 been  abolished  by  law  which  gives
 them  compensation.  But  there  is  no
 change  in  land  relationship  and  land-
 ownership.  I  had  asked  one  question
 of  the  Agricultural  Minister:  if  oefl-
 1.1. ह  are  put  in  the  country  and
 lands  are  also  cultivated,  will
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 36.24  hrs.
 (Ma.  Deputy-Srraxer  in  the  Chair  }
 Let  us  come  to  the  system  of  taxes

 we  have  and  the  way  ४  w  being
 tackled  by  the  Finance  Munuster
 Within  the  last  0  years,  indirect  taxes
 have  grown  550  times  The  Deputy

 indirect  taxes  are  there  and  they  are
 going  to  affect  the  middle-class  people
 and  the  common  people  Tax  on  tea
 will  effect  the  common  people

 About  direct  taxes,  I  must  tell  the
 Finance  Minister  that  a  country  that
 stands  for  socialism  a  corntry  that
 stands  for  equality  and  justice,  should
 not  have  83  its  principle  of  taxation
 ‘how  much  you  have  got’  but  ‘how
 you  have  got  it’  All  blackmarketeer-
 ing  छ  to  be  taxed,  all  profiteering  has
 to  be  taxed  That  is  the  principle  of
 taxation  Thisis  not  my  saying  It  has
 been  said  by  some  Liberal  of  Britain
 at  the  dawn  of  the  twentieth  century,
 when  he  was  in  the  country  of  the
 British  Fabian  socialists  and  later  he

 of  the  Ex-

 you  people  were  shouting  slogans  and
 ideas  and  the  pulsating  masses  of  the

 The  most  dangerous  thing  that  I  see
 in  the  budget  is  the  concessions  to
 the  compames  for  amalgamations  One
 company  gets  amalgamated  with  an-
 other,  that  gets  assimilated  with  an-
 other,  then  that  company  gets  amalga-
 mated  with  banks  and  the  banks  with
 the  State  What  is  this?  At  the  present
 the  world,  if  companies  get  amal-
 gamted  lige  this  the  companies  with
 the  banks  and  the  banks  with  the
 State,  what  will  be  the  result?  It  is
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 the  fundamental  rights  is  going  to  be

 The  economic  weapon  and  the  politi-
 eal  weapon  are  the  two  great  dangers
 to  our  socialism  and  democracy

 Now,  so  far  ag  the  Finance  Bill  is
 concerned,  it  is  yust  a  clummly-present-
 ed  rigmarole  of  the  Finance  Minister

 so  is  hig  presentation  nothing  but  a
 Tigmarole  While  going  through  it,  I
 found  that  besides  smalgamation  he
 talks  of  repatriates,  the  concessions  he
 Js  going  to  give  to  the  people  from
 Mozambique  and  Ceylon  I  wish  he
 had  added  m  that  Fip  and  Trimdad
 because  there  are  many  Indians  in
 those  countries  who  want  to  come
 back  to  India  and  resettle  here

 I  think  it  5  Marx  who  said  that  the

 interior
 very  dutifully  and  amply  performed
 hug  duty  of  plundenng  the  interior
 of  India

 SbriJ  N,  Hazarika  (Inbrugarh)  Mr
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 SRAVANA  2,  889  (SAKA)

 field  I  agree  with  many  of  the  hon
 Members  that  the  help  and  assistance

 that  their  purchases  should  be
 a  ceftan  hmuit  8०  that
 Prices  may  stop  But  I

 not  gone  up  as  desired
 Then,  industries  do  not  come  also

 because  of  the  foreign  exchange  diffi-
 culties  as  is  well  known  to  you  Be-
 sides  industrialists  find  it  difficult
 because  they  cannot  go  into  industries
 as  they  like  We  have  no  doubt,  the
 Industries  (Development  and  Regu-
 lation)  Act  under  which  jt  ss  expected
 that  industrialists  should  be  helped,
 but  some  industries  are  banned,  some
 are  restricted  others  are  given  prior-
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 os  possible  so  that  the  present  difficul-

 ह

 i

 ः
 i

 Bey  §
 es
 |
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 &  E

 India  that  it  should  be  at  least
 pag

 once  and  for  all.  On  my  own,  I  sug-
 gest  let  it  be  Ra.  3298  per  tonne  of
 crude  oil  ag  royalty.  I  suggest  this  88
 a  via  media.

 ter  without  Portfolio  and  to  whom
 tome  matters  involving  economic  and
 finance  were  entrusted  by  the  late
 Prime  Minister,  visited  Assam  and  he

 SRAVANA  2,  889  (SAKA)  Bill,  967  74290

 the  broad-gauge  line
 be  between  Barauni  and

 because

 done  from  the  General  Revenues
 not  from  the  Railway
 Therefore,  I  draw  the  attention  of  the

 np

 ernment  also  should  get  some  sort  of
 concession  in  the  matter  of  loans.

 Shri  C,  EK.  Chakrapani  (Ponnani):
 Mr.

 of  the  presentation  of  the
 budget,  have  been  saying  that  their
 budgets  are  production-oriented  and

 With  regard  to  the  taxation,  I
 would  like  to  say  that  India  is  the  only
 country  that  taxes  the  people  go  much.
 No  other  country  in  the  world  has
 taxed  the  people  so  much  as  India,
 India  stands  at  the  top  as  far  as  the
 taxes  are  concerned.  Everybody
 admits  that  India’s  economy  is  in  peril
 or  in  crisix.  Govermment  seem  to
 blame  the  monsoon  or  the  notorious
 devaluation  for  the  present  crisis.  But
 it  should  be  clear  to  anyone  that  the

 by  the  Govern.
 ment  of  India  is  mainly  responsible:
 for  increasing  prices,  inhibiting  ex-



 Never  answered  this  question  This  is

 Now  where  do  we  stand?  During  the
 last  0  years,  the  rise  in  the  national
 income  is  only  78  per  cent,  62  per
 cent  has  to  be  covered  in  9  years  Our
 experience  is  that  we  have  a  ruse  of
 one  point  something  with  regard  to
 national  income  9  years  are  left  ९०
 fulfil  the  target  of  per  cent  Is  it
 Possible  to  do  it?  Definitely  no

 How  much  has  the  national  income
 increased  during  the  Third  Pian?
 Government  records  show  a  nse  of
 i7  Is  it  possible  to  have  &  rise  of  9
 per  cer  per  year  to  reach  the  target?
 No

 The  Fourth  Pian  has  become  a  ri-
 dicule  Only  jugglery  of  words  is
 there  The  Plan  has  not  reached  the
 final  stage  so  far  Nobody  knows
 what  will  be  the  future  of  the  Fourth

 heave  come  out  of  their  schools  and



 ment  of  the  Centre
 usual,  the  Food  Minister  has  failed  to

 eep  If  the  Centre ki
 wi
 I  fear  it  may  lead  to  social  anarchy.
 If  people  go  to  that  extent,  they  can-
 not  be  blamed  It  is  for  the  Centre
 and  Centre  alone  which  is  responmble
 for  such  a  state  of  affairs  to  avert  this
 eon!

 We  want  a  portion  of  the  foreign
 exchange  earned  by  us  to  buy  food

 foreign  trade  is  q  union  subject,  but
 as  the  problem  of  Kerala  is  gpecial,  I
 would  hke  the  Government  should
 allot  us  a  portion  of  the  foreign  ex-
 change  earned  by  us  and  allow  Us  to
 tmpert  rice  from  foreign  countries
 Our  people  are  suffering  Kerala  will
 have  starvation  deaths  in  the  near

 ig]

 5  3  a
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 During  the  third  and  fourth  plans
 we  have  been  neglected  as  far  ag  raal-
 ways  are  concerned,  No  railways  have
 been  sanctioned  to  us  during  the  third
 and  fourth  plans  Why  this  neglect?

 I  would  like  to  say  this  much  to
 the  Finance  Minuter  that  there  w  a
 lamut  to  our  patience  If  that  us  cross-
 ed,  there  will  be  permicious  conse-
 quences

 7  would  lke  the  Finance  Minster
 to  reply  to  all  the  points  I  have  rais-
 ed,

 Shri  6  BR.  Damani  (Sholapur)  At
 the  very  outset  I  would  “like  to  con-
 gTetulate  the  hon  Deputy  Prime
 Minister  for  anouncing  concessfons  on
 several]  items  which  were  essential,
 and  giving  a  rehef  this  year  of  more
 than  Rs  l]$  crores,  and  in  a  full
 year  of  more  than  Ra  l5  crores

 af  ge.we  seats  (उर्जन)«  उप।«
 ere  महोदय,  इतने  भच्छे  वबता  बल  दे  है,
 लेकिन  सदन  में  गणपति  नहीं  है  1

 Mr  Deputy-Speaker:  The  bell  is
 being  rung  Now  there  is  quo-
 Tum

 Shri  a.  है.  Damani:  |  think  this  re-
 heft  wil)  help  industries  and  consu-
 mets  both

 Secondly,  the  deduction  at  source
 has  also  been  revised  and  modified,
 and  x  will  be  eamer  to  put  it  into
 Practice  About  thu  I  will  make  some
 SUggestions  later  on.

 Similarly,  some  steps  are  being
 taken  to  see  that  the  recession  in  in-
 dustrial  production  78  arrested

 it  hrs,
 I  thunk  all  these  are  important

 Points,  and  the  hon  Deputy  Prime
 Minivter  has  to  be  given  full  sup-
 port  on  these  points

 independence  no  Finance  Minster
 would  have  had  to  face  so  many  diffi-
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 {Shin  8  R.  Damam)
 Then,  the  textile  industry  ig  passing

 &  E  3  d  Ly  i

 at  fe  be  f  १
 similar  items  are  included  in  the

 of  basic  industries,  the  textile  in-
 try  has  got  every  right  and  jus-

 to  be  included  in  the  lst  of
 ind

 Lastly,  coming  to  recession,  I  think
 we  can  adopt  some  of  the  methods
 adopted  by  the  Unrted  States  of  Ame-

 was  recession  in  USA,  UK

 ६88६
 i  i

 For  want  of  time,  I  am  not  dealing
 with  other  points

 continue  tomorrow?

 been  passed  and  for  g  number  of  years
 we  have  been  hearing  simular  speeches
 from  the  Finance  Minister  But  what
 is  the  direction  jn  which  these  Finance
 Acts  have  taken  us?  The  Government
 have  always  said  that  the  direction  uw
 towards  socialism  But  in  the  result
 which  has  been  the  direction?  It  was

 JULY  24,  3967  Bid,  1967  74३००
 the  direction  shown  by  the  Mahalano-
 bis  Committees,  the  Monopolies  Com-
 mussion,  the  Hazari  Report  and,  I  am
 told,  another  commussion  will  also  be
 appointed  to  show  that  direction  fur
 ther  Why  is  this  happening?  Thus
 is  happening  because  the  government
 Bay  on  thing  and  do  another  thing  As
 I  said  on  another  occasion,  ta  the  elec-
 torate  and  the  opposition  they  “how
 one  face  and  to  the  other  king  of
 People  they  show  another  face  and
 their  favours  That  is  the  whole
 trouble  That  is  why  there  38  no
 happiness  in  the  country,  there  is  rest-
 lessness  in  the  country,  in  all  sections
 of  the  society

 Hopes  were  raised  during  the  nde-
 pendence  struggle  that  after  independ
 ence  many  things  would  be  achieved
 People  do  not  always  demand  that  the
 achievements  should  be  there,  but  the
 people  are  anxious  to  know  whether
 there  is  any  sincerity  of  effort  in  going
 towards  the  direction  which  was  pro-
 claimed  After  three  Plan  periods  the
 people  have  found  that  the  govern-
 ment  have  not  taken  them  in  the
 direction  in  which  they  promised  to
 take  them  That  is  wh.

 tan
 is  un-

 rest,  nothing  more  The  e  bet-
 ween  practice  and  professon  is  res-
 ponsible  for  this  great  unrest

 Added  to  that,  the  country  has  been
 suffering  on  account  of  malnutrition.
 Our  malnutrition  began  during  the
 war,  and  after  the  war  we  had  con-
 trols  and  these  controls,  as  people  who
 are  old  enough  know,  led  to  a  very
 major  defeat  for  the  Congress  Party
 m  the  952  elections  Then,  the  Gov-
 ernment  should  have  learnt  the  lesson
 and  they  should  have  increased  our
 food  production  But  what  qid  they
 do?

 We  go  on  importing  We  seem  to
 have  a  great  belief  in  import  rather
 than  m  production.  When  criticism

 38  made  fram  the  Opposition  side  or  in
 the  country,  they  say,  “We  are  very
 anxious  to  produce  food.”  But  what
 do  they  do  actually?  In  the  various
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 ratify  the  agreement.  Actually,  the
 Planning  Commission  has  in  its  file
 three  or  four  letters  in  which  Mysore
 said,  “We  are  agreeable  to  the  alloca-
 tion,  to  the  percentages,  but  one  figure
 there  about  the  existing  cultivation  is
 wrong;  please  correct  that  figure.”
 This  was  done  in  1951.

 Fi

 It  ts  just  by  acci-
 dent  that  one  day  an  area  was  called

 matter  of  policy,  but  the  water  that

 is  in  this  area  called  Andhra  Pradesh;
 but  only  47  per  cent  of  this  water
 was  given  and  even  that  was  sought
 to  be  reduced  in  1960,  The  Planning
 Commission,  instead  of  telling
 various  States,  “We  are  anxious
 produce  more  food;  not  disturb  the हैः

 ४  a  s  i  ‘food.
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 pending  final  decision  of  the  dispute,
 would  have  by  now  brought  22  lakh
 acres  under  cultivation.  Sir,  are  we
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 There  ig  no  money  for  minor  irri-
 gation;  there  is  no  money  for  major
 irrigation  and  there  is  no  money  even
 for  other  things.  If  we  ask  for  hospi-
 tals,  they  say,  there  is  no  money;  for
 schools,  there  is  no  money.  I  do
 not  know  what  is  happening.  Year

 is  g  saving  of  740  or  Rs.  800  crores  in
 the  Third  Plan.  But  when  you  ask
 for  a  little  money  for  Nagarjunasagar
 project  of  it  may  be  for  some  other
 frrigation  project  elsewhere,  in  nor-
 thern  India,  they  say,  there  is  no

 JULY  24,  i0¢?  Bill,  967  343०4
 money.  But  the  accounts  show  that
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 New  York  had  said  that  in  two  or
 three  years  India  was  going  to  become self-sufficient  in  food.  He  said  it  in
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 Our  money  does  not  produce  the
 proper  results,  It  has  been  so  all
 these  years,

 I  would  like  to  continue  tomorrow.

 Mr.  Bpeaker:  right.  You  may
 continue  rene

 77.2  brs.

 ‘CONSTRUCTION  OF  ANNEXE  TO
 ASHOKA  HOTEL

 Mf,  Speaker:  We  now  take  up  the
 Half-an-Hour  Discussion.  Shri  Kanwar
 Lai  Gupta.

 This  is  a  very  important
 It  should  be  extended  by

 i5  minutes  or  80.

 Mr,  Speaker:  No.  It  is  a  Half-an-
 Hour  Discussion.  You  can  take  0

 SRAVANA  2,  889  (SAKA)  Construction  in  1
 Asoka  Hotel  (H.A.iT.  Dis.)

 Mr,  Speaker:  J  shall  call  the  hon.
 Minister  at  about  5.60  p.m,  I  think
 he  would  need  about  five  to  ten
 minutes  for  hia  reply.  Meanwhile,
 the  other  hon.  Members  can  only  put
 questions.

 Shri  Samar  Guha:  This  Half-An-
 Hour  Discussion  Notice  was  first
 issued  in  my  name.  Perhaps  there
 may  have  been  a  mistake  on  the  part
 of  a  newcomer  like  me.  But  I  was
 given  an  assurance  that  I  would  also
 be  given  about  seven  to  eight  minutes”
 time.

 After  I  reply  to  the  discussion,  hon.
 Members  can  put  questions  if  they
 want.

 Mr,  Speaker:  That  has  not  been
 the  practice  so  far.

 Shri  Sheo  Narain  (Basti):
 House  must  adjourn  at  6  p.m.

 Mr.  Speaker:  I  know  that;  other-
 wise,  the  hon,  Member  will  raise  the
 question  of  quorum,

 The

 this  ten  or  fifteen  days  after-
 coy  Bn  I  was  told  that  both  of
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 Shri  Jyetirmey  Basa:  The  problem
 <an  be  solved  if  you  give  us  also
 some  little  time,

 Mr,  Speaker:  Questions  can  be  put
 and  no  speeches,  should  be  made

 Shri  बूजणवीफ््यत  Basu:  You  can
 give  us  about  five  minutes,

 Shri  Surendranath  Dwivedy  (Ken-
 drapara)  As  a  compromise  I  would
 suggest  that  you  may  give  Shri  Kan-
 ‘war  Lal  Gupta  ten  minutes  and  Shni
 Samar  Guha  five  minutes,  other
 Members  may  put  questions  and  then
 the  hon  Minister  may  ह...

 Mr,  Speaker;  Yes,  let  the  others
 put  questions  I  would  allow  them
 to  put  questions

 Shri  Kanwar  Lal  Gupta:  Do  not
 ‘be  so  strict  In  regard  to  the  time  If
 necessary,  you  may  extend  it  by  i5
 +o  20  minutes

 Mr,  Speaker:  There  is  no  question
 of  being  strict,  but  there  must  be
 some  limit  about  it  Now,  let  him
 go  ahead  with  it

 Shri  Nath  Pal  (Rajapur)
 ‘hen  begin

 att  ewe  लाल  गुप्त  *  प्रष्यक्ष  महोदय,
 झशोक  होटल  में  कुछ  कमरे,  कुछ  टावर  घौर
 काम्स्ट्रकशन  बताते  के  लिए  2  करोड़  29
 लाख  का  टेंडर  निकाला  गया  |  मुझे  इस  से  कोई
 मतलब  नहीं  धष्या  महोदय,  कि  टेंडर  किस
 को  मिलता है,  ए  को  मिले  या  वो  को  मिले,
 उस  से  मतलब तही,  पर  मैं  यह  जरूर  चाहता हू
 जौर  सदन  भी मझ  से  इस  बात  में  इतेफारु
 करेगा कि  उसका  प्रोसीजर  ठीक  होता  चाहिए।
 |  कानून  के  हिसाब  से  ठीक  जिस  को  मिलता
 चाहिए.  उस  को  मिने  धौर  उत  के  धघतिरिक्त

 जिस  को  न  भी  मिले  उस  को  यह  विश्वास हो
 कि  ठीक  सिह्द्म  से  छीवा  प्रोसीजर  के  हिसाव
 से  बह  हैबर  पिया  गया  है

 sera  महोदय,  कहनी  मेरी  प्रार्पत्ति
 जिस  को  मैं  चाहता  हु  कि  मिनिस्टर  साहब

 Now  let
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 ware  दें,  यह  है  कि  बाप  से  24  फर्मों को
 छाट  कर  के  कि  यह  प्राउटस्टैंडिंग  मेरिट  के
 हैं,  यह  निश्चय  किबाडकि  इन  को  टेंहर  का
 तोटिस  भेंजें  1  श्राप  ते  ग्लवारो  मे  टेंडर  क्‍यों
 नहीं  भेजा  कि  जो  उस  का  काजून है  ?  हो
 सकता  है  कि  दो  चार  जो  बडी  फर्मे  हैं  जिन  को
 आप  के  भ्रफतर  न  चाहते  हो  उन  को  टेंडर
 नौंटिस  न  भेजा  गया  हो  1  झच्छा  यह  होता
 धौरे  सिस्टम  भी  यही  है  कि  समाचार  पब्नो  में
 ाप  पब्लिश  करते  हैं  शौर  उस  में  जो  लोग  भी

 टेडर  देना  चाहे  वह  टेंडर  दे  सकते  हैं  धौर जो
 सब  से  बडी  इरेंगुलैरिटी हुई  है  वह  यह  हुई  है,
 ऐसा  सुना  है  कि  भिनिस्ट्रो  ने  ऐडवाइज  किया
 कि  शोपेन  टेडर  न  करे,  सेलेक्टिव  टेहर  करे  |
 मैं  समझता  हु  कि  मिनिस्ट्री  में  भी  जिस  किसी
 ने  यह  कहा  है  वह  बडी  जबरदस्ती  गलती  हैं
 भर  इरेंगूलरिटी  है।  द्वुसरी  चोज कि  जो  टेंडर
 प्रा  के  पास  प्राये  हैं  उन  मे  से  लोएस्ट टें  हर  को
 श्राप ने  कान्ट्रैक्ट  नहीं  दिया।  सेकेन्ड  लोएस्ट

 को  प्राप  ने  कान्ट्रैकट  दिया  |  उन्हों ने  कुछ
 कदीशज  लगायी  बौर  उन  का  इनकम्पलीट
 टेडर था  यह  मैं  मानता  हु  कि  जहा  तक  इन-
 कम्प्लोशन का का  सवाल  है  कुछ  घौर  लगो  ते  भी
 इनकम्पलोट  टेंडर  दिये  लेबिन  उन  की
 इनकम्प्लोटनेस  केवल  उतनी  हद  तक  थी
 कि  जितनी  हद  तक  प्राप  ने  डिटेल्स  नहीं  वें

 रखे  थे।  लेकिन  यह  जी  दूसरे  ये  पैकेंव  लोएस्ट
 टेंदर  इन्हों ने  36  भ्राइटरम्स के  बारे  में  कोट
 नड्ीं  किया  और  इन्होने  कुछ  शर्तें  लगायीं
 झपने  फारवर्डिग  सैटर  मे  जो  कि  मिनिस्टर

 साहब  कहते  हैं  कि  बाद  में  हम  ने  वह  शर्ते
 नहीं  मानी  ।  लेकिन  जो  प्रोरिजिनल  टेंडर  है
 उस  के  हिसाब  से,  झगर  श्राप  कहें  तो  मैं  पढ़
 सकता  हू,  समय  योडा  है  इसलिए  नहीं  पढ़ता
 चाहता,  स  में  दो  बातें  हैं  कि  झगर  कोई
 त  लगाएगा  तो  वह  टेंडर  flee  हो  खानगा
 धौर  दूसरी  चीज  यह  कि  मगर  इनकम्प्लीट
 होगा  तो  उस  को  कसीडर  तहीं  किया  जापता  ’
 मेरे  बवाल  से  तीर्ष  राम

 नि नन एनरग जिस  को  धाप  ने  यह  टेंडर  दिया  है,  वह  गलत
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 दिया  है।  बाकी  पांच  लोगों  को  भी  कंसीडर
 करना  चाहिए  था  बौर  लोएस्ट  टेंडर  को  देता
 चाहिए  था:  स॑  एस्ट  हेडर  को  क्‍यों  नहीं

 दिया  गया  उस  के  बारे  में  जो  कहा  कि  लोएस्ट
 टेंडर  में  भौर  सेकेंड  लोएस्ट  में  !  लाख  20
 हजार  का  डिफरेंस  था,  चत  को  बदलता

 टेंडर  की  सैंक्टिटी  को  खत्म  करना  है  an  मैं

 समझता हूं  कि  यह  ठीक  नहीं  है।  जब  आप ते
 एक  प्रोसीजर  दिया  है  तो  है ह  के  हिसाब  से
 काम  करना  चाहिए  ।  उस  के  जो  'रीजन्स
 मिनिस्टर  साहब ने  दिए  थे  कि  क्‍यों  नहीं दिए
 लोएस्ट  को  वह  एक  तो  यह  कहा  कि  हम  ने
 भ्राइम  मिनिस्टर  से  शौर  डिप्टो  प्राइम
 मिनिस्टर  से  कन्सल्ट  किया ...

 Shri  Jaganath  Rae;  Not  Prime
 Minster.

 Shri  Kanwar  Lal  Gupta:
 quote  him

 Shri  Jaganath  Rao:  |  have  correct-
 ed  it.  I  said  Deputy  Prime  Minister.

 ft  BET  ताल  गुप्त  ;  तो  भाप  ने  कहा
 कि  एक  तो  डिप्टा  प्र  इम  मिनिस्टर  से  ग्राप  ने
 सलाह ले  लिया  ष्  धन)
 डिप्टी  प्राइम  विनिस्टर  ध्रौर  फाइनेस  मिनिस्टर
 एक  हो  हैं,  सरदार  साहब  को  मालूम  होना
 चाहिए  |

 धूसरा  यह  कहा  कि  लोएस्ट  टेंडर  जिस
 का  था  प्त  को  पास्ट  परफा  तेंस  ठोक  नही  थी  1
 मैं  यह  पूछता  हूं  कि  भगर  उब  की  पास्ट
 परफार्मंस  ठीक  नही  थो  तो  झाप  ने  उत  को
 टेंडर  दश्यू  क्‍यों  किया  ?

 Shri  Jaganat,  Rao:  That  also  7
 explained,

 th  कंथर  लाल  गुप्त:  तीसरी  चीज,
 आप  ने  यह  टेंडर  रिजेक्ट  किया  उस  के  बाद
 मेरी  इन्फार्मेशन  यह  है  कि  कई  करोड़  रुपए
 के  टेंडर  उस  को  दे  रखे  हैं।  पहले भी  दिए
 शौर  बाव  में  श्री  दिए  ।  तो  जब  भाप  उस  को
 धूसरें  टेंडर  दे  सकते हैं,  तो उस  को  टेंडर  नोटिस
 इश्यू  कर  सकते  हैं  तो  केवल  इसीलिए  कि  यह
 टेंडर उक्ष  को  य  दिले  इसलिए उस  का  पास्ट
 वरफामेंद ठीक नहीं था ? हीक  नहीं  था  ?  यह  मैं समशता हूँ

 I  can
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 कि  मिनिस्टर  साहब  मुझ  से  इलिफाक  करेंगे
 कि  यह  धार्ग्पुमेंट  ठीक  नहीं  है  ।

 धूसरी चीज  भाप  ने  फाइनेंस  मिनिस्टर  से
 पूछा  उन  का  मशविरा  लिया,  उस  से  कोई
 फके  नहीं  पड़ता  ।  जो  कानून  है,  प्रोसीजर  है,
 उस  में  प्र।इम  मिनिस्टर  हो  या  आप  हों  या

 कोई  हो,  उस  के  कहने से  कोई  फर्क  नहीं  पड़ता  t
 प्रोसीजर  के  हिसाब  से  अ_नना  चाहिए  था  |
 सरी  चोज  लोएस्ट  टेडरर  का  पास्ट  'परफा मस
 ठोक  नहीं  था  उस  को  हटा  दें,  उसका  क्या
 किया ?  श्राप  ने  कंतल्टे शन  कर  के  उन  से  कहा
 कि  2  लाख  40  हजार  रुपया  कम  कर  दी  ए,
 बाको  चार  को  क्‍यों  नहीं  कहा  ?  बाकी  लोगों
 को  क्‍यों  नहीं  कहा  ?  जित  का  पास्ट  परफार्मेंस
 ठीक  नही  था,  मान  लिया  मैंने  उस  को  निहाल
 देते  लेकिन  बाकी  लोगों  को  तो  मौका  देना
 चाहिए  था।  इन  से  2  लाख  40  हजार  फम
 कराया,  हो  सकता  है  3  करोड़  कम  करने  वाज़ा
 कोई  मिल  जाता  ।  तो  इस  का  भो  जथाब
 झ्राता  चाहिए  ।  होना  यह  चाहिए  ei  कि  या  तो
 झाप  नया  टेडर  इश्यू  करते  या  फेश  टेंडर  प्रगर
 जल्दी  की  वजह  से  नहीं  कर  सकते  थे  तो  सब  को
 बुला  कर  के  उन  को  कहते  कि  यह  पोजीशन
 है,  भ्राप  बताइए  कि  कितना  रिडक्‍्शन  करने
 के  लिए  तैयार  हैं  ?  यह  कुछ  नही  किया!  यह

 एक  शेकी,  सेवी,  खेडी  डील  या  जो  कुछ  भी
 कह  लीजिए ऐसा  है  कि  जिस  के  बारे  में  सुबहा
 लोगो  को  है  और  मैं  तो  प्रध्यक्ष  महोदय
 यह  कहना  चाहता  हू  कि  vg  एक  कास्सपरेसी
 है  जिन  &  इप  मिनिस्टर  के  भ्रफसर,
 झ्रार्कीटियट,  अशोक  होटल  के  चेयरमैन
 धौर  कान्ट्रैक्टर  शामिल  हैं  |  मिनिस्टर  को
 इसलिए  शामित्र  नही  करता  हि  उन्होंने
 गवाही  प्राइम  मिनिस्टर  की  भ्रौर  डिप्टी
 प्राइम  मिनिस्टर  की  बनाई  ौर  उन  से
 सलाह  ले  लिया  लेकिन  बहू  जो  झफपर
 है  उन्होंने  इस  तरह  से  उन  को  बहकावे  में
 रखा  भौर  इस  तरह  से  उन  के  सामने

 रखी  गई  कि  वए_ु  उस  के  जाल  में
 फप गए ।  यह  कांस्उपरेसी  में  किस
 कह  रहा  हूं  कि  जो  लोगों
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 [att  कंबर  लाज  गृष्त]
 बीज  भाई  है  वह  यह  है  कि  यह  जो  बैंयरमैंन
 हैं  अशोक  होटल  के  इन  का  एक  मकाम  लाजपत-
 नगर  में  बना,  इन्हीं  कान्ट्रैटटर  की  देख

 रेख  में  वह  बना।  भोपाल  हैंवी  एलेक्ट्रिकल
 के  प्रन्दर  जब  यह  पदाधिकारी  थे  तो  वहां
 उन्होंने  ठेका  लिया

 Shri  Jaganath  Eao:  He  is  making
 an  allegation  against  a  person,  Under
 rule  353,  if  any  member  wants  to
 make  allegation  against  a  person  who
 is  not  present,  he  must  give  previous
 notice.

 Shri  Kanwar  Lal  Gupta:
 maming  any  officer.

 [  am  not

 Mr.  Speaker:  The  convention  is  not
 to  make  any  allegation  against  a  per-
 son  on  the  floor  of  the  House  when
 he  is  not  present  here  to  defend  him-
 self.

 aft  कंबर लाल  गुप्त  :  भौर  तोसरी चीज
 यह--हैं  एक  सवाल  भिनिस्टर  साहब  से

 यह  पूछना  चाहता हूं  कि  यह  साइट  क्लीभरेंस
 ौर  साइट  लेवेल  का  काम  तीन  लाख  रुपये
 को  प्लाप ने  दिया वह  इसी  कान्ट्रैक्टरकों दिया
 इसी  अशोग  होटल  के  बारे  में,  वहू  क्‍यों  दिया  ?
 इसका  कोई  हेंदर  इन्वाइड  किया  था  प्रापने  ?

 कोई  टेप्डर इस  का  इन्वाट  नहीं  किया  गया-
 नसीलेक्टेड  टे्दर  हुआ  श्ौरन  भोपन  टेन्डर
 हुआ,  अपनी  मर्जी से  एलाट  कर  दिया  गया।

 पहल ेसे  ही  यह  चल  रहा  था  कि  यह  टेप्डर
 इन्ही को  देना  है  ।  मै ंयह  समझता हूं  कि  यहू
 एक  फिट  फेस  है,  जिसको  ato  tte  झाई के
 पास  लिजवा  देना  चाहिये।  ही०  बी०  भाई
 के  पास  चिजवाना  कोई  पनिशभेन्ट नहीं  है  a
 क्र  पग्रापको  विश्वास है  कि  और  झापके
 कार्डेस  ोपर  हैं,  प्रोसीजर  के  हिसाव  से  ठीक
 हैं  तो  इस  में  आपको  कोई  तकलीफ नहीं  होगी
 लेकिन ऐसा  करने  से  जो  शुब्हा  लोगों के  मन
 म ैहै  यह  दूर  हो  जायगा  और  झाइन्दा
 जो  were  इस  तरह  से  धांधसी  बाजी  करते
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 हैं,  फेवरेटिज्म  करते हैं,  करप्शन  करते  हैं,
 मिनिस्टरों  को  भी  जाल  में  फंसाते हैं,  बह
 रिपीट  नही  होगा। हम  इस  में  इल्टरेस्टेड  नहीं
 हैं  कि  यह  ए  को  मिले  या  बी  को  मिले  यासी
 को  मिले,  लेकिन  हम  यह  चाहतें है ंहैं  कि  ठीक
 प्रोर्सजर  से  दिया  जाय  ।  मैं  यह  नहीं  चाहता
 कि  किसी  झाफिसर  को  डिमौरलाइज  किया
 जाय  ,  बेकसूर  को  सजा  नहीं  देनी  चाहिये,
 लैकिन  जो  कुसूरवार  है  उसको  सजा
 नहीं  दी  गई  तो  वह  ठीक  नहीं  होगा  ।

 इस  लिए  थे  बह  भ्पीस  करना  चाहता
 है ंकि  झाप  इस  को  प्रपनी  पर्सनल  प्रेस्टिज

 का  सवाल  ने  बताये।  अगर  ाप  कुसूरवार
 को  प्रोटेक्शन  देगे  तो  देश  की  यह  डेमोक्रेसी
 नही  नेगी,  देश  आगे  नहीं  बढ़  सकेगा  |
 प्रगर इस  में  खुद  को  इन्वाल्व  कर  लेंगेतो
 उस  का  नतीजा भी  ठीक  नहीं  होगा।  यह  केस
 शी०  to  भाई  को  जाना  चाहिये  ताकि  सारे
 फैक्ट्स  सदन  के  सामने  माजायें,  ताकि
 सी0बी0  आई  को  रिपोर्ट  सदत  के  सामने
 भा  जाये  |

 Shri  Samar  Guha;  At  a  time  wher
 the  country  is  passing  through  an
 acute  economic  crisis,  this  project  of
 revolving  tower  seems  to  me  to  be
 ah  example  of  towering  immorality
 On  the  part  of  the  Congress  Govern-

 When  our  country  is  going
 all  over  the  world  for  rice  with  the
 begging  bow]  and  has  become  almost
 a  global  beggar,  it  is  extraordinary
 that  international  dignitaries  will  be
 shown  the  panoramié  view  of  Delhi



 Mr.  Speaker;  Do  not  bring  in
 names.

 Shri  Samar  Guha;  Because  there
 9  @  past  connection  He  was  Chair-
 man  of  Heavy  Electricals,  at  that
 time  also  he  gave  tenders  to  this
 very  company  at  a  higher  rate  of
 Rs.  $  to  Rs.  5  lakhs.

 Mr.  Speaker:  That  you  can  say,

 Shri  Samar  Guha:  This  gentleman
 had  a  bungalow  constructed  recently
 in  Lajpat  Nagar,  and  this  company
 supervised  or  constructed  the  bun-
 galow  for  him  at  a  very  cheap  rate.
 Again,  this  company  was  offered  the
 contract  for  excavation  im  Asoka
 Hotel.

 Therefore,  we  have  reason  to  be-
 heve  that  there  has  been  an  under-
 hand  and  shady  deal  with  the  con-
 tractor  (Interruptious)  Through
 you  I  make  a  request  to  the  presen.
 Minister  that  this  illegitimate  and
 corrupt  product  of  the  last  ministry
 should  be  considered  as  a  fit  case  for
 investigation  by  ae  parliamentary
 committee.

 Some  hon,  Members  rose—

 Mr.  Speaker:  It  is  not  a  question
 of  any  party  here;  if  so  only  two  or
 three  people  will  be  allowed.  The
 names  are  here.  If  hon.  friends  will
 confine  themselves  to  questions,  we
 should  be  able  to  finish.
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 public  palicy  ss  it  is  understood  by
 us  in  the  Opposition  at  least.  it  is
 called  a  rush-job  for  the  purpose  of
 welcoming  the  guests  from  abroad.
 I  spent  sometime  in  Czechoslovakia
 at  the  time  of  Sparta  Kiad  where  a
 number  of  guests  were  housed  by  the

 Shri  0.  0,  Desai  (Sabarkantha):
 These  are  things  of  a  personal  nature;
 the  person’s  name  should  not  be
 brought  in  her...  (Interruptions).

 Shri  M.  L,  Sondhi:  There  is  some
 misunderstanding,  It  is  the  name  of
 a  festival  there,  not  of  &  person.  Will
 the  Minister  kindly  explain  why  in
 this  major  construction  project  at
 public  expenses  all  rules  had  been
 thrown  to  the  winds  merely  because
 it  was  defined  as  a  rush  job?  Why
 was  it  not  possible  for  the  Minister
 to  solicit  public  co-operation  to  house
 these  people  who  are  coming  here  as
 paying  guests?  My  reference  to
 Czechslovakia  was  only  intended  to
 suggest  that  they  had  followed  the
 same  practice  at  the  time  of  that
 festival.

 Sbri  V.  Krishnamoorthi  (Cud-
 dalore),  The  answer  given  by  the
 hon,  Minister  is  that  the  lowest  ten-
 derer  had  a  shady  past  and  so  the
 second  lowest  tenderer  had  agreed  to
 execute  the  work  at  the  lowest  ten-
 dered  rates  and  so  he  got  the  sanc-
 tion  of  the  Deputy  Prime  Minister.
 The  whole  thing  is  a  coloured  trans-
 action.  The  facts  placed  by  the
 Minister  reveal  that  he  has  an  invisi-
 ble  thread  or  connection  between
 himself  and  the  contractor,  the  second
 lowest  tenderer.  Normally  when  the
 works  are  executed,  they  are  publish-
 ed  in  various  papers  but  for  a  work
 here  involving  more  than  2  crores,

 Mr,  Speaker:  Mr.  Kothari.  You
 want  the  case  to  go  to  the  CBI?

 Shri  V.  Krishnameorthl:  Why  are
 you  trying  to  protect  the  Ministers?
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 My,  Speaker:  So  many  of  you  have
 said  the  same  thing.  You  give  a  big
 background  instead  of  putting  a
 quastian.

 Shri  8S,  §.  Mothari  (Mandeaur):
 Caesar's  wife  should  be  above  sus-
 picion  and  that  applies  to  the  gov-
 ernment.  The  procedure  laid  down
 with  regard  to  the  acceptance  of
 tenders  should  be  rigidly  followed  था
 all  cases  so  that  justice  may  be  done
 and  justice  may  also  appear  to  the
 public  and  Members  of  Parliament  to
 have  been  done.  In  view  of  the  shady
 atmosphere  surrounding  this  deal.
 would  tne  ४४7  conmder  Tne  ap-
 pointment  of  an  ad  hoc  committee  to
 eaguire  mito  this  matter?  What  steps
 does  he  propose  to  take  fo  ensurc
 that  in  future  the  procedure  laid
 down  x  rigidly  followed  in  his  de-
 partment,  because  we  receive  ४०  many
 complaints  about  this  department  in
 partjoular?

 a}  ह. ; |. ह  गार्मा  (अमृतसर)
 अध्यक्ष  महोदय,  यह  ठेकेदार  प्राकिटैक्ट  |
 te  चेयरमैंन  के  बीच  घोटाले  के  सबध  म
 क्या  मंत्री  मड्ोदय  बतलायेगे  कि  प्राकिटैबट
 भहोदव ने  क्या  यह  सिफारिश  की  थी  कि  ठेका
 द्सी  ठेकेदार  कों  दिया  जाय  और  अगर  इस
 प्रकार  की  कोई  लिफ़ारिश  थी  तो  क्‍या  इस
 सारे  मामले  से  एक  घोटाले  की  गत  नहीं  ब्राती
 है  भौर  झगर  झाती  है  तो  क्या  मची  महोदय
 इस  सारे  मामले  की  कोई  सही  व्यवस्थित  खोज
 करेंगे  ?

 ह...  Jyotirmoy  Basu:  This  is  quite
 a  delicate  matter.  I  hope  you  will  not
 make  a  rush  job  of  me,  Sir  We  find
 on  the  one  hand  corrupt  officials
 and  on  the  other  hand,  the  owner  of
 a  private  sector  luxury  hotel  has  a
 hand  in  this  matter.  This  business
 was  dished  out  by  two  officers—the
 Secretary  of  the  department  and  the
 Director.  Let  us  go  to  the  back-
 ground  of  the  Secretary.  I  am  not
 mentioning  amy  name.
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 Mr,  Speaker:  Sven  then,

 not
 Ls  mca

 the  Secrelanys’  bark.
 ground,

 Shri  Jyotirmoy  Basa:  This  man
 was  80  corrupt  that  he  could  not
 resist  the  temptation  of  stealing  the
 siiveiware  of  our  embassy  while  he
 was  the  Ambassador  there.  I  have
 got  the  PAC  report,  Sir  It  says,  “A
 silver  fruit  set  of  2  pieces  purchased
 by  the  Indian  Embassy  in  April  १
 for  the  Ambassador's  use  was  replac-
 ed  by  another  inferior  set”

 Mr.  Speaker;  Please  put  a  question
 Shzi  Iyetiemny  Bae,  The  pepe

 who  have  dished  out  the  business  were
 thoroughly  corrupt

 Mr.  Speaker:  You  want  CBI  or
 parliimentary  committee?

 Shi  Jyotirmoy  Basu:  The  total
 business  ७५  valued  at  about  Rs.  1
 crore  On  enquiry,  we  have  found
 tbat  the  contractor  is  making  a  profit
 of  Rs  20  lakhs,  out  of  which  Rs  5
 lakhs  have  been  given  as  baksheesh
 to  those  pe  from  wh  he  38
 géttimg  the  busimess  Sur,  it  will  be  a
 drop  in  the  ocean  because  the  CPWD
 re  d  Monument  of  corruption

 An  hon,
 angels!

 Member:  You  are  all

 Shri  Jyotirmoy  Basu:  In  this  case,
 jet  there  be  a  judicial  probe

 श्री  झ्लो०  Mo  त्यागी  (मुरादाबाद)
 झाज  केवल  ग्रही  का  केस  नहीं  है  बल्कि
 समृचे  भारतवर्ष  में  जितने  भी  गवर्भमेंट  के
 ह अ  बड़े  प्रोजैव्ट्स  चलते  हैं  वहा  कलक  से  सगा
 कर  ग्रफमर  तक  रिश्वते  बध्ी  हुई  है  परसैंटंज
 के  हिसाय  से  a  जहा  तक  करप्कन  का  सवाल
 है.  यह  केवल  यही  नहीं  बल्कि
 समूचे  भारतवर्ष  में  व्याप्त है  बाकी  ||  कहना
 हैं  कि  जब  जहा  लैटरल  गवर्तमेंट  की  लक
 के  नीचे  अशोक  होटल  में  कश्प्यत  का  एक
 अहुत  बड़ा  केश  श्राप के  सामने  गा  चुका  है
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 तो  मै  क्या  पाश  क्त  1 शबममेंट  से  कि  वह
 इस  की  वाकायदा  इमफक्वायरी  सौ०  hte
 wife  के  जरिए  कराने  का  साहस  करेगी?

 Shri  C.  C.  Desai:  Now  that  the
 work  is  progressing  and  it  is  likely
 to  bring  in  valuable  foreign  exchange,
 will  the  Minister  take  steps  to  see
 that  if  the  work  is  not  properly
 executed,  there  is  a  penalty  clause
 which  will  cover  the  cost  of  rectifica-
 tion  of  the  mistake?  If  this  revolv-
 ing  tower  turns  out  to  be  static  God
 help  this  ministry’

 Sh:i  Nath  Pai:  Under  the  directions
 issued  by  this  ministry  regarding  such
 contracts,  is  it  mot  the  rule  that  the
 Contractor  should  fill  in  the  rates
 tendered  in  figures  as  well  as  in
 words?  The  amount  for  each  il!em
 should  be  worked  out  and  the  requi-
 site  total  given.  Tenders  which  do
 not  fulfil  these  requirements  are  liable
 to  be  summarily  rejected  The  ac-

 pt  of  the  tender  wil)  rest  wilh
 the  Managing  Director  Tenders  in
 which  any  of  the  prescribed  condi-
 tions  are  not  fulfilled  or  are  incom-
 plete  in  any  respect  are  lable  to  be
 rejected

 In  their  letter  to  this  concern,  the
 Managing  Director  wrote  to  this
 effect.

 “Para  13  of  your  above  men-
 tioned  letter  relates  to  the  sky
 rostrum  and  you  have  not  quot-
 ed  detailed  rates  for  the  construc-
 tion  thereof  above  the  third  floor.
 As  these  are,  however,  similar
 items  in  the  tender  the  rates  for
 these  items  quoted  by  you  wil]  be
 the  basis  for  working  out  the
 rates  for  the  various  items.”

 May  I  know,  when  the  rules  cate-
 gorically  state  that  if  the  items  are
 not  filled  the  tender  will  be  rejected,
 why  the  Government  went  out  of  its
 way  in  this  particular  case  to  do  the
 work  which  the  contractor  is  sup-
 posed  to  do?  Why  did  it  take  it
 upon  itself  to  do  this  work?  May  I
 kmow  why  this  special  tender  kind-
 ness  was  shown  to  this  firm? s
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 eft  ta:  राय  (पुरी)  :  प्रष्यक्ष  महोदय,
 पहले  तो  मेरा वहु  कहना  है  कि  हिन्दुस्तान
 देश  की  तरह  के  भूले  थे  गरीब  मुल्क  में  इस
 तरह  का  कोई  खर्चीला  प्रोजक्ट  जैसा  कि
 अशोक  होटत  में  किया  जा  रहा  है  बहू  करता
 नहीं  चाहिए  1

 मेरा  सवाल  यह  है  कि  क्‍या  अब  Lg
 पॉलियामेट  में  बहस  हो  रही  है  भौर
 सदेह  भी  प्रोजेक्ट  के  सिलसिले  में  पैदा
 हुआ  है  तो  क्या  मत्री  महोदय इस  को  पालिया-
 मैटरी  कमेटी  को  भेजेंगे  ?

 इस  के  साथ-साथ मैं  मंत्री  महोदय  को
 यह  भी  सूचता  देना  चाहता  हूँ  कि  विहार  की
 गैर  काग्रेसी  सरकार  के  जो  वर्कंस
 के  मिनिस्टर  है  उन्होंने  यह  सारे  के  सारे
 कल्ट्रैरट  सिस्टम  को  खत्म  करने  की  पहल
 की  है  त्योकि  इस कन्ट्ैस्  सिस्टम  के  चलते
 मारे  देश  में  भ्रष्टाचार  पैदा  हो  रहा  है  तो
 मत्री  महोदय  यया उस को उस  को  खत्म  करने के  लिए
 ग्रह.  कार्यवाही  करेगे  ?

 Shri  Surendranath  Dwivedy:  Mr.
 Speaker,  Sir  I  would  like  to  know
 from  the  hon.  Minister  whether  there
 is  any  precedent  to  show  that
 although  the  contractor  did  not  fulfil
 all  the  conditions  and  tendered  an
 incomplete  tender  his  tender  was  ec-
 cepted  ignoring  all  other  tenders;  and
 secondly,  may  I  know  whether  the
 Minster  or  the  Government  has  en-
 quired  what  are  the  antecedents  of
 this  particular  firm  to  which  the  con-
 tract  was  given,  what  was  the  con-
 nection  between  the  contractora  and
 the  present  Chairman  of  the  Ashoka
 Hotels  and  whether  the  Secretary  of
 the  Mimstry  had  anything  to  do  with
 him?

 and  Sapply
 Sur,  the  first  question  raised  in
 half-hour  debate  is  about  the

 limited  tender
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 {Shr  Jaganath  Rao}
 matter?  On  the  है...  December,
 1988,  the  Tourut  Department  wrote
 to  the  Ashoka  Hotels  Management
 that  the  tourit  traffic  is  increasing
 and  by  970-7i  it  is  expected  to  be
 doub'ed  and  the  accommodation  In-
 terruptions)  Let  me  be  allewed  to
 proceed  If  hon  Members  are  not
 satiafied  with  my  reply  they  may  put
 38  question  and  ]  will  answer  The
 Ministry  of  Commerce  wrote  to  the
 Hotel  Managements  that  the  UNCTAD
 Conference  was  going  to  be  held  from
 February  to  March  in  968  and  about
 2500  delegates  are  expected  to  be  in
 Delhi  The  hotel  accommodation
 available  in  Delhi—posh  hotels—is
 435  beds  in  Ashoka  Hotels,  202  in
 Claridge’s,  50  in  Imperial]  and  604  in
 Oberoi  International  Therefore,  there
 was  8  need  for  expanding  the  capa-
 aty  of  hotel  accommodation  (Inter-
 ruptions)

 Shri  Jyotirmoy  Basu:  Where  i5
 the  need?

 Shri  Jaganath  Rao  There  is  the
 meed  and  that  75  why  we  are  ex-
 panding  You  may  not  agree,  thal  is
 a  different  pomt  (Interruptions)

 Mr.  Speaker:  Order,  order  If  hon
 Members  do  not  want  to  hear  the
 hon  Minister,  I  will  adjourn  ‘he
 House  If  this  happens  again  I  ean
 only  helplessly  adjourn  the  House

 48  brs,
 fshri  Jaganath  Rao:  Therefore  the

 Asoka  Hotel  management  came  to  the
 Government  for  permission  to  extend
 the  hotel  The  Government  of  India
 gave  permismon  in  January  3१07
 The  expansion  project  has  to  be
 completed  by  the  end  of  this  year
 Therefore,  on  the  25th  of  March,  8
 lumted  tender  notice  was  issued  on
 the  advice  of  the  Minstry  of  Works,
 Housing  and  Supply  Of  the  24
 notices  issued  to  the  mmportant  con-
 tractors  in  this  field  of  building  con-
 struction  in  Bombay,  Calcutta,  Mad-
 ras  and  Delhi,  none of  them  took  anv
 interest;  only  five  of  them  responded
 ¥irms  like  Gamons,  Martin  &  Burns
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 and  other  important  firms  did  not
 evince  any  interest

 Shri  Surendranath  Dwivedy:  It
 was  not  advertised

 Shri  Jaganath  Rao:  It  is  my  case
 that  it  was  not  advertised  We  issued
 limited  tenders  to  the  noted  building contractors  im  the  country  24  only and  out  of  them  only  6  purchased the  forms  Five  of  them  submitted
 their  tenders  The  tenders  were
 opened  on  the  l0th  of  April  Then
 they  were  sent  to  the  architects  for
 scrutiny  The  architects  on  exami-
 nation  found  that  this  is  a  special
 job  a  structural  job  which  only
 Messrs  Tirath  Aam  Ahuja  and
 Company  could  do,  because  they  had
 constructed  the  original  Asoka  hotel
 bu'lding  Considering  ther  high
 standard  of  performance,  reputation
 and  experience,  particularly  in  the
 arch.tectural  building  works  and
 taking  into  account  the  nature  and
 complexity  of  the  Asoka  Hotels  An-
 nexe  project,  the  management  ac-
 cepted  the  second  lowest  tender,
 because  they  did  not  consider  the
 lowest  tender  as  competent  Then  it
 came  to  me

 Shri  §.  3.  Kothari.  The  explana-
 aon  makes  the  case  worse

 Shri  Jaganath  Rao:  Listen  to  my
 case  They  accepted  the  second
 lowest  tender  When  it  came  to  me,
 I  came  to  the  conclusion

 Shri  Jyotirmoy  Basu:  Entirely  a
 cock  and  bull  story  (Interruptions)

 Shri  Jaganath  Rao:  I  came  to  the
 conc]usion

 An  hon  Member:  We  are  not  satis-
 fied

 Shri  Jaganath  Rao:  Doni  be
 sotisfied  I  do  not  want  you  to  be
 satisfied  (Interruptions)

 Mr,  Speaker:  Will  you  all  kindly
 sit  down?  Otherwise  I  will  have
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 no  giternative  except  to  adjourn  the
 Howbe.  (interruptions)  **

 Mr,  Speaker:  Nothing  will  be
 recorded.

 श्री  कंबर लाल  मुप्त  :  भ्रध्यक्ष  महोदय,
 मेरा  प्वाइंट  झाफ  भ्राहं  रहै।  मिनिस्टर  साहब
 ने  जो  यह  कहा  कि  पे  इस  में  इंटरेस्टेड  नहीं
 हूं  कि  भाप  का  सैटिस्फैशशन  होता  है  या
 नही,  मैं  समझता  हूं  कि  यह  ठीक  नहीं  है  ।

 मिनिस्टर  साहब  का  फर्ज  है  कि  वह  मेम्बरों
 को  सैटिस्फाईड  करें  ।  वह  पालिया-
 मेंट  के  लिये  जबाबदेह  हैं  भऔौर  जो  भी  ऐग्शन
 उन  का  होगा  उस  के  लिये  उन  को  पालियामेट
 को  जवाब  देना  होगा।

 Mr,  Speaker:  I  have  not  come
 across  one  Minister  in  any  democracy
 who  can  satisfy  the  whole  House.
 He  may  partly  satisfy  one  section  and
 partly  another  section,  but  not  fully
 the  whole  House.  Now,  let  the  hon
 Minister  continue  his  speech.

 Shri  Snrendranath  Dwivedy:  He
 must  explain  why  the  second  lowest
 tender  was  accepted.

 Shri  Jaganath  Rao:  I  am_  stating
 the  facts.  The  Asoka  Hotel  manage-
 ment  accepted  the  second  lowest
 tender  on  the  ground  that  they  have
 confidence  in  this  contractor,  because
 he  has  constructed  a  number  of  such
 buildings  and  the  main  Asoka  Hotel
 was  constructed  by  this  contractor  in
 the  year  1988-57.  Then  it  came  to
 me  when  I  came  to  this  Ministry.  I
 thought  that  Asoka  Hotels  being  a
 public  sector  which
 autonomous,  it  has  the  right  to  choose
 its  own  contractor.

 As  regards  the  tender  amount,
 when  there  was  the  lowest  tender
 and  the  difference  being  Rs.  2.73  000.
 I  thought  I  should  consult  the  Fin-
 ance  Minister.  I  went  to  him  and
 he  also  agreed  with  me.  On  his  ad-
 vice  I  directed  the  Ashoke  Hotel
 management  that  if  they  were  inter-
 ested  in  accepting  the  second  lowest
 tender  he  should  be  asked  to  reduce
 4t  by  Ra,  2,20,000.
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 “Shri  Jyetirmoy  Basu;  You  cannot
 do  it,

 Shri  Jnganath  Rao:  We  can  do  it
 and  that  was  done.  The  contract  was
 given  to  Tirath  Ram  Ahuja  and  Com-
 pany.

 Shri  Surendranath  Dwivedy:  The
 only  question  is  why  others  were  not
 given  the  same  privilege.

 Shri  Jaganath  Rac:  Technically
 the  architects  who  examined  al]  the
 tenders  (Imterruption).

 Shri  Kanwar  La]  Gupta:  Not  all.
 The  architect  has  given  remarks
 about  Sardar  Uttam  Singh  Duggal
 and  Company,  not  about  others.

 Shri  Jaganath  Rao:  On  the  advice
 of  the  architects  this  tender  was  ac-
 cepted  and  because  of  my  interven-
 tion  the  amount  was  reduced  by
 Rs  +2,20,000,

 Then,  as  regards  the  point  that  the
 lowest  tenders  should  be  accepted,
 where  the  tender  is  incomplete  it  is
 hable  to  be  rejected,  I  may  say  that
 Under  condition  4  of  the  tender
 notice  the  Managing  Director  has  the
 right  to  reject  the  lowest  tender
 without  assigning  any  reason,  That
 is  the  general  condition  which  you
 find  in  any  tender  notice.

 Another  thing  is  that  it  is  open  to
 the  Managing  Director  to  accept  the
 whole  tender  or  only  in  part.  The
 power  or  right  to  accept  the  tender
 in  whole  or  in  part  vests  with  the
 Managing  Director.

 Shri  Surendranath  Dwivedy:  That
 is  quite  different.

 Shri  M.  L.  Sondhi:  But  you  arc  8
 Minister.  You  should  accept

 Shri  Jaganath  Rao:  Where  the
 tender  is  incomplete  it  is  liable  to  be
 rejected.  It  does  not  mean  that  ipso
 facto  it  shall  be  rejected.

 Shri  Jyotirmoy  Basu:  Why  did  you
 consult  the  Finance  Minister?

 Shri  M.  L.  Sondhi;  Why  are  you
 passing  the  buck  to  others?  You  take
 a  decision.
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 Shirl  Jyetirmey  Besa:  It  is  a  case
 of  corruption  and  stealing

 Shri  Jagansth  Reo:  We  shall  come
 to  the  corruption  aspect  later

 As  to  why  I  consulted  the  Finance
 Minister,  I  thought  I  should
 the  recommendation  of  an  autonom-
 ous  body  but,  at  the  same  time,  be-
 cause  a  large  amount  was  involvcd
 I  thought  I  should  consult  the  Fin-
 ance  Minister  I  sought  his  advice
 and  on  his  advice  ]  directed  them  to
 see  that  the  tender  was  reduced  by
 Ra  2,20,000°

 Shri  है.
 exonerated

 Shri  Jaganath  Rac:  There  uw  no
 question  of  insmuation  or  exoneration

 Shri  Kanwar  La]  Gupta:  He  wants
 to  involve  himseif.

 Shri  Jaganath  Rao:  That  does  not
 matter  If  anybody  can  involve  me,
 he  can  involve  me

 5.  Kothari:  You  are

 Then,  all  this  is  attributed  to  two
 persons—one  78  the  Chairman  and  the
 other  is  the  Secretary  to  the  Ministry
 Answering  a  short  notice  question  in
 fms  House  I  said  that  the  Secretary
 did  not  figure  in  the  transaction  at  all

 शो  कबर  लाल  गुप्त:  साइट  क्लरेस
 का  कास्ट्रैक्ट  भाप  ने

 Shri  Jagunath  Rac:  :  |  am  answer-
 ing  one  point.  Why  do  you  raise  an-
 other  point?  Let  me  finish  this  point

 The  Secretary  of  the  Ministry  had
 nothing  to  do  with  this  When  the
 papers  came  to  me  straightaway
 without  even  telling  the  Secretary  |
 went  to  the  Finance  Minister

 Shri  M.  L,  Sendhi:  It  was  behind
 the  scenes  influence,  not  on  paper

 Shri  Jagamath  Hao:  About  the
 Chairman,  Shri  Rathnam,  he  was  only
 a  Director  of  the  Ashoka  Hotels
 management  in  1985-56  when  the
 hotel  was
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 ह  हंगर  जाल  थुच्ल :  जद  लाजपसनंगर
 में  कोही  बनी तब  ane?

 Shri  Jaganath  Rac:  At  thet  time
 nobody  could  have  imagined  that
 Ashoka  Hotel  would  expand  in  1907
 and  that  this  project  would  again  be
 given  to  a  contractor  In  the  mean
 while  even  if  Tirath  Ram  Ahuja  and
 Company  had  constructed  his  houre—
 I  do  not  know;  but  even,  for  the  make
 of  argument,  supposing  he  did  H—
 could  it  be  assumed,  much  less  pre-
 sumed  that  this  contract  was  given  to
 Tirath  Ram  Ahuja  and  Company  be-
 cause  he  bad  constructed  his  house?
 Ts  there  any  evidence  to  show  that’

 Shri  Kanwar  Lal  Gupta;  Send  the
 case  to  CBI]  CBI  will  tell  you

 tt  रबी  राय  :  प्रध्यक्ष  महोदय,  प्राप
 खुद  कागजात देख  ले  tT

 Shri  Jaganath  Rao:  Wild  allega-
 tions  against  persons

 Shri  M,  L,  Sondbi:  Not  wild,
 specific

 Shri  Kanwar  Lai  Gupta:  There
 १  8  prima  facie  case  for  a  CBI
 inquiry

 Shri  Jaganath  Rao
 to  the  other  point

 Shri  Kanwar  Lal  Gupta:  Sir  are
 you  convinced?

 हद  am  coming

 Mr,  Speaker,  He  uw  replying
 Shri  Kanwar  Lal  Gnpta:  Nobody

 is  convinced,  not  even  the  Minister
 himself

 Shri  C.  C,  Desal;  Was  the  contract
 awarded  by  the  Chairman  or  by  the
 Board  of  Directors?

 Mr,  Speaker:  Let  him  complete  the
 main  points

 Shri  Nath  Pai:  The  incomplete
 tender  ty  the  whole  thing.



 earning  foreign  exchange,  it  has  to
 compete  with  other  Hotels  in  the
 Private  sector

 Ski  c  0,  Desai:  What  is  the

 wth  oa  night  club
 While  Obero:  has  got  a  night  club
 We  cannot
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 the  Government,
 Parliament  can  have  control

 Shri  Jaganath  Rae;
 ing  the  position

 IT  am  explain
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 Shri  Surenéranath  Dwivedy:  He  is  the  propriety  of  the  transaction,

 completely  out  of  order  Since  you
 have  permitted  this  matter  to  be  dis-
 cussed  the  question  now  whether
 Parliament  can  go  mto  it  xs  complete-
 ly  irrelevant  (Interruptions)

 Shri  Jaganath  Rao,  Parliament  can,
 by  all  means,  go  into  this  question,
 not  the  day-to-day  working  of  the
 public  undertaking  (Interruptwn)

 Shri  Kanwar  Lal  Gupta:  Ths  98
 not  the  day-to-day  working

 Shri  M.  L.  Sondhi-  A  bad  prece-
 dent  is  being  created  (interrun-
 trons)

 Mr,  Speaker  Order,  order,  of  th»
 as  the  way,  we  better  adjourn  and  go
 If  this  continues  I  am  going  to  ad-
 journ  the  House  Please  conclude

 Parliament”  comes  into  the  picturé
 when  the  Committee  on  Public  under-
 takings  enquiries  into  it  Uater-
 ruption)

 Shri  M  L,  Sondhi:  Why  should
 you  wait  for  the  Public  Accounts
 Commuttee?  Can  this  House  tolerate
 corruption?

 Shri  Jaganath  Rao;  whether
 something  fishy  has  been  done  l
 can  assure  the  House  that  nothing
 fishy  has  been  done,  nothing  unholy
 has  been  done  and  there  is  no  sus-
 paicion  of  that  at  all

 Shri  Kanwar  Lal  Gupta  What
 about  having  a  CBI  enquiry?  (In-
 terruptions)

 Mr  Speaker  He  has  not  acceded
 to  that  The  House  stands  adjourned
 to  meet  again  tomorrow  at  ll  am

 85  brs
 The  Lok  Sabha  then  adjourned  tell

 Bleven  of  the  Clock  on  Tuesdey,  July
 25  967/Sravana  3  i889  (Saka)


